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/909 ($Mil) 

'I'M Lot SIIb". nwl ., Dwrt 
of tlw Clock. 

(MR. SPEA~ER ill lite elM .. ) 
('Trllnsllllion) 

PROF. MADHU DANDAVATE : Only 
one day is left. 

MR. SPEAKER: What happened? 

PROF. MADHU DANDAVATE: One 
day. 

MR. SPEAkER: One day is left. 

SHRI SAIFUDDIN CHOWDHARY : 
Sir, what will happen after that? 

MR. SPEAKER: AU would be well. we 
wiD meet apin. 

SHRI SAIFUDDIN C'HOWDHARY: It 
does not seem so, what would happen? 

MR. SPEAKER: Hope sustains life. All 
would be well. 

ORAL ANSWERS TO QUESTIONS 

'a..IiIIIJ 
an-. W .......... In MaIIarMIdIa 

._ SHRI YASHWANTRAOGADAKH 
PAnL : Will ,he Minister 0( WATER 
IU!SOUCitES be pIeued to state: 

2 

(a) whether any study has been made 
about the lowering of the ground water level 
in the droulht stricken areas of Maha-
ruhtra; and 

(b) if 10, the details thereor1 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANItARA-
NAND): (a) Yes. Sir. 

(b) Based on the data from Hydl'Op'apla 
network stations, the ground water table has 
shown a general decline ranging from 
0.08 m. to 4.S3 m., between May, 1984 and 
May, 1986, in the drought prone areas 
of Maharashtre. 

[TrtmSllltion] 

SHRI YASHWANTRAO GADAItH 
PAnL: Mr. Speaker. Sir. according to the 
fipres given by the hon. Minister, the gen-
eral decline in the ground water table has 
been between 0.08 m. to 4.S3 m. from 1984 
to 1986. In Maharashtra out of 30 districts. 
26 districts comprising 18.263 villages are 
facing severe drought. It has affected 2 crore 
people and I crore cattle. The water level is 
lOing down every day. fields and villages are 
beinl devastated and there is acute shortaae 
of drinkin. water. 

I want to know from the hon. Minister 
whether GO"Cmment has formulated any 
plan to combat this serious situation on a 
permanent basis and whether a decision has 
been taken 10 illlpJement it and if so, the 
details thera.t? 

(EngUsh) 

SHRI 8. SHANKARANAND': It is true 
that many ctiltricts of .......... htra are recl-
in. under auccessiw drouallts: and that is the 
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reason why the gound water level is further 
I_!oing down. because there is not enough 
water from the precipitation. to re-charge 
the ground water. When the extraction of 
I_!round water is much more than the re-
charge. naturally the ground water level goes 
down. This is more so in the drought-prone 
areas. not on)y in Maharashtra. but every-
where. For this, we have some Centrall)-
sponsored schemes. for the development of 
ground water. These schemes are meant to 
deve)op the ground water. Central assistance 
is provided on a 50-SO basis for the develop-
ment of ground water. It is (or the Govern-
ment of Maharashtra to take benefit of this. 
and develop ground water, which will be 
beneficial at least to those drought-prone 
areas where the ground water level has gone 
down. 

[Translation] 

SHRI YASHWANTRAO GADAKH 
PATll: My second question is that the 
Government of Maharashtra has been 
granted central assistance amounting to 
Rs. 36 croTes only against their demand of 
Rs. SOO croTes to combat the drought situa-
tion. May I know the number of irrigation 
schemes of Maharashtra Government which 
are pendin~ in your Department and the 
time by which these schemes will be 
approved and whether financial assistance 
will be provided at the earliest to the State 
Government? 

(English] 

SHRI B. SHANKARANAND : Sir. as r 
had earlier said that all the irrigation projects 
including major. medium and minor, are 
planned. formulated. funded and imple-
mented in the State itself by the State 
Government. While they do send the major 
and medium irrigation projects for scrutiny 
with regard to techn~onomic viability, 
they do not send the minor projects for c1ear-
ance of anythin[! else. 

Since we have not received any minor irri-
gation scheme from Maharashtra for an) 
Central assistance. as I said ...... 

PROF. N.G. RANGA: Medium scheme. 

SHRI B. SHANKARANAND: This per-
tains to the ground ·water. Schemes relating 
to ground water are necessarily minor irriga-
tion schemes because minor irription 
schemes are either surface water or Jl'ound 
water and 80 per cent of minor irrigation 
schemes relate to ground water. 

DR. K.G. ADIYODI: Sir, tbe study 
reports regarding ground water surveys are 
not dependable. Throughout the country we 
are plou[!hing money like anything and the 
results are very meagre, Will the Govern-
ment take special steps to find out whether 
there is dependable ground water in the 
country. Kerala is facing serious drought 
problem ... 

(lnt~rrupl;ons) 

MR. SPEAKER: Mr. Adiyodi, will you 
please repeat the question? 

DR. K.O. ADIYODI: Sir. the Study 
Reports regarding the ground water survey 
ar~ not dependable. We are ploughing in 
money like anything, but the results are very 
meagre. Will the Government take any step 
to study the drought prone areas to see 
whether there are any dependable under-
ground water resources? 

SHRJ B. SHANKARANAND: Sir, the 
Central Ground Water Board is established 
for the purpose of ascertaining the under-
ground water resources. This is surveyed. 
About the surveys for assessing availability 
of the ground water in India. it is hoped, by 
the end of the Seventh Plan. the entire coun· 
try would be covered. 

SHRJ JAGANNATH RAO: Sir. indis· 
criminate digging of tubewells is one of the 
reasons for the ground water table ,oin, 
down. What steps the Government has takeJ! 
to see and to regulate the diaing of tube-
wells and also what steps are being taken to 
conserve the rai" water so that it can sink 
into sub-soil a ,Id thus the level of the ground 
water table is raised? 
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SHRI B. SHANKARANAND: Sir. 
though. we have not been able to lay anv 
direct restrictions for the exploitation of the 
ground water directly in the States. we have 
made some attempts in the form of sending 
to the States a model Bill whereby they can 
regulate the develorment of the ground 
water. so that such exploitation by the rich 
fanners. by sinking deep borewells and there-
by putting the poor farmers at a loss could 
be checked. This regulation of ground water 
is more essential when there is not enough 
precipitation in the area and the farmers 
have to resort to ground water. This model 
Bill has been sent to various States. but onlv 
Gujarat and Tamil Nadu have introduceo 
these laws. But the implementat;on of the 
rrovisions of these laws has not been made 
even in these States. 

PROF. MADHU DANDAVATE: Is it 
not a fact that the central team that visited 
drought area in Maharashtra was given all 

, the details regarding the difficulty of drink-
ing water as a result of water level going 
down? Was it not brought to the notice of the 
Ministry in this very House during debate on 
drought that there are machines which. ifflt-
ted in the drought areas. before diUing the 
wells. can indicate at what depth the water is 
likely to be found out; and if such machines 
are available. then this problem can be 
solved? Since our Chief Minister said that 
these machines are not available to Maha-
I1lshtra. will they be made available and will 
the necessary assistance be given? Is it not a 
fact that the Maharashtra Chief Minister 
pointed out to you about the assistance of 
Rs. 496 crores which he demanded. but you 
have given only Rs. 36 crores? Particularly in 
view of the difficulties about water, wilJ you 
use your good offices with the Finance Min-
istry to see that this assistance of Rs. 36 
crores is increased substantially? 

SHRf B. SHANKARANAND: I entirelv 
share the concern ofthe-hon. member for the 
people of drought prone area of Maharash-
tra. especially the area from where he comes. 
His area is verv near to my area. It is a fact 
tbat without the necessary equipment to find 
the ground water level. it will be very difficuk 

to exploit the ground water and develop 
ground water. I do not know whether your 
Chief Minister has sent any proposal 
because we have not received any communi-
cation from the Chief Minister regarding 
non-availability of such equipment; if that is 
the case. I inform the House that' will look 
into it. 

PROF. MADHU DANDAVATE: What 
about the assistance? 

SHR' B. SHANKAR~NAND: Are you 
asking for ground water development? You 
are asking for the relief of the drought hit 
people. 

PROF. MADHV DANDAVATE: For 
that also. we have spent a lot. Whv don' vou 
say something about it? He has very caretulI~ 
avoided reference to assistance. 

SHRIB.SHANKARANAND:'don~ 
want to avoid anything. We are now speak-
ing about ground water development and 
ground water level of Maharashtra. He is 
asking about drought relief. 

PROF MADHU DANDAVATE: For 
diggmg up of the wells which have to be done 
very deep. for that we need your assistance 
and for that we need money. 

SHRf B. SHANKARANAND: We have 
provided central assistance which is availa-
ble on 50 ; 50 basis. If Maharashtra provides 
such money. we will also provide. 

(Translalion] 

MR. SPEAKER: You all may please 
listen. that clapping is possible only when 
both the hands are used. If we take care of 
nature. nature wiJI take care of us. Ifrrees are 
not there rainfall will also not be there and if 
rainfall is not there. seepage will also not be 
there. When there is no ground water. what 
can we draw out? Hence. the Government 
and the people should make a collective 
effort to solve this problem. In the absence of 
trees. there can be no M>lution. 
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Then we have to take care of the natural 
phenomenon. We have to take care of the 
nature. So. this has to be a collective effart 
from all sid~ of the House. people and the 
government. Then only we will be able to 
solve this problem in the time to come. 

PROF. MADHU D~NnAVATE: That 
is why central assistance IS necessary. 

MR. SPEAKER: That is a natural 
phenomenon. 

RaOway Lines In Andbna Pradesh 

~S. SHiu V. TULSIRAM: Will the 
Minister of R AI L WAYS be pleased to state: 

(8) the number of districts in Andhra Pra-
desh where there is no railway line: 

(b) the number and names of districts in 
Andhra Pradesh where new railway lines 
were laid during the last two five year plans 
for the development of the State: 

(c) the length in kilometres of the railway 
track so laid in each district; and 

Cd) the length of both broad and metre 
gauge lines to be laid by the end of the Sev-
enth Plan'! 

THE MINISTER OF RAIl:WA YS (SHRI 
MADHAVRAO SCINDIA): (a) Nil. 

(a) and (cl. RaiJ Jines have been laid in the 
fonowing districts during the Sth and 6th 
Five Year P!ans: 

S. Name .of lenath of 
No. Districts rail line 

laid CKms.) 

I. Nalgonda flO 

2. Kharnmam 49 

1. Anantapur 91 

(d) During the VlIth Pian. 261tms. of BG 
line has lteen commissioned for traffic in 
1986-87. Another 4~ Kms. of BO line is 
planned fer ~missioning in 1981-88 
Work is in progress on another 29 kms. of 
BG line and 100 kms. of MG line. fully or 
partly in Andhra Pradesh. Commissioning 
of these lines will depend on availability of 
resources for new lines in the coming years. 

r 7ranslDLion] 

SHRI V. TUL.SIRAM: Mr. Speaker. Sir. 
the hon. Minister is very handsome and I 
think. he wi)) also do his work handsomely. 
However. he evades work very beautifully. 
His replies are very beautifully worded but 
what is required is that the work should also 
be nicely done. 

In the last line of his reply. the han. Minis-
ter has stated that the commissioning of 
those lines will depend on the availability of 
funds. Are funds not available only for 
Andhra Pradesh? I send notices of so many 
questions. but it is my misfortune that they 
do not get priority in the ballot and only 
written replies are given. To each of my ques-
tions. your reply is that funds are not availa-
ble. When I ask whether there is any scheme 
or whether something is going to be done, 
the reply is always in the negative. What Mve 
you done for Andhra Pradesh? 40 years have 
passed since we became independent and out 
of these 40 years. Andhra was under your 
rule for 3S years. The people of this State are 
so innocent that they had been supporting 
you (or so long yet you did nothing for them. 
Now as Telugu Desam party is in power in 
th~t State for the .It 4 years. you are not 
doing anything. Mr. Speaker, Sir, we need 
your help. We want jutice and nothing else. 
After attaining independence. only one line 
from Bibinagar to Narrikurri has been sanc-
tioned and even that has not been completed 
(or want to funds. 

MR. SPEAKER: Please ask your 
·question. 

SHRI V. Tl LSIRAM: Mt. Speaker. Sir. 
it is a very important question and lhe han. 
Minister has Jiven a 'reply very cleverly. 
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MR. SPEAK ER: Please put your 
question. 

SHR) V. TULSIRAM: Will the hon. 
Minister state the number of district head-
quarters which are touched by a railway line'? 

SHR) MADHAVRAO SCINDIA : Mr. 
Speaker. Sir. I want to quote some figures 
for the information of the hon. Member 
(Interrupt ions) 

The national average of route-kilometre 
per thousand square Kms. is 18.8 whereas in 
Andhra Pradesmt is more than 18. The aver-
age of route-kiJomptre per lakh in the coun-
try is 9.02 and in Andhra Pradesh it is 9.26. 
Thus the average of coverage in Andhra Pra-
desh is almost equal. either slightly more or 
slightly less than lht" national average. 

Apart from thl~ I have always been asking 
tbe hon. Members to view the working of 
.Railways from the angle of operational 
requirements and not f .. om the angle of any 
particular State or region. Of course. I do 
not deny that we must provide some weight-
age to the backward areas. But our concen-
tration should be on the operational 
requirements. 

Just now you have referred to the 
Bibinagar-Narrikurri railway line. It has 
also been opened to traffic upto MiriyaJ-
guda. but the rest of 29 kms. of the track is 
yet to be commissioned. ( hope we will make 
efforts to commission it dunng 1987-88 or in 
the near future. 

So far as the Question of district headquar-
ters is concerned. a separate notice will have 
to be given. I will. however send thiS infor-
mation to the hon. Member. 

SHRJ V TUlSIRAM: If ( give a notice 
about the District Headquarters. th~ reply 
will be the same. But with t~ permission of 
the hon. Speaker. 1 will give that notice also. 

AN HON. MEMBER: by now. you have 
developed enou,h friendship with the hon. 
Speaker. 

SHRI V. TULSIRAM: It is his kindness. 

MR. SPEAKER: Our friendship is very 
close. 

SHRI V. TULSIRAM: Mr. Minister, Sir. 
in connection with the figures which )Iou 
have just quoted I want to know whether you 
have quoted the figures in respect of those 
railway lines which were laid by Britishers'? 
Well. it is right and that is why I said it earlier 
also that the people of thi .. State are so sim-
ple that they elected Shrimati Indira Gandhi 
when she had been defeated. Have you peo-
ple forgotten that? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA): She had been elected from 
Karnataka. (lmerruption.'i). 

SHRI V TUlSIRAM: Coming to the 
point. please. listen to me ... (Imerruptions) ... 
what was the result? What was the result of 
electing Shrimati Indira Gandhi? The coach 
factory which wa .. to be set up at Ka7ipet was 
shifted to Punjab. How simple are the people 
of Andhra Pradesh? When hon. Shri bansi 
Lal was the Railway Minister. a survey wa~ 
conducted of 2(l() kms. of area in my con!tti-
tuency and according to them it is still gomg 
on. However. , want to tell that presently no 
survey is being conducted and no one is there 
to do this job .... (/nterruptiom) .. 

MR. SPEAKER: You do not ask a ques-
tion. and then you expect a reply. 

SHRI V. TULSIRAM: I am asking it. 
What arC" your intentions about that line? 
Shri Bansi Lal When asked. had said that 
whatever was to be done. had already been 
done by his Offaccrs. I want to know whether 
that was true? 1.1so waa' to know whether 
you have any proposal oflayin8 railway lines 
in Andhra Prades.h durin, the Seventh Five 
Year Pian? 
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SHRI MADHAVRAO SCINDIA: Mr. 
Speaker. Sir. I have already told him about 
8ibinagar and as regards Narrikurri. Miryal-
guds and Jagyapet. we intend to fully com-
mission these railway lines during the 
Seventh Five Year Plan. So far as survey is 
concerned, survey is still going on at about 
five places covering 1000 kms. of railway 
line. We will make effons to complete these 
surveys in 1987-88 and 1988-89. rather upto 
June. 1988. 

[EnKlish) 

SHRI M. RAGHUMA REDDY: I have 
given a notice and 1 have written a letter to 
the Minister to connect Bibinagar Jagyapet 
line as this line connects 20 cement factories. 
The owners of these cement factories are 
facing lot of difficulties by road transpon. 
Will the Minister consider the proposal: if 
so. when is he going to take up this line? 

SHRI MADHAVRAO SCINDIA: The 
suggestion will certainly be noted. 

Grants to Worldnl Women's 
Hostels/ Child Care Centres 

.c)46. SHRI R.M. BHOYE: WiJltheMin-
ister of HUMAN RESOURCE DEVELOP-
M ENT be pleased to state: 

(a> the number of hostels for working 
women/ child care centres given grant-in-aid 
by Government. Statewise. since the incep-
tion of the schemes: and 

(b) the measures Government have taken 
or propose to take for effective implementa-
tion of the schemes? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA): (a) and (b). A Statement 
showing States/ Union Territory-wise 
number of Working Women's Hostels with 
Day<are CentrCtli sanctioned since the incep-
tion of the Scheme is given below. 

2. Based on external evaluations and inter-
nal reviews. the Government of India has 
introduced modifications from time to time 
aiming at more effective implementation of 
the Scheme. Some of the modifications 
introduced are as follows:-

(i) The popUlation criteria I was earlier 
ten Iakhs. which meant that only big 
cities and towns could be benefitted 
This was lowered to two lakhs and 
later on, a decision was taken to sanc-
tion hostels at any place. where the 
State Government cenified that therr 
was a minimum of25 workingwomell 
needing this facility. 

(ii) Central assistance to voluntary orga-
nisations was raised from 60% of the 
cost of construction to 75% per cent. 

(iii) The income e1igibility for the admis-
sion to the hostels has been raised 
from time to time. When the Scheme 
was introduced. it was Rs.600/-per 
month, which was subsequently raised 
to Rs. SOO/-per month. then to Rs. 
1000/ -per month. later on Rs. 1500 1-
per month and finally to R~. 2000/· 
(consolidated) per month. 

(iv) Reservation to the extent of 15 per 
cent and 1 ~ per cent for the Scheduled 
Castes and Schedu1ed Tribes working 
women has been provided for. 

(v) In order to make the Scheme broad 
oa~d. local Bodies. Cooperative 
Institutions. Educational Institutions. 
Women's Development Corporations 
have also been made eligible for finan 
cial assistance under the Scheme. 

(vi) Provision of a Day-care Centre living 
in the hostel for children of the women 
was introduced after about eight years 
of the inception of the Scheme. 

(vii) In order to circumvent the possible 
delays in getting State Government's 
recommendations. it has been decided 
that the Central Governmetlt may 
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make enqUlrie!\ on its own after three 
months of receipt of advance copy of 
application, and proceed to take a 
deci!lion about 4ianction of the hoc;tels. 

(viii) Rent has been increased to enable the 
hostel mana~('ment to take care of 
maintenance costs etc .. and is now I S% 
of salary for singJe room4i lOo/b for double 
bed rooms and 7% % for other rooms. 

(ix) Period of completion ha4i been in-
creased. 

(x) Time limit for stay of inmates '" 
Working Women'<; Ho,tel<; ha!l bel'n 
fixed. 

(xi) Government has decided to provide 
fifty per cent ofthe cost of land as well. 

(xii) Period of existence for eligibility of 
voluntary or~anisations for as"iiSlance 
reduced from three to two years. 

Throutzh these modifications. the Govern-
ment has tried to make the Scheme more 
suited to the needs of Working Women. pro-
vide incentives to the Organisationc; through 
liberalised assistance as well as to reduce the 
delays by streamlinintz the procedures of 
'i8nction and release of funds. 

SIIII'/ Union Tf'rritorl'- .... '.(f' Numher of Working WOrrH'n's HO.fU·/S Soncl;o",d up 10 7.5./987 

SI 
No 

2 

J 

4 

S 

6 

7 

8 

9 

10 

II. 

12. 

13 

14. 

State/ Union 
Territory 

Andhra Pradesh 

Arunachal Pradesh 

Aso;am 

Bihar 

Gu,aral 

Haryana 

Himachal Pradesh 

Jammu a Kashmir 

Karnataka 

Kerala 

Madhya PradC"<>f1 

Maharashtra 

Manipur 

Meahalaya 

N umber of Capacit} 
Hostels (Wortm, Women) 

3 4 

13 661 

25 

6 425 

3 127 

Ut 80'2 

14 997 

477 

so 
30 1911 

78 6938 

48 2262 

1966 

6 233 

2 134 

Hostels with Day-
care Centres 

Number 

2 

3 

6 

30 

B 

4 

.. 

Number of 
children 

6 

60 

70 

180 

170 

ISO 

lOS 

IJO 

IS 
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SI. State/ Union Number of apacity Hostels with Day-
No. Territory Hostels (Workin, Women) care ('entres 

Number Number of 
Children 

2 3 4 5 6 

IS. Mizoram 40 

16. Napland 126 

17. Orissa II 671 2 25 

18. Punjab 8 904 30 

19. Rajasthan 27 1270 7 180 

20. SikJcim 2 145 30 

21. Tamil Nadu 48 2105 12 31S 

22. Uttar Pradesh 22 1407 6 J75 

23. West Bcnpl 9 416 3 70 

394 24.092 95 2.6foO 

UNION TERRITORIES 

I. Andaman &: Nicobar 36 

2. Chandigarh 4 464 JO 

3. Dadra &: Nagar Haveli 

4. Delhi 13 1537 5 DO 

S Goa. Daman Ii Diu 2 120 

6. latshadwecp 

7 Pondicherry 2 96 

22 2.2S3 (I 160 

States )9iIt 24.092 95 2.660 

G'" Total 416 26.345 101 2.820 
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[Tran.tlalion] 

SHR' R.M. BHOVE: Mr Speaker. the 
programmes for the working women are not 
being implemented properly. I want a reply 
from the hon. Madam Minister in this 
regard. 

SHRIMATI MARGARET ALVA: 
have told that the hostel!. are running well 
Unless there is any c;pecific complaint f still 
c;ay that they are running well. 

Relea~ of Water from Koyna 
Reservoir into Krishna River 

~7. SHRI NARSING SURYAWANSHI 
SHRI V. KRISHNA RAO : 

Will the Minister of WATER RFSOlfR-
CES be pleased to state: 

(a) whether he recently visited Maharash-
(ra and Karnataka States to di!.cus .. the pos-
sibility of relea,ing water from Kovna 
Reservoir into Krishna River. to cater to"he 
needs of farmers in Belgaum and Bi;apur 
di!.tricts of Karnataka: and 

(b) if so. the outcome of the di\cussion ... " 

THE MINISTER OF WATER 
RESOlJRC'FS (SHRI B SHANKARA-
NAND): (a) Ye~. Sir. 

(b) Water has been released. 

SHRf NARSING Sl1RYAWANSHI' 
May I know from the hon. Mini!.ter whether 
there was any agreement between the 
Government of Maharashtra and the 
Government of Karnataka when the deci-
sion was taken to set up this Koyna project? 
If so. what are the details of that agreement? 
Is the Government of Maharashtra adhering 
to the conditions stipulated in that agree-
ment regarding sharing of water and power? 

SHRI B. SHANKARANAND: Sir. 
though the question is not directly related to 
the main question, but still I should say that 

the Krishna Water Dispute Tribunal has 
allocated water between Maharashtra. Kar-
nalaka and Andhra Pradesh and specific 
water even from Krishna and its diversion is 
also enunciated in that. 

SHRI NARSING SURYAWANSHI: 
Sir. I would like to know whether it is also a 
fact that the Maharashtra Government has 
delayed the release of water this year on the 
ground that the Karnataka Government has 
not paid water charges of last year. 

SHRI B. SHANKARANAND: Sir. last 
year also it was on my r~quest that the 
Government of Maharashtra was kind 
enough to release water when the people and 
farmers on the banks of Krishna in Karna-
taka. specially in Belgaum and Biiapur dis-
tricts. were suffering. This vear. when I 
received hundreds of telegrams and repre-
sentations from the people in Karnataka. spe-
cially in Belgaum and Bij<lpur districts. I had 
to again specially rush to Bombay and had 
talks with the Chief Minister of Mahara .. h-
Ira. I was given &0 understand that the Kar-
nataka Government had not paid the dues 
for water released lac;t year and this year the~ 
have not even requec;ted for the release of 
water. This is what they told me. Then I had 
to immediately rush to Bangalore and I had 
talks with Mr De\'e Gowda and also with 
the Chief Minister. When I brought these 
things to their notice. they said they will look 
into the matter and will later send a request 
to Maharashtra. Therefore. r have person-
ally pursued the matter and now the Govern-
ment of Maharashtra is kind enough to 
release the water. and I am told that by now 
the water has reached the border and hasjust 
entered Karnataka. 

SHRI V. KRISHNA RAO: Sir. 1 would 
like to know whether it has- come to the 
knowledge of the hon. Minister that there is 
acute scarcity of drinking water in Karna-
taka. specialJy in Bijapur district. because of 
non-release of water from Koyna Reservoir and 
also becaise because the I'),ots have installed re-
gation pump sets on both sides of the river 
Krishna. and if so. what action has been 
taken by the Government to avoid this and to 



19 Orol A1UW~n MAY 7.1987 Oro! Answ~,.r 20 

get the dnnkmg water for the acute scarcity 
areas of Karnataka 

SHRI B ~HANKARANAND Sir. It l'i 
not only true of Karnataka. It I" true of 
Maharashtra also Water IS extracted and 
drawn by the sugarcane growers and that IS 
the reason that we can find a numher of 
sugar factOries which have come up on both 
the banks of the nver. both In Maharashtra 
and Karnataka 

SHRI VEERENDRA PATH Sir hun-
dreds of Village .. and d07ens of town" which 
are on the bank of nver Kn'ihna depend 
upon Knshna water every year for dnnklng 
water purposes Unfortunately, dunng sum-
mer there IS absolutely no water at all In 

Krishna rl\er Tne nver, although It I" a H'r, 
big nver. ~oes completely dn and If there I" 
any water It IS o;;tagnated water and no pota-
ble water Forclblv people hale to consume 
that water and they are subjected to lot of 
diseases and all that When thiS IS the case 
the hon Minister who comes from that 
area IS quite aware of the dlfficultJelii that the 
people of thl .. area are expenencmg Every 
,ear the ~tate Go\ernment ha<; been 
requestlOg the Mahara<;htra Go\crnmcot to 
relea'ie the watt"r It 1<; not onl\ thl" \C,lr the, 
are reque<;tlOE! them F,cl) \Cdr the\ are 
reque<;tJn!? the Mahdrd,htrd Go, ernment I 
thmk the hon Mtnl"ter can check up '" Ith 
the record<; dvallable that almo,. ever~ ,ear 
they are requesting the Maharashtra Govern-
ment to relcd<;e the water Rut unfo_rtundteh 
"hat 10;; happenmg there In the Mahdr.t .. htra 
Go\ernment'l The, are .. Ittm!! m Bomba, 
and they declMe that .. 0 m..tO\ TMC ft of 
water , .. relea'ed But that ,",.Iter doe, not 
reach the border of Karnatal..a becau'e In 

their ternton tney have con .. tructed a lot of 
barrages and all the water thdt I .. relcct .. ed 
from Koyna I" Impounded In their barrage .. 
wIth the reliiult-although on paper <;0 much 
water I" releao;;ed-prdCllcclll) no water 
reache' the border of Karnataka That J<; the 
pO .. 111On 

DR DATTA ~AMANT It I .. no\ true 

SHRI VEFRENDRA PATIL I am 
addres .. mg the que"tlon to the hon MIOJ<;ter 

who I" giVing the answer Sir. another POlOt 
that J want to make I .. that every Member of 
thiS augu'it House Will agree that drmkmg 
water Will get pnonty over all other require-
ment .. But. Sir what ." Kovna proJect for? 
That IS the project which " not meant for 
dnnkmg water purposes but that IS the pro-
Ject for generatlO!! on I .. power So what I 
want to know I .. that the drlnkmg water 
should get pnonty When chrontcally mtl-
hons of people are .. uffenng from dnnkmg 
water purposes, why not the Central 
Government take the mltlate and dl<;cu,,<; 
with the concerned Government and make a 
permanent arrangement for the reJea<;e of 
water dunng summer months'l What Iii the 
difficulty? Wh .. do you expect that every 
time the Karnataka Government orthe MIO-
Ister at the Centre should write to the ~tate 
Government or make a request ali If we are 
askmg doles and alms from the particular 
Government? I want to kno,", "hether there 
IS any such proposal with the Government of 
IndIa In order to find a 'iatl"factDr) ... olutlon 
for thiS chrome problem 

SHRI B SHANKARANAND ~Ir It I .. 

true of '" hat he har.; <;ald but by now a little 
over one TMC ft of water "ould have been 
released The water ha<; to travel a long diS-
tance of 221 kilometre to reach Karnataka 
border What the hon Member ha<; 'iald 1<; 
true that much of the water IS Impounded to 
Mahara .. htra Jt .. elf and very little water 
reaches border of Karnataka It 1<; a fact 
There IS no denYing the fact Rut It IS also 
true that thl<; water which wa" Impounded by 
Koyna was meant for the power generatIOn 
There are certalO provililoo<; In Krt .. hna 
Water AdJudlcatlO1l Tribunal which state 
about the regulatIOn and 10 thdt I wa'i also 
there 

<;HRI VEERENDRA PATH That l'ifor 
IrngatlOn purpo .. e, not for dnnkmg water 
purpo .. es 

SHRI B SHANKARANAND SIT 
have already told the Hou'ie on many occa-
sions that we are evoh 109 a NatIOnal Water 
Policy and the Chief MlOlsters of aU the 
States who are members of thl .. Nattollal 
Water Resourr:es CouncaJ. of which the Pnme 
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Minister is the Chairman. have agreed that 
in the draft Jlolicy report the drinkin!! wat.er 
should be given the highest priority. We are 
prorosing to have this policy discusc;ion in 
the Parliament and after the Parliament 
approves the policy. we want to make it as a 
priority and also a condition for clearance of 
any project that will come to ('_ W.P.C'. and 
when they come the highest priority will be 
given for drinking water and then the works 
will be taken for scrutiny and for clearance. 
That is what we are propoc;ing to do. Now. 
though the water is being released every year, 
it is not always true that Karnataka is send-
ing its request to Maharashtra every year. I 
myself was a witnesc; to thi~ that last year and 
this year. when I intervened, the Karnataka 
Government had not sent a request. I may be 
wrong. On 4th April this year I had discus-
,ion 'with the Maharashtra Government, 
about release of water I wa~ told that some 
officer in Belgaum District had told them not 
to release the water and when I verified the 
fact, there were circumstances to believe in 
t his case bec£! use t here was a bridge being 
constructed there and the bridge construc-
tors were opposed to release the water 
because their work would come to a sta .ld-
still It may be wrong. I do not say it is a fact 
But the fact of the matter is that last year and 
this year the Karnataka Guvernment had not 
reque"ted for release of water until J went 

. and told them. This ic; a fact (/nlerru{J{lom) 

It is also true 'that when the water is released. 
the sugarcane growers both in Karnataka 
and Maharashtra exploit the water to the 
maximum leaving the poor people Yo ithout 
any water for drinking This is a fact. t 1nlec;s 
we do something to see that people get water 
for drinking purposes and the water for 
other purposes. they have to do something 
on these lines. 

SHRI H.N. NANJE GOWDA: Sir. par-
ticularly in Bijapur District the ground water 
level is so low. that even they don't get water 
even if they put a tuhewell. Sir. the States 
Reorganisation was ad\'antageous to many 
places and disadvantageous to many other 
places. The people of Bijapur now feel that "if 
we were to be under Maharashtra. we could 
have got irrigation as well as drinking water 
because when the Government of india 

cleared -the Koyna project. the project was 
cleared inclusive of Bijapur areas to be irri-
gated. about 2lh lakhs of acres. which would 
also ultimately increase the ground water 
level. After the reorganisation of States. the 
proposal was dropped. Who is responsible? 
And Maharashtra people are very good. the 
Government is very good. Will you please 
take up with the Maharashtra Government 
and ask them to implement the original pro-
ject which was cleared by the Government of 
India earlier to Reorganisation? 

PROF MAHDU DANDAVATE:Sir.he 
says the Maharashtra Government is good. 
because he wants to say that the Karnataka 
Government is bad! 

( l""eTrupljon.~). 

SHRI H.N. NANJE GOWDA: Sir. the 
Bijapur area was included under the Koyna 
project fOT irrigation also. which was given 
up after the States Reorganisation. 

SHRI B. SHANKARANAND: Sir. it is a 
matter of history. The fact of the mattf'r is 
that Koyna is' a power project. water is 
being released whenever the farmer!> in 
Maharashtra and Karnataka need water fOI 

irrigation. That is being done. Now, all tbese 
things are guided by (he decisions of the 
Krishna Water Disputes Tribunal and these 
thing~ cannot be done without violating the 
prm isions of the Krishna Water Disputes 
Tribunal's decislOr.s. 

SHRI E AYYAPll REODY: Are there 
an~ propoo.;alo; to conc;titute a National Water 
Board for Drinking Water? And is the hon 
Minister aware of the recommendations 
made 10 the recent Report submitted by the 
Public Accounts Committee requesting f(lf 
compoc;ite projects for all drought prone 
areas Yo here the underground water is not 
available and the level of which i" further 
receding. and it is made impossible for the 
individual villagers to go in for and get 
drinkin~ water? I want to know whether a 
National Water Board for Drinking Water 
will be constituted. 

SHRI B. SHANKARANAND: Sir. of 
course it is a suggestion for action. But as I 
already told that we are bringing a national 
water policy which has to be adopted by this 
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House, where we have made drinking water 
as the highest priority. 

InYesUption lato AfI'aln 
01 Coehin Shipyard 

*948. PROF. K. V. THOMAS: Will the 
Ministlr of SURFACE TRANSPORT be 
pleased to state: 

<a) whether the Kerala High Court in its 
judgement has directed Union Government 
to institute a tborough investigation into the 
alfain of Cochin Shipyard; and 

(b) if so. the action taken or proposed to 
be taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SijRI RAJESH PILOn : (a~ Yes, Sir. 

(b) A statement is sillen below: 

Statement 

Following certain reports in the local press 
in October 1986. relating to excessive inden-
ting/procurement of pipes for the building 
of bulk carriers. by CSL and the possibilitv of 
pilferage of some pipes. the then C'& MD 
apPointed a Committee headed by G M 
(Finance) to investigate into the various 
transactions concerning the procurement of 
pipes and to examine whethe.r or not there 
had been lapses. acts or omissidn. causing 
loss to the Company. Pending the receipt of 
the enquiry report. one of the officers. who. 
being the officer in charge of the Design 
Department. during the relevant period. and 
was responsible for indenting the items. was 
placed under suspension by the Shipyard 
Management. 

The concerned officer filed a writ petition 
in tbe Kerala Higb Court against his suspen-
sion. As per the judgement. although this 
officer was not exonerated of the charge of 
over-indenting of pipes. the judge found no 
justification in keeping bim under suspen-
sion. In the circumstances. the Hon'ble 
Judge quashed the orderofsuspension of the 
concerned officer. The Court however. 

observed that a thorough investigation into 
the working of the Company, since its incep-
tion. seems to be necessary. Since a Depart-
mental enquiry Committee. which had been 
set up. has already -sub.'nlued the first part of 
its rep'ort and the second part is awaited", the 
scope of further enquiry into the working of 
the Company w.ill be considered k.eeping in 
view the findings of the Departmental 
enquiry Committee. 

PROF. K. V. THOMAS: Sir, tbe Cochin 
Shipyard is one of the prestigeous public 
undertakings in our country. In October 
1986 all the newspapers in Kerala carried 
stories of big corruption against the top 
management including the Chairman and 
Managing Director of the Cochin Shipyard. 
Sir, the then Chairman and Managing 
Director of the Cochin Shipyard asked an 
inquiry to be conducted by the General Man-
ager (Finance). who is also under the charges 
of corruption. This chairman-cum-
Managing Director who had to retire 'by 
February, 1987100k voluntary retirement by 
December. 1986 and joined a private sector 
undertaking in Madras. Now. this depart-
mental enquiry which is going on has not yet 
given any final report. In this connection. I 
have got two points to be cleared. 

One is, this enquiry is being conducted by 
officials who themselves are under the 
charges of curruption. Second is. the Public 
Undertakings Committee of Parliament 
which visited the Cochin Shipyard has cate-
gorically stated that something is going 
wrong in Cochin Shipyard. I would lik.e to 
know. on the basis of two facts. whether the 
Ministry will make an independence enquiry 
into the allegations? 

SHRI RAJESH PILOT: Mr. Speaker. Sir. 
in October. 1986. the Committee was set up 
to find out about the allegations mainly of 
surplus purchases of the pipes. if I am with 
the hon. Member. Immediately it was 
noticed that this had been wrongly assessed 
and I must accept that it was the fault o{the 
management that t hey ordered more pipes 
than the requirement. Then. they suspended 
that "mcer who "rdered the supplies. But the 
said officer went to the court and 80t the 
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suspension revoked. The High Court said 
that that Officer should be reinstated and the 
management should look into the deeper 
side and find out why all this had happened. 
The Committee is going into it. This Com-
mittee has been given a task for comprehen-
sive report. not only for pipes but for other 
purchases and the report is likely to be sub-
mitted in another three weeks. 

I must assure the House that the moment 
the Government notice that declared enquiry 
is essential. like in the case of HSL they will 
also pt.t a senior level officer. a retired 
Expenditure Secretary and one more officer 
with him. for enquiry. It is a fact that both 
the shipyards have gone in losses. But the 
reasons for going in losses are two. Onis is 
shipping recession. Secondly, our pricing of 
the ship production is much more higher 
than the inlt:rnational market Today the 
cost of our inputs for indigenous production 
in shipyard i!. much higher than the interna-
.tional market C .)vernment has taken note 
of it. We are going for priCing formula for 

'these shipyards. We are also taking steps as 
to how to reduce the cost of production of 
our own shipyard'i 

PROF K.V THOMAS: Thl'i eochin 
Shipyard was commissioned In 1981-82. Our 
proposal was to construct two ships of 
75 D~ per year. But the fact is that we could 
not build even one ship in two years. The 
capacity utilisation is only 35 DWT This is 
not due to any lack of cooperation from the 
workers The Public Undertakings Commit-
tee which visited the eochin Ship-yard has 
complemented the workers for their cooper-
ation in the work. On the other hand. the 
under utilisation of capacity is due to lack of 
our foresightedenss into the shipping indus-
try. The Cochin Shipyard does not get 
proper orders. 

We have made three suggestions to the 
Ministry of Shipping. One is. to give orders 
for constructing offshore drilling platforms 
of ONGC: two. construction of deep sea 
trawlers which the Government oflndia has 
proposed to import: and three. for the cons-
truction of aircrafr carrier for the Navy for 
which the Defence has made some pro po-

sals. My request to the hon. Minister is. 
whether these proposals will be accepted. so 
that the Cochin Shipyard will now work for 
at least ten days. 

SHRI RAJESH PILOT: As regards order 
book for the· Shipyard at the moment has 
three tankers . from SCI. two bulk carriers 
from Chowgules and APJ and one bulk car-
rier is ready for delivery. This year we have a 
good order book. But we are in touch with 
the NAVY. We are also in touch with the 
Ministry of Agriculture for fishing trawlers. 
We also want to have some more work for 
the shipyards both at Vizag and Cochin. As 
the hon Member has suggested, we will cer-
tainly put efforts on the Government side so 
that. the order book remains constant and it 
is sufficient to keep employees in the 
Shipyard. 

Shipping being in recession. the Govern-
ment has to take a decision. how much sup-
port we can give to this industry. This 
question is stfll with the Government. We are 
coming out with some financial package 
with industry which we will later inform the 
House and the people 

SHRI THAMPAN THOMAS: Jam verY 
serious about the matter when'l say that I am 
one of the Presidents of the Trade Union of 
the eochin Shipyard. I forwarded our peti-
tion to the hon. Minister with the signatures 
of other trade union leaders wherein it was 
specificaUy pointed out that the manage-
ment is in doldrums. They are ineffective. 
They are doing corrupt practices and all that. 
Then a reply was given to me saying. all that 
is correct, but the trade union leaders have 
no business to involve in it. This is the reply 
given by the Department. A note was given 
to me. The hon. Minister replied to me say-
ing. MA note is attached herewith." It is given 
by the Department. It says "All right. All 
these things we are investigating. But a trade 
union leader ought not have written this, He 
has nothing to do with this. "(Interruptions). 

Now, it is clear that in the shipping indus-. 
try we have invested money and it is not 
progressing and there are corrupt practices 
jn awardjnB contract, scrap sale and 



27 Orol Answ~rs MAY 7.1987 Orol Answers 28 

appointments and then in bringing machines 
from abroad. all these things are there. These 
are the details which are there and which are 
pending with the Ministry. 

I would like to know whether the chief 
officials-now the Chairman has gone-and 
the other officers will be removed from there 
and other set of officers are appeinted and 
new things wili be done there because this 
sbipyard is one of the best shipyards in Asia 
With Japanese collaboration and we should 
not lose it. Will this be done by a high power 
committee? 

SHRI RAJESH PILOT: First let me say 
to the hon. Member. if I have written this. I 
have no business to ask a Member of Parlia-
ment. It is a question of privilege. I am sorry 
for it. If I have done it. I will re-check how I 
have done it and I will explain to the 
Member of Parliament. I do not remember 
now. How can I write to a Member of Parlia-
ment "You have no business to check'" 

SHRI THAMPAN THOMAS: Not to 
me. Another trade union leader whose letter 
I forwarded. Not me 

SHRI S. JAIPAL REDDY: Trade union 
leader is also a citizen of India. 

SHRI RAJESH PILOT: The information 
I can !lhare with the hon. Member. What r 
said. I can share with the hon. Member of 
Parliament. I cannot share with every trade 
union leader. 

Secondly. I have been insisting, as the hon. 
Member has thought about the iabour prob-
lem. till such time we are not putting labour 
to the productivity and we do not link the 
labouT with the productivity, we cannot pro-
duce results. It is a fact tbat some of the 
orders we have not been able to deliver in 
time. When a ship is ordered by a firm or by 
SCI. we have not been able to deliver in time 
and this is the main problem witb \he labour. 
We have ,ot to take it into consideration. It 
is • national problem and we have got to 
inculcate this habit in the labour. that pro-
ductivity hal to be in their mind. lbat is why 
Government is always tryin, to link bonus 

also with productivity. But most of the trade 
UoiODl are not coming forward with this. 
From tbe last five yean. we are talking with 
them to link bonus with productivity. I seek 
support and cooperation from tbe hon. 
Member that in this matter he must help us. 

As far as the manaaement is concerned. 
the new Chairman has taken over from the 
Navy. Admiral has taken over. Whatever 
problems or whatever red-tape is there, I 
assure the hon. Member that we will take 
corrective action and see that the shipyard is 
run on the correct lines. 

PROF. P.J. KURIEN: Sir. this Company 
is running on a loss. Is it not a fact that one of 
the reasons for this loss is non-cooperation 
from the labourel'""i'l (/ntt'rruprlOns) J know 
this. It hs.s been published in the Press a 
number of times. Another reason for there is 
loss of production is because there is obso-
lete technology. In other shipyards in other 
countries, they use better technology. So, I 
would like to know from the hon. Minister 
whether he will take steps to update the tech-
nology of the shipyard so that the produc-
tion will reach up. 

SHRI RAJESH PILOT: It is a good sug-
gestion. As it is, the Government is always 
keen to update the technology in any sector. 
But as for the main reasons for the loss, as I 
have said. is that the cost of our input is 
more. the imported steel is much cheaper 
than the steel which is produced indigen-
ously and which is available here. One ofthe 
(acton is that the input cost is much more 
hiaber !han the international prices. 

Aircrafts with fA 

-949. SHRI P NAMGYAL: Will the 
Mini .. ter ofC'IVIL AVIATION be pleased to 
.. tate' 

(a) -the number of Airbuses. Boein~ 737 
and other aircrafts separ3tely in operation 
with the Indian Airlines: 

(b). the average number of aircrafts which 
remain in the workshops daily for routine 
maintenance and check up; 
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(cl the number of new rou_tes sanctioned 
during the year 1986-87 and 1987-88 to date; 

(d) whether many times the Indian Air-
lines failed to clear stranded air passengers 
due to shortage of aircrafts and sometimes 
due to shortage of pilots; and 

(e) if so. the steps proposed to he taken to 
overcome such difficulties? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHR I 
JAGDISH TYTLERl : (a) to (e). A state-
ment is given below : 

Statl"ment 

(a) As on 1.5.1987. Indian Airlines has the 
foi)owing aircraft in its fleet : 

Type of aircraft No. of aircraft 

Airbus 
B-737 
HS-748 
F-27 

II 
27 

7 
5 (includin~ 2 with 

the Coast Guard) 

(b) Out of the aircraft listed against (a) 
above. the average number of aircraft that 
remain in the workshops for routine mainte-
nance is: 

Airbus 
B-7J7 
HS-748 
F-27 

2 
2 

(c) Indian Airlines introduced 12 ne\\-
routes during '986-87. No new route has so 
far been introduced during 1987-88 

(d) to (e). Indian Airlines enoeavours to 
clear stranded passengers by operation of 
additional flights I diversions. wherever fea-
sible. However. when in certain cases. such as 
weather and lack of spare aIrcraft. etc. the 
clearance of stranded air passengers becomes 
difficult. appropriate steps for minimising 
inconvenience to such passengers are taken. 

SHRI P. NAMGYAL: Sir. I would liketo 
know from the hon. Minister is it a fact that 
after the cancellation of a particular sche-
duled flight, no efforts or planning are made 
to dear the stranded passengers. the very 
next day. The only thing the Indian Airlines 
is doing is that they provide 24 hours hotel 
accommodation in a Five-Star hotel to cer-
tain categories of passengers only. There-
after, they leave the passengers at the mercy of 
God because a fuU plane-load of passengers 
cannot be accommodated in the next sche-
duled flight. In case of Leh flight. it is made 
after three or four days interval. In such a 
situation. is it not obligal'ory on the part of 
the Indian Airlines to clear the stranded pas-
sengers the very next day? Particularly. it is 
so in case of the flight to Ladakh where the 
road remains c1o"ed for more than 6 months 
in a year and the passengers have no other 
alternative to go there I would like to know 
from the hon. Minister whether the Govern-
ment will introduce two more flights directly 
between Delhi and Leh to clear the heavy 
ru"h of pa"sengers- I mean. on a regular 
oa"is 

~HRI JAGDISH TYTLER: Whenever a 
night hao; neen cancelled nacaU'ie of bad-
wear her or any technical snag which is seen 
in the aircraft. we do make arrangements for 
t he passengers for t he over-night stay in a 
hotel. It is not right to "ay that we do not do 
anythin~. I would like to give figures for the 
last (I months We have flown flights from 
Srinagar-I eh 24 additional flights. In one 
month in J9~7 alone. 9 additional flights 
were flO\~ n l.ast year. there has ~n 62 
additional flights because there was a rush 
amI also because of the fact that we could not 
carry the passengers on a particular day due 
to bad-weather on such heights. In this year. 
only in three months. we have taken 16 new 
flights. So. now it is not possible for me to 
take in the next scheduled flight the pas-
sengers who have been left over from there. 
We have to see the availability of seats and 
try to adjust the passengers as much as possi-
ble. From the figures that 1 have given to you 
about the additional flights which we have 
been operating. it would be clear that we are 
doing a lot of justice to the people. No doubt. 
you have asked me if I could start a new 
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flight directly from Delhi. would like to 
inform the hon. Member that from 15th 
June when the summer schedule starts. 
twice-weekly will be started. 

( Inlt'rrupli'ons) 
PROF. P.J. KURIEN . It should be like 

this. 
SHRI P NAMGYAL: Thank you ... 

r Translation 1 
MR. SPEAKER: Now you should he 

satisfied. 

[English) 

SHRI P. NAMGYAL: Suppose. thereisa 
weekly flight or twice weekly flight to a par-
ticular station- like the Delhi-Chandigarh-
Leh service-and the flight is cancelled as a 
result of bad-weather or technical problem 
In such a situation. why is the Indian Airlines 
not providing hotel accommodation to 
stranded passengers till they are cleared or 
lifted? I want to know whether the Indian 
Airlines will consider giving cash equivalent 
to 24 hours stay in a 5-star hotel to such 
stranded passengers who are mostly poor 
and cannot afford to stay long in a city like 
Delhi. This way such poor passengers can 
pull on at least for a week - when t hey are 
stranded here-with the money provided by 
the Indian Airlines. Will the Minister con-
sider my suuestion? 

PROF. P.J. KURIEN: You have already 
given him one flight. Now he is asking for 
hotel accommodation also. We also want 
hotel accommodation. 

SHRI P. NAMGY AL: Jt has to be pro-
vided all over India. not to any particular 
sector only. (/nt,."uptions) 

(Trllnslolion J 

SHRI V. TULSIRAM: Mr. Railway Min-
ister. you are not listening. There is a lot of 
difference between his beauty and your 
beauty that you passed on the buck and he 
has sanctioned it. 

SHRf BALKAVI BAIRAOI : No Sir. it is 
a simple question and has nothing to do with 
beauty. It is becau5e the other Minister is 

sporting a beard owing to which every work 
is done. (lntnrupt;on.ro) 

MR. SPEAKER: If this can suffice. then 
let Madhavji also grow his beard. 
( Interruptions). 

SHRI JAGDISH TYTLER' That is why I 
am not keeping a full beard. 

[English] 

I would like to come back to Mr. Nam-
gyal's problem. Leh is a very peculiar station; 
it is the highest station in the world, I think. No 
doubt. people are living in far flung areas. I 
do not think thi .. kind ofa problem is there in 
any other part of the country. That is why. 
perhaps. the hon. Member has lliiuggested. 
But as per rules of the Indian Airlines. they 
cannot give for more than one day lay-over 
A suggestion has been given by the hon. 
Member. We will see if we can identify 
cheaper hotels equivalent to the amount 
which is sanctioned by the Indian Airlines. I 
will give the suggestIOn to the management 
of the Indian Airlines and let them take a 
decision as they think fit. 

SHRI CHANDRA PRATAP NARAIN 
SINGH: The Minister is in a very kind mood 
today. I would like to request him ... 

MR. SPEAKER: And you want to avail 
of that now. 

r Trans/a/ion] 

In Punjabi. there is a saying "Tandoor 
lapa,,'a hoi, KUllian al'oni vi /a /0" 

[English] 

SHRI CHANDRA PRATAP NARAIN 
SINGH: Thank you, Sir. I hope I will have 
the opportunity to get his largesse. 

The Minister has stated that in some pla-
ces where passengers are stranded. they are 
given the opportunity on an altemative 
night. But I would like to find out one thing 
(rom the Minister. There are certain areas 
where it is an intermediary stop. I will have 
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to give the name; otherwise. I will not be able 
to explain it. It is the flight from Delhi-
Lucknow..(Jorakhpur-Patna and back. 

A passenger at Gorakhpur is not going to 
he only from Gorakhpur: he may be coming 
from places SO or 60 mile<; around. They have 
no special communication system at the air-
port. If there is an over-flight and it does not 
land at Gorakhpur. the passenger is stranded 
for 18 to 19 hours and needs Hotel accommo-
dation. He does not want hotel accommoda-
tion if the flight is late. he iust wants to be 
informed. Will the Minister see to it that: at 
these stops that have been created in 1986-
R7. high frequency communication systems 
are adopted so that the Airport does not 
depend on P&T? Because the Communica-
tions Minister the other day replied in the 
House that in 11 P. thefts of electricity are 
4iuch that they cannot have telephones 
working. 

SHRI JAGDISH TYTLER: I myself am 
aware of this problem and we are already 
working on it. We have identified 16 stations 
in the country which we are going to bring 
upto the latest communication technology. 
It" III take sometime because there is a prob-
lem I think with all the new latest safeguards 
we are getting. this technology should also be 
hrought and we will sec. 

SHRI AJAY MUSHRAN: The Hon. 
Minister had mentioned that a number of 
new routes have been opened. It is regretta-
hle that some of the old routes have been 
discontinued The Hbn Minister knows 
about which routes I am mentioning. Since 
there illi no time. will he give us an assurance 
that in the near future about routes like 
Jabalpur which was discontinued he will be 
kind enough to reconsider of restarting 
them? 

SHRI JAGDISH TYTI ER . Subject to 
the passenger load. we will reconsider. 

WRITTEN ANSWERS TO QUESTIONS 

[Enx/ish) 

Saney ReprdlDl Bot- Dodon 

-944. SHRI MOHANBHAI PATEL: 
Will the Minister of HEALTH AND FAM-
It Y WELFAR E be pleased to state: . 

(a) whether Government have conducte 
any survey to find out bogus doctors doing 
practice in the country without any valid 
degree or with false degree: 

(b) when the survey was conducted last 
and by which agency and the findings 
thereof: 

(c) the action taken against the persons 
found guilty: arid 

(d) whether Government have any machi-
nery to check the bogus doctors in the coun-
try periodically? 

TIlE MINlSTER OF HUMAN RESOURCE 
DEVELOPMENT AND MINISTER OF 
HEALTH AND FAMILY WELFARE 
(SHRI P.V. NARASIMHA RAO): (a) and 
(b).No such survey has been conducted. 

(c) and (d). Penal provisions already exist 
in the Indian Medical Council Act. 1956 as 
well as in the Indian Medicine Central Coun-
cil Act. 1970 and the Homoeopathy Central 
Council Act. 1973 to the effect that no per-
son other than a medical practitioner 
enrolled on the State Medical Register shall 
practice medicine in any State and any per-
son contravening this provision shaH be 
punishable with imprisonment for a term 
which may extend to one year or with fine 
which may extend to Rs. 1.000/- (N both. 
The Government of India have advised the 
State Governments/ Union Territo~ to 
invoke the penal provisions and to ensure 
that no addition whatsoever of unqualified 
persons is made to the stream of practitioners. 

Aircrafts and Helicopten owned 
by Stat_IV ..... Tenltoriea 

-9.50. SHRI SHANTARAM NAIK' Will 
the Minister of C'VII AVIATfON be 
pleased to state: 
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(a) the number and names of State and 
Union Territory Governments which own 
aircrnfts and helicopters: and 

(b> the salient features of the rules govern-
ing use of these aircrafts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTI ER)·(a) A Statement glv-

ing the requisite information is given below. 

(b) An aircraft including government air-
craft are categorised either as passenger air-
craft· or private aircraft. Aircraft which are 
catel!orised as private cannot be used for hire 
or reward or any kind of remuneration. 

Slate __ 

Sl. Name of State/ Union 
No. Territory Governments 

I. Govern~nt of Maharashtra 

2. Government of West Benpl 

3. Government of Uttar Prad~h 

<t. Governmellt of Rajasthan 

s. Govern~nt of Orissa 

6. Government of Bihar 

7. Government of Punjab 

8. Government of Andhra Prad~h 

9. Gov~rnm~nt of Haryan~ 

10. Government of Madhya Pradesh 

II. Government of Karnataka 

12. Government of Tamil Nadu 

Total 

Protest aaainst SHuty Contrsts 
·951 .... SHRI PARASRAM BHARDWAJ: 

Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether the attention of Government 
has been drawn to the protest<; made by 
Women's organisations against holding of 
Beauty Contests' by various a{lencies: 

(b) If so. the reaction of Government 
thereon : and 

'No. of aircrat/ helicopter 

Trpe 
Executive Trainer Helicopters 

2 2 

4 

7 6 3 

2 

2 2 

7 

2 22 

2 18 

2 

27 55 11 

Total 

4 

16 

3 

7 

24 

2 

20 

3 

3 

2 

93 

(c) whether Government propose to lay 
down any policy in this regard'? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
ANn SPORTS AND WOMB; AND CHILD 
DEVELOPMENT IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MFNT(SHRIMATI MARGARET ALVA) 
(a> Yes. Sir there have been Press Reports 
about this. 

(b) and (c).Government d~ not propose 
to lay down any policy in this regard. 
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Tree ........... uoaad Stu.,.. and Sa ... 
Hm. 

-9S2. SHRI PRATAP BHANU SHA-
RMA: Will the Minister of HUMAN 
RESOURCf DEVELOPMENT be pleased 
to state: 

(a) wbrther State Government of Madhya 
Pradesh and Special Area Development 
Authority (SADA). Sanchi. had submitted 
proposals to the Archaeological Survey of 
India seeking permission for tree plantation 
around the historical Stupas and Sanchi 
hills; 

(b) if so. the detail .. thereof: 

(cl whether the permission had been 
granted: and 

Cd) if not, the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
ANDCUlTURE IN THE MINISTRYOF 
HUMAN RESOURCE DEVElOPMFNT 
CSHRIMATI KRISHNA SAHI): Ca) to (d). 
The Special Area Development Authority 
(SADA) Sanchi (Madhya Pradesh had 
approached the Archaeological Survey of 
India (ASI) in the following two instances: 

Ci) On 19.11.1982, SADA requested 
AS) to lay a garden along the 
approach road leading to the Sanchi 
Stupas Hill or to permit SADA to 
do so. ASI conveyed its permission 
on 8.12.1982 for the latter course. 

(ii) On 6.5. '985, SADA sought permission 
for raising a plantation on either .. ide 
of the road within the protected area 
of the monuments. The clarifICation 
sought for on the plantation sch ... me 
by ASI have been received vtry 
recently and a decision will be taken 
very soon in accordance with the 
norms for such matters. 

National Technical Manpower 
Information Systnn 

~S3. DR. V. VENKATESH: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPM ENT be pleased to state: 

Ca) whether a National Technical Man-
power Informatioll System is being set up in 
the country; 

(b) if so, whether the Institute of Applied 
Manpower Research Institute has been 
asked to develop the system; and 

(c) if so, the details and facts thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) to (c). 
The National Technical Manpower Informa-
tion System has already been 'Set up. The 
system comprises a Lead Centre in the Insti-
tute of Applied Manpower Research. 21 
Nodal Centres in selected Engineering Col-. 
leges and Technological Institutes and a 
Manpower Cell in the Ministry of Human 
Resource Development 

The main objectives of the system are as 
follows' 

(i) Estimation of shon-term and lonl-
term requirements and supply of 
engineers and technical manpower 
and assessment of gaps between 
demand and supply positions. 

(ii) Collection and analysis of data to 
match the job requirements with 
facilities for education and training. 

(iii) Making forecasts of the adequacy 
or shonage of manpower in the 
future years and consequently 
about the adequacy or otherwise of 
the current enrolment rate. 

The system has staned collecting data aoo 
making analY4;is bur detailed forecasts by the 
system will take time 

BId to IIIow .. J.-.o lei 

·954.PROF MADHU DANDAVATE: 
SHRI P KOI.ANDAIVELU: 

Will the Minister of CIVil AVIATION6e 
pleased to state: 
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(a> whether the attention of Government 
has been drawn to the news report in the 
Indian Express (Delhi Editionj of April IS, 
1987 under the caption "Suspected attempt 
to blow up Air-India Jumbo"; 

(b) if so, whether as mentioned in the 
report a possible attempt to blow up an Air 
India Jumbo Jet was foiled before 2S1 
passengers boarded the plane at New York's 
Kennedy Airport on 13 April, 1987; 

(c) whether the Airline security employees 
spotted six batteries taped together under a 
passenger seat two hours before flight AII02 
was to take off at 8.IS p.m.; 

(d) if so, whether this episode has been 
inquired into; and 

(e> if so, the results of the inquiry'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION CSHRI 
JAGDISH TYTLER) : Ca> Yes, Sir. 

(b) Final conclusion cannot be drawn yet 
because irvestigations are continuing. 

(c) Yes, Sir. 

(d) and (e). Inquiry into the incident is 
still on. 

Mosquitogrni(' areas in Citirs 
~SS. SHRI A. JAY AMOHAN: Wi)) the 

Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a> whether Government have listed 
'mosquitogenic' areas in various cities like 
Madras, Calcutta. Bombay and Delhi under 
the National Malaria Eradication Pro-
gramme; and· 

(b) if so, the ItepS taken to contain 
mosquito breeding? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMII Y WEL-
FARE (SHRI P.V NARASrMHA RAO): 
(a) Yes. Sir. 

(b) The foUowinl IpecifiC measures are 
undertaken to control mosquito breedinl 
under the Urban Malaria Scheme of the 
National Malaria Eradication Programme: 

t. Recurrent application of larvicides at 
weekly interval in mosquito breeding 
sources. 

2. Introduction of IarvivOIOUI fish in 
selected breeding sources like'ornamental 
tanks, used and unused wells. pools etc. 

3. Space spray with pyrethrum extract 2% 
in a house where a malaria positive case is 
detected and about 50 houses around 
that. . 

4. DesiJting. deweeding. minor Jevelling and 
channelisation of drains and other water 
collections to maintain flow of water to 
avoid breeding mosquitoes. 

Establishmrnt of a Port Heahh 
Orlanisation at Paradip Port 

*956. SHRI BRAJAMOHAN MOHA-
NTY: Will the Minister 'Of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a> whether persistent demand is being 
made for e<;tablishment of a full-Oed(red port 
health organisation at Paradip Port; 

(b) if so. the details thereof, 

(c) whether in the absence of a full-fledged 
health organisation at Paradip Port. ships 
coming to the port are put to inconvenience 
and they are constrained to negotiate with 
Calcutta Port Health C'entre~ 

(d) whether the growth of the Port is being 
affected on account of absence of such an 
organisation: and 

(e) if so. the reaction of Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINI-
STER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) and (b). Representations have 
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been received for exploring the possibility of 
establishing a full-nedged Port ~nd Health 
Organisations at Paradip Port 

(c) to (e). The Chief Medical Officer. 
Paradip Port Trust. discharges the duties of 
Port Health ()ff'scer and issues necessary 
certificates in respect of the ships coming to 
Paradip Port. A full-fledged Port Health 
Organisation will be established when there 
IS adequate work load and tf.e Port Tru!lt 
authorities make available the necessary 
facilities 

Hike in Hire Cha"ln of DTC Buses for 
s...hools 

*957. SHRI SUBHASH YADAV: 
SHRI PRAKASH CHANDRA· 

Will the Minister of SURFACE TRAN-
SPORT be pleased to state: 

(a) whether Government's attention has 
been drawn to the news item captioned 
"DTe hikes rate for schools" appearing in 
the Hlndustan Times dates April 10, 1987 
wherein It has been reported that schools 
hinng DTC buses to ferry student, shall have 
to pay nearly 100 per cent more as transpor-
tatIon charges; 

(b) if so, the details thereof and the reasons 
therefor; 

(c) whether Government are aware that 
this will affect the parents and inflict t-eavy 
financial burden on them; and 

(d) if so, the reactibn of Government 
thereto and whether there is any proposal to 
reconsider the decision'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOT) : (a) Yes. Sir. 

(b) The DTC has revised the rates for 

school charter senic:a from· RI. l-SO per 
km. to Rs .•. ~ per kID. w.e..f. 16.4.1981. This 
revision ~ to partially meet tbe iDereased 
direct ~-of operations .iDCIC the last revi-
sion in r98 r., 

(c) and (d). Besdies the fact tbat the rdised 
rates do not fully cover even the per km. 
working costs. the UTe's revised rates are 
much lower than what the private buses 
engaged by the schools are reportedly chara-
ing from them. 

( TrlllUilllion 1 

Pay Scales or c .................... aa.er 
GnMIe 01 •• P.F • 

.c)S8. SHRI SOMJIBHAI DAMOR: Win 
the MiniJter of RAIL WA YS be p1eascd to 
state: 

(a) whether uniformity has been brought 
about in the pay scales for the personnel of 
all the Central Armed Forces in view of the 
similarity in the nature of their work; 

(b) whether anomalies ~i11 exist in the pay 
scales of the Commandants and otber pdes 
of the Railway Protection Force YI.HI-WS 

those in BSF and CRPF; and 

(c) if so. the reasons therefor and the steps 
being taken by Government to remove these 
anomalies? 

THE MINISTER OF STATE· OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAV RAO SCINDIA): (a) The pay 
scales of the employees of the Central Armed 
Forces were examined by the Fourth Pay 
Commission and the Commission had 
recommended that these employees should 
have broadly common pay scales. 1be pay 
scales recommended by the Commission, 
with certain improvements. were according-
ly notifted by the Government. 

(b) and (c). The scales for Sr. Comman-
dant.s and Commandants in Railway PrOlec-
tion Force are different from those in BSF 
and CR PF. The question of improving the 
scales of Commandants/Sr. Commandants 



MAY 7.1917 Wrlttm AIIftIW"8 ... 

or tile R PF is under examination of the 
Ocwenunent. 

IDA A 5 'a.if far H8Iy Ana tII-.-
.. ". SHRI KUNWAR RAM: Will the 
M~ of WATER RESOURCES M 
pleased to state: 

(a) the amount of assistance being givcn by 
the International Development Aaency for 
dndopment of hilly areas of Bihar. and 

(b) the details of tbe schemes undertaken 
in different blocks of Bihar with this assis-
tance and the time by which each of these 
sebemes is likely to be completed? 

THE MINISTER OF WATER RE-
SOURES (SHRI B. SHANKARANAND): 
(a) There is nO specifIC International Deve-
lopment AaencY assisted project for the 
dew;lopmeDt of billy areas in Bihar. 

(b) Does not arise. 

(ElwlisltJ 

C .... r.' for ..... ,. , ...... 01 
Wa.ea" Welfare ~ ... 

-.tiO. ,sHRI V. SREENIV ASA PRASAD: 
SHRI BANWAR LAL PUROHIT: 

wm the Minister of HUMAN RE-
SOURCE DEVELOPMENT be pleased to 
state : 

(a) whether Ulrion Government have 
,n.m any guidelines to the State Govern-
ments 10 help in effective implementation of 
YariouI central programmes for women's 
wdfare; and 

(b) if so. the details thereof"! 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAn~S 
AND SPORlS AND WOMEN AND CHILD 
DEVELOPMENT IN THE MINISTRY 
OF HUMAN RESOURCE DEVELOP-
MENT (SKllIMATI MARGARET 
ALVA): (a) No. Sir. 

(b) Does not arise. 

M/_ ..... ,. PaaaII ... COOIII PanIn· 
PIoperattft LaINNr COIInct SocIety 

Ltd •• A ...... 

... DR. B.L.SHALIESH:WilltheMin-
ister of RAIL WAYS be pleased to state: 

(a) when the Parcels handling contract at 
Hardwar, Dehradun and Rishikesh was last 
awarded by tlte Divisional Railway Man-
aFro Moradabad in favour of MIs. Railway 
Parcels and Goods Porters Cooperativ~ 

Labour Contract Society Ltd., Aligarh 
together with date of expiry of .contract; 

(b) what monthly lumpsum rate was fixed 
by negotiation; 

(c) whether the monthly rate arrived at 
included element of Bonus @ 8.33 per cent. 
weekly off. supervision charge~ etc.; 

(d) whether the Society never paid statu-
tory bonus, weekly off and payment in lieu of 
Nafional holidays to workers; and 

(e) if co, the action proposed to be taken or 
whether any proposal is pending for black-
listing the Society? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS <SHRI MAD-
HAVRAO SCINDIA): <a) The contract was 
lasa awarded on 1.11. 1984 for a period of 2 
yean. and further extended by 5 months. 
The contract has expired on 31.3.87. 

(b) Rs. 13,100/- per month. 

(c) The monthly rate took into account the 
weekly off. supervlsiom charges and bonus 
@~ 

(d) As far as known to tbe Railway. the 
Society allowed weekly off to its worten but 
did not pay bonm and wap ,n lieu of 
Natioaal Holidays. 

(e) The contract bas DOt beea renewed 
beyond 31.3.1981. DRM/Moradabad hal 
decided to blacklilt tbe Society. 
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Tninees W qrldnr: in CoddD ShiPJllld 

"962. SHRI INDRAJIT GUPTA: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a> the number of apprentice trainees 
working in the Cochin Shipyard; 

(b) the period for which these trainees 
have been working continuously; and 

(c) the reasons for not absorbing them so 
far if they have rendered continuous service 
for 4 or 5 years. 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PilOT)' (a) to (c). At pres-
ent 109 apprentices are undergoing training 
since Septem~r 1984 under the Apprentices 
Act. In addition, CSL has also taken 127 
apprentices in two batches of99 in June 1984 
and 28 in January 1985 respectively for inten-
sive training under the Company's own 
scheme. These intensive trainees could not 
~ absorbed earlier for want of vacancies in 
the shipyard 

Air-Strip for AI.Hi Island 

·963 SHRI PM SAYEED 
SHRIMATI N P JHANSI 

LAKSHMI 

Will the Minister of CIVil A VIA TION 
~ pleased to .. tate . 

<a) whether the decision to construct an 
air-strip at Agatti Island in the Union Terri-
tory of (_akshadw~p is bein~ implemented: 

(b) whether construction contract bas 
since been awarded to some firm and if ...0, 
the details thereof, including terms and con-
ditions; and 

(c) the estimated cost and the time by 
which the air-strip is likely to be compktcd'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHill 
JAGDISH TYTLER: (a) Yes. Sir. 

@Postponed Question. 

(b) Yes. Sir. The wort ................ 
to the National BuildiDp CODIlructioD ec.-
poration Oft the liB of March, 1917 tbroap 
the International Airporls Autbority 01 
India by caUiDa tenders. 

The terms .Dd aenenaJ CODditioM of COD-
tnct are as per CPWD. AD tile coastruc:tioa 
material except cement &ad bitUJDeD are to 
be arransed by tJle coatnctor iDdudiDJ .. 
transportation to tbe project siIe. Ccmeat 
and bitumen wiD be iIsued by IDterII&tioaaI 
Airports Authority ofladia at Ma~ OR 
stipUlated rates JiveD in the AJic:emcut. 
Mobilisation advance equal to I~ of tile 
contract amount which wiD be reccwaable 
on pro-rata basis. wiD be pven. Security 
advance on material sbaD be panted Oft ~ 

ledion of material at Maoplorel Aptti. 

(c) The projccf is estimated to cost approx-
imately Rs. 7.20 crores aDd is likely to be 
completed by the end of M~ 1988. 

~7. PROF. MADHU DANDAVATE: 
WiD the Minister of SURFACE TRANS-
PORT be pleased to state: 

<a) whether Union Government are.wue 
of the urgent need o( hiJh speed JIUICIlP 
boat service from Bombay to Panaji-
ManpJore; 

(b) if so, the reasons for not IMDJ clear-
ance to the applications received (or iDtro-
ducin, such a service; 

(c) the parties from wbom the project 
report tOJ'dher with requisite technical 
details have been recei¥eCl; aDd 

(cI) the time by which acccsaary deaJaace 
will be given so that the senice could be 
introduced without delay for the benef"d 01 
the backWaI'd ~onkan teaion'? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SURFACE TRANSPORT 
(SHRJ RAJESH PILOT): C.) to (d\. A pro-
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posaI for alliP .peect boal.ervice from Bom· 
bay to Goa rcceiwd on 1 .... 1987 from M Is. 
Satyqiri Shippilll Company has been 
examined by the Director General of Ship-
pi ... with reference to its tccbDical feasibility 
and safety aspects. 1be matter is to be consi-
dered shortly by the Sbip Acquisition Licen-
silll Committee in the Ministry of Surface 
Tl'alllport. 

9291. SHRI RAMASHRA Y PRASAD 
SINGH: W'dJ the Mmister of RAILWAYS 
be pleased to state: 

(a) wllether it is proposed to introduced 
Pantry Car Service in S09/SIO Avadh-
Assam Mail; 

(b) if so, whether it is to be entrusted to a 
private contractor or it is to be done 
depanmentally; 

(c) if it is to be entrusted to a private con-
lI'IIdOl', what procedure is 10 be followed for 
appointment of such CODtradOr; 

(d) whether theTe is a practice of giving 
more than ODe caterina contract on Railways 
to an individual contractor; and 

(e) if so, the reasons tberaor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHR) 
MADHAVRAO SCINDIA) : (a) Yes Sir. as 
aad when more pantry can become 
available. 

(It) This decision wiU be taken at the 
appropriate lime. 

(c) The allotment of caterina/ vendiDl c0n-

tracts is done by calling applications throup 
press notdlCalions and local notices. Such 
applications are scrutinised by a Screeni ... 
CollUllittee. and after approval of the compe-
tent aUlhority, the aBotment is made. 

Cd) and (e). The present policy of the 
Government is not to award any additional 

unit (0 a contractor who is already holding 2 
uaits. 

CIrcle omc- 01 C ' '. of RallwaJ 
s.tet,. 

9299. SHRf ANADI CHARAN DAS: 
Will the Minister of CIVIL A VIA T10N be 
pleased to state: 

(a) the nUlllbcr of Cirde 0fT1Ca of the 
Commission of Railway Safety and their 
locations; . 

(b) the number of new Circle OffICeS pro-
posed to be set up including their locations; 

(c) whether there is any proposal to set up 
a new Circle Office or transfer any existing 
Circle ()ft'"1CIe of the Commission to South 
Eastern Railway in Orissa; ifnot, the reasons 
therefor; and 

(d) the number of inspections carried out 
by the CollllDissioner of Railway Safety, 
South Eastern Circle during 1986-87 on 
Kharagpur-Puri Section of South Eastern 
Railway? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TY"ILER) : (a) Tberc are seven 
Circle Offices of the Commission of Railway 
Safety of which two Circle Offices are 
located in Bombay (one each for the Central 
Railway and Western Railway). two in Cal-
cutta (one each for Eastern Railway and 
South Eastern Railway), and one each at 
Gorakhpur (for North Eastern Railway and 
Northeast Frontier Railway). Bangalorc (for 
Southern Railway and South Central Rail-
way) and Lucknow (for Northern Railway). 

(b) 11m:c new C"arde OfrIlCa are proposed 
to be let up ooe each at Guwahati (for Nor-
dIa8l Frontier Railway), Secunderabad (for 
South CeDtral Railway) aad Calcutta (for 
die Calcutta Metro Railway). 

(c) No. Sir. The work of tile Circle Offices 
fIl tile eo-miuioa of Railway Safety is 
tGtaIIy linked with tile couce. ned zoaaI Rail-
... ,. aacI, therefore, in the iDterest of work it 
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hal been considered nec:euary to locate them 
with the headquarters ofrlee of the con-
cemed zonal Railways. Aa .uch all the circle 
ofrlCa are located at the headquarters of the 
conc:emed zonal Railway. except the circle 
ofrlCa at Lucknow and Banplore which 
were set up 10Dl a,o and it was not consi-
dered pl'Ktically possible to shift them to 
another place. 

(d) The South Eastern Railway did not 
prolramme any inspection of the 
Khara,pur-Puri section during 1986-87 and 
no inspection was, therefore, carried out of 
this section by the Commissioner of Railway 
Safety, South Eastern Circledurin{! the year 

[lh"uhrlion) 

U_1IthoriIed Rall.a, Porten at Howrah 
Station 

9300. SHRIMA n USHA VERMA: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whether Govenunent are aware that 
hundreds of unauthorised penons having no 
licence are working as porten at Howrah 
Railway Station ; 

(b) "hether ponen hoJdin,licences have 
to face diffICUlties due to these unauthorised 
penona "orkin, as porten ; and 

(c) if so, the solution beinl found for this 
problem!_ 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : (a) and (b). 
Some unauthorised porters do operate at 
Howrah. 

(c) Replar dri~ apinat unauthorised 
penou carryin, pauenaen' IUIPae are 
launched. Durin, the period l.l.87 to 
20.4.87. 126 unauthorised penona carrying 
..._., were appreheDCled aad prosecuted. 

(Blw/lMJ 
Dee .. 01 ChIldren d. to Mal-Nutrition 

9JOJ. KUMARI PUSHPA DEVI: Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the incidence of death among children 
due to mal-nutrition during the last three 
yean. year-wise ; 

(b) whether nutritional products are very 
costly in our country ; and 

(c) if so, the steps IAken by Government in 
this regard ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) Mal-nutrition alone can rarely 
cause death. It however pre-disposes the 
effected penon to infective and opportunis-
tic ailments by lowering the immunity which 
may lead to death. Hence it is difficult to 
estimate the exact extent of deaths due to 
mal-nutrition alone. 

(b) and (c) The ~mple survey of diet and 
nutrition conducted by National Nutrition 
Monitorinl Bureau indicates that the nutri-
tious products are not costly. 

SpecifIC propammes to improve the 
nutrition and health .tatus of the population 
lauDCbed by the Union Government and the 
Stale Governments are as under :-

I. Propbylaxis pro,ramme against 
blindness due to Vitamin-A 
deficiency . 

2. Propbylaxis proJramme to prevent 
nutritional anaemia in mothers and 
children. 

3. Goitre Control PTogramme 

4. Intqrated Child Development Ser-
vice Scheme. 
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S. Special Nutrition Pro .... mme. 

6. Balwadi Nutrition ProFamme. 

7. Mid-day meal proJrBmme. 

Scheme .... NallOna. Intq.adon 
fTo~~ N.C.E.R.T. 

9302. SHRI AMARSINH RA THA WA: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether a scheme under the National 
Integration Project through National Coun-
cil for Educational Research and Training 
was launched in the country : 

Cb) if 50, when it was launched and the 
details of the scheme; 

Cc) the resuhs achieved; and 

Cd) the steps being taken to introduce it 
throughout the country ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI> : Ca> Yes. 
Sir. 

(b) National Integration Project was 
launched in 1969. The Major programmes 
launched under the scheme were Ci) Organi-
sation of National Integration Camps for 
students and teachers Cii) Preparation &: pro-
duction of instructional materials. In 1982, 
the scheme of Community Singing was 
staned. Instead of the National Integration 
Camps, NCERT now conducts Community 
Singing. 

(c) Since 1982, NCERT has organised 96 
State level and National level camps in differ-
ent parts of the country involving 3,000 
teachers and teacher trainers. Besides. the 
NCERT has also been organising Commu-
nity Singing Programmes by school child ren 
on special occasions under the project. 

Cd) The followin. steps are beinl taken by 

the NCERT 10 spread the movement in the 
COUDtry. 

(i) Camps which hitherto were orp-
nised at State level will now be orp': 
niscd in the form of regional camps. 

(ii) An All India Teachers Choir will be 
lei up with the help of national 
conductors. 

(Iii) A quarterly Newsletter giving infor-
mation of activities will be started 
and the Minister of Information and 
Broadcastinl will be requested to 
include Community Songs as a regu-
lar feature in their Radio &: Televi-
lion programmes. 

Rrhabilitation of OustHS before Con-
struction of Galal Arroclrome 

9303. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether a representation has been 
received from the likely oustees of proposed 
aerodrome at Gagal in Kangra district of~ 
Himachal Pradesh ~ 

(b) if so, the details of the demands made 
in the memorandum! representation ; 

(c) the lICtion taken by Government to 
ensure complete rehabilitation of the oustees 
before the construction work on the aero-
drome is undertaken ; and 

(d) if not. the likely date by which it would 
be taken up to ensure that the oustees are not 
put to any dis-advantage on account of tbe 
construction of tbe aerodrome? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Yes. Sir. 

(b) The representation seeks rehabilitation 
assistance, payment of compensation and 
preference in employment. 

Cc) and Cd). The concerned State Go~ 
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mea~ who propose to construct this airport, 
bat informed that tbe land to be acquired for 
this project has not yet been identified. 

[»"""',,'ioll ) 

9304. SHIU VIJOY KUMAR YADAV: 
WilJ the Minister of WATER RESOUR-
CES be pleased to state: 

(a) whether large number of \Images are 
submerged every year due to erosion by riv-
ers in various districts of Bihat' ~ 

(b) if so, whether several villages of Patn. 
district have also been sumbmerged due to 
erosion by Ganga river ; 

(c) if 10, tbe details of these villages: and 

(d) the action taken by Government to 
rehabilitate the inhabitants of these villages 
at safer places ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) to (c). Many village5 of various 
districts of Bihar including those of Patna 
District are prone to submergence by erosive 
action of river Ganga. Details of the villages 
affected are no~ maintained at the Centre. 

(d) In many districts including Palna 
along the Oan .. river banks, embankments 
and flood protection schemes have been exe-
cuted. The State Government takes action 
for evacuatins inhabitants of the flood 
affected villages to the safer places. Rehabili-
tation at alternative places i. also the respon-
sibility of the State Government. For 
neceuary relief measures, Central assistance 
is extended according to the prescribed 
procedure. 

[Eng/i.fih1 

...... A ' lance 'or CoaRnlctlon of 
..... at Mllaeru lD Aadhra Pnd_ 

9305. SMRI M. SUBBA REDDY: Will 

the Minister of SURFACE TRANSPORT 
be plcued to ltate : 

(a) whether Government of Andhra Pra-
clesb has requcated Union Government for 
fmanciaJ auistance for construction of a 
bridae at Mancru in Andbra Pradesb, wbich 
was recently damapd by flood, ; and 

(b) if 10, the reaction o(tbc Union Govern-
ment thereto? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SURf RAlESH PILOn: (a) and (b). No, 
Sir. However. bridge across river Muniyeru 
on National Highway No.9 got damaaed due 
to transport o(hcavy load. in May 1985 and 
this Ministry has sanctioned an estimate for 
ill reconstruction. 

9306. SHRI CHINGWANG KONYAK: 
Will tbe Minister of CIVIL AVIATION be 
pleucd to state : 

<a> whether Indian Airlines had a proposal 
to extend DeUu-Guwahati flight to Dibru-
prh; 

(b) whether tbe said proposal has been 
lbelwci and if so, the reasons therefor ; 

(c) whether Government arc aware of 
tnere hardships being (aced by passengers 
from Delhi to Dibruprb and adjoining 
&real and vice-vena due to frequent cancel-
iatioDi/opcrational delays of IC-209/210 
re.uJtin. in almOit DO connection with 
Guwabati : aDd 

(d) if 10, the remedial steps Government 
propoIe to take in tlUi reprd to alleviate the 
banlahipl faced by puaeqers ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) No. Sir . 

(b) DoCI DOt an.c. 
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(c) and (cI). Due to inclement weather con-
ditiona. services operatina between Delhi-
Guwahati and Guwahati-Dibruprh were 
getting delayed during tbe winter and some-
times the pusengers travelling between 
Delhi and Oibruprh were not getting con-
nections. In order to provide more connect-
ins time at Guwahati. Indian Airlines has 
revised the timinp of services operating' 
between Delhi-Guwahati and Guwahati 
Dibruprh w.e.f. 1st January. 1987 and is 
now providing convenient connection at 
Guwahati to Delhi-Dibruprh passengers in 
both the directions. 

Mona""" Selected for I..aDdKapiDl by 
Hcwtk"t.e Brandl of ASI 

9307. SHRI CHINTAMANI JFNA' Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Vnstarred Question No. 4382 
on 26 March, 1987 reprding Monuments 
within the ambit of Horticulture Branch of 
archaeology and state: 

(a) the number of monuments taken up for 
landscaping purposes by the Horticulture 
Branch of Archaeological Survey of India; 

(b) details of these for the last three yeafT 
and names of States where these are located : 

(c) tbe number of monuments to be taleen 
up lor IandJcapin, purposes in the Seventh 
Plan period and amount earmarked therefor; 

(d) whether it is a fact that not a single 
monument has been included for landscap-
ins purposes after the Export Group on 
Archaeology had submitted its report; if so, 
the reasons therefor; and 

Ce) the number of such gardens in each of 
the States and Union Territories which are at 
present kept under the control of the Horti-
culture Branch of A.S.I and the develop-
ments made to these gardens 1 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDVeA TION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPM ENT 
(SHRIMATI KRISHNA SAHI): (a) and 
(b) ReqUired information is given in the 
statement-I below. 

(c) 10) Monuments have been taken up 
under VII Five Year Plan for which an 
amount of Rs. SO lakhs has been allocated 
for landscaping and Horticultural develop-
ment around the monuments. 

(d) No Sir. Landscaping and horticultural 
operations work are taken up in more monu-
ments now. 

(e) Required information is given in the 
statement-II given below. 

Statement-) 

NumM' o( Monu, .. mu: lal."n up (or /andsropinll and Horticultural opt",olion.<; h,' 'M Horticul,u,,. 
Branrh of ArchlU%f(ica/ Sun"t"" o( :ntha in ,,,, la.ft ,h," ,',.0'$· 

1984-85 

S.No Name of Garden State 

I. Magnhwar Temple. Bhubaneswar Orissa 

2 nusro ..... ADalIa"'" Uttar Pradesh 

3. Katcbcri Cemetory. ~pur Uttar p,...h 

• Bara Ithamha. Delhi Union Territor 
Delhi 

5. S.ti COfIlple". Chitlorprh 
Rajast_n 
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2 J 

1915-16 

6 Jaimal Patta House. Chittorgarh Rajasthan 

7 Site Nur~ry Garden. Chinorgarh Rajasthan 

8. Step ~11. Adalej G uja rat 

9 I otha!. Ahmedabad Gujarat 

10 Shankarcharya Temr1e. 198~-8' 

SrmaFar Jammu A Kashmir 

II K,rll-Stamhha. Chutor-
garh Rajasthan 

12 Jaml Ma .. ild. Pa\8f!3rh Gujarat 

1986-3' 

P Bhaskare ... h",n temple. 
Bhubane<;"ar Orissa 

14 EXCa\alCd .... Ie. Sarnath Uttar Pradesh 

15 Hallra Tomb. Vadodara GUJal1lt 

It> Bhatmda Fort Bhatmda Punjab 

17 C;;un Temple Konark Orissa 

The Numher of Garden.\ In eat h of thl' Stall' undl'r fhl' Horttculture Bronc h of tlw Archal'Oiogical 
Surw'l of IndIa M hert' land{captnf( and Dl"'t'1op,!,mt of HortIcultural Opn-a"ons art' C(l",~(1 out 

DiviSion No of 
Monuments 

State and Union 
Terntones 

Division No I Agra 

Divi"ion No 2 
New DeIhl 

Div1'Iion No J My .. o~ 

l Translation) 

Lud ...... Intptloll 
9308. DR. A.K. PATIL: Will the Minister 

of WATER RESOURCES be pleased to 
state: 

36 

37 

28 

II P 81har, West Benpl. Orissa, 
A,qm. Arunachal Pradnh. Megha-
Iaya. Nagaland. Tripura. Mizoram 
and Manipur 

DeIh,. Haryana. Punjab. Jammu 
and K.ashmir. H.P . M P .. 
Gujarat and Rajasthan. 

Kamataka. Tamil Nadu. Andhra 
Pradesh. Goa and Maharashtra. 

<a) the percentage of land under irrigation 
in the country as well as such percentage in 
Madhya Pradesh. Rajasthan, Bihar. Uttar 
Pradesh. Gujarat and Maharashtra; and 

(b) such percentage of land under irriga-
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tion year-wise durin. the last three years? 
THE MINISTER OF WATER RE-

SOUItCESCSHRI B.SIlANIARANAND): 
fa) and tb) S~ I~ I and Vile Stalistics 

are available only upto the year 1983-&1. tb 
information is Jiven in the Statement ~~en 
below accordin,ly: 

s.ate ••• 

Na .. 01'* S"'~/Y~r PcruntaF of net imp-
IpI area to lid IOwn .fa 

BIHAR 
1911-82 382 
1982-83 308 
1983-14 )32 

GUJARAT 
f911-82 22 J 
1912-8.1 234 
19It3-M Not availabtr 

MADHYA PRADESH 
1981-82 128 
1912-13 140 
1913-14 144 

MAHARASHTRA 
1911-82 107 
1982-83 107 
1983-14 101 

RAJASTHAN 
1911-82 fR 6 

1982-83 20.5 
191.3-84 202 

un AR PRADESH 
1911-82 .5.5 2 
1912-83 .574 

1913-14 S12 

AI.L INDIA 
1981-12 2M1 

1912-13 2ft 9 

1913-M 294 

NOIr" For the Stat~ 0( ~bhal1lSht,. and for t~ AD Ind .. piclurr 1ft lhe a~ of rrqulred data. 
latest available estjma~ have b«n used to am,,-c at the perccnta.,: 

Me' Sf'" ........... 01 
,...._. JIIPways 

9309. SHRI MULLAPPALL Y RAMA-

CHANDRAN: Will the Minister of SUR-
FACE TRANSPORT be pleased to state' 

(al whether State Governments have been 
given the responsibility of maintaining and 
improvin. the National Highway. within 
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their respective territories; and 

(b) if 10, the quantum of fund. allocated to 
the State of Kerala durin, 1986 for this pur-
pose anet the extent of work done as oft JI 
December, 1986? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHIt! RAJESH PILOT) : (a) Yes.. Sir. 

(b) Funds to the tune of Rs. 234.43 lakhs 
for maintenance and repain and Rs.935.20 
laths for oriJinal works rapectively were 
aDocated to the Government of Kerala. End-
ina December 1986. the State Government 
has reported an expenditure of Rs. 194.69 
laths maintenance and repain of National 
Hipways and Rs. 349.15 laths on National 
Hilhway (Original) works. 

A'Yro FliCht from H)'denbad to Rajlt-
mundr)' and Visakhapatna .. 

9310. SHRI A.J.V.B. MAHESHWARA 
RAO: Will the Minister of CIVIL AVIA-
TION ~ pleased to state: 

(a) whether there is a proposal for starting 
an Indian Airlines Avro flight from Hyde-
rabad to RaJahmundry and to Visakha-
patnam. and 

(b) if not. the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGOISH TYTLER): <a) No, Sir. 

(b) Vayudoot is already operating services 
on H ydera bad- Raja hmund ry-Visakha-
patnam ~ector 

9311. SHRI SANAT KUMAR MAN-
OAL: Will the Minister of HEALTH AND 
FAMll Y WELFARE be pleased to state: 

(a) whether according to WHO repon of 
1984 the IEP anti-rabies vaccine led to an 
attack of rabies in dop as the strain from 
which the serum was made. was defective; 

(b) whether tbe WHO report ... m:eiwd 
by Government and if 10, tile acbOil taken 
thereon; 

(c) whether Union GovCiWIJI arc ___ 
facturio8 anti-rabies vaceiae thai actually 
induces the disease ill iDjeetcct __ Is 
instead of ProlCetin8 them; and 

(d) the steps bein8 tatea to let matters 
"-hI? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MIN-
ISTER OF HEALTH AND FAMILY 
WELFARE (SHR' P.V. NARASIMHA 
RAO) : Ca) to (d). The information is being 
collected and will be laid Oft lhe table oftbr 
Sabha. 

launclatioD of Land ill POIIa ... IIaasIoi 
RiYft" ..... 

9312. SHRI ZAINAL ABEDIN: Willtbe 
Minister 0( WATER R.ESOURCES be 
pleased to state: 

(a) whether any survey bas ever been made 
to ascertain the quantum of lands inun-
dated. the loss of crops per annum in terms 
of rupees and the number of farmer affected 
due to such inundation of lands in the 
Pogla-Bansloi river basins since the 
Farakka Barrage Project was put in 
operation. 

(b) if so, the details thereof; 

(c) if not. whether Government propose to 
conduct such a survey; 

(d) whether there is any proposal under 
the consideration ofGowmment for provid-
ing crop compensation to the affected 
farmers; and 

(e) if not. the reasons therefor'? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) to (e). Information is bei." coDected and 
will be laid on the Table of the House. 
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[7'rtur.rllltion) 

Appolatment of Sdlecluled Cutes/Selle-
duted Tribes in Central Hlacliinstitute 

AI'" (Uttar Pndesh) 

9313. SHR) GANGA RAM: Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

<a) the number of posts of Professors. 
Readers. Lecturers and Research Assistants 
sanctioned for Central Hindi Institute. Agra, 
Uttar Pradesh; 

(b) the number of persons belonging to 
Scheduled Castes/Scheduled Tribes work-
ins on these posts and their percentage in 
each category; 

(c) whether steps are being taken by 
Government of fill up the vacant posts 
reserved for SC I STs: and 

(d) if so. the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): <a) The 
num her of posts of ProfesSOR, Readen. Lec-
turers and Research Assistants sanctioned 
for Central Institute of Hindi. Agra is 6.18, 
53 and 21 respectively. 

(b) The Government Council of the Sans-
than adopted the reservation orders in its 
meeting held on 28th Nov .. 1977. A state-
rnent showing the number of posts filled and 
number of persons belonging to SC/ST 
working on these posts and their percentage 
in each categor) is given below. 

(c) and (d). Action for advertising separa-
tely the posts reserved for SC/ST is being 
taken by Central Institute of Hindi. The 
Selection Committee for posts reserved for 
SC / ST is held separately and a member of 
SC/ST is always associated to the Selection 
Committee. 

Statellient 

Name of Posts No. of posts 
filled 

No. of post'i held 
by SC/ST 

No of posts Percentage 
unfilled 

2 3 4 S 
I. Professors 4 Nil I (SC/Sn Nil 

2. Readers 10 2 Nil 20% 

3. I....ecturers 23 2 (SCjSn S% 

4. Research Assistants 27 2 2 (SC/Sn 15% 
(2 posts of SCI ST 

dereserwd) in 1986. 

(English]l 

ftry Salles ,_ Labonltory AMstanu In 
DeIhl Schools 

9314. SHRI R. JEEVARATHINAM: 
WiD the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether it is a fact that the pay scales 
recommened by the Fourth Pay Commis-

sion have not been implemented in respect of 
Laboratory Assistants working in the school 
in the Union Territory of Delhi; 

(b) whether any ad-hoC' pay scales have 
been given to La boratory Ass ita nts of 
Government Schools but not to Laboratory 
Assistants of aided schools: and 

(c) if so, the corrective steps taken to avoid 
dilContent amon, the affected emplovees? 
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THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): Ca) to Ccl. 
No replacement pay scales for Laboratory 
Assistants working in schools have been 
recommended by the Fourth Central Pay 
Commission. However, Delhi Administra-
tion has aUowed the revised pay scale appli-
cable to U.D.C:s for Laboratory Assistant .. 
working in schools run by Delhi Administra-
tion provisionally subject to adjustment 
after Government of India's decision. So far 
a.o; Laboratory Assistants of Aided Schools 
are concerned. provisional payment order .. 
on the analogy of Government schools 
Laboratory Assistants are being issued by 
Delhi Administration. The matter is under 
consideration of the Ministry and appro-
priate scales 10 consultation with Finance 
Ministry are expected to be laid down soon. 

Wlthdnwal of Hormonal Pretnancy Test 

9315. SHRI SRI HARI RAO: Wilt the 
Ministry of HEALTH AND FAMILY 
WELFARE be pleased to state: 

<a> whether hormonal pregnancy test has 
been withdrawn in several countries and if 
so. the names of such countries ; 

Cb> whether W.H.O. has supported this 
action; and 

(c) whether any assessment of its harmful 
effects has been made in the country or else-
where and if so, the results thereof and action 
taken by Government in this regard? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TEROF HEALTH AND FAMILY WEL-
FARE (SHRI P.V NARASIMHA RAO): 
<a) Yes. Sir the Hormonal Pregnancy test has 
been withdrawn in several countries such as 
Sweden, Finland, U.S.A .• U.K., Austria. 
Belgium, Greece and Singapore. 

(b) The SOUTH EAST ASIA RE-
GIONAL OFFICE (SEARO) New Delhi 
has no information on this. 

(c) There is no direct evidence of its harm-
ful effects but the results from researches from 
various par1l.J>f the world indicate that it 
may increase the risk of congenital malfor-
mations of foetus. 

The Government of India has restricted its 
use and recommends that it should be used 
only for the treatment of secondary amenor-
rhQea. The use of these drugs bas been 
banned as a diagnostic tell for preJlUlncy. 
since other invitro tests are available for 
diagnosing pn::gnancy. 

Awardees-under Nadonal Youth Award 
Scheme 

9316. SHRI SYED SHAHABUDDIN : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> the names and States of origin of the 
awardees under the National Youth Award 
Scheme for 1985-86 and 1986-87 with brief 
partriculars of the field of excellance; and 

(b) the procedure for the selection of the 
awardees? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMA TI MARGARET 
ALVA> : Ca> and <b). Under the National 
Youth Award Scheme. awards can be con-
ferred 011 youths and a voluntary organisa-
tion who have excelled in youth work in 
different fields of activites and social service. 

The selection of young persons and a 
voluntary organisation is done by the Cen-
tral Selection Committee headed by Minis-
ter of Youth Affairs and Spons on the basis 
of the ~ommendation of the State Govern-
ments/ Union Territory Administrations 
who in tum will Jet the recommendations 
from the District Level Selection Commit-
tees. The Central Selection Committee may, 
at its discretion, consider, OD merits. indivi 
duals or youth organisations not recom-
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mended by the State Government! Union 
Territory, for the award. 

Nominations for the National Youth 
Award, 1986 have been called for from the 

S. No. Name of the Awardees 

J. Smt. Sarva Sridevi 

2. Shri MaruthachaJam Rengan 

3. Smt. Sandhya Narinder Ingale 

4. Shri Nabin Kumar Nail: 

s. Shri Jaswinder Singh 

6. Shri Elumalai Mani 

7 Shri Satyanath Pathak 

8. Shri Pill Tuki 

9. Shri Amar Vivck 

10. Shri Roque A.R. Dias 

I J. Nava Prathibha Arts. 
Sports and Cultural 
Association 

Child Development Responsibility of 
Society/State 

9317. SHRI KRISHNA SINGH : Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) whether at a Seminar held on 30 
March. 1987 some experts expressed obser-
vations on the feasibility of attaining child 
development targets of the National Health 
Policy; 

(b) if so, the reaction of Government 
thereon; 

(c) whether any perspective planning has 
been prepared to ensure that Child's develop-
ment is not linked with economic and social 
status of the parents, but is taken as a respon-
sibility of the society! State; and 

State Governments! Union Territories. 
National Youth Awards for the year 1985 
were given to the f oUowing 10 young persons 
and one voluntary organisation in recogni-
tion of their work done in the field of 
national development and/ or social services :_ 

Name of the State 

Andhra Pradesh 

KCl"l\Ja 

Maharashtra 

Orissa 

Punjab 

Tamil Nadu 

Uttar Pradesh 

Arunachal Pradesh 

C'handigarh 

Goa 

Kerala 

(d) the steps being taken in this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a) Yes, Sir. 

(b) to (d). The recommendations wi)) be 
examined by the Government after the final 
report of the Seminar is received. 

0181 Contneeptives for Males in Rural 
and Tribal Areas 

9318. SHRI NITY ANANDA MISRA : 
WiD the Minister of HEALTH AND F AM-
fLY WELFARE be pleased to state: 
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(a) whether many ora) contraceptives for 
males are now available; 

(b) if so, how are these being administered 
to people in the rural areas and particularly 
among the tribles: and 

(c) the details of the work done in this 
sphere in Orissa during 1986-87 and to what 
extent the growth of population could be 
contained and reduced? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WEt-
FARE (SHRI P.V. NARASIMHA RAO) 
(a) No Sir. The oral contraceptives for male ... 
are in the developmental stage. 

(b) Does not arise 

(c) Does not arise 

Bon .. to employees of aoa ..... tutory 
ClUlteens OD Railway. 

9319 SHRI BASUDEB ACHARIA: 
Will the Mini<;ter of RAILWA YS be pleased 
to "tate 

(a) whether non-statutory canteen workers 
are given bonus like other Central Govern-
ment employee,,; and 

(b) if not, the reasons therefore? 

THF MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No. Sir. 
except those working in the non-statutory 
canteens of Delhi areas who are given bonus. 
pursuant to r~lated Supreme Court's orders. 

(b) The subject matter including the 
review of the status of those working in Delhi 
area is pending before the Supreme Court 
and thus subjudice. 

AI8htaDee for MaIDtenaDce of UDk ROIICIs 
COIIIIedbIc NadoMl HI",way. In on-. 
9320.SHRI HARIHAR SOREN: Will 

the Minister of SURFACE TRANSPORT 
be pleased to state: 

(a) whether Government have been pro-
viding assistance for the maintenance of the 
some link roads connecting National High-
ways; 

(b) if so. the number of roads connecting 
National Highways which are presently 
being financed in Orissa; 

(c) the details thereoC and 

(d) whether Government propose to take 
over the maintenance (!f the link road 
between Pamkoih and Keon)har garh as its 
cond itions ha<, deteriorated ') 

THE MINISTFR OF STATE OF THE 
MIl'\ISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PIl OT): (a) No. Sir. 

(b) and (c) Doe" not an~e 

(d) There IS no 'iuch proposal 

Shipping Tonnage 

9321 SHRI K S RAO: Will the Minister 
of Sl'RFACE TRANSPORT be pleased to 
state 

(a) the strength of the Indian Merchant 
Fleet as on 31 March 1986 and 31 March, 
1987 and the average age of the ships in the 
fleet on 31 March. 1987; 

(b) the Indian Shipping tonnage as on Jan-
uary I. 1985. January 1. 1986 and January 1. 
1987; and 

(c) the extent of tonnage required on each 
one of the above dates and the ad\ erse effects 
on the shipping ind~stry because of the gaps 
in the required and the actual tonnage? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) The operat-
ing strength of the Indian Merchant neet as 
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on 31st March, 1986 and on 31 March, 1987 
was as follows respectively. 

Date No. of ships GRT 

31.3.1986 362 5756387 

31.3.1987 374 5760593 

Average age of the ships as on 31.3.1987 

Age No.of ships 

5 years and below 123 

5-9 years 51 

10-14 years 100 

15-19 years 66 

20 years and above 34 

Total 374 

(b) Tonnage as on No. of ships GRT 

1.1.1985 433 63,74,619 

1.1.1986 368 59,50,200 

1.1.1987 359 54,78,521 

(c) Tonnage requirements are not assessed 
on year to year basis. The target is for each of 
the 5 year plans. The plan Target for the 6th 
Five year Plan was for 7.5 million GRTwhe-
reas the actual tonnage at the end of the 6th 
Five Year Plan was 6.31 million GRT. The 
gap in the required and actual available ton-
nage has effected the Indian Shipping Indus-
try to the extent that a substantial volume of 
trade has been catered to by Foreign flag 
vessels. 

Construction of C.lkut AJrport 

9322. SHRI VAKKOM PURUSHOTHA-
MAN: Will the Minister of CIVIL AVIA-
TION be' pleased to state: 

(a) the present position oftheconstruction 
of airport at Calicut ; and 

(b) when the work is likely to be completed? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): (a) and (b). The con-
struction of the new airport of Calicut is 
being taken up in two phases. Work on the 
first phase consisting of development and 
grading of the site is almost complete. Work 
on the second phase of the project viz .. con-
struction of terminal building, technical 
block, runway and associated pavements 
and ancillary works is progressing according 
to schedule. The airport is expected to be 
ready by the 31st of December, 1987. 

Saurashtra-Janata Express Between 
Bombay and Hapa 

9323. SnRIMATI PATEL RAMABEN 
RAMJIBHAJ MAVANI: WiIJ the Minister 
of RAILWAYS ~pJeased to state: 

<a) whether it has been mentioned in the 
new Time Table which has come into force 
with effect from I April, 1987 that 18 Sau-
rashtra JanatJl Express train will run 
between Bombay and Hapa on Western 
Railway; 

(b) if so, whether it is a fact that the above 
train has not yet been started: 

(c) if so, the reasons therefore: and 

(d) the time by which the train is likely to 
start ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) to (d). The running 0' the train only 
between Vikramgam and Hapa was tempor-
arily suspended due to operational require-
ments. It has since been fully restored from 
1-5-1987. 
r Tram/at ion] 
Use of Banned Raw Materials in Manu-

facture by Multinational Companies 

9324. SHRI SHANTI DHARIWAL: Will 
the Minister of HEALTH AND FAMILY 
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WELFARE be pleased to state : 

<a) whether the attention of Government 
has been drawn to the use of such raw mate-
rials as have been banned in other countries 
by the multi-national companies for the 
manufacture of their products ; 

(b) if so, the action taken by Government 
so far in this regard ; and 

(c) if not, the reasons themore ? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILYWEL-
FARE (SHRI P.V. NARASIHMA RAO) : 
(a) to (c) . Whenever the World Health 
Organisation received intimation from any 
country regarding the withdrawal of a drug, 
this information is circulated to all the 
member countries. Information from the 
WHO regarding the action taken by some 
countries to ban the marketing of certain 
drugs has been received in respect of 37 
drugs. Out of these, action to withdraw the 
drug from the market has been taken in case 
of 1 I drugs and 19 were not approved/ appli-
cation not received. In respect of the remain-
ing 7 drugs. namely. (i) Nitrofuran compounds, 
(ii) Phenformin. (iii) Hydroxyquinoline 
denvatives, (iv) Higher dose Lynesterol pro-
ducts, (v) Piperazine. (vi) Phenylbutazo-
ne/ Oxphenbutazone and (vii) Analgin. it is 
stated that though these drugs are banned in 
some countries yet these are stiU being mar-
keted in a number of developed countries 
and all these drugs are official drugs in the 
Pharmacopoeia. In consultation with the 
medical experts, a decision was taken to ,er-
mit the marketing of these 7 drugs in the 
country subject to a cautionary statement 
and contra-indications being given on the 
label! package insert in some cases. 

Coach Repalrinl Factory Near Bhopal 

9325. SHRI BALWANT SINGH 
RAMOOWALIA : 

SHRI TEJA SINGH DARDI: 

Will the Minister of RAIL WAYS be 
pleased to state : 

(a) whether it is a fact that Bhoomi Pujan 
ceremony for settil18 up of a railway coach 
repair factory near Bhopal was held on S 
Februray, 1987 ; 

(b) whether it is also a fact that the cere-
mony for laying foundation stone for the same 
institution was also held on 8 April. I98J ; 

(c) if so, the details of tbese two functions; 

(d) tbe reasons for bolding the two func-
tions ~ and 

(e) the total expenditure incurred thereon? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Yes, Sir. 

(c) On 5th February 1987, Bhoomi Pujao 
was done at the hands ofShri MotilaI Vora, 
Chief Minister of Madhya Pradesh, presided 
over by Shri Madhavrao Scindia, MOSR. 
On 8.4 1981 foundation stone laying cere-
mony for Coach Repair Workshop was done 
at the hands of Shn Kedar Pandey, the then 
Minister for Railways at a function presided 
over by Shri Arjun Singh, the then Chief 
Mtnister of Madhya Pradesh. 

(d) On 8.4.1981, the foundation stone was 
laid for this work: to initiate the work of land 
acquisition and other preparatory works 
connected with the Project. 00 Sth Febru-
ary, 1987. the function was orgnised to per-
form Bhoomi Pujan ceremony for commen-
cing the construction work: after the land for 
the project had been acquired and the layout 
of the workshop finalised. 

(e) Expenditure incurred for thelle two 
functions is Rs. SOOO/- on each occasion. 

r £nR1i~h] 
Recruitment In RaIhra,.. 

9326. SHRI RAM BAHADUR SINGH: 
Will the Minister of RAIL WAYS be plealed 
to state: 

(a) whether it is • fact that the Eutem 
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Railway had selected persons for recruit-
ment to different categories on Group ·c 
posts in the Railways vide their notification 
No. 1/82 ; 

(b) whether the ban on recruitment was 
removed on 20 March, J 986 ; and 

(d) if so. whether these selected candidates 
have been offered appointments and if not, 
the reasons therefore ') 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Panels of 
744 candidates were received from Railway 
Recruitment Boards, Calcutta and Patna for 
appointment on the Eastern Railway pursu-
ant to Notification No. 1/82. 

(b) On 29.7.1986 instructions were issued 
by the Ministry of Railways relaxing the ban 
on filling up of vacancies in non-operationa] 
posts. 

(c) Call letters were issued to all the empa-
nelled candidates referred to above; out of 
them 648 candidates who completed the pre-
appointment formalities' and who were 
found medically fit, were appointed in Rail-
way service. 

Committee on GenetIc DIIorden Amon .. 
Women 

9327. SHRI PRATAPRAO B. BHOSALE: 
Will the Minister of HEALTH AND F AM-
IL Y WELFARE be pleased to state: 

(a) whether Government have set up a 
committee to propose legal measures to curb 
detection of genetic disorders amongst 
women in the country ; 

(b) if so, the composition, functions and 
term of appointment of this Committee: and 

(c) when the committee is to submit its 
report ? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO): 
(a) Yes. Sir. 

(h) A small Committee to consider the 
entire question of amniocentesis and sex 
determination test has been constituted. The 
composition. function and terms of appoint-
ment of the Committee are given in the state-
ment given below: 

(c) The Committee shall submit repon in 
due course. 

Statl'ml'nt 
The cnmp()~ilion of Committee 

1. Shri D.T. Joseph. Health Secretary. 
Maharashtra Chairman 

2. Shri. P.S Kaicker. Consultant. Ministry 
of Law & Justice. New Delhi Member 

3. Mrs. K. Hingorani. Advocate. 40, Lawyers 
Chambers. Supreme Court. New Delhi. Member 

4. Dr. C.S. Dawn. Secretary General. National 
Association for Voluntary Association 
for Sterilisation in India. Calcutta. Member 

S. Shri R.P. Ravindra. Women Activists'. C.U. Shah 
College &. Pharmacy, Bombay. Member 

6. Dr. Sadri N. Saxena, Sr. Dy. Director General. 
ICMR. Ansari Nagar. New Delhi. Member 

1. Shri. V.K.. Arora, Chid Media Ministry of 
Health &\ Family Welfare, New Delhi. Member 

S. Or. D.O. Arora. Dy. Commissioner, Ministry of 
Health &\ Family Welfare. New Delhi. Memlla-

Secretary 
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The terms of reference of the Committee 
shall be : 

(i) To go into the details of a comprehen-
sive Legislation. 

(ii) To suggest in-built mechaniJ for an 
infrastructure for ensurin, proper im-
plementation of proposed legislation. 

(iii) To propose the measure for generating 
public opinion against these tests either 
in the legislation itself or otherwise. 

Exhibition of Technological Equlpments 
at Visveswariah Industrial and 

Technological Museum, 
Bangalore 

9328. SHRI V.S. KRISHNA IYER: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether all the latest technological 
equipment and other materials obtained 
from within the country and abroad are exhi-
bited at Visveswariah Industrial and Techno-
logical Museum, Bangalore ; and 

(b) if so, the number of latest technologi-
cal, scientific and industrial items or mate-
rials acquired during 19861 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) The 
Museum basically designs, develops and fab-
ricates exhibits for explaining principles of 
science and technology. To achieve this end, 
necessary equipment and other materials are 
obtained from within the country or abroad; 

(b) During 1986-87, five indigenou!>ly 
manufactured personal computers and one 
micro~omputer have been procured. Cer-
tain video equipment has also been procured 
for recording and editing science progTamrnes. 

Flood Control Schemes 

9329. SHRI K. RAMAMURTHY : Will 
the Minister of WATER RESOV RCES be 
pleased to state: 

(a) the States which are earmarkilll 
annual maintenance grants for maintenance 
of flood control schemes in order to reduce 
the incidence of flood damage which has 
been recommended by the rmance Commis-
sion; 

(b) the State-wise break-up of the flood 
forecasting and warning centres that have 
been established so far ; and 

(c) the details of watershed management 
schemes under implementation for the river 
basins in the chronically flood-affected 
areas? 

THE MINISTER OF WATER R& 
SOURCES (SHRI B. SHANKARA-
NAND) : <a) ~royisioJls. for .annual 
maintenance are provided on the non-plan 
side of the State budgets; these figures are 
not maintained at the Centre. 

(b) 14S Flood Forecasting Sites have been 
set up on some of the inter-State rivers are as 
follows : 

I. Andhra Pradesh 
2. Assam 
3. Bihar 
4. Delhi (Un 
5. Dadar & Nagar Haveli (Un 
6. Gujarat 
7. Kamataka 
8. Madhya Pradesh 
9. Maharashtra 

10. Orissa 
II. Uttar Pradesh 
12. West Bengal 

9 
20 
36 

2 
2 
9 
2 
2 
7 

10 
31 
IS 

(c) Watershed Management Schemes are 
under implementation in the 8 flood-prone 
river basins of lltter Yamuna. Upper 
Ganga. Sahlbi. Gomlt. Slme. Punrun. Ajoy 
and Roopnarain. During the nth Plan. an 
expenditure of about Rs ~O 48 crores was 
incurred covering an area of about I 6 lakh 
ha. The outlay proposed for the 7th Plan is 
Rs. 36.70 crores covering about one lakh ha. 
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ProteIt by VaJlldoot PlIo .. 

9330. SHRJ M.V.CHANORASEKHARA 
MURTHY: 

SHRI G.S. RAJHANS' 
PROF. MADHU DANDAVATE: 

Will the Minister of CIVIL A VIA nON 
be pleased to state : 

(a) whether tile Vayudoot Pilotsltapd a 
protest at PaJam Airport aDd other major 
cities to biJbliabt their pieYaDcelapinlt the 
management dwina the aecond and third 
week of April. 1987 ; 

(b) if 10, the reasons of their protat ; 

(c) whether the Vayudoot Pilots AIIOCia-
tion bas ICnt a charter of demands and if 10. 
the detaill tbe~of ; and 

(d) the action contemplated by Govem-
mentont~rd~nds? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
JAG DISH TYTLER): (a) and (b). The 
management of Vayudoot received reports 
of some pilots wearing black badges on the 
14th April, 1987 at Delhi. Bombay and 
Madras. the reasons for which were not com-
municated to the Management. 

(c) and (d). Sine there is no recognised 
Vayudoofs Pilots Association. the question 
of submission of demands by such Associa-
tion and action on them does not arise. 

9331. SHRIMATI JAYANTI_PATNAIK: 
Will the MinUter 0( RAlLW A YS be pJeued 
to state : 

Ca> wbether GoftrnmeDt of on- bad 
requested his Ministry for the iIItroductioll 

of a superfast train between Howrah aDd 
Bhubaneswar during day time ; 

(b) if so, whether the above proposal hal 
been pending before Government since long; 
and 

(c) if so, whether the proposal is likely to 
be implemented during 1987-88 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRf 
MADHAVRAO SCINDIA) : (a> Yes, Sir. 

(b) and (c). Due to availability of 10 pairs 
of direct trains between Howrah and Bbuba-
neshwar both during day time and overnight 
and paucity of coaches and locomotives, 
introduction of an additional day time train 
is not feasible. 

Graduate and Post-Graduate Co ..... In 
Ne" DlKtpHnes 

9332. SHRI SATYENDRA NARAYAN 
SINHA . Will the Mimster of HU MAN 
RESOURCE DEVELOPMFNT be pleased 
to state 

(a) whether there are regular graduate and 
post-graduate cour<;es available 10 several 
new disciplines like bio-technology. molecu-
lar. biology. computer ~clences. ~mi­
conductors and ceramics In any of the Indian 
universities: 

(b) if so, the details thereof: and 

(t) if not, whether there are any plans to 
introduce these courses? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) and 
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(b) Yes, SIr The names of the UniversIties 
which are offenng these courses are gIven In 

the statement gJven below 

(c) The UGC provIdes finanCIal assistance 
to umversltles for IOtroducmg courses 10 
emergtng areas of SCIence and Technology 

St.trment 

Namt>s of Umvt>nltlt>s "Kh,('h art' offt'rmK (DUrst's m BIO-tt>rhnoloK' Molt'cular BIO/oK} Computl'r 
S(,ll'ncl'.~ SC'"ml-('ondurtor~ and Ct'ramlcs 

Name of Umverslty 

Banaras Hmdu 

lawaharlal Nehru 

Madural KamaraJ 

M S UniversIty 

Poona 

Jadavpur 

Ahgarh Musltm 

Deihl 

Cakutta 

Poona 

Bombay 

Kurukshetra 

Cochln 

Roorkec 

Ahgarh Mushm 

Banaras Hmdu 

Deihl 

lawaharla) Nehru 

Calcutta 

Poona 

M S Unt\lerslty of 
Baroda 

Name of DIsclphne 

Blo-technology 

-do-

~o-

-do-

-do-

-do-

-<10-

EJectromcs 
(mcludmg Semi-

conductor,) 

ElectrOniC'> 
(mcludlng <;eml-conductof'i) 

-do-

-do-

-do-

-do-

Computer 
'\clences 

-<10-

-<10-

-do-

-<10-

-do-

-do-

-do-

Level and duration of courses 

M Sc 2 years 

-do- -do-

-do- -do-

-do- -do-

-do- -do-

M Tech -do-

M'ic (under 7th plan) 

M Sc 

M Sc 

-do-

-<10- (started dunn!! 
7th Plan) 

-do- -do-

-do- -do-

M Tech I \h years 

MeA 3 vears 

BTech 4 years 

MCA 1 years 

-do- -do-

M Tech M C A I If. years 

MCA , years 

BTech 4 years 

MeA 3 years 
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Name of University Name of Discipline Level and duration of courses 

Andhra Computer Sciences M.Tech. l'h years 
B. Tech. 4 years 
M.C.A. J years 

Osmania -<10- M. Tech. 2 years 

Anna -<10- B.Tech. 4 years 
M.C.A. 3 years 

Hydcmbad -<10- M. Tech. I'll years 
M.C.A. 3 years 

Sri Venkateswara -<10- M.C.A. 3 years 

Sardar Patel -<10- -do- -do-

Coc:hin University of 
Science It Technology -do- M. Tech. l'h years 

Delhi Ahilya Vishwa-
vidyalaya -<10- M.C.A. 3 years 

Jadavpur -do- -do- -do-

Nagarjuna -do- -<10- -<10-

In addition 10 the above, 'he following colleges hove introduced computer education at the undergraduate 
It'vel under the programme of r('stTUcturing of ('oursI': 

2 

Hansraj College. Delhi 

Miranda House. Delhi 

S.G.T.B. Khalsa 
College, Delhi 

Shivaji College, Delhi 

Motilal Nehru College. 
Delhi. 

Deshbandhu College. 
Delhi 

Dyal Singh College, 
Delhi 

St. Stephen College. 
Delhi 

Kirpri Mal College, 
Delhi 

Computer 
Science 

-do-

-do-

-do-

-do-

-do-

-do-

-do-

-do-

4 

Undergraduate 
level 

-<10-

-do-

-do-

-<10-

-<10-

-<10-

-do-

-do-
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1 

Guru Nanak Khalsa 
College. Yamunanapr 

University Coll~ge. 
Kurukshetra 

D.G. Vaishnav Colle~. 
Madras 

HPT Arts &. RYK Sc. College. Nasik 

KRT Arts BH Commerce Ii AM Science 
College. Nasik 

Waghire College of Arts &. 
Commerce. Saswad 

Computer Science 

-do-

Computer Programming 

Computer Science 

-do-

Computer Application &: 
System! Management 

4 

Undergraduate level. 

-do-

-do-

-do-

-do-

-do-

Tulfaram Chaturchand Coll~~ of 
Arts. Science &: Commerce. 
Baramati 

Computer Science 
Application" Management 

-do-

PVP College of Arts. Science" 
Commerce. Pravamagar 

SN Arts DJM Commerce" BNS 
Science College. Sangamner 

Banaras Hindu University 

-do-

Computer Programming 

Ceramics 

-do-

-do-

Undergraduate 
and Postgraduate 

Molecular biology is a part of the courses in Bio-sciences at the undergraduate and 
postgraduate levels in most Universities. 

Water Shortage in Maharashtra 

9JJJ. SHRr PRAKASH V. PATrL: Will 
the Minister of WATER RESOURCES be 
pleased to state: 

(a) the shortfall in demand and supply of 
water for the purpose of irrigation in the 
State of Maharashtra; 

(b) how much of it is likely to be harnessed 
by the end of the Seventh Plan; 

(c) the details of ground water reserves in 
Maharashtra and how much of it can be 
tapped; and 

(d) whether schemes have been formulated 
to increase the use of the available ground 
water to make up the loss in Maharashtra 
and if so, the details thereo~ 

THE MINISTER OF WATER RF-
SOURCES (SHRI B. SHANKARANAND) : 
<a) and (b). As against the assessed ultimate 
irrigation potential of7.30 m. ha. a potentIal 
of 4.43 m ha. is targetted to be created hy the 
end of the Seventh Plan. 

(c) The utirisable ground-water resources 
are about 3.46 m. ha. metres. 

(d) The VII Plan envisages the creation of 
an additional irrigation potential of 2.65 
lakh ha. from ground water. 

Spray O~ration under National Malaria 
Eradication Programme 

9334. SHRI K. PRADHANI Will the 
Minister of HEAl TH AND FAMII Y 
WELFARE be pleased to state: 



87 Written ApuM,'ers MAY 7,1987 Written Answers 88 

(a) the targets set for spray operations 
under the National Malaria Eradication Pro-
gramme for 1985 and 1986 and the actual 
performance State-wise: 

(b) the reasons for shortfalls if any. In 

achieving the targets; and 

(c) the measures taken to ensure that areas 
requiring spray operation are not left 
unsprayed? 

THF MINISTER OF HUMAN RE-
SOlJRCE DEVElOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WEl-
FARE (SHRf P.V. NARASrMHA RAO): 
(a) Requisite information is given in the 
Statements given below. 

(b) The re.asons for shortfall are attrihuta-
ble mainly to reduction in the targets for 
spray unilaterally by the State health author-
ities due to financial constraints, large 
number of posts lying vacant, high refusal 
rate for insecticidal spray and appointment 
of less number of seasonal spray squads. 

(c) The specific remedial measures initia-
ted in the matter are as under: 

I. The State Governments have again 
been requested to provide adequate 
funds in their budget to meet the tech-
nical requirement of the programme 
as per approved norms. 

2. The State Governments have been 
requested to fill up all the vacant posts 
for effective implementation and 
supervision of the programme. 

3. Instructions have been issued to 
initiate measures for educating com-
munity regarding effectiveness of 
insecticidal spray minimise the refusal 
rate. 

4. State Governments have been reques-
ted to treat the spray staff as skilled 
labour so that adequate number of 
spray squads become available for 
undertaking insecticidal spray. 
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U.G.C. Criteria for Estaltlislunftll and 
- Aflili.tion o( New CoIIqn 

'9335. SHRI I.AKSHMAN MALLICK: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the criteria' ad opted by the University 
Grants Commission in re!!ard to the estab-
lishment and affiliation of new colleges; and 

{b) whether any special criteria have been 
adopted to promote the establishment of 
~new colleges in backward areas? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATf KRISHNA SAHI) : (a) and 
(b).The U.G.c. have not laid down anycrite-
ria for the establishment or affiliation of new 
colleges either in backward areas or else-
where. The Commission is. however. consi-
derin!! the formulation of suitable E!uidelines 
regarding the terms and conditions of affilia-
tion of colleges by Universities. These guide-
lines have not yet been finalised. 

Publication of Books under the Auspices 
01 Commission for Sdentif"1C and Techni-

cal Terms and Hindi Directorate 

9336. SHRI PARASRAM BHAR-
DWAJ : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state : 

(a) the number of original and translated 
books of graduate and Post-graduate stand-
ards published in various Indian languages 
under the auspices of the Commission for 
Scientific and Technical Terms and Hindi 
Directorate and the number of Hindi books 
amongst those; and 

(b) tbe cost of the unsold stock of boob 10 
published and stepl taken to sell the boots? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
CSHRIMA n KRISHNA SAHI) : Ca) Under 

the Scheme of Production of Univenity-
level Books in Indian Languaaes. a total of 
7.680 titles (covering original writing and 
translations) have been produced as of 
31.3.1987. by the Commission for ScientifIC 
and Technical Terminology. as weU as by the 
agencies set up by the 15 participating State· 
Governments and by four universities. 

Of these 1.995 titles are in Hindi. 

The Central Hindi Directorate is not 
involved in the scheme. 

(b) The value ofthe unsold stock of booles 
is about Rs. 9.12 crores. 

The following measures are being con-
tinued to sell these books :-

(i) book exhibitions are being orga-
nised in universities and colleges. 
with encouraging results. by the 
CSTT and the respective agencies of 
the State Governments. 

(ii) The commission payable to book-
sellers. libraries, teachers and stu-
dents have been liberalised. 

(iii) The Vice-Chancellors have been 
requested to purchase these books in' 
large numbers for the libraries in the 
Universities. 

(iv) The colleges in the Hindi region have 
been requested to purchase the 
books out of the grant received from 
the University Grants Commission 
under the book-bank scheme. 

(v) The State Governments have been 
requested to purchase the books for 
their departmental libraries. 

Daly R ....... na of JoApur. AMIeda ..... 
Superf" Train 

9337. SHRI VIROHI CHANDER JAIN: 
Will the Minister of RAIL WAYS be pleased 
to state: 

Ca) whether Jodhpur-Ahmedabad Super-
fast train operates twice a week: 
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(b) whether Go~t propote to run 
tbis train daily in view of the increasing 
number of passenr;en aDd the deIIanId made 
in chis reprcl; and 

(e) if so. by what time? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SClNDIA) : <a) Yes, Sir. 

(b) and (e). The train is linked with Delhi-
Ahmedabad Ashram Express~ and the non-
availability of hiSh speed M.G. coaches does 
not permit its daily runnins for the present. 

Provision of Raena.ion in Emercmey 
Cues 

9338. SHRIMATI KISHORI SINHA: 
Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether there is any provision for pro-
vidin~ reservation at important stations for 
at least a few passengers who may have to 
travel to attend an unforeseen emergency i.e. 
serious .illnec;s or death of a dose rdative; 
and 

(b) if not. whether Government propose t~ 
provide such a facility in the near future') 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) A quota of 
few benhs in imponant Maill Express trains 
has been set apan at Zonall Divisional Head-
quarters and some important stations as 
ElDefJency quota for meeting with emergent 
requests, including those who have to travel 
on account of emergencies like serious 
iUness. bereavement etc. 

(b) Does not arise. 

Rnearrlt Reaardlnl Dialnostk SYMf'III 
ADd TrntlDftlC Techniques or CalKer 

9339. SHR) B.B. RAMAIAH : 
SHR. SRI HARI RAO : 

WiD the Minister of HEALTH AND 
"AMIL Y WELFARE be pIeucd to state: 

<a> whether aay breakthroqh has 10 rar 
been made in the country in the raeardl 
rqardinl the medical dia,nosi. and 
treatment of different types 0( cancer ; and 

(b) if DOt, whether Government propose to 
IIMngtbea and update the diagnostic system 
and treatment techniques of canca patient 
in the lipt of developmmt in other 
advanced countries? 

. THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
THE MINISTER OF HEALTH AND 
FAMILY WELFARE (SHRf P.V. 
NARASIMHA RAO) : (a) No, Sir. 

(b) A National Cancer Control 
Prosramme bas been launched in India for 
primary prevention of cancer, diagnosis and 
treatment and distribution and extension of 
services throu£h ResionaJ Cancer Centres 
and Medical Collcses. Non-govemmental 
organisations have also been involved in 1M 
programme. Realising that one third of the 
cancers are preventable and another one 
third of the cancer can be cured with a high 
percentage of survival, if detected early. the 
emphasis of cancer research has been on 
primary prevention of tobacco related 
cancer and secondary prevention of cancer 
of utC!rine cervix. The preventive measures 
include educating the masses, statutory 
warning on cigarenee packets and 
advertisements promulption of laws by 
several Stale Governments prohibitin. 
smokin~ in closed areas like cinemas. buses. 
educational institutions. hospitals etc_ 

Train a~dcknts on S. E. Rail ... } 

9340. SHRI RADHAKANT A DIGAL : 
Will the minister of RAil WAYS be pleased 
to state: 

(a) whether the number of rain accidents 
are increasing on South Eastern Railway. 
Particularly in Khurdha Road Division; and 

(b) if so, the number of accidents which 
took place in different ,divisions of -South 
Eastern Railway during 198s-86 ~ 
I 986-87 ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHItI 
MADHAVRAO SCINDIA) : <a) ancS (b). 
Durina the year J 986-87. train accidents in 
J:laurdha Road Division decreased by SO% 
as compared to the Previous yair. 
Bowner. the~ was a marJinal increase in 
the number of train accidents on South 
Eastern Railway. The Divisionwise break-
up is as under :-

Division No. of accidents 

1985-86 1986-81 

Adn 16 6 

Bilaspur 8 9 

Cbatradharpur 12 21 

Ithara..,ur 6 

kJlurdha Road 8 4 

Nqpur 2 

Waltair 10 

60 63 

Me .... ,. vw,...,.. III Ma ........ tra 

9341. SHRI UlTAMRAO PATlL: Will 
die MiDiIa rI HUMAN RESOURCE DE-
VELOPMENT be pIeucd to ... Ie : 

(a' whether Navada,. Yldyalayas in seve-
ral diltricta G MaharaIIItia are handicapped 
for IKk of infrutruct1lre. staff and other 
cIcficieacia: 

(b) whethcrthe8e Vldyalayua~ronowin8 
the IIUDe syllabus as 0Iber GOftrllmcDt-run 
IChools; &lid 

(c) if 10. by wbcD tIae .boru:omi .... are 
likely to be mDOWd 10 that theIe Vidyalayal 
prcrvidc opportaDitica to taJeated aDd poor 
...... ill ... nuaI .... eaabliq them to 
keep ..... til their IIIOte priviJeaed 
COUBIer..,arta ill the cities 1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EDUCATION AND 
CULTURE IN THE MINISTEY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) to (c). 
The scheme (or setting up Navodaya Vidya-
layas has been started in 1986. Initially 
Navodaya Vidalayas have been started with 
the land permanentftemporary buildings 
made available by the State Governments/ 
lJTs concerned. W·hiJe substantial renova-
tion and additions! alterations have been 
carried out by the Navodaya VidyaJaya 
Samiti. to maJce'M accommodation suitable 
for the school. naturally • here would be some 
shoncomings. These shortcomings will be 
removed when the Navodaya Vidyalayas 
have .heir own buildings. The construction 
prO@:ramme for the Navodaya Vidyalayas 
has been initiated and attempt is being made 
to complete if in as short a time as possible. 

All the principals a~d other staff in 83 
Navodaya Vidyalayas are in position. 

The scheme provides that all the Navo-
d!lya Vidyalayas will be affiliated to the Cen-
tral Board of Secondary Education. 
However. sin« the students joining a Navo-
daya Vidyalaya in Class VI have mostly stu-
died in the medium of regional language in 
State Government schools and they cannot 
switch-oyer immediately to a different 
medium OT syllabus. as provided in the 
scheme, instruction has been arranged in the 
medium of local language with simultaneous 
tcachinl of Enalish and Hindi. Naturally. 
therefore. the students will have to refer to 
the textbooks in that language. which gener-
ally happen to. be the textbooks in use in 
State Government schools. They will switch-
over to Central Board of Secondary Educa-
tion system over a period of time. 

Rates of AllowalXa for Ibn,.., 
blpIo, ... 

9342. SHRI HARISH RAW AT: Will the 
Minister of RAILWAYS be pleased to state: 

<a) whether it is a fact that rates of nipt 
duty allowance, national holiday allowance 
and actmaaUowance have not been issued by 
the Railway. on the revised scales o( pay 
from 1 J.nuary. 1986 ; and 
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(b) if 50. tbe reasons for delay and time by 
which the revised rates are proposed to be 
iaued ilDd implemented from -, January. 
1986 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : ea) Yes. Sir. 

(b) The position in regard to revision of 
the three allowances are as fol1ow ... 

(i> NiKhl Duly A lIowo"cl' : 

The IV Pay Commission has 
recommended that there should be 
uniform standards in calculating 
Night Duty Allowance. An intermi-
nisterial Committee. appointed by 
Department of Personnel. is examin-
ing this issue. 

(-ii) NaTional Holiday Allowoncl' & Act-
inK A lIoK'ance (prl'sumob~l' this rl'/-
l'r."i 10 Of{iclolinK Allowance): 

Revision of these allowances is under 
considel'1ltion. 

As regards date of effect, it may be menti-
oned that it is only in regard to scales of pay. 
that the Government have decided that the 
date of effect would be 1-1-1986. The IV Pay 
Commission have recommended that the 
date (s) of effect of various allowances 
should be as decided by the Government. 
Therefore, the date of effect of the above 
allowances would be decided as when the 
rate, are revised. 

Unauthort.ed Loeden O .... ide Drlhi 
Airport 

9343. SHRI CHIRANJI tAL 
SHARMA: Will the Minister of CIVIL 
AVIATION be pleased to state: 

<a> whether the problem of unauthorised 
loaders outside the Airpon tennina I build-
ing of Delhi Airpon and resultant harass-
ment to the passengers continues: and 

(b) if so, the steps being taken in this 
regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : ea) and (b). There 
have been some complaints about unautho-
rised loaders operating outside the terminal 
building at Delhi Airport. The situation is 
being kept under check by strict vigilance 
and patrolling by the Delhi Police. hi order 
to avoid dependence of passengers on por-
ten, fAAI have provided adequate number 
of self-help baggage trolleys. Free porterage 
is also beiDg provided for needy and handi-
capped passengers. 

Recoamudion 0( KazhithuraJ Bridtr on 
TrlYaDdrum-Kanyoumari National 

Hilhway 

9344. SHRI N. DENNIS: Will the Minis-
terofSURFACE TRANSPORT be pleased 
to state : 

(a> whether there is any proposal for 
reconstruction of the old Kuzhithurai bridge 
or for putting up a new bridge on the 
Trivandrum-Kanyakumari National High-
way; 

(b) if 50, the details tbereof ; and 

(c) tbe time by which the work win stan? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) to ec). Yes, 
Sir. The proposal for reconstruction of the 
bridF on a new alignment is in preliminary 
staF. It is premature to indicate and date for 
the collUllellCelDent of the work. 

New H ........... Ma ............. widI Cen-
tral A .... aee 

9345. SHRI ARVIND TULSHIRAM 
UMBLE: Will the Minister of HEALTH 
AND FAMILY WELFARE be Pleased to 
state : 

(a) whether there is any Proposal to start 
new hospitals in Mabarashtra during the 
Sewnth Five Year Plan with the Central 
auistance and if 50, the details thereof ; 

(b) the Places where the new hospitals are 
proposed 10 be staned ; 
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(c) the criteria for the selection of Places 
for the new hospitals ; and 

(d) whether any Priority has been fixed for 
backward and tribal areas in the selection of 
5uch Places ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HFAI TH AND FAMIl Y 
WELFARE (SHRI P.V. ~ARASIMHA 
RAO> : (a> to (d). There is no proposal to set 
up any Central Government Hospitals in 
Maharashtra. However. under a Central 
Scheme called Special Health :;cheme for 
Rural areas. the State Government of Maha-
rashtra has received 10 applications from 
voluntary organisations for setting up of 30 
bed!le4 hospitals at Nanda, Solapur. Buld-
hana. Pune. Sangli. Thana and Ratnaglfl 
The applications are under scrutiny of the 
State Government. 

Reeopfdon to Untnrsity of Health Scien-
us Vijay.".da 

9346. SHRI. C. MADHAV REDDI: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

<a) whether the University of Health SCIen-
ces, Vijayawada (Andhra Pradesh) has 
approached the University Grants Commls-
lion for recognition for purposes of receiving. 
Central grant-in-aid and if so, the- details 
tbereof ; and 

(b) the reaction of Government thereto ') 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTVRE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPM ENT 
(SHRIMATI KRISHNA SAHI) : (a) Yes. 
Sir. The UniverSity and the Government of 
Andhra Pradesh. have requeo;ted II G C to 
declare the University fit to Receive assis-
tance in accordance with the provisions ofthe 
U.G (" Act. 

(b) No rules have so far been framed for 
the declaration of fitness of Medical/ Health 
Sciences Universities As the Univenity of 

Health Sciences, Vijayawada (Andhra Pra-
desh), iI the first University of its kind, steps 
to frame rules to declare such Universities fit 
have been initiated. 
[Tram/arion] 

Kakori and Alamna,.r Overbrtdl" In 
Lueknow district 

9347. SHRI JAGANNATH PRASAD: 
Will the Minister of RAILWAYS be pleased 
to state: 

(a) whether Government have received 
complaints to the effect that slackness is 
being seen in the construction of Kakori and 
Alamnagar overbridges in Lucknow district 
on Lucknow-Delhi line; and 

(b) whether orders for expediting con-
struction of the aforesaid bridges have been 
issued and if so, the time by which these 
overbridges are likely to be constructed? 

THE MINISTER OF STATE OF THE 
MIl\11STRY. OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) No, Sir 

(b) These overbridges are likely to be com-
pleted in about one year's time. 

fFI1l?/l\h} 

Commercial Agreements with Foreign 
Airlines 

9348. SHRI G.S. BASAVARAJU : 
SHRI H N. NANJE GOWDA: 
SHRI S.M GURADDI: 

Will the Minister of CIVIL AVIATION 
be pleased to state . 

(a) whether wider consideration is being 
given whenever any commercial agreement 
is signed with the counterparts the world 
over: 

(b) whether any alternate agreement with 
Jorden Airways was reached even though 
there was no traffic from that country; and 

(c) if 50, whether the interest of Air India 
was kept in view while signing such agree-
ments? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHR) 
JAGDISH TYTLER) : (a) Operation of air 
services between two countries are bilater-
ally negotiated and settled on the basis of 
reciprocity, mutual benefit, commercial 
interests, traffic potential and overall policy. 

(h) Agreed minutes were .. igned between 
India and Jordan without route sChedule 
and subject to the signing of a satisfactory 
commercial agreement between two airlines. 

(c) Commercial interests of Air India 
would be kept in view at the time of negotia-
tion of commercial arrangement between the 
two airlines prior to the signing of any 
Government level agreement. 
[Tram/aNon] 

Modernisation of Northern Railway 
Workshop, Jodhpur 

9349 SHRI TEJA SINGH DARDI 
SHRI BALWANT SINGH 

RAMOOWALJA' 

Will the Minister of RAILWAYS be 
pleased to state: 

(a) whether it is a fact that with the inten-
. tion of modernising the Jodhpur Northern .. 
Railway Workshop a number of machines 
have been imported there ; 

(b) if so, the number of Imported machmes 
which have so far reached the workshop and 
the cost thereof ; 

(c) whether it is also a fact that these 
machines have not yet been brought under 
operation; 

(d) if so, the reasons therefor; and 

(e) the date by which these are likely to 
stan operating '! 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : Ca> As a pan 
of the on-going arrangements for Providing 
need based inputs to the Railway Work-
shops, lOme imported machines have been 

procured for ,jodhpur Railway Workshop 
also. 

(b) All the six machines so procured. at a I 

landed cost of about Rs. 287 lakhs. have 
reached. 

Cc) All these machines have been 
commissioned. 

(d) and (e). Do not arise. 

Expansion of Phaphamau Railway Stadon 

9350. SHRI RAM PUJAN PATEL: Will 
the Minister of RAIL WAYS be pleased to 
sate: 

(a) whether keeping in view the impor-
tance of phaphamau Railway Station in 
Uttar Pradesh, the Ministry have formulated 
any scheme for expansioQ of this railway 
!Jation ; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) ·(a) For the 
present traffic the facilities are considered 
adequate . 

(b) Does not arise. 

[EnKIt<ih1 
Strike by Indian AJrUnes Pilots 

9351. SHRI THAMPAN TifOMAS 
Win the Minister of CIVIL AVIATION be 
pleased to state: 

Ca) whether a large number of Pilots of 
Indian Airlines were on strike recently; 

(b) if so, tbe reasons for their strike and 
what were their demands ; 

(c) whether the strike is still continuing; 
and 

(d) if so, the steps taken to meet the 
demands of the strikin!! pilots? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGOISH TYTI..ER) : (a) No. Sir. 
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(b) to (d). Do not ame. 
PIKes for Vayudoot Unk In on.. 

9352. SHRI JAGANNATH PAT-
TNAI~: Will the Minister of CML A VIA-
nON be pleased to state : 

(a) the pJaces in the State of Orilla, identi-
fied by Government to be linked by Vayu-
doot aervice in the near future ; 

(b) by when tbae places are likely to be 
linked ; 

(c) whether Government are contempJat-
iDa to link certain inaccessible tribal areas in 
the State by Vayudoot ; and 

(d) if 10, the details ~f 1 

THE MINISTER OF ST ~ TE OF THE 
MINISTRY OFCIVIL AVIAtION (SHRI 
JAG DISH TYTLER): (a> to (d). Subject to 
availability of aircraft capacity. develop-
ment of infrastructure aDd economic viabil-
ity of operations, Vayudoot bas plans to 
airlink Jbanuguda and Gopalpur in Orissa 
during the current Plan Period. 

Conference on National Yo"" Polk, 

9353. DR. T. KALPANA DEVI: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Union Goverment have called 
a Conference of State Ministers of Educa-
tion to discuss National Youth Policy; and 

(b) if so. the details in this reprd ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMA 11 MARGA-
RET ALVA): (A) and (b). A Meetins of State 
Ministen ind.-rge of Youth Affairs and 
Sports is Proposed to be held on 9th and 
• Otb June, 1987. The meeting will discuss the 
draft National Youth Policy. 

93S4. SHRI VEERENDRA PATIL :WiIl 
the Minister of WATER RESOURCES be 
pleased to state the total yield in the rivers 
Krishna and Cauvery and lhe utilisation so 
far by different States in the basin area ? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): 

Clluv~r.l' . 

As Per the assessment made by Cauvery 
Fact FindlDg Committee in 1972 the yield of 
Cauvery at Lower Colemon Anieut comes to 
670 TMC at 75% dependability. The average 
withdrawal/ utilisation by the basin States 
on the basis of the data for the year 1967-68 
to 1971-n works out to 671 TMC. 

Krishna: 

The yeild of Krishna River basin upto 
Vijaywada at 75% dependability has been 
determined by the-Krishna water Disputes 
Tribunal at 2060 TMC. 

According to the information available in 
Central water Commission, the eommiued 
utilisation is about 1890 TMC, excluding the 
Utilisation of surface water from minor irri-
.. tion works constructed after 1960. 

LGaD A.a.tance for CoDltruction of • 
Brldp Ofti' R"er Ma,urakshl In West ...... 
9355. SHRI ATISH CHANDRA 

SINHA: Win the Minister of SURFACE 
'TRANSPORT be pleased to state: 

(.) whether Government have sanctioned 
loan assistance for construction ohhe bridge 
over near Mayurakshi on the "Badshahi 
Sarat:" in Burdwan P.S. of Murshidabad· 
district of West Ben ... under Central Aid 
PrOJl1lmme of loan assistance for State 
Roads of Ihter-Statc or Economic Impor-
tance ; 

(b) if so, the total cost" of construction of 
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the bridse and the amount ofloan assistance 
approved ; 

(c) if not, whether there is any dispute 
regarding the location or alignment of the 
said bridge ; and 

(d) if so, the time by which the dispute is 
going to be resolved 1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) Yes, Sir. 

(b) Government of India have approved a 
loan assistance of Rs. 297.00 lacs for the 
construction of bridges across M~yurak~hj 
and Kuye revers in Murshidabad District of 
West Bengal, estimated to cost Rs. 626.83 
lacs. out of which cost of Mayurakshi Brid~e 
including its aproaches amounts to 
Rs.446.43 lacs. 

(c) and (d). Do not arise. 

Financial AssistllDre to Orpn_ WOIDftI 
Denlopmmt Centres by Collear of 

Drlhi 11 niv.rsit, 

9356. SHRJMATI O.K. BHANDARI: 
Will the Minister of HUMAN RESOURCE 
DEVELOPM ENT be pleased to state: 

(a) whether certain colleges of Delhi Uni-
versity are being extended financial assIs-
tance to organise Women Development 
Centres: . 

(b) if so, the names·of such colleges and 
financial assistance being provided to each 
college during 1987-88 and 1988-8~ ; 

(c) whether Government propose to 
extend financial assistance to other colle~es 
in the eountcy ; 

(d) if s,?, the names of such colleges Statc-
wise, with financial assistance to be provided 
college-wise during 1987-88 8 nd 1988 -89 : 
and 

(c) if not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF EOUCTAION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAUl) : (a> to (e). 
The University Grants Commission had cir-
culated on 28.2.1986 'Guidelines for the 
Development of Women's Studies in Ind~n 
Universities and Colleaes·. According to the 
guidelines only carefuUy selected cone~es 
will be eligible for financial assistance 
amounting to Rs. 2S,ooo/- Per annum for 
programme activities under the Guide1ine~ 
The Commission bas also identified 7 U ni-
versities for introduction of Women's Stu-
dies at lUIdergraduate level curriculum. It 
has also approved .. Centres for Women's 
Studies at Delhi Univemty, Punjab Univer-
sity. Kerala University and Pune University 
with financial assistance up to the year 1990. 
Each Centre shan normally have a core 
faculty of 2-3 senior teaeheri with adequate 
financial support from the Commission upto 
Rs. SO.OOO/- for recurring expenditure 
besides an non-recurring grant of Rs. 
40.000/- unde~ the programme. 

The Commission has not received so far 
any proposal in this regard eithcrfrom Delhi 
CoUeges or other colleges in the country. 
(TrtIJUlolion] 

Udliutioll of Un •• enIty Gn .... C.,.... 
Iioa G .... by e_ UDiftl'Sidn 

9357. DR. CHANDRA SHEKHAR TRI-
PATH} : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be plea~ 
to state: 

Ca> whether it is a fact that the grants given 
by University Grants Commission to Univer-
sities and the Colleges affiliated to them arc 
not reviewed ; 

(b) . if so, how it is ascertained that the 
grant Jiven by the Commission is being uti-
lised properly or not ; 

(c) the amount as grants given to each 
university and college in Uttar Pradesh dur-
ing 1985-86 under each head : 

(d) whether grants given by tbe Commis-
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aion to these Universities, ,Colleges under 
various heads. have been reviewed ; 

<e) if so. the details thereof and the names 
of colJeges which have flot utilised these 
funds properly ; and 

(I) whether Government propose to take 
auy action against them and if so, by what 
time and if not, the reasons therfor ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SRIMATI KRISHNA SAHI): <a) and (b). 
The practice followed by the UGC is to 
~Ieue an ·on account' grant as the first 
instalment against approved programmes. 
SublCquent instalments of grants are 
released only on receipt of a report of the 
progress of expenditure against the 
approved programmes. The final instalment 
of gnant is released onJy on receipt of the 
audited statement of Accounts and the Utili-
_tion Certificates of previous instalments. 

1beIe procedurea enable the CoIDIDiuiOD to 
review the progreu of &Chemos and the utili-
.. tion of pants. 

(c) The total amount of grants given to the 
State Universities in U .P. and the Colleges 
affiliated to them for development during 
1985-86 is given in the statement given 
below. 

(d) The grants given to Colleges and U ni-
versities in U.P. are also subject to the same 
procedure of review and monitoring as indi-
cated above. 

(e) and (I). The audited Accounts and the 
Utilisation Certificates for all the grants 
sanctioned in J98S-86 have not been received 
so far. When these documents become availa-
ble, and in cases where instances of mis-
utilisation or non-utilisation of grants are 
revealed, appropriate action to recover the 
grant will be taken. In such cases, no futher 
grants are paid till cases of mis-utilisation, 
etc. are settled. 

Statement 

IHv~/opmt'nl grams paId 10 the Slalt' Umversltles In Uttar Pradesh and the Col/t'ges ajJiliDted to them 
(Rupees in I"lchs) 

SL Name of State Untversity 
No. 

2 

1. AI.,f& 

2. Allahabad 

3. Avadh 

4. Bundelkhand 

5. Garh .. al 

6. G.B. Pant University of Agriculture 
and TechnololY 

7. G01"8khpur 

•• Ka.bi Vidyapitb 

, . . 

. . . 

Grants paid dunn, 
1985-86 

49.08 

52.89 

21.48 

6.96 

39.23 

2.93 

8S.J5 

5.61 
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2 

9 Kumaon IS 52 

10 Kanpur 492S 

II Lucknow so 86 

12 Meerut 6973 

13 Roorkee 30340 

14 Sampurnanand Sansknt 
Vlshwavldyalaya 966 

15 Rohllkhand 1283 

Note The<;e g;ants mclude those sanctioned to colleges also 

[English] 

Check on Unlicensed Water Trolleys in 
Delhi 

9358 SHRI MOHO MAHF007 Al I 
KHAN Will the Mmlster of HEAl TH 
AND FAMII Y WAl FARE be plea<;ed to 
state 

(a) whether Government's aUentlon ha .. 
been drawn to the n(Ow .. report appeanng In 

the Times of India dated I Apnl, 19R7 
regardmg mushroommg of unltcen"ed water 
trolleys .. elhng contammated and unh\ glenll 
water In vIOlatIOn of MUniCipal COrp('Irdtlon 
of DeIhl by-laws with Impumtv dnd 

(b) tfso, the "teps taken by Gmernmcnl 10 

check the gro\\th of unhcen .. cd \\atcr 
trolleys In DeIhl sellIng contaminated \.\,Itt r 
endangenng the health of the peopll ) 

THE MINISTER OF HlIMA' 
RESOURCE DEVElOPMENT AND 
MINISTER OF HEAl TH AND FAMII Y 
WELFARE (SHRI P V NAR.c\SIMHA 
RAO) (a) The Government has <leen the 
news Item 

• (b) The speCific mea <lures beIng taken by 
the Municipal CoporatlOn of DeIhl to check 

the growth of unlicensed water trolleys and 
selhng of contamInated water endangenng 
the heaJth of the people Include -

Frequent raids are orgamsed by the 
health Department of the CorporatIon 
for seizure of unllcen<;ed water trollevs 
which are found plymg \Iolatmg the 
license c.ondltlons and 

2 Ade4uant <;taff ha ... been deploved 10 the 
Health Department for Food H~glene 
work to check the un!.censed water 
trolley· 

Air Journey facilities between Port Blair 
and other places 

9159 'lHRI SRlkA'\TA DATTA 
~ARASfMHARAJA \\ADIYAR W1l1 
the MIDI<;ter of CI\ IL ~ \ fA rlOl\ he 
pleased to ~tate 

(a) 14 hether Go\crnmen! have d propo"al 
to pro\lde better dn IOUme} facdll re .. 
between Port BlaIr and other Places In the 
country 

(b) If <;0 the eXlstmg aIr Journe) faCIlities 
available between Pan Blair and Calcutta 
and other places. and 

(c) the additional faclhtles proposed to be 
provided dunng 1987-88 ') 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVil AVIATION (SHRI 
JAGDISH TYTLER): (a) Effective 30.3.1987 
Indian Airlines has introduced between Port 
Blair and Car Nicobar a weekly 8-737 

Type 0( 
ain:mft 

Routing 

service on Calcutta/ Port Blair Car Nicobar 
and return sc:ctor. 

(b) The existing air journey facilities 
available between Port Blair and Calcutta 
and other places. is given below: 

Frequency 

8-737 
8-737 
8-737. 

Calcutta-Port Blair~lcutta 
Madras-Port Blair-Madras 
Calcutta-Port Blair-Car Nicobar 
and return 

Thrice Weekly 
Thrice Weekly 
Once a Week 

(c) Presently, Indian Airlines bas no plans 
to iDcn:ase capacity to and from Port Blair in 
the JQr 1987-88. 

QI6Ja RaIlway Station 

9360. SHRI T. BASHEER : Will the Min-
ister of RAILWAYS be pleased to state : 

(a) whether any suryvey or study bas been 
coaductcd ia the past about the require-
IIIIeDU for the QuiIoa Railway Station; 

(b) if 10. details thereof and action taken 
on the same ; aDd 

(c) wbethcr any funds were allotted in the 
put fOl' expansion and modernisation of the 
Qujloa Railway Station, if 10, detail. and 
&IIIOUDt spent "DIll with the worb com-
pleted '7 

THE MINISTER OF ST A T£ OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADRAVRAO SCINDIA): (a> Periodical 
reviews 01 ~ amenities of aD stations 
iac:Iudiaa QuiIoa are made from time to 
time. 

(b) FoIIowiDa additional facilities at Qui-
loa Statioa arc bei .. provided :-

I. 

2. 

Rs. 8.6. laths 

eo..tructioa of aew book- RI. 6.3 laths 
i~n:.atioa ~off"lCC. 

(c) Ia the rcceat pM( DO IlUCh worb have 
been executed ill Qailoa Railway Station. 

EleetrUlcadon of Naepur-Dur& Sector 

9361. SHRI SHIVENDRA BAHADUR 
SINGH: Will the Minister of RAIL WAYS 
be pleased to state : 

(a) when the Nagpur-Durg Sector of 
South Eastern Railway will be electrified; 
and 

(b) the reasons for the delay? 

THE MINISTER OF STATE OF THF 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) 1989-90; 

(b) Does not arise as there is no delay. 

Rado of Doctors and Nunes in DeIhl 
Hospitals \';S-Q-\';.'i Patients 

9362. SHRI D.N. REDDY: Will the Min-
iiter of HEALTH AND FAMILY WEL-
FARE be pleased to sate: 

(a) the patient-doctor ratio in the Central 
Government Hospitals with particular refer-
ence to tM Hospitals in Delhi : 

(b) the patient-nurse ratio in the Central 
Government Hospitals and specially in 
Delhi Hospitals; 

(c) how figures are in relation to the ratio 
in the developed countries; and 

(d) what steps Government propote to 
take to improve the present conditions ., 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
R AO) : (a) to (d). The patient-doctor and the 
patient-nurse ratio differs from Depanment 
to Depanment in the Hospitals. No. reliable 
information is available regarding these 
ratios because of the over-crowding in the 
Government Hospitals. There is no doubt 
that the doctors and nurses are short of 
required numbers as compared to developed 
countries. Efforts are being made to rectify 
this imbalance by opening of new Hospitals 
which might reduce the rush in existing hos-
pitals and consequently the ratio of doctors 
and nurses with relation to patients might 
improve. Simultaneously augmentation of 
the staff is also bei~g done from time to time. 

Allocation for Purchase of Drup ..... 
Natioal Health ProcnlDlDe 

9363. SHRI H.B. PATIL: Will the Minis-
ter of HEALTH AND FAMILY WEL-
FAR E be pleased to state : 

(a) the details regarding allocation made 
for purchase of drugs under the National 
Health Programme during the last three 
years, year-wise; and 

(b) the amount utilised year-wise ? 
THE MINISTER OF HUMAN 

RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). A statement indicating 
the amounts allocated/ utilised for the medi-
cines under National Health Programme 
during the last three years viz. 1984-8S, 1985-
86 and 1986-87 is given below: 

Amounts alloC"at~d/ut;liNd /,0' 'h~ mftlkinn durinr t~ kutlhr« ~tIT$ .... , Nllliontll HNllh 
ProgrtunrM 

Pro8ramme 

I. National TB Control Programme 

2. National Programme for Control 
of Blindness 

National Malaria Eradication 
Programme 

4. National Filaria Eradication 
Programme 

5. National Guinea-worm Eradication 
Programme 

6. National Leprosy Eradication 
Programme 

Congestion at Bombay Airport 

9364. SHRI RANJIT SINGH GAFK-
WAD: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a> whether in pursurance of recommen-

(Rs. in lakhl) 

1984-85 1985-86 1986-87 

929.50 964.50 1034.50 

15.00 15.00 15.00 

571.51 7S3.S4 748.7S 

6.00 3.00 4.17 

478.85 SI3.00 338.00 

2000.86 2249.04 21«).42 

dations made by a committee set up to go. 
into the question of reducing congestion at 
Bombay Airport. a traffic survey at some 
adjacent airports including Ahmedabad. 
where the traffic can be diverted form Bom-
bay, had been carried out by the Interna-
tional Airports Autllority of India.. ; and. 
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(b) if so, the outcome of traffic survey and 
whether a fresh survey of IntemQ,tional traf-
fic potential to and from Ahmedabad is also 
to be carried out by Air-India ?' 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) Yes, Sir. 

(b) The traffic potential of specific sta-
tions. as revealed by the survey conducted by 
IAAI. is as foUows :-

Airport Weekly estimated 
International Passenger 

Traffic (in number<» 

Trivandrum 7900 
Hyde ra bad 4700 
Bangalore 2600 
Ahmedabad 1700 
Mangalore 1550 
Nagpur 170 

Air India have also recently conducted a 
market survey of the originating traffic 
potential from Gujarat excluding Saurash-
tra. There is no proposal fo. a further 
Survery of the traffic potential to and from 
Ahmedabad by Air India 

Schemes to Improve Carlo Handling 
Facilifie.s and Promote Trame at 

Kandla Port 

93(15 SHRJ H N NAl\JE GOWDA 
SHRf G.S BASAVARA-U: 

Sl. Schemes 
No. 

J. Transit sheds for 4-6 cargo 
berths. 

2. Development of open plots for 
stackin, grounds behind jetty 

3. 7th cargo berth at Kandla 

4. Garaae and repairs shop (or 
mobile handling equipmenf 

5. Purchase of 19 tonne 
Ballard PuU tug. 

Will the Minister of SURFACE TRANS-
PORT be pleased to state: 

(a) whether a number of schemes to 
improve cargo handling facilities and pro-
mote traffic at Kandla Port are being 
considered; 

(b) if so. the details thereof; 

(c) whether the Northern Port Association 
has stated tha bulk cargo traffic has increased 
but the general cargo traffic particulariy 
export has moved slow ; 

(d) if so. the measures that have been 
initiated to promote the traffic through the 
Ports; 

(e) whether it has also been urged that the 
Kandla Port should be developed as a mod-
ern fulfledged container terminal to attract 
the shippers and act as a viable alternative to 
the Port of Bombay; and 

(f) is so, the measures that have been taken 
in that direction? 

THE MINISTER OF STATE OF THE 
MINISTRY OFSURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) and (b). In the 
7th Five year Plan of Kandla Port Trust. the 
following schemes have been included: 

Outlay during 7th Plan 
(in lakhs o( Rs.) 

SO. 50 

125.00 

SOO.OO 

60.00 

400.00 
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(c) and (d). No statement by such an Asso-
ciation has come to the notice of the Govern-
ment. It is, however, seen that during the 

Year 

1984-85 

1985-86 

1986-87 

(e) and (f): There is no proposal to deve-
lop Kandla Port as a modern fulfledged con-
tainer terminal during 7th Plan. However, 
Kandla Port has the capability to handle 
container traffic. 

Shortale of Nunes 

9366. SHRIMATI BASAVARAJES-
WARI: Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether there is 22 per cent shortage of 
nurses at the supervisory level in the country'; 

(b) if so, whether this has seriously 
affected the efficiency of the hospitals in the 
country; 

(c) the efforts being made by Government t 

in the regard; 

(d) whether Government also propose to 
lauch training programme for nurses 
all over the country; and 

(e) if so, the details of the same and the 
efforts being made to remove the shortage of 
nurse ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMJL Y 
WELFARE (SHRI P.V. NARASIMHA 
RAO> : (a> to (e). The Government is not 

Period 1983-84 to 1986-87 traffte in the three 
categories of bulk cargo, general cargo and 
export cargo showed the following trends: 

Bulk carso 

14.397 

14.349 

13.827 

General 
carso 

1.348 

2.136 

2.367 

(In million tonms) 

Export carso 

1.175 

),310 

).340 

aware of the exact extent of shortage of 
Nurses in the Country as a whole as the 
majority of Nurses are under the employ-
ment of State Governments and Private 
Institutions. There is, however, a general 
shortage of Nurses in different teaching as 
well non-teaching hospitals even though the 
State have been providing increases seats for 
training of Nurses as per their requirements 
as and when necessary. 

9367. SHRI SWAMI PRASAD SINGH : 
Will the Minister of RAIL WAYS be pleased 
to state: 

(a) whether the attention of Government 
has been drawn to the news-item captioned 
'Search paralyses rail reservation' appearing 
in the Hindustan Times dated 10 April, 1987: 

(b) whether the Vigilance Department of 
Railways proposes to recruit women vigi-
lance staff to undetake personal search of 
women staff in reservation cOunters ; 

(c) if so, the details thereof; 

(d) if not, the reasons therefor; 

(e) whether the existing rules for reserva-
tion prohibit bulk reservation at one time; 
and 

(0 if so, how private bookins agents man-
aJe bulk reservation at one time ? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS CSHRI 
MADHAVRAO SCINDIA): Ca) Yes, Sir. 

(b) No, Sir. 

(c) DoCI not arise. 

(d) ViJilance .taff do Dot subject 
employees to body teareh. 

(e) and (f). Yes, Sir. except for bonafide 
parties or groups, such as marriage parties, 
conducted tours etc. in whose case compact 
reservations can be permitted by authorised 
officials only. Whenever any case of collu-
sion on the part of railway staff in allowing 
bulk reservations unauthorisedly comes to 
notice. it is severely dealt with. 

Technical Staff' Workinl in Hindi Corres-
pomIence Course Division of Hindi 

Directorate 

9368. DR. G.S. RAJHANS' Will the 
Minister of HUMAN RESOURCE DEVE-
LOPMENT be pleased to state: 

(a) the number of class I and II persons 
working in the Hindi Correspondence 
Course Division of Hindi Directo~te and 
nature of their duties and record of perfor-
mance during the last two years; 

(b) whether several technical officers and 
evaluators have been put on clerical jobo; , 
and 

(c) if so, the reasons therefor and concrete 
steps being taken in the matter? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOMENT 
(SRIMATI KRISHNA SAHI) : <a) There 
are 2 Group 6A' and 44 Group 68' officers 
working in the Correspondence Course 
Department of the Central Hindi Directo-
rate. The duties of the various officers are 
aiven in Statement-I given below. The record 
of performance of these officers during the 

last 2 Yean it Jiven at Statement-II and 
Statement-III given below. 

(b) No, Sir. 

(c) Does not arise in view of (b) above. 

Statement-I 

Dutil'S of Officers of Group-A & Group B 

I. DeputJ' Director .' 

He is over all Incharge of the Department 
of Correspondence Courses. Broadly he is 
administrative and Academic Head of the 
Correspondence Courses of different media 
and is responsible for running the scheme of 
Correspondence Courses smoothly with the 
help of his team of Officers. 

2. Assistant Director .' 

He is responsible for smooth functioning 
of work assigned to Assistant Education 
Officers working under him. AEO's are 
directly under his control academically. He 
supervises revlsion/ planning printing of 
teaching material and organises personal 
Contact Programmes and gives guidance ~o 
AEOs and Evaluators and assists Deputy 
Director in the work 

3. Assistant Education Officers .' 

Prepare and revise the teaching material 
under the guidance of Assttj Dy. Director 
and take work from their Evaluators. Con-
duct Examination and Personal Contact 
Programmes, recheck 15% of evaluated 
response-sheets and make the teaching mate-
rial ready for press, read the proofs of differ-
ent courses of different media. 
(Pravesh/ Parichaya, Certificate Course of 
English, Tamil, Malayalam, Bang.. medium. 
Probodh.Praveen, Pragya and Civil Service 
Courses for intending LA.S. candidates) 

4. Jr. Administrative OfJicer is over 
all Incharae of admission, despatch of 
teaching material, controll the receipts 
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and cIepoIita offen and other miscellaneous 
jobl of ministerial nature with the help of 
two Superintendents and the Head Oerk. In 
addition to his duties he discharges the duties 
of DrawiDl4 Disbuning Officer of the Cen-
tral HiDdi Directorate. 

,. Ewlhunon : 

They evaluate the response-sheets. reply 
academic: queries of .tudents, maintain their 
Kademic record including Score Card Reg-
iller aDd take part in Penonal Contact Pro-
pamme and prepare remedial material for 
the student. and also checking up the proofs 
of coneemed teaching materials. 

Statement-II 

R,rord 0/ performance During the lost 
two years. (l985-86j 

I. 

2. 

3. 

4. 

s. 

6. 

Twelve publication were brought out 
for the students of different Courses as 
helping teaching material to supple-
ment the main Teaching material. 

A priced pUblication entitled Hindi 
Bangia Conversatio'l8l Guide was 
also brought out. 

Proofs on the materi~1 mentloned at I 
&, 2 above were read at the Evaluators 
and A.E.O's. level. 

28466 Response-Sheets of English 
medium, 300 of Tamil medium. 2036 
of Malayalam medium and 2000 of 
Bangia Medium were evaluated by 
Departmental Evaluators. whereas 
24094 Response-Sheets of EngliSh 
medium, 26800 of Tamil medium, 
1200 Response-Sheets of Malayalam 
medium and 2m response-sheet of 
BangIa medium were evaluated by 
outside tcachen. on remuneration 
basis. 

Evaluated Response-Sheets were 
rechecked by the AEO's concerned 
as per the norm of 159(,. 

£i&ht lessons of Civil Service Course. 

7. 

8. 

8 lessiona OIl pammatical errors &. 
analysis were Jot prepared. 

Priced Hindi Cassettes with English. 
Tamil, Bangia and Malayalam Com-
mentary were got prepared. 

With reference to finalization of 
teaching material 10 meetings for Civil 
Service Course, 3 meetings for Bangia 
Medium Course and 3 meetings for 
Hindi/ Tamil I Malayalam functional 
Dictionary and 1 meeting of Book 
Selection Committee were conducted. 

During the year Personal Contact 
programmes at 15 Centres for differ-
ent Courses of different media were 
conducted, throush out the Country. 

Statement-III 

Record of performance during the kist two 
years (1986-87) 

J. On the recommendation of High Level 
Committee Hindi Pravesh Course of2 
years duration has been condenced in 
One-Year Hindi CertifICate Course. 

2. An Essay Book consisting of 33 essays 
has been made ready for Civil Service 
Course Students. 

3. The revision of Prabodh Course has 
been taken up and out of 22 
lessons/ Response-Sheets 10 lessons 
and 10 Response-Sheets have been 
finalised. 

4. During the year 7 publications for 
English medium. 3 for Tamil medium. 
I for Malayalam medium and 2 for 
Bangla medium were brought out. 

S. Proofs related to serial No. 1,3, &: 4 
were read at the level of 
Evaluatorsl A.E.Os. 

6. A project to expand the field of audio-
visual aids, has been taken up to pre-
pare Hindi Cassettes with Kannad. 
Assamiya, Oriya and Telugu Com-
mentary. The work is in Propess. 
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7. About 6 meetina for condensation of 
Pravesh Course 10 meetinas for Essay, 
3 meetinas for revision of Prabodh 
Course and 2 meetings for preparation 
of Cassettes have been conducted. 

8. During the year 28400 response-sheets 
of English medium 300 of Tamil. 2040 
of Malayalam were evaluated in the 
Department, whereas 26250 
Response-sheets of English, 24500 of 
Tamil, 500 Response-sheets of 
Malayalam and 9016 Response· 
sheets of Bangia medium were evalu-
ated by outside teachers on 
remuneration basis. 

9. Evaluated Response-Sheets were 
rechecked by the AEO's at a norm, of 
15%. 

10. During the year Personal Contact 
Programmes at J J Centres for the stu-
dents of difference courses and differ-
ent media, were conducted. 

Railway Bridle at Katpedl Junction 

9369. SHRI A.C. SHANMUGAM :WilI 
the Minister of RAIL WAYS be pleased to 
state: 

(a> whether the damaged bridge adjacent 
to Katpadi Junction in Tamil Nadu has been 
rectified ~ 

(b) if not, the reasons for the delay in the 
completion of the work; and 

(c) the anticipated period for the comple-
tion of the same? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MAOHAVRAO SCINDIA): (a> to Ccl. The 
existing road overbridge No. 358 near Kat-
padi Junction is in a good condition. Pro-
posal for re-building this bridge to take 
heavier vehicular traffic is under the consi-
deration of the State Government. This work 
can be undertaken by the Railway on deposit 
terms. 

Emerlency Semce In CGHS Dlllpe .... ry. 
Ja_kpun 

9370. SHRl V.S. VIJAYARAGHAVAN: 
Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a> whether there have been persistent 
demands from the residents! Associations of 
'0' Block Janakpuri. New Delhi, for provid-
ina emergencey services in their CGHS dis-
pensary, running at present; 

(b) if so, the reaction of Government 
thereto; and 

(c) if no action is beiRg taken the reasons 
therefor? . 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SURf P.V. NARASIMHA 
RAO): <a) Yes Sir. 

(b) and (c). At present '0' Block Janakpuri 
C.G.H.S. dispensary is attached with Jana1:-
puri-I dispensary for emergency services. The 
question of convenion of'D' Block Janak-
puri dispensary-I to functioning one for pro-
vidin8 emergency services will be considered 
subject to availability of resources. 

Study on use 0( Saline Water 

9371. SURI RAJ K.UMAR RAJ: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a> whether a project under the Indo-US 
Su~ommission Programme for "Study on 
the use of Saline Water in Agra, Mathura, 
Etah and Aligarh districts of Agra Division 
in Uttar Pradesh" was submitted to the Min-
istry of Water Resources in 1984 for approval ; 
and 

(b) if so, the present position of the 
project? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b). The information is 
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being collected and will be laid on the Table 
of the House. 

Convenloa of cadres ID IA 

9372. SHRI MOHAN LAL JHIKRAM : 
Will the Minister of CIVIL A VJATION be 
pleased to state : 

(a) whether some employees have been 
converted from the post of Operations 
Assistant to Office Assistant and Office 
superintendentj typist to Technical Assis-
tants without any examinations in Indian 
Airlines, Northern Region; 

(b) whetber the request of stafffor conver-
sion of their cadres from Sweepers to Peon 
or Helper and Stores and Supply Assistant 
to Traffic Assistant had been turned down ; 
and 

(c) if so, details of principles involved for 
conversion of these cadres? 

THE MINISTER OF STATE OF THE 
MINISTER OF CIVIL AVIA nON (SHRf 
JAGDISH TYTLER) : <a> Yes, Sir. 

(b) and (c) Ordinarily, conversion is not 
permitted in initial entry points to he filled 
from outside through direct recruitment. 
However, a few cases have been considered 
by Indian Airlines under exceptional cir-
cumstances. on merits of each case. 

Settinl up of PolyeUnie R.K. Pun .. 

9373. SHRI KAMLA PRASAD SINGH: 
Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

Ca) whether there was a proposal to set up 
a polyclinic in R.K. Puram. New Delhi; and 

(b) if so, the details thereof and when the 
same is propose to be established? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a> No Sir. 

(b) Does not arise in view of (a> above. 

1'Idrd RaOwa, LIDe for Khanlpur How-
rah SedlOD 

9374. SHR} NARAYAN CHOUBEY : 
Will the Minister of RAIL WAYS be pleased 
to state: 

(Il) whether it is a fact that Kharagpur-
Howrah section is very mucb congested and 
the section between IC.haragpur and Pans-
leura on the South Eastern RaiJway need a 
third line for better functioning; 

(b) if so, whether any survey for tbe same 
work bas been conducted ; and 

Cc) if 10, the estimated cost of completion 
of the work and when the said work is likely 
to start ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA): Ca) to (c). Sur-
vey for third line between Panskura and 
Kharagpur has been approved. Further 
action will be considered after the survey is 
completed and report examined. 

(Trans/a/ ion1 
ReeenadoD Quota I.a Expiftl Trains at 

RuciauU Railway Station 

937S. SHRI NIRMAL KHA TTRI : WiJ1 
the Minister of RAIL WAYS be pleased to 
state : 

(a) whether any representation bas been 
received by the Railways reprdinl reserva-
tion quota in II Class in 83 Up, Ganga 
Yamuna Express, 9 up-tO Down Dehradun 
Express, Sealdab-Jammu Tawi Express, 
halting at Rudauli Station of Uttar Pradesh; 
and 

(b) if 50, the action taken thereon? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAIL WAYS (SHRI 
MADHAVRAO SCINDIA): <a) A repre-
sentation about quota in 83 Up only has been 
received. 
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(b) A quota of two second class sleeper 
berths bas been allotted by No. 83 Up 
Ganp-Yamuna Express with effect from 
1+1987. 

[English] 

~~ .. 7Iaee 011 WIIeeIII' 

9376. SHRI AMARSINH RATHAWA: 
SHRI SYED SHAHABUDDIN : 

Will the Minister of RAIL WAYS be 
pleased to ltate: 

(a) the total eaminp from the prestigious 
-Palace on Wheels' train during 1986-87; 

(b) the IOtal amount spent on this train 
duriaa the above period; 

(c) the number of passengers carried dur-
iaa this period; 

(d) whether this train is running in loss; 
and 

(e) if 10, the loss incurred during the above 
period? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAIL WAYS (SHRI 
MADHAVRAO SCINDIA): (a) to (e).The 
information is under compilation and will be 
laid on the Table of the Sabha. 

(1'rtmSllllion) 

I...II*IDc DIIUkt Headquarten of ....... 
.,AJr 

9377. SHRI VUOY KUMAR YADAV: 
Will the Minister of CIVIL A VIA TION be 
pleated to .tate: 

(a> whether Government have prepared 
any seheme to link varioUi district headquar-
ten of Bihar by air service; 

(b) if so. the details thereof; aDd 

(c) the time by which the work of linkina 
them by air lervice is likely to be completed.? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): Ca) No, Sir. 

(b) and (c). Do not arise. 

De'telop .. eDt of la.alpgr Ran.a, 
Worbhop 

9378. SHRI VIJOY KUMAR YADAV: 
Will the Minister of RAI L WAYS be pleased 
to state: 

(a> whether it is a fact that Government 
have formulated a seheme for expansion of 
Railway Workshop, Jamalpur in Eastem 
Railway; 

(b) if so, the details thereof; and 

(c) the amount proposed to be spent by 
Government On its expansion and the time 
by which this expaosion work is likely to be 
completed " 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (c). 
Jamalpur Workshop is one of the Railway 
Workshops selected for modernisation and a 
study. with assistance from Japan. is in pro-
gress for this purpose. The expenditure and 
time required for completion of the moderni-
sation is dependent on the results of this 
study. 

[English] 

Operational delays of ftipt Ie 209/218 

93791 SHRI CHINGWANG KONY AK: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

Ca) the number of days IC-209/210 Aight 
has not operated since its introduction in 
November. 1986 with month-wise details 
thereof: 

(b) the details of operational delay. of the 
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aid flight both ways since ill introduction 
and tbe reasons therefor; . 

(c) whetberdue to frequent cancellations/ 
operational delays the avera. number of 
passengers using these flights has considera-
bly decreased in comparison to the period 
when 1C20 I (1IJ2 used to operate on t he same 
sedor; 

(d) if so, the details of comparative 
decrease with month-wise details thereof; 
and 

(e) the remedial steps Government pro-
pose to take in this regard ., 

THE MINISTER OF STATE OF THE 
MINISTRY OFCIVll AVIATION (SHRI 
JAG DISH TYTlER): (a) The requisite 
details are given below: 

Month No. of 
cancellations ex-Guwahati 

November, 86 S 

December. 86 

January, 87 S 

February, 87 2 

March, 87 NIL 

13 

(b) Durina the period November, 1986 to 
March, 1987 IC-209 and IC-210 were 
delayed 48 and 47 times respectively. Except 
one. all the delays were consequential. 

(c) to (e). There has been no significant 
decrease in tbe number ofpassenJers, traveI-
ling on Guwahati-Dibrugarh-Guwahati 
sector. 

A .................. Aaeat f1l ..... Alr-
._. .t DiIJnprII 

9380. SHRI CHINGW ANG KONY AK: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a> whether Indian Airlins had an aut~ 
rised bookina aFnt at Dibruprh. if so, 
when the said agent was appointed; 

(b) whether the said agency has been ter-
minat~, if so, when the reasons therefor; 

(c) whether Government are aware that 
pasJengen from Dibruprh and adjoining 
areas are facing hardships in making their 
bookings because of no agent and limited 
working houn of Indian Airiines Dibruprh ' 
Station; 

(d) whether Indian Airlines propose to 
appoint any new agent at Dibruprh to alle-
viate the hardships faced by passengers, if so, 
wben; and 

(e) if not, the reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OFCIVIL AVIATION (SHRI 
JAGDISH TYTLER): <a) and (b)/ Mis 
Warren Industrial Ltd. were appointed' auth-
orised booking agent of Indian Airlines from 
16.2.68. As this aaeney closed its establish-
ment from 1.9.84, Indian Airlines had to 
cancel their appointment. 

(c) to (e)Jndian Airlines has a full-fledaed 
booking office, which is capable of caterina 
to the requirements of the travelling public. 
Appointment of an agent at Dibruprh 
would be considered as and when the need 
arises. 

9381. SHRI CHINGWANG KONYAK: 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

<a) when Fliaht IC-20 1/202 was ftrst 
introduced; 

(b) the average number of passengen from 
Calcutta and Guwahati to Oibruprh during 
the fint three yean with month-wise break-
up after the said fliaht was introduced; and 
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(c) the averaF number ofpassengen from 
Dibruprh to Guwahati and Calcutta during 
the said period with month-wise break-up'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): (a> A daily Boeing 
737 flight IC-20I/202 onCalcutta/Guwaha-
til Dibruprh route was first introduced 
w.e.f. 1st Nov. 1984. 

(b) and (c). Due to grounding of a 8-731 
aircraft, IC 201/202 (Calcutta-Guwahati-
Dibruprh) had to be withdrawn from 
11.6.86, IC-20I/202 is operating direct 
between Calcutta-Dibrugarh. 

A statement giving the requisite infonna-
J tion is given below : 
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Deld-C ...... d-I ...... FllPt (c) the averap number of passenaen from 

9382. SHRI CHINGWANG KONY AK: 
Impbal and Guwahati to Delhi during tbe 

. Will tbe Minister of CIVIL AVIATION be 
said period with month-wise detail. thereon 

pleased to state: THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 

Ca) when FIi,ht IC-489/490 was first JAGDISH TYTLER): (a) Flight IC-
• introduced; 489/490 was fint introduced on Delhi/ 

Lucknow I Patnal Guwahati/lmpbal route 
(b) the average number of passengers from w.e.f. Sth January J981. 

Delhi to Guwahati and ImphaJ during the 
first three years with month-wise details after (b) and (c) The information is given in the 
the said flight was introduced: and statement given below. 

S talf'lIItftIt 

No of Passl'ngl'rl 

1981/.2 

489/490 Apnl May June July Aug SepL Oct Nov Dcc Jan Feb March .. 
Delhl-Gu,,":lh;ltl 633 910 859 759 670 759 862 894 1.003 7(>5 R34 18(, 

GUW.lhall-Delhl 905 948 9«i7 932 888 872 937 988 1068 96'] 901 885 

Ot'lhl-lmph:l1 141 24~ 191 219 154 142 132 140 204 II'] 117 127 

Imphal-Delhl 145 IR7 173 288 1115 187 175 194 109 136 116 129 

1982/113 

Delhl-Guwahatl R04 9t.(> cnt. 9R4 879 948 1050 1.096 1.260 1.070 676 828 

Guwahatl-Dclhl I OJ? 977 1.121 I I ~5 943 998 1,155 1.254 1259 1,160 773 955 

Delhl-Imphal 151 186 234 264 235 163 195 347 276 189 194 218 

Imphal-Drlhl 154 10f 280 393 261 172 200 299 295 264 219 241 

1913/14 

Delhl-Guwahall 1013 I 292 I 189 I IS8 1.189 1.115 I 190 1.199 1264 1 191 I 10;2 1.241 

Guwahall-Dt-Ihl 1 162 1297 1290 I 173 1.210 I 146 I 376 I 316 14::!5 1.477 1319 1460 

Delhl-Imphal 259 3D 299 241 188 192 ']52 274 261 204 216 210 

Imphal-Delhl 214) 181 270 282 222 189 114 254 189 257 22J 217 
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Q.IItJ or ....... 01 eUidle ..... 

9383. SHRI R.M. BHOVE: Will the M~ 
ister of HUMAN RESOURCE DEVELOP-
MENT be pleased to state: 

<a) whether Government are aware that 
the quality of paper of controlled rate exer-
cise books available in the market is very 
poor; 

<b) whether it is a fact that the exercise 
books being sold in the open market are sold 
at double the price; and 

(c) the reasons for non-availability of fine 
paper controlled rate exercise books l' 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI):(a)and (b). 
No, Sir. 

< c) Does not arise. 

I.pleme .... don of RecollUllftldatlo .. 01 
Expert Group on Arc"eoIocJ 

9384. SHRI CHINTAMANI lENA: Will 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply given to Unstarred Question No. 4264 
on 26th March. 1987 regarding implementa-
tion of recommendations of Expert Group 
on Archaeology and state: 

<a) when the recommendations of the 
expert Group on Archaeology were received 
by his Ministry; 

(b) whether the recommendations have 
been implemented; and 

(c) ifnot. the reasons therefor and the time 
'by which the recornmend,tions will be 

implemented '! 
THE MINISTER OF STATE IN THE 

DEPARTMENTS OF EDUcATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI ~RISHNA SARI) <a> July. 
1914. 

(bl aad Ccl. While tbe recommendatioRS 
have been accepted in Principle, the imple-
mentation calls for a detailed study of the 
fmancial/ staff requirements as well as areas 
0( deployment. It is difTlCUlt to indicate the 
precile time frame for implementation ohhe 
recommendations. Es..... of M •• e ........ r R.II.a, 

WOI'bhop 

9385. SURI CHINTAMANI JENA: Will 
the Minister of RAIL WAYS be pleased to 
state: 

Ca) whether the authorities of the coach 
repair factory at Mancheshwar in Orissa 
requested tbe railway authorities to approve 
the proposal of 2nd and lrd phase expansion 
of this factory; 

(b> if so. when and the funds required for 
this purpose and tbe action taken to accord 
approval; 

(c) whether a sizeable number of man-
power would be required to execute this 
expansion; and 

(d) if so, the details thereof and the time 
required for its expansion~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA) : <a> No, Sir. 

(b) to (d). Does not arise. 

Sdd •• up or Medical Cmtres for Curial 
Brul AddktIoD under ISM 

9386. SURI MULLAPPALLY 
RAMACHANDRAN: WilJ the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a) whether any medical centre is being set 
up tor curing drug addiction under the 
Indian Systems of Medicine: 

(b) if so, where it is proposed to be 
located; 
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(c) whether any assistance is being 
extended for this medical centre by the 
Union Government; and 

(d) the number of centres for curing drug 
addictiorf set up by the Union Government 
so far. with location thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO):(a) No, Sir. 

(b) Doelii not arise. 

(c) The Government are not extending 
assistance to medical centres set up under the 
Indian Systems of Medicine to cure drug 
addiction 

(d) As a short term measure. beds have 
been re-allocated in Delhi Hospitals for pro-
vision of de-addiction facility. These are as 
under: 

Ram Manohar Lohia Hospital 10 beds 

G.B. Pant Hospital S beds 

Lady Hardinge Medical College 5 beds 

Safdarjang Hospital 10 beds 

All India Institute of 
~1Ca1 Sciences 8 beds 

New Delhi Municipal Committee I S beds 

Long term measures include setting up of 
30 bedded de-addiction units in the All India 
Institute of Medical Sciences and also under 
the Delhi Administration hal earmarked a 
SO bedded Unit in the Deen Dayal Upadhaya 
Hospital for this purpose. A plan proposal 
for setting up de-addiction facilities has been 
approved by the Planning Commission. 
Rupees SJ laths has been allocated (or 
1987-88. 

'De""" o( Haldla In tile Allan Deftlop-
.... t Bank.. .uustance Plan for PoI1 

Development 

9387. SHRr SANAT KUMAR MAN-
DAL: Will the Minister of SURFACE 
TRANSPORT be pleased to state: 

(a) whether the Asian Development Bank 
(ADD) has a 5100 million plan for port 
development in the country: 

(b) if so. whether in view of Haldia's 
capacity in meeting its commitment and 
improvement in its coal handling facilities 
and the need for movement of coal to the 
Southern States. the development of Haldia 
port to expand its coal handling capacity is 
proposed to be included in the Asian Deve-
lopment Bank's plan. 

(c) if not, the reasons therefor: and 

(d) the other steps which are being pro-
posed to step up coal handling and des-
patches at HaJdia Port? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF SURFACE TRANS PORT 
(SHRI RAJESH PILOn :- (a) A loan assis-
tance of US 187.6 million is being considered 
by the ADD for projects in the ports of Cal-
cutta. Madras and Cochin. 

(b) and (c) .. The above assistance is for 
container and fertiliser handling projects 
and not for expanding the coal handling 
capacity at Haldia Port. 

(d) A part of the facilities installed at the 
iron ore berth has already been converted for 
handling coal. Steps are on for modifying the 
ore loaders at the ore berth also for coal 
shipments. Various other modifacation 
works have also been undertaken to improve 
coal handling facilities at Haldia. 

A ....... 01 COIItrada III F.yoar 01 MIl 
Ra ... , Parcell ... Good8 Parten' Coop-

endIYe :Lattoe. ec.tnct SodItJ ....... 
AIpItI 

9381. DR. aL SHAILESH : WiD the Min-
ister of RAIL WAYS be pleucd to state: 
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(a) whether (or faxin, the reasonable rates 
(or a.ardinl o( Parcell handlin. etc. con-
tnet. of JrOUp o( 10 and 6 .tatioOl in favour 
0( MI. RailwayParcels and Goods Porten" 
Cooperative Labour Contract Society Ltd .• 
Aliprb, element of bonus. weekly off super-
vision charaa. payment in lieu of National 
holidays etc. W81 taken into account by the 
Divisional Railway Manager, Northern 
Railway. Lucknow; 

(b) whether similar procedure was fol-
lowed OD Moradabad Division abo in 
respect of contracts held by the SOCiety; 

(c) whether the Administration ever veri-
fied that the Society was passing on the 
benefits to the workers; and 

(d) if so, the results thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SURI 
MADHAVRAO SCINDIA) : (a) The rate 
for the contracts for group of 10 and 6 sta-
tions of Lucknow Division included the ele-
ments of minimum wages. weekly off, 
supervision charges and payment in lieu of 
National Holidays. The element of bonus 
was not taken into account. 

(b) The rate for the contract of the Society 
on Moradabad Division contained the ele-
ments of minimum wages. weekly off. super-
vision charges and bonus. The payment in 
lieu of National Holidays was not taken into 
account. 

(c) and (d).The verifications is done from 
time to time. There were no complaints from 
the labour on Lucknow Division regarding 
short payment. on Moradabad Division, the 
Society did not pay enhanced minimum 

wages during certain p-riods and also did 
not pay bonus. 

(T;1l1U11II ion J 

9389. SHRI VIJOY K.UMAR YADAV: 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) the c;,omposition of the reconstituted 
Hindi Advisory Committee (Hindi Salahkar 
Samiti); 

(b) whether it is the policy of Government 
to include those persons of opposition par-
ties in such committees who are not 
Members of Parliament; and 

(c) if so. the names of such members and if 
not. the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOP-
MENT (SHRIMATJ KRISHNA SAHI) : 
(a) A list showmg the composition of the 
reconstituted Hindi Salahkar Samiti of the 
Ministry of Human Resource Development 
is given in the statement given below. 

(b) and (c). Non-official members have 
been nominated on the Samiti in accordance 
with the guidelines issued by the Ministry of 
Home Affairs (Deptt. of Official Language), 
which lay down. inler-olio. that such persons 
should be nominated who ha ve special inter-
est in the propagation and development of 
Hindi and that they should have adequate 
knowledge of the acitivity of the Ministry 
concerned and include one or two members 
from all-India Hindi institutions. 

Stat_t 

Ministry of Human R,souru DewJopmml M,mlwrs of'lw Hindi SiJJllhkIlT SIIm;t; 
I. Sbri P.V. Narasimha Rao. 

Minister for Human Resource 
Dn-e!bpment. New Delhi. 

2. Smt. Krishna Saha. 
Minister of State for Education a: 
Cuh_re. New Delhi. 

Chairman. 
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3. Smt. Margaret Alva. Vice-Chairman. 
Minister of State for Youth AfTairs. 
Sports. Women's Welfare and Child 
Development, Delhi. 

4. Shri Vridhi Chand Jain, M.P .• Member 
114. V.B. House. New Delhi. 

S. Shri Raghuraj Singh, M.P., Member 
197, North Avenue, New Delhi. 

6. Smt. Eta Ramesh Bhatt. M.P .• Member 
90, North A venue. New DeIh,. 

7. Shri M.P. Kaushik. M.P., Member 
18. Windsor Place, New Delhi. 

8. Dr. Rudra Pratap Singh. M.P .. Member 
36, North Avenue. New Delhi. 

9. Smt. Veena Varma. M.P .. Member 
4. Safdatjang Lane. New Delhi. 

10. Prof. Madhup Pandey. Member 
II, Devtale Vinyas. Ambajhari Udyan Ke Pas 
Nagpur. 

II. Shri Jetha Lal Joshi. Member 
Rashtra Bhasha Prachar Samiti. Amhedahad. 

12. Shri Mohan Kumar Bhapt, Member 
Editor, Gaurav Garima. 
Itwari, Nagpur. 

13. Dr. M. Rajeshwarayya. Member 
Retd. Profcssor, 
1405, III Main Road. 
Krishna Murti Puram. Mysore-S70004. 

14. Shri Anjaneya Sharma. Member 
Registrar. Dakshin Oharat Hindi Prachar Sabha. 
Khairatabad, Hyderabad. 

IS. Dr. {Smt.} Sarle Mahesbwari. Member 
2-8. Commissioner Lane. New OeIhi-IIOOS4. 

16. Secretary. Member 
Deptt. of Official L.angua~. 
Ministry of Home Affain. New Delhi. 

17. Joint Seeretary, Member 
Deptt. of Official LansuaF. 
Lot Nay.k 8hawan. New Delhi. 

lB. Education Secretary. Member 
Dellfl. of Education. New Delhi 

It. Speical Secretary, Member 
Deptt. of Education, New Delhi. 
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20. Special Secretary. Member 
Deptt. of Education. New Delhi. 

21. Additional Secretary. Member 
Deptt. of Education. New Delhi. 

22. Educational Adviser en, Member 
Deptt. of Education, New Delhi. 

23. J~int Secretary &: Financial Adviser, Member 
Deptt. of Education. New Delhi. 

24. Joint Educational Adviser (SAL). Member 

Deptt. of Education. New Delhi. 

25. Secretary. Deptt. of Member 
Culture. New Delhi. 

26. Joint Secretary. Member 
Deptt. of Culture. New Delhi. 

27. Dy. Secretary. (Admn). Member 
Deptt. of Culture. New Delhi. 

28. Controller of Accounts, Member 
Deptt. of Culture. New Delhi. 

29. Secretary. Deptt. of Arts. Member 
New Delhi. 

30. Director (Admn.). Member 
oCptt. of Arts, New Delhi. 

31. Secretary. Deptt. of Sports, Member 
New Delhi. 

32. Joint Secretary. Member 
Deptt. of Sports. New Delhi. 

33. Director (Admn.). Member 
Deptt. of Sports. New Delhi. 

34. Secretary. Deptt. of Women's Member 
Welfare. New Delhi. 

35. Joint Secretary. Member 
Deptt. of Women's Welfare. New Delhi. 

36. Chairman. Commission for Scientific Member 
and Technical Technology. 
West Block 7, R.I( Puram. New Delhi. 

37. Director. Central Hindi Directorate. Member 
West Block 7. R.K.. Puram. New Delhi 

38. Director. Central Institute of Indian Languages, Member 
Mansa G_nlot_ri. University Campus. 
Mysore. 
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39. Director, Kendriya Hindi Shilcshan Mandai, Member 
100. New Agra. 

40. Chairman. University Graats Commission. Member 
Bahadur Shah Zafar Marg. New Delhi. 

41. The Commissioner. Kendriya Vidyalaya Sanpthan. Member 
New Mahrauli Road. New Delhi. 

42. Director. Indian Institute of Science, 
Banplore. 

43. Director General. 
Archaeological Survey of I ndia. New Delhi. 

44. Director General. 
Antropological Survey of India. Calcutta. 

45. Director. National Archives of India. 
New Delhi. 

46. The Secretary. Sahitya Akademi. 
New Delhi. 

47. Director General. 
NS NIS. Patiala. 

48. Director. 
N.C.E.R.T .. New Delhi 

49. Director General. Sports Authority of India. 
lawahar Lal Nehru Stadium. New Delhi. 

50. Director (O.L.) 
Deptt. of Education. New Delhi. 

Complaint alalnst Parcel Clerks Woltinc ln 
Kota, Jaipur and AJmer DivWo ... 

9390. SHRI SHANTI DHARIWAL: Will 
the Minister of RAIL WAYS be pleased to 
state: 

(a) whether Government have received 
complaints against the Parcel Clerts work-
ing at the Stations coming under Kota. Jai-
pur and Ajmer Divisions on the Western 
Railway; 

(b) if so, the details of these complaints. 
Station-wise; and Division-wise; 

(c) whether Government have conducted 
any inquiry into these complaints; and 

(d) if so, the action taken in t!tis regarctt 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member 

Member-Secreta ry 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) to (d). Infor-
mation is being collected and will be laid on 
the Table of the Sabha. 
{English] 

Spread of Aids Virus by Mosquitoes 
9391. SHRI YASHW ANTRAO 

GADAKH PATIL: Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state: 

(a) whether any research has been under-
taken to find out if in a country like India 
AIDS virus could be carried and spread by 
mosquitoes; and 

(b) if not, whet her Government propose to 
undertake any research. in this regard'? 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (~HRI P.V. NARASIMHA 

, RAO: (a) and (b). There is ~o evidence that 
AIDS is transmitted through insect bites. 
Available epidemiological studies from Uni-
tcd Statcs, Europe and Africa also do not 
suggest that AIDS could ~ transmitted to 
humans by insects. No such studies are there-
fore, contemplated. 

World Wide Computerised Reservation by 
Air India 

9392. SHRI YASHWANTRAO 
GADAKH PATIL: WilJ the Minister of 
CIVIL A VIA TION be pleased to state: 

(a) whether computerised reservation 
facilities linked with domestic reservation 
system are proposed to be introduced by Air 
India in foreign countries; and 

(b) if so, the names of foreign cities pro-
posed to be linked? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) :(a)and(b~TheCom­
puter systems of Air India and Indian Air-
lines are already connected by a teletype link 
and facilities for reservation of seats on the 
domestic sectors of Indian Airlines flights 
are available to all terminals of Air India 
installed in more than thirty cities abroad. 

Introduction of more local and suburban 
trains in Andhra Pradesh 

9393. SHRI V. TULSIRAM: Will the 
Minister of Railways be pleased to State: 

(a) the total number oflocal and suburban 
trains operating in Andhra Pradesh on metre 
gauge and broad gauge separately; 

(b) whether there is a proposal to intro-
duce more such trains in the State by the end 
of Seventh Plan; and 

(c) if so, the details t'hereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHA VRAO SCINDIA> : <a> Train 
operations are organised Railway-wise and 
not State-wise. The number of local trains 
(on originating basis) run on South Central 
Railway which laraely serve Andhra Pra-
desh is as under :-

Broad Gauge 

Metre Gauge 

TOlal Local Trains 
)48 

227 

(b) There is no specific proposal at pres-
ent. These are discussed in the Inter Railway 
Time Table Meeting held every six months. 

(c) Does not acrise. 

Eitablishmeat of Primary and Secondary 
Schoo" In Tribal and Scheduled Caste 

Areas 
9394. SHRI R. M. BHOYE : 

SHRI PARASRAM 
BHARDWAJ: 

SHRIANANTA 
PRASAD SETHI: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

<a) whether primary and higher secondary 
schools have been established during the last 
three years, in rural areas, particularly those 
inhabited by tribals and Scheduled Castes; 

(b) if so. the details thereof, State-wise; 

(c) whether employment-oriented voca-
tional and technical education is also 
imparted in these schools; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a)to (d). 
The information is being collected and will 
be laid on the table of the House. 
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CODltructlon of Sri SaBa .. Rllht Bank 
Ca~~oject 

9395. SHRI NARSING SURYAWAN-
SHI: Will the Minister of WATER 
RESOURCES be pleased to state: 

(a) whqher Andhra Pradesh Government 
baa started construction work on the Srisai-
lam right bank canal project for carrying 
6,000 cusecs of water, which was outside the 
Bachhawat Tribunal award; 

(b) whether Centre had cleared the project 
for 6,000 cusccs whereas Andhra Pradesh 
Government has designed it to carry 17,150 
cusecs of water; and 

(c) if so, the views of the Centre on this 
issue? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a> to (c). Srisailam Right Bank 
Canal Project cleared for implementation 
during the year 1981 envisages an irrigation 
canal of a design capacity of 4960 cusec and 
not 6000 cusec. 

Nlpt Landini fadUties at Cochin AIrport 

9396. PROF. K.V. THOMAS: 
SHRI VAKKOM 
PURUSHOTHAMN : 

Will the Minister of CIVIL A VIA TION 
be pleased to state : 

(a) whether tbere is any proposal to pro-
vide night landing facility at Cochin Airport , 

(b) if so, the details thereof; and 

(c) the schemes proposed to increase the 
amenities at Cochin Airport terminal? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a> and (b). Night 
Landing Facilities are already available at 
Cochin A.irport which belongs to the Indian 
Navy. The National Airports Authority has 
provided Abridged Visual Approach Slope 
I,n:dicator System (A VAS IS) on runway 35. 
Wort retating to conversion of existing 

(A V ASIS) into 2-Bar Visual Approach 
Slope Indicator System (2-Bar VAS IS) has 
also been sanctioned. 

(c) The work of extension and modifica-
tion of terminal building for providing visi-
tors' gallery and restaurant in the Civil 
Enclave at Cochin airport is in progress and 
is expected to be completed by December, 
1987. SUbject to availability of resources, the 
National Airports Authority proposes to 
take up the following schemes during the 
Seventh Plan period:-

(i) Extension of apron ; 

(ii) Provision of a car-park and approach 
road; and 

(iii> I Augmentation of water and. 

Assnora Bridle In Goa 

9397. SHRI SHANTARAM NAIK . Will 
the Minister of SURFACE TRANSPORT 
be pleaded to state: 

(a) whether the Assnora bridge in the 
Union Territory of Goa, Daman & Diu has 
been closed for traffic by the Goa 
Administration; 

(b) if so, when the same was closed and the 
reasons therefor; 

(c) when the bridge was built and its 
expected life span; 

(d) the action, ifany, proposed to betaken 
to rectify the premature defects discovered in 
the bridge; and 

(e) the time by which the bridge is likely to 
be opened for traffic? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) and (b).Under 
the Constitution, Government of India are 
primanly concerned with roads declared as 
National Highways only. As Assnora bridge 
in Goa falls on .. Other Roads" Public Works 
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Department, Goa Administration are 
responsible for planning, construction and 
maintenance of the bridge. According to 
them the bridge has been closed to traffic on 
31st March 1987 for carrying out major 
repairs. 

Cc) Goa Administration has intimated that-
the bridge was built in 1962 with an expected 
life span of 40 to SO years. 

(d) The bridge has 11 spans of 6 mts. each 
out of which superstructure of S spans will be 
reconstructed by providing simply sup-
ported R.C.C. slabs and remaining 6 spans 
will be strengthened by guniting. 

(e) The bridge is targetted to be opened to 
traffic by 15th June 1987. 

......... lteaaler lel'ric:e between Bombay 
and Goa 

9398. SHRI SHANTARAM NAIK: Wilt 
the Minister of SURFACE TRANSPORT 
be pleased to Itate: 

(a) whether the Shipping Corporation of 
India is running a passenger steamer service 
from Goa to Bombay and vice-versa; 

(b) the number of ships being operated on 
this service; 

(c) the number of passengers using the 
service per year; 

(d) the profits derived, if any. from the 
services during the last three years, year-
wise; 

(e) whether the Corporation has taken a 
decision to close down the service; and 

(f) if not, whether there is any such pro-
posal before the Corporation? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) Yes, Sir. 

(b) Two. 

(c) 1S4S08 passenprs outward and 12i798 

passengers inward on an average during Jut 
three years. 

(d) The service is running at a lou. 

(e) No, Sir. 

(f) Does not arise. 

~-Year. M.Teeb Coane ID I.I.T., DelhI 

9399. DR. V. VENKATESH: WilJ the 
Minister - of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> whether the Indian Institute of Tech-
nology. Delhi has proposed to introduce a 
five-year M.Tech. Course instead of three 
years of B. Tech. and two yean ofM.Tech.; 

(b) if so, the details thereof; and 

< c) the decision of Government thereon? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHJ) : (a) to (c). 
The Indian Institute of Technology, Delhi 
has initiated a dialogue for Introducing a 5 
year integrated M. Tech. Course in place of 
the existing undergraduate programme of 4 
years and the postgraduate programme 'lIS 
years. This requires detailed deliberations 
and consensus between the IITs before a for-
mal proposal comes to the liT Council and 
the Government. 

Railway Links to Rourke" 

9400. SHRI BRAJA MOHAN 
MOHANTY: Will the Minister of RAIL-
WAYS be pleased to state: 

(a> whether the Railways are aware that 
the city Ot Rourkela in Orissa is having poor 
railway communication; if so. the details 
thereof? 

(b) whether Government have made any 
exercise relating to the adequacy of railway 
communication to tbesaid steel city oflnda; 
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(c) whether from Delhi to Rourkela the 
railway communication is very much time 
taking and the city is loing with~ut conve-
nient railway' links with Patna, Trivandrum 
and other places ; and 

(d) if so, the details of steps Government 
arc taking to improve railway communica-
tion of tbe city so that the industrial growth 
of the area could be promoted ., 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a), (b) and (d). 
Rourkela, situated on the Bombay-Howrah 
trunk route, is connected by direct rail servi-
ces with the metropolitan cities of Calcutta, 
Delhi, Bombay and Madras as also with 
other major cities in the country. The available 
services are considered adequate to meet the 
traffic requirements at this station. 

(c) 77/78 Utkal Kalinga Express, a fast 
train. directly links Rourkela with Delhi. 
Passengers can also travel to Patna and Tri-
.ndrum with a single changeover at Tata-
nagar and Nagpur respectively. 

[Translation) 

Ganp Flood Control Board 
9401. SHRI KUNWAR RAM: Will the 

Minister of WATER RESOURCES be 
pleased to state: 

(a) the measures proposed so far by the 
Ganga Flood Control Commission for the 
development of Sone Basin; 

(b> the responsibilities entrusted to Bihar. 
Uttar Pradesh and Madhya Pradesh in this 
regard; and 

(cl the details tbereof? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a> Ganga Aood Control Commis-
sion proposes to prepare the Comprehensive 
Plan f~T flood control of the Sone River 
Basin during 1988-89. 

(b) None. so far. 

(c) Does not arise. 

GaD .. BalIn Flood Control Schemes of 
Blbar 

9402. S,HRI KUNWAR RAM: Will the 
Minister of WATER RESOURCES be 
pleased to" state: 

(a) the names of the rivers in Bihar for 
which flood control schemes have been pre-
pared by Ganga Flood Control Board under 
the first phase of Ganga Basin Aood Control 
Programme; 

(b) the details of such schemes; 

(c) the estimated cost involved in each 
scheme; and 

(d) the reaction of the Bihar Government 
thereto and the date by which and the 
number of phases in which these schemes. 
will be implemented by them? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) The main Ganga. the Ghagra. 
the Punpun. the Gandak, the Burhi Gandak. 
the Bagmati. the Adhwara Group of Rivers, 
the Kamla Balan, the Kosi. the Ajoy and the-
Mahananda are the rivers for which Master 
Plans have been prepared. 

(b) to (d). On each river system, schemes 
have been identified and tentative estimates 
made in consultation with State Govern-
ment. Master Plans including such schemes 
have been sent to the State for detailed inves-
tigations. Their implementation will depend 
upon the provisions made in the State Plan. 

The provisions approved by the State 
Government for works on the main Ganga 
which are to be completed before the floads 
of 1987 are: (I) Patna protection embank-
ment (Sone Soti) Rs. 40 lakhs. (2) Construc-
tion of Retired line for Januia Brandi 
embankment Rs. 36.32 lakhs. (3) Anti-
erosion workers ncar viliage Krishnanagar 
Rs. 60 lakhs. (4) Anti-erosion works in Nara-
yanpur Left Bundh Rs. 15.30 Iakhs and (5) 
Protection of Oba Ring Bundh on left 
bank Rs. 60 lakhs. 
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Adateveme .... for Inlptlon and Flood Con-
trol SdIemet of BIher A....ed by Canp 

Flood Coatrol Board 

9403. SHRI KUNWAR RAM: WilJ the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) the names of the irrigation and flood 
control projects in Bihar achievements of 
which has been assessed by the Ganga Flood 
Control Board; and 

(b) the outcome/ conclusions thereof? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NA ND): (a) No evaluation studies have been 
carried out by the Ganga Flood Control 
Commission for any scheme in Bihar so far. 

(b) Does not arise. 

[Eng/ish] 

Settinl up of Cancer Detection Centres In 
Delhi 

9404. SHRI P.M. SAYEED: Will the 
Minister of HEAL TH AND FAMILY 
WELFARE be pleased to state: 

(a> whether Government have decided to 
set up some cancer detection centres in 
Delhi/ New Delhi; 

(b) if so, the details thereof; 

(c) the sites ofthe centres to be set up ; and 

(d) the estimated cost involved and also 
the approximate time by which these centres 
are likely to start functioning? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): <a) There is no proposal at present for 
setting up any new Cancer Detection Centre 
in Delhi/ New Delhi by the Government. 

(b) to Cd). Do not arise. 

WID .. Sparta Centre In Hlmac"' .......... 

9405. SHRI P.M. SAYEED: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether Government propose to set up 
a multi-crore winter sports centre ofinterna-
tional standard in Himachal Pradesh ; 

(b) if so, the details ofthe sports indicating 
the locale of the centre ; 

(c) whether assistance and cooperation of 
foreign experts is being sought and if so. the 
details thereof ; and 

(d) the estimated cost and the probable 
time by which the project will be completed? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT <SHRIMATI MAR-
GARET ALVA): (a)lo(d). A WinterSpons 
Centre is proposed to be set up ncar Manali. 
It is proposed that the Centre should have 
facilities for the alpine, nordic and other 
events in winter sports. A team of experts 
from USSR has already visited the area and 
done preliminary work. The cost and time 
required for completion will become known 
when the foreign experts complete their 
work. 

Journey TIme of MaD Ex...- Tn_ 

9406. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of RAILWAYS 
be pleased to state· 

<a> whether trains like Frontier Mail. 
Kalka Mail. G.T. Express. Dakshin Express 
etc. take the same time in covering the dis-
tance between starting and terminating sta-
tions now as they used to take in 1970 ; 

(b) if 50, the ttasons for not reducing the 
journey time despite increase in maximum 
speed ; and 
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(c) if not, by how many bours of tbeir 
travel time has been reduced between 1970 
and 1986? 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAIL WAYS CSHRI 
MADHAVRAO SCINDIA): (a) No, Sir. 

(b) Does no arise. 

(c) The travel time in 1986 as compared to 
tbat of 1970 has been reduced as follows:-

Train No. Time redu~ 

Hours minutes 

IS Dn G.T. Express S 00 

16 Up G.T. Express 6 OS 

3 Up Frontier Mail 55 

4 Dn. Frontier Mail 2 30 

21 Daubin Express 0 40 

22 Daksbin Express 0 15 

I Up Kalka Mail 0 10 

2 Dn. Kalka Mail 

UnHormitJ In Numberinl of Coachn of 
Lonl Dt.taDee Trains 

9407. SHRI SATYENDRA NARAYAN 
SINHA: Will the Minister of RAIL WAYS 
be pleased to state: 

(a) whether the system of numbering 
coaches of long distance trains is uniform on 
all zonal railways.; 

(b) whether some of zones have adopted 
alphabets while others have Roman numer-
als for numbering; 

(c) whether this is causing confusion in 
locating coaches ; and 

(d) if.so, whether uniformity is proposed 
to be introduced in this regard·7 

THE MINISTER OF STATE OF THE 
MINISTR Y OF RAIL WAYS (SHRI 
MADHA VRAO SCINDIA): Ca) No, Sir. 

(b) Yes, Sir. 

(c) No such complaints have been 
received. 

(d) Does not arise. 

Criteria fo .... Selection of Old 
Monuments for Protection 

9408. SHRI PRAKASH V. PATIL: Will 
the Minisfer of HijMAN RESO_URCE 
DEVELOPMENT be pleased to state: 

(a) whether his Ministry has to take care of 
the monuments which are 100 years old and 
the rest which are less than this period. are 
looked after by the State Government : 

(b) what is the cut-off year for calculation 
of this period ; and 

(c) how many new monuments have come 
under the care of Archaeological Survey of 
India with their names and the States to 
which they belong? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SARI) : (a) and 
(b). The ancient and historical monuments 
which are more than 100 years old at the time 
of their consideration for protection and 
which are found to be of national impor-
tance in view of their outstanding archaeo-
logical, historical and architectural value are 
declared protected under the Ancient Monu-
ments and Archaeological Sites and 
Remains Act. 1958. while in respect of the 
remaining the respective State Governments 
are concerned. The Act does not specify any 
cut-off year as such for this period. 

(c) A list giving names of monuments and 
lites declared protected during the last three 
year is given below. 
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Lisl 0/ Monumentsl Sites lHclared Prol('{'lion During 1M Last Three Years 

SI. No. Locality District State Name of monument/site 

2 3 4 S 

I. Kanagiri Prakasan Andhra Pradesh Prehistoric site locally known as 
Bogulla Gondi 

2. Pusalapadu Prakasan Andhra Pradesh Ancient site and remains 

3. Vaso Kheda Gujarat Vithalbhai Haveli 

4. Leh Leh Jammu & Kashmir Hemis Gumpha 

S. ThiJcsey Leh Jammu It Kashmir Ancient Gumpha 

6. Phyang Leh Jammu & Kashmir Buddhist Gumpha 

7. Shey Leh Jammu & Kashmir Ancient Palace 

8. Leh Leh Jammu & Kashmir Old Castle 

9. Gudnapur North Kanara Kamataka Ancient site and monuments 

10. Udagolan Sellary Karnataka Ashokan rock edicts 

II. Parel Bombay city Maharashlra Monolithic bas relief of Siva 

12. Bhubaneswar Puri Orissa Param guru temples 

13. Tajganj Agra Uttar Pradesh Bara Khamba 

14. Mandai (,hamoli Uttar Pradesh Rock. InscnptlOn 

( Translotion] 

Medical F.dltdes for Freedom Flpten 
9409. SHRI VIJOY KUMAR YADAV: 

Will the Minister of HEALTH AND FAM-
IL Y WELFARE be pleased to state: 

(a) whether Union Government have 
made arrangements in all their hospitals and 
dispensaries to provide free medical facilities 
to freedom fighters ; 

(b) if so, the details thereof; 

(c) whether any instructions to this effect 
have been sent to all the Government hospi-
tals and dispensaries in the country; 

(d) if not, when the necessary instructions 
are proposed to be issued ; and . 

(e) whether this facility is proposed to be 
made available to freedom fighters in Rail-
way hospitals also? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) to (d). Facilities for free. medical 
treatment to Freedom Fighters and their 
families in Central Government hospitals 
have been provided. They are eligible to get 
treatment facilities at par with the group ·A' 
Officers of Central Go"t. State Governments 
have already been requested to extend such 
facilities to Freedom Fighters in State 
Government Hospitals. They are not ~ntitled 
for the treatment in the Central Government 
Health Scheme Dispensaries, which are 
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mainly for the Central Government 
employees. 

(e) No. 

Tnnsportation of Coal by Ran"ay. 

9410. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of R A I L WAYS be pleased 
to state: 

<a) whether it is a (act that coal supplied to 
industries or firms through railway contains 
20 per cent dust and is less in weight by 20 per 
cent; 

(b) if so, the reasons therefor; 

(c) whether it is ~so a fact that as a result 
of this industries and other institutions 
have started getting coal through road trans-
port instead of railway transport for the last 
four years ; and 

(d) if so, the remedial steps taken or pro-
posed to be taken by Railway Ministry in 
this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a)· and (~): 
Coal is loaded by the collieries. The Rail-
ways are only carriers who carry whatever 
quality and quantity of Coal is loaded in the 
wagons. The Railways are not aware of the 
extent of dust. It is difficult to assess the 
extent of shon loading and the loss of coal 
in transit. 

(c) While some coal moves by road also, 
the movement of coal by rail has been increa-
ing from year to year. The figures of revenue 
earning coal carried by rail during the years 
J983-84 to 1986-87 are given below :-

(in million tonnes) 

1983-84 88.97 

1984-85 91.58 

1985-86 101.64 

1986-87 109.33 (Provisional) 

(d) Does not arise. 

[English] 

Rec:ruitment in Area Studies Researda 
Centres 

9411. SHRI VIRDHI CHANDER JAIN: 
Will the Minister of HUMJ\N RESOURCE 
DEVELOPMENT be pleased to state: 

<a) whether any rules or guidelines exist 
for recruitment and selection of Professors. 
Readers and other teaching Staff in Area 
Studies Research Centres; if so the details 
thereof; 

(b) whether any preference is given in 
making selection on regional or local basis; 

(c) if so, whether the present staff indicates 
any bias 'of regional or local selecrion; and 

(d) the steps taken or being taken to make 
recruitment/ selection on merit? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMA n KRISHNA SAHI) : (a) The 
UGC has nor prescribed any rules or guide-
lines for the Selection and appointment of 
Professors. Readers and other teaching staff 
working in the area studies centres in differ-
ent Universities. They are appointed accord-
ing to the provisions in the Acts, Statutes 
and Ordinances of the concerned 
Universities. 

(b) to (d). Generally appointments to the 
teaching positions in the Universities are 
made on the basis of open advertisement and 
selection. No studies have been conducted to 
assess the extent of regional or local bias. if 
any. in the selection of faculty in the area 
study centres. 

University Grants Commission Minor 
Research Project to UnJvenity and CoDece 

Teaebers 

9412. SHRI VIRDHI CHANDERJAIN: 
Will the Minister of HUMAN RESOURE 
DEVELOPMENT be pleased to state: 
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<a) whether it is a fact that the University 
Grants Commission awards minor research 
projects in Humanities and Social Sciences 
to University and College teachers; 

(b) if so, the norms adopted by the U niver-
lity Grants Commission to accept as well as 
reject such projects; and 

(c) the procedure followed by the Com-
mission to award these projects; 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) 
Yes, Sir. 

(b) and (c). Under the scheme of financial 
assistance for minor research projects, the 
UGC sanctions grants ranging between Rs. 
SOO/- and Rs. 15.000/- to a teacher who 
wishes to undertake a minor research project 
or an investigation. Only permanent 
teachers worl~ing in a University, College or 
an Institution recognised under Section 2(0, 

and declared fit under Section 12 8 of the 
UGC Act, are eligible for this grant. The 
applications received under the scheme are 
referred to ex pens in the concerned subjects 
and on their recommendations, the propos-
als are either approved or rejected. The 
experts also recommend the quantum of 
grants to be approved for each project. The 
projects are expected to be completed nor-
mally within two years. 

C.G.U.s. FadUdes to Central Goyemment 
Employees posted in Bihar 

9413. SHRIMATI KISHORI SINHA: 
WilJ the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

<a> whether Central Government 
employees posted in Bihar are entitled for 
benefits under C.G.H.S.; 

(b) if so, how many C.G.H.S. hospitals 
and dispensaries exist in Bihar; and 

(c) if not, what other medical, facilities arc 
available to them? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE <SHRf P.V. NARASIMHA 
RAO): <a) Central Government employees 
residing in areas covered by the Scheme are 
eligible for C.G.u.S. facilities in PatD&, 
Bihar. 

(b) At present S AUopathic dispensaries, I 
Ayurvedic and I Homoeopathic Unit is 
functioning underC.G.H.S. in Patna, Bihar. 

(c) 'Central Government employees not 
covered by the C.G.H.S. are covered by CS 
(MA) Rules. 

I.C.M.R. Projeet to Coatrol Ma.quItoea 

9414. SHRI RADHAKANTA DIGAL: 
Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleued to state: 

(a) whether the Indian Council of Medical 
Research has implemented the project for 
control of mosquitoes in some parts of the 
country;' • 

(b) if so, when and in which partI of tbc 
country; and 

(c) the outcome of the ICMR project with 
detaiJI thereof? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPM ENT AND 
MINISTER OF HEALTH AND FAMIL Y 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a> The project is still going on 

(b) A Science 3£ Technology project on 
Integrated Vector Control of Malaria and 
Filariasis is being implemented by the ICM R 
through its permanent institutes, Malaria 
Research Centre and Vector Control 
Research Centre. Pondicherry. Thefiekl sta-
tions for control of Malaria are located at 
Nadiad (Kheda distt.) Gujarat, Shahjahan-
pur, HaJdwani, Hardwar <UP). Berharnpur 
(Orissa}, Sonapur (Assam>, Mandla (M Pl, 
Madras (TN) and Delhi (Un. Survey work 
has started to open a field station in Shanka-
raprh (Distt. Allahabad) U.P. The field sta-
tion for filariasis is at Shertallai, Kerala.. 
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(c) The study on the bioenvironmental 
control of malaria in Nadiad and of Filaria-
sis at Pondicherry clearly demonstrate that it 
is possible to control malaria and filariasis 
using non-insecticidal methods at cost effec-
tive means. Similar results are being 
achieved at other field stations. Besides the 
control of malaria mosquito densities in gen-
eral and vector densities in particular have 
been reduced to low levels. Several schemes 
to improve the environment such as the tree 
plantations, imprOVed challahas, biogas 
plants, solar cookers, etc., have been 
introduced. 

Scheme Reluclinl Local Lanluales as 
Medium of Instruction in Kumaon and 

Garbwal Universities 

(7hmslalion] 

9415. SHRI HARISH RAWAT: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) Whether Kumaon and Garhwal Uni-
versities in Uttar Pradesh have prepared a 
scheme to make languages of the area a 
medium of instruction and have asked for 
assistance for the same from the University 
Grants Commission ; and 

(b) if so, the details thereor? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : <a> No 
luch proposal from these Universities has 
been received by the University Grants Com-
mission; 

(b) Does nof arise. 

Kendriya Vldyalayas in Tribal Areas of 
Uttar Pradesh 

94)6. SHRI HARISH RAWAT: WiJJthe 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether any Kendriya Vidyalaya is 

functioning in the areas predominantly inha-
bited by tribals in Utr.r Pradesh; 

(b) if so, the names of the places where 
these are functioning ; 

(c) if not, whether there is a proposal to 
open a Kendriya Vidyalaya in the near future 
in Dharehula, an area predominantly inha-
bited by the tribals, in Pithoragarh district of 
Uttar Pradesh; 

(d) if so, th~ time by which it is proposed to 
be opened there: and 

(e) if not, the reasons therefor "! 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : {a> and 
(b). Since the scheme of Kendriya Vidya-
layas is intended to cater to the educational 
needs of the wards of transferable Central 
Government employees including Defence 
and para-Military personnel. Kendriya 
Vidyalayas are opened at the places having 
concentration of the aforesaid employees, 
irrespective of the population composition 
of the area. 

(c) No, Sir. 

(d) Does not arise. 

(e) No proposal has been received in the 
prescribed manner for opening a Kendriya 
Vidyalaya at Dharehula. 

Scheme to Project Jacesbwar and Baijnath 
Temple 

9417. SHRI HARISH RAWAT: Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a> whether any comprehensive scheme 
has been formulated for protection ofKatar-
mal Sun Temple Jageshwar and Baijnath 
temples in Almora district in Uttar PraAcsh; 
and 

(b> if so, the details thereof? 
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THE MINISTER OF sTATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) The 
~heme formulated fortbesctemples. iaclucl-
mg both structural conservatioD and chemi-
cal preservation, is under execution. 

(b) Durin. the Jut three yean a IUID 0( 
Rs. 3.13.119/- bas been spent OD these m. 
pies for the purpose. For the yean 1987-88 
aD allocation of Rs. 1,35,ooo/-bas beaa 
made for attending to structural repain. 

Onelo ....... filS ...... ill UHlIr ....... 

9418. SHRf HARISH RAWAT: Will the 
Minister of' HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a> whether Government of Uttar Pra-
desh has submitted any scheme pertainingfo 
devdopment of sports in the Slate ; and 

(b) if 10. when and the details thereof '! 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMATI MARGARET 
AL V A) : Ca) and (b). On proposal received 
from the Government of Uttar Pradesh 
financial assistance amounting to Rs. 168.28 
lakhs was released during 1986-87. in'"-tI/io. 
for the construction of 44 sports stadia. 
improvement of 32 existing stadia besides 
establishment of 64 new and maintenancc of 
327 existing rural sports centres. 

(English) 

Q_1ity of Food sened at I~~ 
Airports 

9419. SHRI CHIRANJI LALSHARMA: 
Will the Minister of CIVIL AVIA nON be 
pleased to state: 

(a) whether there is a general complaint at 
all the four International Airports in India 
about the poor quality of food, delayed ser-
vice and exhorbitant rates at the restaurantS; 
and 

(1)>) if 10 ..... am .... , ••• are paOjJOiUl 
to be IDIIde to provide pod q..&y food 81 
n:uoaable nta at tbI:se Lda ....... 
Airports ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL _A VIA nON (SHRI 
JAGDISH "'ITn...ER): (a) y~ Sir. l"1IeR 
haft been some complaints aINJat c:aterina 
fKititic::s at IntematioaaJ Airports. 

(b) The senic:a are beinB ilDprcwcd by 
introducing ~ter competition throup 
iaducticm of reputed caterers. 

Pa_2iiiiiIPIa- ·Iin.t.......,.~. 
EnIIid.. N~ __, s...-

9420. SHRI N. DENNIS:WilllhetheMin-
ister of RAIL WAYS be pleased to state: 

(a) whether Government are aware of the 
long standinl grievanca of tbe passtn~ 
reprdinl the abscnc:e of platforms and other 
pusen~r amenities in the Palliady. Aloor. 
Eraniel and Nagncoil Town railway stations 
on Trivandrum-Kanyakumari railway linc;. 
and 

<b) if so. the reaction of Go~rnrnent 
thereto and the stq:ts GO\lernment pro~ 
to take itt this reprd "! 

THE MINISTER OF ST ATF OF THE 
MINISTRY OF RAIL WAYS (SHRI MA-
DHAVRAO SCINDIA) - (a) Facihtie5 as 
considaal justiftcd for 1M quantum of traf-
fIC on thac stations are alr-ead}" provided 

(b) Dors not arise_ 

SdIooI IIaIIda Procn-r ill A.P. 

9421. SHRI C MADHAV REDO): Will 
the Minister- of HEALTH AND FAMII Y 
WEI_FARE be pleasaJ to slale-

(a) whether School Health Pro~Tamme 
has been JOina on in Andbra Pradesh invol-
ving heavy expenditure ; 

(b) whether .~ndhra Pradah Go~ 
ment has rrquntnilht Union GO\'CflllDCftt 
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for sharing of the costs for effective and bet-
ter implementation of the Programme in 
view of financial constraints.; and 

(c) if so, reaction of Union Government 
thereto? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MIN-
ISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) Yes Sir. The School Health Pro-
gramme in Andhra Pradesh has been 
launched on 2.10.1985. The Government oc" 
Andhra Pradesh has sanctioned an amount 
of Rs. 307.46 lakhs for covering 60,00.000 
primary schooi children for the year 1985-86. 

(b) The Andhra Pradesh Government has 
recently requested the Union Government 
for reimbursement of whole or half of the 
expenditure of Rs. 220.00 lakhs incurred by 
the State Government upto the end of year 
1986-87. 

(c) There is no provision for reimburse-
ment of expenditure already incurred by a 
State Govt. under State Sector School 
Health Services Sc!teme. 

Settinc up of National Institute of 
Maternal and Child Health at NDoufer 

Hospital, Hyderabad 

9422: SHRI C. MADHAV REDDI : Will 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether under the Seventh Plan a 
budget provision has been made for setting 
up of a National Institute of Maternal and 
Child Health at Niloufer Hospital. Hyde-
rabad: and 

(b) whether a Central team has visited 
Hyderabad and if so. whether the necessary 
clearance has been given? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MIN-
ISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). No, Sir. However, there is 

a proposal for setting up of a National Insti-
tute of Metemal and Child Health at a suita-
ble site in India. The Central Team with the 
objective of locating the Institute had visited 
a number of places and institution. including 
Niloufer. The recommendation of the Com-
mittee is yet to be received. 

Cbeadnc by Ground Encineers of fA C 

9423. SHRI G.S. BASA V ARAJU : 
SHRI H.N. NANJE GOWDA: 
SHRI S.M. GURADDI : 

Will the Minister of CIVIL AVIATION 
be pleased to state: 

(a) whether ground engineers of the 
Indian Airlines have been found cheating 
more than 100 people to the tune of Rs. 15 
lakhs on the pretext of sending them to Jor-
dan for employment'~ 

(b) if so, whether any inquiry has since 
been conducted: and 

(c) if so. the details thereof and the action 
taken against those held responsible? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): (a) No. Sir. 

(b) and (c) . Do no arise. 

Revision of Pay Scales of Docton and 
Specialists 

[ Trans/arion) 

9424. SHRI TEJA SINGH DARDI : 
SHRI BALWANT SINGH 

RAMOOWALJA : 

Will the Minister of HEALTH AND 
FAMILY WELFARE be pleased to state: 

(a) whether pay scales of Doctors and 
Specialists working in Government hospitals 
have been revised again recently; 

(b) if so the details thereof; 
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(c) whether Government are aware of the 
reaction of the Doctors and Specialists 
against the revision of their pay-scales'; 

(d) if so. the reaction of Government 
thereto; and" 

(e) the action taken by Government 
thereon'1 

THE MINISTER OF HUMAN RESO-
URCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARSIMHA RAO) : 
(a> Pay scales of CHS officers have been 
revised consequent on the recommendations 
of Fourth Central Pay Commission. 

(b) A statement is given below. 

(c) to (e).A section of the Central Health 
Service doctors held a rally at the Boat Club 
on the 10th April. 1987. They have also.sub-
mitted representation to the Government 
demanding one common scale of pay of 

. Its . .lOO()-4..5OO.with only one portal of entry 

. at the recruitment level. minimum thre_e time 
bound promotions in the fint fifteen years of 
service. introduction of private practice for 
Government doctors failing which non-
practising aHowance @ SO% of Basic pay. 
gant of conveyance a110wance, special! diffi-
cult and Rural Area Allowance. grant of 
Administrative Al1o~~nce/Teac~ing Allo-
wance and Risk Allowance. Special pay to 
Medical Officers in the Scale of Rs. 3100-
SOOO as is admissible to officers in adminis-
trative Group 'A' services. enchancement of 
retirement age to 62 to 65 years and merger 
of different Sub-atdres of Central Health 
Service into one. 

Orders regarding rates of Non-Practising 
Allowancc and Conveyance Allowance to 
Central Health Service doctors have not yet 
been issued by the Government. Other 
recommendations of IV Pay Commission 
reprding revised Pay Scales and increase of 
posts at ccrtain levelS have been accepted by 
the Government. 

StateIDeDt 

[Nlaju of Pr~""ised pay seaks and I!~ised poy scaln for CnrlrQ/ H~th SNvic~ ()J!i«n 

Sl Designation of the post 
No. 

I. Medical Off'acer 

2. Senior Medical Ofrtcer 

3. Chief Medical Off"acer 

4. Chief Medical OffICer 
(Selection Gr.) 

s. Specialist 9rade-1I (Non-
teachiDJ) (Teachm, A Public 
Health) 

6. Auociate Professor 

7. Specialist GrUe-l (Teacbiq) 
(Non-teachinl a: Public 
Health) 

I. Supertimc Gr8de (~I-II) 

Existing scale 
of pay (Rupees) 

Proposed scales 
of pay (Rupees) 

700-40-900-EB-40-II00- 2200-7S-2800-EB-IOO 
.5()..IJOO 4000 

1100-~1600 JOOO-I00-3SOO-I2S-4500 

15OO-tIO-1800-1~2lOOO 3700-125-4700-1 SO-SOOO 

:2000-115/2-2250 .. ~rSO-S700 

II000SO-I500-EB-fiO- 3000-1OO-JSOO-I2S-SOOO 
1 BOO 

15OO-tIO-11OO 3700-12S-47-1 SO-~ 

1800-100-200-125 I 4.500-1 ~S1OO 
2-2250 

~12S/2-2S00 5900-200-6100 
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9. StlpAliMe Gn.Ie (!.cwI-Il 
10. "'1&'_' Dindor Gc8r:raI 

...... ScriwL 
II. ....... Gc8aaI '" IIeaIdI 

Scniaa 

(&psh] 

Renew ttl..., lIE .......... DBaIses 
..... NaIi •• T'~~ 

94lS. SHRI JAGANMAm PATOIAIK: 
K.UMARI PUSHPA DEVI : 

win the MiDister of HEALTH AND 
FAMILY WELFARE be pleased to slate: 

(a) whether Government haft reviewal 
tbei.r policy repnlq tbe CDldic:ation 01" c~ 

troI of diseasrs for iaclusioa in the National 
IIaItb Prnpammc : 

(b) if so, the details rqanlin~ the criteria 
adopted in this rqanl ; 

(,:) whether there is a proposal to include 
cancer in tbe National Healtb Pr~mme 
and if ~ the reasons thereof; and 

(d) the u.mcs of tbe diseases wbich were 
iadudcd in this propammc durinl 1986-87 
aJoncwitb the measures taken for controlling 
them ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SURf P V. NARASIMHA 
RAO) : Ca) and (b). Y cs.. 11x Government 
ta'V'C reviwed the policy. and programmes 
under the National Health Programme and 
formuialcd Ihe National Health Policy 
wbicb was presented to Parliament 11x 
primary oIJjcaift of this poJicy is attainill8 
the aoaJ of -Uealth for AD by tbe Year 2000 
AD- tbr"ou&b tbe Uniftnal provision of 
compreheDSive Primary Healtb Care 
TCI'Yic:a. 

(e) ad (cI). Ilariaa the VII rift Year Plan. 
National AIDS CoDtrol Propamllle. 

J 

~125'2-21SO 

""-fiud 

.. 
7JOO.-100-7600 

ROOO /- fixed 

National Cancer Control Propammc. Men-
tal Health Propammc and Dental Health 
Pqrammc haft been launched besides the 
onaoinl proplDlllCS like Malaria, Filaria • 
T.B., Leprosy. Diahocreal diseases. Guinea 
Worm, hIa .... -Zar. Sexually Transmitted 
Diseases. Bliadncss, Goitre etc. In addition 
to pR¥CIlt certain ailments whicb particu-
larly affect the children viz., Diphtheria. 
TctaD~ Pertussis. Polio. Mcasles etc .• 
EIpaudcd Propamme of Immunisation is 
also under implementation. Under these 
propa.IIUDeS. usisIance in cash and kind and 
technical pidanc:e is being provided. These 
prop&lDIDCS al'C dircctc:d towards control 
and containment of diseases. 

SdIooIs iD Delhi Atliliated to diffnad 
..... 01 Eu.u.tioas 

9426. SHRI JAGANNATH PAT-
1l'(A1K: Will tbe Minister of HUMAN 
RESOURCE DEVELOPMENT be pk:ascd 
_Ute : 

(a) whether multiplicity of Examination 
Boards in Delhi is causing a lot of confusion 
amoapt students of Delhi :. 

(b) whether due to multiplicity of such 
Boards. different Schools in Delhi fan under 
different syllabi resuhing in different norms 
and standards of examinatiolll; and 

(c) if so. tbe steps rakcn by Government to 
CllSUI'C uniform standard of education for 
cusuriDl pari!y to all students required to 
take coDllD8n entrance tests for IITs. Medi-
cal CoIIcp:s and lucb other institutions ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION, 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SRIMAll KRISHNA SARI) : (a) and (b). 
11IeR are three ~. name'y. Central 
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Board of Secondary Education, Council of 
Indian School Certificate Examination and 
Jamia Millia Isiamia, which conduct exami-
nations for 10th class and 12th class. The 
schools. which seek affiliation to a particular 
Examination Board, have to follow the syl-
labi prescribed by that Board. therefore. 
there should not be any confusion among 
schools or students studying therein. Norms 
and standards of these examinations are by 
and large equivalent. 

(c) Entrance Tests for admission to nrs. 
Medcial Colleges and other such institutions 
are held on All India basis. These Tests are 
not based on syllabus prescribed by any par-
ticular Examination Board. 

Non-Implementation of Report of 
National Commission on Teachers 

9427. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether Government and the Univer-
sity Grants Commission have taken note of 
the deep frustration and resentment among 
Collqe and Univenity teachers allover the 
country on account of the non-pUblication 
and Don-implementation of the Report of 
the National Commission on teachers 
which was submitted in early 1985, and on 
the negative recommendations of the Meh-
rotra Committee ; 

(b) if 10, the steps taken by Government 
to remove the frustration and resentment 
amonl the teachers ; 

(c) whether the Mehrotra Committee had 
also taken into consideration the views ofthe 
representative organisations of the teachers 
while preparing the repon ; and 

<d) if so, the names of the organisations of 
College and University teachers whose views 
Were considered by the Committee ? 

tHE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 

HUMAN RESOURCE DEVELOPMENT 
(SRIMATI KRISHNA SAHI): <a) Orpni-
sations of Teachers in Universities and Col-
leges have been demanding an immediate 
revision of their pay scales. They have also 
been urging that the recommendations ofthe 
Mehrotra Committee on terms and concli-
lions of their service should be delinked from 
pay scales. There have also been SU18eations 
that the reports of the two Teachers' Com-
missions should be made public. 

(b) The Government's decisions on the 
recommendations of the Mehrotra Commit-
tee on revision of pay scales are at the .tase 
of finalisation. 

(c) Yes, Sir. 

(d) The names of the Associations of 
Teachers who have had discussions with the 
Mehrotra Committee are given in the given 
statement below. 

1. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

10. 

StatemeD1 

Jawaharlal Nehru University 
Teachers Association. Delhi. 

Jamia Teachers Association. Delhi. 

Delhi University Teachers Associa-
tion. Delhi. 

All Kerala University Teachers 
Federation. Kerala. 

Kerala University Teachers Associ-
ation. Kerala. 

Kerala Private College Teachers 
Association. Kerala. 

All Kerala Private ColJele 
Teachers Associaljo~. Kerala. 

Government College Teachers 
Association. Kerala. 

Kerala Agriculture University 
Teachers Association. Kerala. 

Bombay University and College 
Teachers Union. Maharashtra. 
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II. 

12. 

13. 

14. 

IS. 

16. 

17. 

18 .. 

19. 

20. 

21. 

22. 

23. 

24. 

2S. 

26. 

27. 

Maharashtra Univef5ity It College 
Teachers Union. Maharashtra 

Bombay University Academic 
Staff Association. Mahrashtra. 

Association of Academic Staff, 
Punjarrao Krish Vidy, Mahara-
shtra. 

M.P.A. U., Rahuri, Maharashtra. 

Association of Marathwada Uni-
versity Teachers, Maharashtra. 

Shivaji University Teachers Asso-
ciation, Maharashtra. 

S.N.D.T. Teachers Association. 
Maharashtra. 

Association of University 
Teachers, Nagpur, Maharashtra. 

Principal's 
Maharashtra. 

representative. 

Teachers Association, Indira Kala 
SanFt - Viswavidyalaya, 
Maharashtra. 

Bhopal University Teachers Asso-
ciation. Madhya Pradesh. 

Madhya Pradesh Universit) 
Teachers Association, Madhya 
Pradesh. 

Teachers Association, Vileram 
University, Madhya Pradesh. 

Teachers Association, J.N.K.U.V., 
Jabalpur, Madhya Prictesh. 

Teachers Association. I.K.S.V., 
Khairgerh, Madhya Pradesh. 

Teachers Association, R.D.V.V., 
Jabalpur, Madhya Pradesh. 

M.P.C.C. Teachers Association, 
Madhya Pradesh. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

West Benpl College and Univer-
sity Teachers Association. West 
Benpl. 

Kalyani Univenity Teachers Asso-
ciation. West Bengal. 

West Bengal University Teachers 
Association, West Bengal. 

West Bengal College and Univer-
sity Teachers Association, West 
Bengal. 

Association of West Bengal Col-
lege Teacbers Association, West 
Bengal. 

Burdwan University a: College 
Teachers Association, West 
Bengal. 

I.S. M. Teachers Association. 
Bihar. 

Federation of University Teachen 
Association of Bihar. 

P.C. Department It R. College 
Teachers Association, Bihar. 

University Service Teachers Asso-
ciation, Muzzaffarpur, Bihar. 

Magadh University Teachers Asso-
ciation, Bihar. 

R.R. Teachers Association, Ran-
chi, Bihar. 

Bhagalpur University Service 
Teachers Association, Bihar. 

41. L.N.M.U.T., Bihar. 

42. 

43. 

44. 

Bihar University Teachers Associa-
tion, Bihar. 

Patna University Teachers Associ-
ation," Bihar. 

R.V.C., B.A.U. Ranchi. Bihar. 

I 
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45. 

46. 

47. 

48. 

49. 

Gujarat University Teachers Asso-
ciation, Gujarat. 

Gujarat Government College 
Teachers Association, Gujarat. 

South Gujarat University Teachers 
Association, Gujarat. 

Saurashtra University Area Col-
lege Teachers. Association. 
Gujarat. 

Gujarat State College Teachers 
Association. Gujarat. 

50. Academic Staff Association, S.P. 

51. 

52. 

53. 

54. 

55. 

56. 

57. 

58. c 

59. 

60. 

61. 

University, Gujarat. 

Ayurved CoJlege Teachers Associ-
ation. Gujarat. 

Himachal Government College 
Teachers Association, Himachal 
Pradesh. 

H.P K.V.V. Teachers Association. 
Himachal Pradesh. 

Staff Association, B.I.T.B., Pilani. 
Rajasthan. 

Rajasthan University Teachers 
Association. Jaipur. Rajasthan. 

Jodhpur University Teachers 
Association. Rajasthan. 

Zonal Secretary. A.I.F.U.C.T.O .. 
U.C.T.A .. Rajasthan. 

Udaipur University Teachers Asso-
ciation. Rajas'han. 

Banasthali Teachers Association, 
Rajasthan. 

Kurukshetra University Teachers 
Association, Haryana. 

Punjab University Teachers Asso-
ciation. Punjab. 

62. 

63. 

64. 

65. 

66. 

67. 

68. 

69. 

70. 

71. 

.72. 

73. 

74. 

7S. 

76. 

77. 

78. 

79. 

Puojabi Univenity Teacben ~ 
ciation. Punjab. 

Punjab Agriculture Univenity 
Teachers Association. Punjab. 

Collcge Teachers Association. 
Punjab. 

Principal Association. Punjab. 

Uttal Univcrsity Teachers Associ-
ation, Orissa. 

Sambal University Teachers Asso-
ciation, Orissa. 

Law Teachers Association, Orissa. 

Govt. Col1ege Teachers Associa-
tion, Orissa. 

B. U. Teachers Association, Oriaa. 

Forum of College Professors. 
Tamil Nadu. 

Madurai ICamaraj University 
Teachers Association. Tamil 
Nadu. 

T.N.G.C. Teachen Association, 
Tamil Nadu. 

T.N. Government CoUege 
Teachers Association, Madras, 
Tamil Nadu. 

College Teachers Assoc'iation, 
Madras, Tamil Nadu. 

Annamalai University Teachers 
Association, Tamil Nadu. 

A.U. Teachers Association. Tamil 
Nadu. 

Teachers Association. Assam 
Agriculture University. Jorhat, 
Assam. 

A. A. U. Teachers Association, 
Assam. 



199 Written Answers MAY 7.1987 Written Answt'rs 200 

80. 

81. 

82. 

83. 

84. 

8S. 

86. 

87. 

88. 

Dibrugarh University Teachers 
Union, Assam. 

Gauhati University Teachers Asso-
ciation, Assam. 

N.E.H.U. Teachers Association. 
Assam. 

Assam College Teachers Associa-
tion, Assam. 

Assam College Principals Associa-
tion, Assam. 

Garhwal University Teachers 
Association, Uttar Pradesh. 

Lucknow University Teachers 
University, Uttar Pradesh. 

Agra University Teachers Associa-
tion, Uttar Pradesh. 

Allahabad University Teachers 
Association. Uttar Pradesh. 

89. Staff Association, Vet Section. 

90. 

91. 

92. 

93. 

94. 

95. 

96. 

97. 

C.S.A., Uttar Pradesh. 

Avadh University Teachers Asso-
ciation. Uttar Pradesh. 

Rohilkhand University Teachers 
Association. Uttar Pradesh. 

Aligarh Muslim University Staff 
Association, Uttar Pradesh. 

Uttar Pradesh Teachers Associa-
tion, Uttar Pradesh. 

Kashmir University 1eachers 
Association, Jammu & Kashmir. 

Jammu University Teachers Asso-
ciation, Jammu & Kashmir. 

Jammu & Kashmir Agriculture 
University Teachers Association. 
J&K. 
Faculty Association 1.1.5. Science 
Bangalore. Kamataka. 

98. 

99. 

100. 

101. 

102. 

103. 

104. 

lOS. 

106. 

Bangalore University Teachers 
Association, Kamataka. 

Gulbarga University Teachers 
Association, Karnataka. 

Mysore University Teachers Asso-
ciation, Karnataka. 

K.amataka University Teachers 
Association, Karnataka. 

Andhra Pradesh University 
Teachers Association. Andhra 
Pradesh. 

Andhra Pradesh College Teachers 
Association, Andhra Pradesh. 

Osmania University Teachers 
Association, Andhra Pradesh. 

J.N.T.U. Teachers Association, 
Andhra Pradesh. 

S.V. University Teachers Associa-
tion. Andhra Pradesh. 

Lonl-Term Plan for Completion 
of On-Going and New Rail",ay 

Projects 

9428. PROF. NARAIN CHAND PARA-
SHAR: Will the Minister of RAIL WA YS 
be pleased to state: 

(a) whether the Railways have drawn up 
any long term or corporate plan for the com-
pletion of on-going Projects- New Railway 
lines and conversion say upto 2000 AD with 
specific targets for their phased construction 
by the end of each of the Seventh, Eighth and 
Ninth Plans for each project.; 

(b) if so, the likely date of completion of 
each of the projects, alongwith the dates of 
the laying of the foundati9n stones and the 
dates of the beginning of'construction work 
in each case.; and 

(c) if not. the reasons therefor and 
whether such a plan would be drawn up 
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indicating the phased progr'amme of con-
struction for each Project? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) (a): No, Sir. 

(b) Does not arise. 

(c) Target dates of completion of each 
New Line upto say 2000 A. D. will depend on 
final allocation of resources for new lines in 
each five year Pian. It is therefore not possi-
ble to draw up such a plan at present. 

Tar~t for Couple Protedion Rate 

9429. SHRI P. KOLANDAIVELU: Will 
the Minister of HEALTH AND FAMilY 
WELFARE be pleased to state: 

(a) whether any target has been fixed for 
the effective couple protection rate; 

(b) whether Government propose to 
achieve the target by 1990'; and 

(c) how many sterilisations are proposed 
in order to achieve the target of couple pro-. 
lection rate? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) to (c) The Seventh Five Year Plan 
envisages achieving effective couple protec-
tion rate of 42 per cent by the end of the Pian. 
Under the Seventh Five Year Pian. a target 
of 31 million Sterilisations has been fixed. 
besides targets for other Family Planning 
methods. 

Proposal to BrinE Statutory Medical 
Bodies Under One Roof 

9430. DR. T. KALPANA DEVI' Will the 
Mini~ter of HEALTH AND FAMILY 
WEl.FARE be pleased to state: 

(a) whether Government propose to bring 
all statutory medical bodies under one roof~ 
and 

(b) if so, the reasons for such a move and 
the steps taken in'this reprdr. 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). There is a propsal for the 
establishment of Medical and Health Educa-
tion Commission for coordination. planning 
and implementation of various medical and 
health education programmes in all 
branches of Health Sciences, planning for 
the development of Health manpower, allo-
cation of funds and disbursement of grants 
to Medical and Health Institutions etc. No 
final decision has, however, been taken in 
this regard. 

Manufacture of Copper T Without 
Licence 

943r. DR. CHANDRA SHEKHAR TRI-
PATHI : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether in view of the registration of 
Design under Indian Patent Act, manufac-
turing of Copper T without the licence or the 
consent of Indian company wiJl attract 
litigations ; 

(b) if so, whether this fact has been consi-
dered before recommending the import of 
know-how ; and 

(c) if not, the reasons thereof'? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) to (e) The information IS betng 
collected and will be laid on the table of the 
House. 

Kno .... -Ho" to Manufacture Copper-T 

9432. DR. CHANDRASHEKHAR TRI-
PATH. : Will the Mtnister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 
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Ca) whether indigenous tcchllGlogy aad 
capacity for the manufacture of Copper T is 
available in the c::oun6y ; and 

(b) if so. the reasons for m:ommendu., 
import of know-how of various types 01 
machinery and cquipments and moulds 
which are locally available in tbe country? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V.NARASIMHA 
RAO) . (a) and (b). At present cOPpeT-T is 
imponed. To attain self suffICiency and 
avoid impons. permission has been Jiven for 
foreign collaboration for local manufacture 

Meanwhile copper-T made USid8 incIi ...... 
ous technoJosy is bein, evaluated. 

9433. SHRI SRIKANTA DATTA 
NARASIMHARAJA WADIYAR : Win 
the Minister of WATER RESOURCES be 
pleased to state : 

(a) the total irription potential created 
throup major aDd medium irriptioa pro-
jects in Kamatab durin, 1986-11 ; 

(b) whether Government have a proposal 
to create additional irription potential in 
Karnataka in the Seventh Plan ; 

(c) if 50, the taraet set therefor; and 

(d) the efforts made to achieYe that 
target ? 

THE MINISTER. OF WATER 
RESOURCES (SHRI B. SHANKARA· 
NAND) : (a) Irrigation potential of 6S.000 
ha. is expec:ted to be created from major and 
medium projects durin, 1986-81. 

(bl to Cd). An additional irription poten-
tial of 4.64 lakh ha. is tarJCUed to be created 
from major. medium aDd minor schemes in 
VII Plan. The efforts to achieve the target 
include earmarking of outlays for .elected 
projects to ensure their early completion and 

monitorin, the progress of important 
projects. 

9434. DR. A.K. PATEL: 
SHRI C. JANGA REDDY: 

Will the Minister of HUMAN 
RESOURCE DEVELOPM~NT be pleased 
to state-: 

(a) tbe State-wise number of students 
whe joiaed the Vocational Education Pro-
gamme durinl each of the last three years 
and the current years ; 

(b) how many of them ,ot jobs durinl the 
same period and how many joined back the 
colleae education ; and 

(c) the names of the States and Union 
Territories which run fullfledged vocational 
courses and how many of them have courses 
linked to practical training and Job prospects 
in the respective States? 

THE MINISTER OF STATE IN THE 
DEPARTMo£NTS OF EDUCATION 
AND CULTURE IN THE MINISTR Y OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) Based 
on available information. a statement indi-
catiRl the number of students enrolled in 
vecational courses during the years 1984-85, 
1985-86 and 1986-87 (statewisc) is given 
below. 

(b) Such statistical information is not 
normally maintained by this Ministry and 
therefore. it is not possible to furnish the 
desired information. 

(e) Vocational courses at school level are 
presently being offered in the following 
states! UTi:-

Andhra Pradesh. Assam, Gujarat. 
"aryana. K.amataka. K.erala, Maha-
rashtra. Sikkim. Tamilnadu. Uttar 
Pradesh. West Bengal, Andaman and 
Nicobar Islands. Oclhi. Goa. Daman 
and Diu and Pondicherry. 
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Vocational courses are designed kcepiD, employment and practical traiDin, is an inle-
in view future prospects of wqe/IeJf- Ifal part of the courses. 

5eat •• e., 
Numlwr of stulknts ~nroll~d in voctltio,"" rounn III 1M + 2 $.ltll~ durin6 19IU-&5. J9B5-M tIIId /986-87 

SI: Name of State/ UT 1984-85 1985-86 1986-87 
No. 

Class Class Class Class Class Class 
XI XII XI XII XI XII 

I. Andhra Pradesh 1660 N.A. 1200 lSOO ..qooeo 

2. Assam N.A. N.A. SO SO N.A. 60 

3. Gujarat 1647 1794 1569 1647 N.A. N.A. 

4. Haryana 141S 1769 2162 1920 16lS 2149 

5. Kamataka 5428 1155 54n 3893 7014 3971 

6. Kenla 2652 7SO 3375 2606 362S 2840 

7. Maharashtra 1631S 10658 19m I MOO 226SO N.A. 

8. Uttar Pradesh N.A. N.A. 7SO N.A. N.A. N.A. 

9. West8enpl N.A. -N.A. ISOD I SOD N.A. N.A. 

10. Tamil Nadu N.A. N.A. 37050 31000 N.A N.A. 

II. Andaman • Nicobar 
Islands 14 18 22 14 21 II 

12. Delhi 1482- 1S66· 2751· 

13. Goa, Daman. Diu 168 N.A. N.A. N.A. N.A. 

14. Pondicherry N.A. N.A. 300 300 359 246 

IS. Sikkim N.A. N.A. N.A. N.A. 577 810 

- Enrolment for both classes. 

Rail",ay Parcel omc:e iD Banplore Bangalore is housed in a very old and dilapi-
dated building ; and 

9435. SHRI V.S. KRISHNA rYER: Will 
(b) if so, the liteps Government propose to the Minister of RAILWAYS be pleased to 

state: take in this regard"! 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI· 

(a) whether it is a fact that the existing MADHAVRAO SCINDIA) : (a) No. Sir. 
Railway Parcel Office at Goods Shed Road, (b) Does not arise. 
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9436. SHRI D.N REDDY: WiD the MinSter 
U HEALTH AND FAMILY WELFARE be 
pleased to state: 

<a> whether smoking among Juveniles is 
on t he increase ; and 

(b) if so, the remedial measures being 
taken in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO> : Ca) and (b). There is no data available 
to confirm that smoking among Juveniles is 
on the increase. However, a comprehensive 
Plan of Action against tobacco use in the 
country has been prepared and the following 
measures in this direction have been recently 
approved by the Government for initiating 
funher action: 

(i) For making statutory warning 
more effective in the mind of con-
sumers, use of other telling slogans 
in addition to the present warning 
and using a universally known 
danger signal like "Crossed-bones 
and a Skull". 

(ii) Printing of statutory warning in 
two languages viz. English and 
Hindi or the Regional Language at 
the point of sale. 

Ciii) Enforcement of no smoking mea-
sures in different places such as 
Railway Stations, airports, 
Government offaces. educational 
institutions, official conferences, 
symposia, meetillJS etc. including. 
Display board such as 'No Smok-
ing -Thank You' at the cotraace 
to the conference rooms etc. 

Necessary action bas been initiated for 
both statutory action and other measures. 

9437. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the MiniSter of RAIL-
WAYS be pleased to state..: 

<a> the extent of vacant land owned by the 
Railways in the country and the percentage 
of the same in Kerala ; 

(b) whether any requests for lease/letting 
on licence of Railway lands in Kerala have 
been received ; and 

Cc) if so, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS <SHRI 
MADHAVRAO SCINDIA) : (a) to (c). The 
information is being collected "Bnd will be 
laid on the Table of the Sabha. 

Ran .. , COMb uction Works 
by PrIvate Contracton 

9438. SHRI MULLAPPALL Y RAMA-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state : 

(a> whether the Railway Ministry are con-
sidering to set up a separate Engineering 
Department in the Railways to cater to all 
the Railway construction works ; 

(b) the percentage of the Railway con-
struction works entrusted to private contrac-
ton; and 

(c) the total amount paid to private con-
tracton or due to them for Railway con-
struction 'Works during 1986-87 '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a> No, Sir. 

(b> and (c). For construction works, dur-
ing 1986-87. payment made to private con-
tractors is about RI. 216 crores which is 
about 86% of payment to all contract on 
including public sector companies. 
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Birth and Death Rate of Children 'In the 
Country 

9439. SHRIMATI BASAVARAJES-
WARI : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
llate : 

(a) whether India bas the highest number 
of births and maximum number of child 
deat hs every year; 

(b) if so, the reasons thereot ; 

(c) whether it is due to inadequate incen-
tives being given to doctors involved in the 
programme; and 

(d) if so, the reasons thereof and to what 
extent Government propose to bring 
changes in this regard? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO> : <a> and (b). There are countries with 
higher Binh Rates and higher Child Monal-
ity Rates (Age Group 0-4 years) than India. 
based on the estimates of Birth Rate and 
Child Mortality Rate as published in the 
United Nations Demographic Year Book, 
1983. 

(c) Under the Family Planning Pro-
gramme. incentives are given by the States to 
doctors. Private Medical Practitioners. who 
are members of Indian Medical Association 
and National Integrated Medical Associa-
tion are entitled to an amount ofRs. 50/- per 
case of sterilisation done by them. Eight 
Finance Commission has also recommended 
special incentives to attract doctors in rural 
areas ~hich include (i) rural allowance@ Rs. 
250/- per month for doctors serving in PHCs 
and (ii) House Rent Allowance @ Rs. ISO/-
per month where doctors are not provided 
residential accommodation. 

(d) Effedtve steps are being taken to pro-
mote Family Planning Programme for 
achieving reduction in Birth Rate keeping in 
view the goals set under National Health 
POlicy. Besides the expanded programme of 

Immunisation, Universal Immunisation 
Programme is being intensified in phases to 
enhance child survival. 

[TraruilllionJ 

Diseun Due to COnta ...... ted Water 

9440. SHRI KAMLA PRASAD 
RA W AT : Will the Minister of HEALTH 
AND FAMILY WELFARE be pleased to 
state: 

(a) whether Government are aware that 
as a result of drinking contaminated \later. 
common people in Rajasthan are suffering 
from many types of diseases ; 

(b) if so. whether Union Government 
have received reports from other States also 
that people are suffering from dreadful dis-
eases due to drinking contaminated water; 

(c) jf so, the measures being taken by 
government to save people from these dis-
eases; and 

(d) if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) and (b). Diarrhoeal diseases, viral 
hepatitis. Polio Myelitis etc., are water-
borne diseases and are endemic in aU over 
the country includin~ Rajasthan. In addi- . 
tion. Guinea worm is endemic in the states of. 
Andhra Pradesh. Gujarat. Karnataka. Mad-' 
hya Prade~h. Maharashtra and Rajasthan. 

(c) Efforts are being made to provide safe-
water supply to areas and environmental 
sanitation is being imprOVed along with 
improvement of personal hygiene. Health 
education thrOUgh mass-media is being 
intensified. Oral Rehydration Salts are 
being provided to the Multi-purpose 
workers and Government of India has also 
launched Guinea worm Eradication Pro-
gramme with the objective of eradicating the 
disease by the end of 7th Plan. Control of 
Polio Myelitis forms part of Universal 
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Immunization programme. Specific treat-
ment facilities are also being provided in all 
Government Hospitals. Dispensaries and 
Rural Health Centres. No shortage of drugs 
has been reported. 

(d) Does not arise. 

[English] 

Construrtlon or Football Stadium in 
Gantfok 

9441. SHRJMATI O.K. BHANDARI 
Wi)) the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Union Government have 
received any proposal from the Government 
of Sikkim for construction of a football sta-
dium in Gangtok ; aJld 

(b) ifso. whether Union Government pro-
pose to meet the expenditure required to 
construct the stadium considering the fact 
that there is not a single proper football sta-
dium In the whole of Sikkirn ? • 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 

SI. Name of the 
No. Department 

I. Hindi 

2. Sanskrit 

3. Pali and Buddhist studies 

4. Urdu 

S. Bengali 

6. Telugu 

7. Marathi 

8. Indian Languases (Kannad, 
Nepali and Tamil Sections) 

DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a) No, Sir. 

(b) Does not arise. 

Department for Study of Indian 
Lanpaaes in BHU 

9442. SHRIMATI D.K. BHANDARI 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether it is a fact that the Banaras 
Hindu' University (BHU) has .different 
departments for study of different Indian 
languages ; 

(b) if so, the details of the languages: and 

(c) the number of students and teaching 
staff in each ladguage ., 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 

(SHRJMATJKRISHNASAHI),(a) Yes. Sir 

(b) and (c). The details of departments for 
the study of Indian languages i'; the Bana-
rash Hindu University alongwith teaching 
staff and students in each department are as 
follows' 

Number of Number of 
teaching staff students 

25 401 

12 298 

4 42 

4 SO 

6 31 

4 63 

3 20 

4 22 
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Vocadonalhadoa Scllealel 
of DIffft'ftlt States 

9443. SHRIMAll JAYANTI PATNAlK: 

SHRI SWAMI PRASAD SINGH 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) the amount earmaked for the voca-
tionalisation of Education in 1987-88 ~ 

(b) the amount provided to different 
States in 1987-88 for that purpose,: 

(c) the schemes submitted by different 
State Governments in that regard.; and 

(d) the details thereof? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 

(SHRIMATI KRISHNA SAHI): (a) An 
amount of Rs. 50.00 crores has been pro-
vided in the budget for 1987-88 for vocation-
alisation of education. 

(b) No amounts have been disbursed to 
the States so far. 

(c) and (d). Since the Centrally sponsored 
scheme of vocationalisation of education has 
not been finalised so far, proposals from the 
States'VTs have not yet been called for. 

Sports Host~1s 

9444. SHRIMATI JAYANTI PATNAIK : 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have taken steps 
for the establishment of Sports Hostels for 
intensive coaching in certain selected 
disciplines; 

(b) if so, the number of Sports Hostels 
which have been set up in different States 
under the central scheme so far : and 

(c) the programme of Government in this 
regard in the Seventh Plan? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR-
GARET ALVA) : (a) Yes, Sir. 

(b) Seven Sports Hostels have been 
opened so far one each in Bangalore (Kar-
nataka), Bhiwani (Haryana), Jaipur (Rajas-
than), Cuttaclc (Orissa), Bilaspur (H. P.), 
Gandhinagar (GuJarat) and Guwahati 
(Assam). 

(c) During the Seventh Five Year Plan 
there is a proposal to open about 25 Sports 
Hostels 

Appointm~nt of CI~rks in Indian Airlines 

9445. SHRI ANADI CHARAN DAS : 
Will the Minister of CIVIL AVIATION be 
pleased to state: 

(a) whether Indian Airlines had called 
hundreds of candidates from all over the 
country to bring type-writers to appear in 
typewriting test in the month of December. 
1986 to fill posts of Clerks Typists 10 Indian 
Airlines : 

(b) whether it is a fact that no fun her 
action has been taken by the AIrlines to pro-
cess the cases of those who qualified in the 
said examination: 

(c) whether any representation has been 
rec.!ived against this delay in the recruitment 
of derks; typists. and 

(d) 'he. reasons for this delay ~ 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): (a) Yes, Sir. 

(b) No. Sir. The Candidates who quali-
fied in the typin~ test have been asked to 
appear for mterview before the Selection 
Board. 
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(c) and (d). There has been no inordinate 
alay in the recruitment of clerks/ typists. 
Though no representation has been received 
in this regard, a reference on this subject had 
been received from a Hon'ble Member of 
Parliament. 

[Trans/at ion] 

Declaration of Roads In Uttar Pradesh 
.s National High".y. 

9446. SHRf RAJ KUMAR RAJ: Will the 
Minister of SURFACE TRANSPORT be 
pleased to state: 

(a) whether Union Government have 
received any report recently from the 
Government of Uttar Pradesh for cenain 
roads being declared as National Highways; 

(b) if so. the names of those roads; and 

(c) the reaction of Union Government 
theretO' '? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANS-
PORT: (SHR) RAJESH PILOn: (a) and 
(b). Durin, the Seventh Five Year Plan, the 
Government of Uttar Pradesh have pro-
posed eleven State Roads for being declared 
as National Highways. The details of these 
roads are given in the statement given below: 

(c) However, one of the road from Luclc-
now to Varanasi via Sultanpur, forming a. 
part of the State Government's proposal of 
Lucknow - Sultanpur - Arrah - Patna Road 
had already been included in the National 
Highways system in October. 1984. No other 
road in U.P. can be accommodated in the 
aforesaid system owing to financial strin-
gency under the Central Sector Roads pro-
gramme at present. 

/Nlai/$ of IIw roods forl4'ordt'd by Iht' U. P. Govt'mmml for bring classified as National High..,'aYJ 

Sl. No. Name of the Road 

(I) (2) 

1. L.R.P. Road (Bareilly-Aminpon). 

~ 2. Lucknow-RaibareiUy-Allahabad-Mirzapur-Robertspnj-Chopan-
Duddhi-Ranchi Road. 

3. Lucknow-Sultanpur-Arrah-Patna Road. 

4. Lucltnow-Bachhrawan-LaJganj-Fatehpur-Banda-Sagar-BhopaJ Road. 

S. Pilibheet-Haridwar-Ponta-Nahan-Ambala Road. 

6. Ghaziabad-Meerut-Haridwar. 

7. Gwalior-Jhansi-Khajuraho-Rewa. 

8. Gorakhpur-Nautanwa. 

9. Ilaipur-Varanasi. 

10. Ghazipur-BaJia-Chhapra-Hajipur. 

II. G.T. Road (Ghaziabad-Aliprh-Kanpur). 
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[English] 
OInd •• Raearc .. Units 

9447. SHR) GANGA RAM: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of clinical research units 
opened by the Central Council for Research 
in Homoeopathx in tribal areal in different 
parts of the country and their location ; 

(b) whether thae uniu are housed in their 
own buildings or m rented buildings; and 

(c) the system followed for hiring build-
ings and setting their rents ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): <a) The Central Council for Research 
in Homoeopathy has opened twenty Tribal 
Units as follows: 

J. 

2. 

3. 

4. 

5. 

6. 

7. 

8. 

9. 

Clinical Research Unit <T) for 
Homoeopathy, Aizwal, Mizoram. 

Clinical Research Unit (T) for 
Homoeopathy, Baster (MP) 

Clinical Research Units (n for 
Homoeopathy, Nanobhoiwad, 
Bharuch. 

Clinical Research Units (n for 
Homoeopathy, Dandeli K.arnatak-a. 

Clinical Research Units <n for 
Homoeopathy, Tulsipur Gonda (UP) 

Clinical Research Units (n for 
Homoeopathy, Darjeeling (WB) 

Clinical Research Units en for 
Homoeopathy, Idukki. Kerala. 

Clinical Research Units (n for 
Homoeopathy. Jeypore (Orissa). 

Clinical Research Units (T) for 
Homoeopathy, Karbianglon Assam. 

10. Clinical Research Units (n for 
Homoeopathy. Kohima. Nagaland. 

II. Clinical Research Units en for 
Homocopathy. Leh (J &. K) 

12. Clinical Research Units (T) for 
Homocopathy. Churacanly Manipur. 

13. Clinical Research Units (n (or 
Homoeopathy. Mangam. North 
Sikkim. 

14. Clinical Research Units (T) for 
Homocopathy. Krishna Dt. Andhra 
Pradesh. 

IS. Clinical Research Units (n for 
Homoeopathy. Kanke. Ranchi. 
(Bihar). 

16. Clinical Research Units (n for 
Homoeopathy. Kolli Hills, Salem 
Tamil Nadu. 

17. Clinical Research 
Homoeopathy, 
Pondicherry. 

Units (n for 
Muthialpet, 

18. Clinical Research Units (n for 
Homoeopathy,. Temple Road. 
ShiJlong. 

19. Clinical Research Units (n for 
Homoeopathy. Itanagar. Arunachal 
Pradesh. 

20. Clinical Research Units (n for 
Homoeopathy. Agartala. Tripura. 

(b) These Units are housed in rented pre-
mises except Clinical Research Unit (n Ita-
nagar. where the State Government has 
provided one Type III quarter rent fr~ for 
our Unit. 

(c) It is first accertained from the local 
District Collectors/ District Magistrates/ 
Block Development Officers as to the availa-
bility of rent-free accommodation. In the 
absence of such rent-free accommodation. 
the Council hires premises after assessing the 
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area of accommodation for requisite min-
imum essential amenities and the prevalent 
market rate in that area. This information is 
communicated to the Headquarters office of 
the Council by the local officers. The Direc-
tor thereupon sanctions hiring ofthe accom-
modation within the financial limit of Rs. 
75{)/- per month which is within his powers. 
Necessary tenancy agreements are also 
entered into in ..accorcjance with the normal 
practise. 

Closure of Homoeopathic lInits 

9448. SHRI GANGA RAM : Will the 
Minister of HEALTH AND FAMILY 
WELF ARE be pleased to state: 

(a) when the Central Research Institutes 
of Homoeopathy. Calcutta. Drugs proving 
Research Unit. Bhagalpur. and Clinical 
Research Unit. Pune. were closed down; 

(b) whether the c1oo;ure had the approval 
of the Scientific Advisory<'ommittee of the 
Central Council for Research in Homoeo-
pathy ; and 

(c) if not. the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) Orders closing the Units were 
issued in March. 1986. 

(b) and (c). No. Sir. The closure of the units 
was based on a decision taken by the Minis-
try of Health and Family Welfare which 
reviewed the Plan and Non-Plan expendi-
ture to effect economIes. 

...... for Clinical Research Units in Tribal 
Areas 

9449. SHRI GANGA RAM : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) the number of jeeps procured for the 
clinical research units of the Central Council 

for Raearch in Homoeopathy in tribal 
areas; 

(b) whether these are UJed by units in pla-
ces other than tribal areas; and 

(c) if not, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) to (c). Four Jeeps were procured 
one each for Bastar. Churachandpur 
(Manipur) and Kohima. Fourth Jeep has 
been temporarily given for the Clinical 
Research Unit at Puri. This Unit is engaged 
in research on Filaria. It is proposed to set up 
a Tribal Research Unit in Sambalpur 
(Orissa) to which this Jeep will be transferred 
eventually. 

Promotion of SC and ST Officers in 
Central Water Commission 

9450. SHRI GANGA RAM: Will the 
Minister of WATER RESOURCES be 
pleased to state: 

(a) whether Government have taken any 
action in pursuance of the Supreme Court 
Judgement dated I March. 1985 in Civil 
Appeal No. 680/85 in regard to the promo-
tion of Scheduled Caste/Scheduled Tribe 
Officers in select list to the grade of Direc-
tors/Superintending Engineers in the Cen-
tral Water Commission; 

(b) if so. the details thereof; and 

(c) if not. the reasons therefor; 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND:) (a) to (c). The Supreme Court 
judgement relates to Presidential Directives 
regarding reservation for Scheduled Castes 
and Schduled Tribes in Public Sector Under-
takings. The relevant instructions of the 
Department of Personnel and Training per-
taining to reservation for Scheduled Castes 
and Scheduled Tribes in Central Govern-
ment have been followed in preparing the 
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selcct list for promotion to the grade of 
Director/Superintending Engineer in the 
Central Water Commission. 

Wale Acreement between Indian Airlines 
and employees 

9451. SHRI M.L. JHIKRAM : Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

<a) whether wage agreement has been 
reached between the employees of Indian 
Airlines and the Management; 

(b) if not, the reasons for delay; and 

(c) the details of Charter of Demands of 
Indian Airlines employees? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : <a) No, Sir. 

(b) Meaningful negotiations with the 
Unions/ Associations could be held by 
Indian Airlines after the guidelines with 
regard to financial parameters were availa-
ble. Govt. have issued the guidelines in Janu-
ary, 1987. 

(c) I.A. has 8 recognised Unions/ Associa-
tions which represent different categories of 
employees of the Corporation. Separate 
charter of demands are presented by the var-
iow Unions/ Associations. Some of the 
demands of the Unions/ Associations con-
tained in their Charters of Demands include 
Revision of Pay scales. Fitment. Career Pro-

Name of Disease 

Measles 

Diphtheria 

Pertussis 

Tetanus 

Polio 

• Fil!urc:" are pro,"'''10nal 

gression, different type of allowances. 
Unforms. Retirement age, etc. 

Immunisation Rate for Children 

9452. SHRI C. MADHAV REDOI: Will 
the Minister of HEALTH AND FAMILY 
WELF ARE ~ pleased to state: 

(a> whether World Health Day this year 
had highlighted immunisation for children 
of t 2 months in respect of measles. Dn and 
Polio; if so. the incidence of these diseases in 
1981 and 1986; 

(b) the status of immunisation in pregnant 
women; and 

(c) what is the typical and drop-out rate of 
immunisation? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRf P.V. NARASIMHA 
RAO): <a) The theme of the World Health 
DBy 7th April, J987 was MImmunization-a 
cbaDcc for every child". It highlighted 
immunization of children against six vaccine 
preventable childhood diseases nameJy dip-· 
theria, tetanus. whooping cough. polio. mea-
Ilea. Tuberculosis and also the importance of 
17 vaccine to pregnant women and for the 
cbiJd to be born. The cases of measles. dip-
theria, pertussis. tela nus and poliomyelitis as 
reported to Central Bureau of Health Intelli-
gence (CBHI) and compiled by CBH' is 
given below: 

Year 
1981 1986-

1.97.129 1.16,333 

21.130 S.246 

3.59.290 1.2",585 

38 ...... ~. 321 

28. 709 1".624 
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(b) IT in pregnant women for the last 

Year 

1983-84 

• Figurn are provisional 

(c) There is no typical drop-out rate. How-
ever. usually estimated drop-out rates for the 
last three years are mentioned below. Drop-

Taraet 

11.50 

13.03 

12.86 

three years is given below: 

Achiew:ment 

8.2.5 

9.36 

10.36 

% adtie¥elDellt 
of Ta. 

71.7 

71.6 

10.6 

out rates may vary from region to region and 
in the same region from vaccine to vaccine: 

9& drop OUI rvlr /983-84 10 /985-86 

Vaccine 

TT(PW) 

D.P.T. 

Polio 

D.T. 

Typhoid 

T. T. (10 yean) 

T.T. (16 yean) 

Unit ...... S,.._. oi Educatloft In PaMic 
Schook 

94S3. PROF. NARAIN CHAND PARA-
SHAR : Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state' 

(a) whether some public schools in Delhi 
are affiliated to the Council orIndian School 
Certificate Examination system: 

(b) if so, the reasone; for their not switchin~ 
over to the Central Board of Secondary Edu-
cation e;yo;tem ae; pronounced earlier ~ and 

(c) the <itep" GO\'t"rnment rrop0<ic to take to 

1983-84 I984-8S 198s-86 

21.29 

.10.46 

33.04 

21.61 

24 .... 

24.06 

21.26 

20.00 17.42 

30.26 2.5.32 

18.19 24.44 

21.08 '1.01 

21.'4 ~ • .1O 

12.76 20.71 

22.50 16.10 

introduce a uniform system of education in 
all the Public Schools? 

THE MlNfSTER OF STATE IN. THE 
DFPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) Yes. 
Sir 

(b) and (c). Chapter VI Section 19(i) of the 
Delhi Education Ad. 1973 states that for the 
pUfJlose of any public examination every 
recognio;ed hi!her ~condary school 5hall be 
affiliated to one or more of the Boarde; or 
Council conducting 4;uch examination and 
shall fulfil the conditions o;pecified by the 
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Board or Council in this behalf. and Chapter 
I. Section 2(S), recognises the Council for 
Indian School Certificate Examination as a 
body conductin~ all-India Public examina-
tions. There is no proposal to make it man-
datory for all schools to be affiliated to a 
Common Board of Examination. 

Construction of N.tional H1Chw.y Unk-
inc H.ry.na, Punjab, Him.chal Pr.desh 

and Jammu and K.shmir 

9454. PROF. NARAIN CHAND 
PARASHAR : Wiu the Mfnister of SUR-
FACE TRANSPORT be pleased to state: 

(a) whether a demand has been received 
by Government for the construction of 
JulJunder-Hoshiarpur-Nadaun-Hamirpur-
Rewalsar-Mandi National Hi!?hway so as to 
link it with National Highway No. 21 
(Ambala-Chandigarh-Manali) and further 
provide a link with Manali-Leh Road. thus 
linking .Haryana, Punjab. Himachal Pra-
desh and Jammu and Kashmir: 

(b) if so, the decision of government the-
reon; and 

(c) if not, the likely date by which a deci-
sion is to be taken? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT: 
SHRI RAJESH PILOn: (a) Yes. Sir. 

(b) and Ccl. Owing to meagre allocation of 
funds under the Central Sector Roads pro-
gramme in the Seventh Five Year Plan. it is 
not possible to declare these roads as new 
National Highways at present. 

Restoration of Land Inundated d_ To 
Farakk. Barrale Project 

9455. SHRI ZAINAL ABEDIN: Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the progress so far achieved in execut-
ing the scheme meant for the restoration for 
cultivation of a vast area inundated as a 
consequence of the Farakka Barrage Project 
in the Pogla-Bansloi river basins; 

(b) when the scheme is expected to be 
completed ; and 

(c) the reasons for delay in executing the 
same ., 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND) : 
(a> and (b). The civil works have been com-
pleted and installation of gates is expected to 
be completed by March, 1989, 

(c) Delay is due to failure on the Part of the 
contractor. 

Construction of Bridle Over N.vtptional 
Lock .... ta 

9456, SHRI ZAINAL ABDIN : WiU the 
Minister of WATER RESOURCES be 
pleased to state: 

<a) whether Government propse to con-
struct a bridge over the navigational lock-
gates at Farakka ; 

(b) if so, the details of the scheme ; 

(c) the Progress made towards the execu-
tion of the scheme so far; and 

(d) when the construction of the bridge is 
likely to be completed? 

THE MINISTER OF WATER RE-
SOURCES (SHRI 8. SHANKARANAND) : 
Ca) to (d). No d~ion has been taken to 
construct a flyover bridge across Navigation 
Lock at Farakka. 

M.lpractices by OftIcen on Allahab.d 
RaO .. y Division 

94.57. SHRI B.L. SHAILESH : WiU the 
Minister of RAIL WAYS be pleased state: 

(a) the number of complaints alleging cor-
rupt practices being indulged by the officers 
in the Engineering Department of Allahabad 
Division received by Government during the 
last three Yeah together with details thereof; 
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(b) whether some of the Officers had have 
acquired assets disproportionate to their 
known sources of income ; 

(c) if so. the action taken against such 
Officers ; and 

(d) the steps proposed to be taken to eli mi-
nate corruption and give clean administra-
tion to public as per declared policy of 
Government? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) During the 
Period. 15 cases regarding allegations of cor-
rupt Practices ware registered by the Vig-
ilance Organisation and the CBL against 14 
officers of the Engineering Department of 
Allahabad Division. Of these. 7 were dosed 
in consultation with Ce~tral Vigilance Com-
mission after investigetion. as the allegation 
remained un-substantiated. In 5 cases. some 
of the allegagtions were substantiated. as a 
result of which disciplinay proceedings have 
been initiatd against 2 officers and 5 officers 
have been warned counc.,elled The remain-
ing 3 cases are still under im estigation 

(b) No such case has come to the notice of 
the Ministry of Railway" 

(c) In view of Position gIven again"t (b) 
above. question does not ari"e 

(d) The following important .. teps are 
being taken :-

(i) 

(ii) 

Development of sources of informa-
tion, identification of corruption-
prone areas and persons of doubtful 
integrity. 

Keeping watch on the work' actIvItIes 
of such Persons and in such areas. 

(ill) Conducting frequent and surprise 
checks. 

(Iv) Prompt investigation of complaints 

(v) Prompt initiation of proceedings for 
taking deterrent disciplinary action or 
prosecution in court. 

(vi) Close and frequent liaison with the 
CBI with whom useful information is 
exchanged. 

Raids Alainst Rail"ay OffIcers 

9458. SHRI B.L. SHAILESH :WiIJ the 
Minister of RAILWA YS be pleased to state: 

(a) the number of Railway Officers 
detected during raids conducted by Central 
Bureau of Investigation or Income Tax 
Authorities for having acquired assets and 
income disproportionate to their known 
sources of income during the last two years ; 

(b) whether those officers are still in ser-
vice or they are out of job ; 

(c) the number of officers facing prosecu-
tion on the above charges in the Courts of 
Law ; and 

(d) the steps proposed to be taken to elimi-
nate corruption in the Railways? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS(SHRI MAD-
AVRAO SC'INDIA): (a) to Ccl. Information 
is being collected and will be laid on the 
Table of the Sabha. 

(d) The following steps are taken to curb 
corruption on the Railways :-

(i) 

(ii) 

Development of sources of informa-
tion. identification of corruption-
prone areas and persons of doubtful 
integrity. 

Kccping watch on the work/ activities 
of such persons and in such areas. 

(iii) Conducting frequent and suprise 
checks. 

(iv) Prompt investigation of complaints~ 

(V) Prompt initiation of proceedings for 
taking deterrent disciplinary action or 
prosecution in Court. 

(vi) Close and frequent liaison with the 
CBI with whom useful information is 
exchanged. 
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Narmada Valley Proj~ct 

9459. SHRIMATI N.P. JHANS) LAK-
SHMI : Will the Minister of WATER 
RESOURCES be pleased to .. tate: 

(a> the present stage of implementation of 
the Narmada Valley Project; 

(b) the likely date of completIOn of the 
Project ; and 

(c) the extent of benefit!> likely to go to the 
riparian State '? 

THE MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND): 
(a) and (b). Narmada Sagar and Sardar 
Sarovar Projects are in early stages of imple-
mentation and their completion will depend 
upon the availability of resources. 

(c) The Narmada Sagar Project will pro-
vide annual irrigation in an area of 1.69 lakh 
hectares and genearate power with an 
installed capacity of 1000 MW in Madhya 
Pradesh. The Sardar Sarovar Project will 
provide annual irrigation to areas of 1792 
lakh hectares in Gujarat and 0.73 lakh hec-
tares in Rajasthan. It is expected to generate 
power of about 1450 MW which is to be 
shared by M"dhya Pradesh. Maharashtra 
and Gujarat in the ratio of 57:27: 16. 

ProlllOitona. A venues for Medical OfIk~n 

9460. SHRI KRISHNA SINGH: WiD 
the Minister of HEALTH AND FAMILY 
WELF AR E be pleased to state: 

(a> whether the promotional avenues 
available to Medical Officers in various Cen-
tral Services are 100 meagre as compared to 
other All India Service Personnel; 

<b) if so. at what scales the Medical Offi-
cers and officers of other All India Services 
stan service and at what scales each category 
of officers generally retire. mentioning the 
average time taken before promotion to next 
higher scaJes each case ; and 

(c) \.he steps being taken to ensure promo-
tion.of Medical Officers after the usual aver-
age service of eight years or so in a grade? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WE~ 
FARE (SHRI P.V. NARASIMHA RAO) : 
<a> The promotional avenues to eHS offic-
ers are not too meagre as compared to other 
All India Service Pe~onnel. 

(b) and (c) Statement-I indicating the 
scales of pay prescribed for the lAS. IPS and 
IFS is given below. The Members of the All 
India Services viz. lAS. IPS and IFS are 
initialJy appointed to the Junior time scale. 
They shall be promoted to the senior time 
scale of the service an completion of four 
years of service subject to the availability of 
vacancies and suitability for promotion. 

The members of the All India Service 
~ome eligible for appointment to Super-
tIme scale on completion of 16 yea~ of ser-
vice. However. the time actually taken for 
~romotion to the selection grade and su~­
time seale of the three services varies from 
State t~ State depending on availability of 
vacancIes. 

Statement II indicating the scales of pay 
prescribed for the Central Health "Service 
Officers and the time prescribed for thei'( 
eligibility of promotion is given below. The 
actual time taken for promotion however 
differs from grade to grade and it depends 
upon the number of vacancies available and 
also the availability of officers with requisite 
number of years of service. 

On completion 01 nine years of service 
they would be entitled to draw pay in the 
Junior Administrative Grade prescribed for 
the respective Service. The mem~rs of the 
All India Services are eligible to get selection 
grade on entering the J4th year of service. 
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Junior 
Scale 

Senior 
Scale 
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St •• ement-J 

Scales of pay of the Ihree AI/India Servi(eJ 

lAS 

Rs. 2200-75-3800-EB-
100-4000 

Rs. 3200-100-3700-
125-4700 

IPS 

Rs. 2200-75-~800-EB-
100-4000 

Rs. JOOO-100-3500-
125-4500 

(Note: Minimum 4 yean completed service for all the three services). 

JAG Rs. 3950-125-4500-
ISO-SOOO 

Rs. 3700-125-4700-
150-5000 

(Note: It will be non-functional and allowed after completion 
of 9 yean of service for all the three services). 

Selection 
Grade 

Supertime 
Scale 

Above 
Supertime 
scale 

Posts Equi-
valent to 
Add!. Secy. 
to GOI 

DGP 

Pro CCF 

Rs. 4800-150-5700 Rs.4500-150-5700 
(Note: Admissible on entering the 14th year of service 

for all the three services) 

Rs. 5900-200-6700 

Rs 7300-100-7600 

Rs 5100-150-5400-
150-6150 (Rs. 5400 in the 
18th year or later com-
bined Grade) (DIG level 
II and level I) Rs. 5900-
200-6700 (IG(P) ) 

Rs.7300-100-7('(){) 
in ~ma" Stares & 
Rs 7600-100-8000 in 
big States 

Posts equivalent to Rs. 8000 
Secretary to GOI 
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IPS 

Rs. 2200-75-3800-EB-
100-4000 

Rs. 3000-100-3500-
1"25-4500 

Rs.3700-125-4700-
150-5000 

Rs.4100-150-5800 

Rs. 4500-150-4700 
(Conservator Level II & 
uvel I) • 

Rs 5900-200-6700 
Addl CC.F &: CC 

R s 7100-100-7600 
in small States &: 
Rs. 1600 (fixed) 
in big States. 
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Redaction III N.P .A. to Docton 

9461. SHRI KRISHNA SINGH: Will the 
Minister of HEALTH AND FAMILY WEL-
FARE be pleased to state: 

<a> whether it is a fact that non-practising 
Allowance Payable to Central Govemment 
Docton has been reduced from SO Per cent 
of basic pay to only 10 per cent of basic pay 
consequent upon the implementation of the 
Fourth Pay Commission"s recommenda-
tions and bas resulted in quantum reduction 
in non-practising allowance compared to 
that payable earlier ; 

<b> if so, to what extent ; and 

<c) what is the maximum limit of special pay 
payable to officen in general Administration 
per month and the 'special pay. in the fonn of 
non-practisin~ allowance payable to dOC1or.l? 

THE MINISTER OF HUMAN RE-
SOURCE DEVELOPMENT AND MINIS-
TER OF HEALTH AND FAMILY WEL-
FARE (SHRI P.V. NARASIMHA RAO) : 
<a> and (b). Recommendations of the Fourth 
Central Pay Commission in regard to grant 
of Not\-Practising Allowance to Central 
Health Service docton are still under consid-
erations of the government. 

(c) the maximum limit of Special Pay 
l'CColIUIIeDCIc:d by the IV Central Pay Com-
mission is Rs. 500/- p.m. Tbis recommenda-
tion 0( the Pay Commission bas been 
accepted by the Government. Prior to 
1-1-1986. the limit of special pay in the form 
of Non-Practisin~ Allowance Payable to 
Central Health Service doctors was Rs. 
600/- p.m. 

9462. SHRI K:RISHNA SINGH: WiDtbe 
Minister of RAIL WAYS be pleucd to state : 

<a> the details and extent of railway pro-
perty burnt / damaged including train coaches. 
lines bridp:s duriq different qitations and 
terrorist activities during 1984-85. 1985-86 
and 1986-87 ; and 

(b) whether this damqe is increasing year 
after year. if so. the extent thereof.and the 
reasons therefor? 

THE MINISTER OF STATE OF THE 
MINISTRYOFRAILWAYS(SHRI MAD-
HA VRAO SCINDIA) : <a) The details and 
extent of approximate losses to the railway 
property due to agitations and terrorist activi-
ties during the yean 1984-85. 1985-86 and 
1986-87 are as under: 

Year No. of incients Amounts of 1055 

1984-85 

1985-86 

1986-87 

(b) No Sir. As maybe IeCII from (a) aboye. 
the number ofiDcidenti in J98S-86and 1986-
81 are leu at compared to 1984-85. How-
~. tbe loa' to railway property ... 

83 

45 

53 

Rs. 36.08.697.00 

Rs. 8,69.514.00 

Rs. 1,41.14.963.00 

mcta.ed"in 1986-87 due to a major train 
accideot that took place over Southern Rai1-
way as a result 0( -botaF. 
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s, ..... f_ X a.. Esa..u._ of 
CeatraI Board of Seco1MIuJ EducadGD 

.... Keadrt,. vw,..., .. 
9463. SURI KRISHNA SINGH : Will the 

MiDister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state : 

(a) wbether it is a fact that in the Central 
Board of Secondary Education examina-
tiODS Kendriya Vidyalayas syllabus of 
counes covered in different subjects in class 
IX W'U Dot combined with tbe coune 
covered in class X for purposes of final 
examination conducted by the Board at the 
end of that class X ; 

(b) if so, whether there is any proposal to 
combine the courses for both class IX and X 
for purposes of Board examination to be 
conducted at the end of class X if. so, the 
main reasons therefor? 

Cc) whether implementation of the pro-
posal will considerably add to the already 
heavy burdened students of Class X ; 

(d) whether semester system has been suc-
ceufully implemented in various areas of 
education ; and 

(e) if so, whether similar semester system is 
proposed to be introduced in school educa-
tiOD at various levels? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRI K.RISHNA SAHI) : (a) Kendriya 
Vidyalayas are affiliated to Central Board of 
Secondary Education for All India Secon-
dary School (Class X) Examination. Central 
Board of Secondary Education has bifur-
cated Secondary and Senior Secondary 

courses according to which class IX exami-
nation is cond~ed internally by the schools 
whereas class X examination is conducted 
by the Central Board of Secondary Educa-
tion. The final examination for Secondary 
School (class X) is based only on the syllabus 
and courses prescribed for class X. 

(b) No, Sir. 

(c) Does not arise. 

(d) Semester system has not been intro-
duced in schools affiliated to the Central 
Board of Secondary Education including 
Kendriya Vidyalayas. 

(e) Does not arise. 

OiKlosure of Assets It,. Rail",ay OftIcers 

9464. DR. B.L SAlLES" : Will the Min-
ister of RAIL WAYS be pleased to state: 

(a) whether it has been made mandatory 
on the part of Gazetted Officers to disclose 
their movable and immovable property 
assets on prescribed proforma: 

(b) whether such returns have been sub-
mitted by all Gazetted Officers functioning 
on Allahabad Division ; and 

(c) the details of vigilance cases pending 
against Junior Administrative Grade Offi-
cers functioning on Allahabad Division 
depanment-~ise separately? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA ) : (a) On first 
appointment to service. all Gazetted Officers 
are required to give full details of their mova-
ble and immovable assets in prescribed pro-
forma. Thereafter. annual returns of 
immovable property are required to be given 
by them. Transactions in Immovable pro-
perty and movable property over Rs 5000 -
are aiso required to be intimated. 

(b) Annual returns for the immovable 
property are filed by the officers after the end 
of each calendar year. Some of the officers 
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have yet to submit returns indicating the 
position of property held by them as on 
1.1.1987. They have been reminded and the 
statements from them are expected shortly. 

Cc) Disciplinary proceedings are in pro-
gress against four officers (two from Com-
mercial Department, one from Electrical 
Department and one from General Adminis-
tration). Vigilance investigations are in pro-
gress asainst five other officers (one from 
Electrical Department, one from Personnel 
Department. two from Engineering Depart-
ment and one from General Administration) 
for various irregularities in award of con-
tracts. misuse of power. splitting of works, 
etc. 

PubUcation 01 Book by India Council 01 
Historical Research 

9465. SHRI SYED SHAHABlJDDIN 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to refer to the 
reply to Starred Que"tion No 594 on 9 April. 
1987 regaFdln, Publication of books by 
Indian Council of Historical Research and 
state: 

(a) the names of the 41 manuscripts pub-
lished by the Counctl till September 1978 
with the original language and the ianguage 
of publication: 

(b) the names of 63 booh under the same 
programme which have been published 
through private publisher'; etc. with the 
name of the onginal language and the lan-
guage of publication as well as the name of 

the publisher and the subsidy. if any, given 
by the Council for the publication in each 
case; 

(c) the date by which the programme of 
publication of the relating to the period 
1937-47 are likely to be completed; and 

(d) the expenditure incurred on this pro-
ject so far and the estimated expenditure on 
the project as a whole ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI. KRISHNA SAHI): (a) The 
titles of 41 books in English published into 
various Indian languages is given in the 
statement-I given below. 

(b) The titles of 63 books in English pub-
lished in various Indian languages through 
various publishers is given in the statement-II 
given below. No subsidy was given by the 
Council for any of these publication. 

(c) The progress of work on the project 
was reviewed recently by the Advisory Com-
mittee of the ICHR and it has recommended 
that the term of the Project may be extended 
to 31.3.1992. 

(d) An expenditure of Rs. 118 lakhs 
approximately has been incurred on the pro-
ject upto March 31, 1986. Fun details of the 
estimated expenditure for the completion of 
the project have not yet been worked out. 

St.t~~nt'i-I 

SralemenH of Books Ironslaled and (Juh/nhed U(Jlu Seplemher 1978 

Sl. Name of the Book 
No. 

2 

3 

2 
Thoughts on Agrarian Relations in 
Mughal India 

Thoughts on Agrarian Relations in 
Mugha/ India 
Social Changes in Early Medieval 
India 

Languse of which 
translated 

3 

Tamil 

Hindi 
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4 

5 

6 

7 

8 

9 

10 

II 

12 

13 

14 

IS 

16 

17 

18 

19 

20 

21 

22 

23 

24 

2S 

Written Answen VAISAKHA 11. 1909 (SAKA) 

2 

Social changes In Early Medieval 
India 

Myth & Reahty 

SOCIal Background of IndIan 
NatJonahsm-1 EditIOn 

The Rise and Fall of the 
Maratha Empire 

The Ongm and Development of 
Val·;naVlsm 

India at the Death of Akbar 

Fmanclal Foundation of the 
Bntl~h Ral 

Problems and PolicIes of the 
Bntlsh Ral In India 

CommUnities and the Wntmg 
of Indian History 

The Early History of Deccan 

India Today 

Aspects of PolJtJcal Ideas&. 
Institutions In AnCIent India 

The RI~ and Growth of Economic 
NatIonalism 

Asoka and the Decline of Mauryas 

Land Revenue Admlnlstratton under 
the Mughals 

Revenue System In Post-Maurya and 
Gupta Times 

The Mughal Nobility under Aurangzeb 

SOCial Changes In Early Medieval India 

Myth & Reality 

The Onglns of Indaa's Foreign Pohey 

Land Revenue Administration under the 
Mughals 

SOCial Changes In Early Medieval Indaa 

Wrlllen Answers 242 

3 

Urdu 

Hmdl 

Hmdl 

Hmdl 

Hmd! 

Hmdl 

Hmd) 

Hmd! 

Bengall 

Hmdl 

Hmdl 

HindI 

HindI 

Hmdl 

Hmdl 

Hmdl 

Hmdl 

Marathl 

Marathl 

Urdu 

Urdu 

Bengah 
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26. 

27. 

28. 

29. 

30. 

31. 

32. 

33. 

34. 

35. 

36. 

37. 

38. 

39. 

40. 

41. 

Written Answt'r.J MAY 7. )987 

2 

lndian Feudalism 

Parties and Politics at the Mughal Court 

Delhi Sultanate-Vol. 

Delhi Sultanate-Vol. II 

Light on Early Indian Society and Economy 

India Today 

Katherine Mayo and India 

Thoughts on Agrarian Relations in 
Mughal India 

Slavery in Ancient India as Depicted in 
Pali & Sanskrit Texts 

Communalism and the Wnring of Indian 
History 

Social Changes in Early Medieval India 

The History of Shahjahan of Delhi 

The Industrial &olution of Indian in 
Recent Times, 1860-19.l9 

The Rise of Business Corporations in India 

Social Changes in Early Medieval India 

Communalism and the Writillg of Indian 
History 

Wrillen Answers 244 
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Bengali 

Bengali 

Hindi 

Hindi 

Hindi 

Tamil 

Marathi 

Marathi 

Marathi 

Gujarati 

Gujarari 

Urdu 

Urdu 

Vrdu 

Malayalam 

Malayalam 

Numht>r of students enrolled in vocational cours~s at Ihe M*2 sla" during /984-1/5. /985-86 and /9116-87 

SI. Name of the Book 
No. 

2 

I. Thoughts on Agrarian 
Relations in Mughal 
India 

2. Thoughts on Agrarian 
Relations in M ughal 

3. Social Changes in 
Early Medieval India 

Statemeat-11 
Books Iranslaled and published 

Author's Lanugage 
Name which in 

translated 

~ 4 

S. Nurul Hasan Tamil 

S. Nurul Hasan Hindi 

R.S Sharma Hindi 

Name of th. 
Publisher 

5 

New Century 
Book House (P) 
Ltd .. Madras. 

Motilal Banarsi-
dass. Delhi. 

Motilal Banarsi-
dass, Delhi. 
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4. Social Chan(Ees R.S. Sharma Urdu Maktaba Jamia 
in Early Medieval Ltd., Delhi. 
India. 

5. Myth It Reality. D.O. Kosambi Hindi Macmillan Co., 
of India Ltd., 
Delhi. 

6. Social Background A.R. Desai Hindi -<lo-
of Indian Nationalism 
1st Edition. 

7. The Rise and Fall of R. V. Nadkami Hindi ~o-

the Maratha Empire. 

8. The Origin and Suvira Jaiswal Hindi ~o-

Development of 
Vaisnavism. 

9. India at the Death V.H. Moreland Hindi ~o-

of Akbar. 

10. Financial Foundations S. B"atlacharya Hindi ~o-

of the British Raj 

II. Problems and Policies Hiralal Singh Hindi ~o-

of the British Raj 
in India. 

12. Communalism and the Romila Tbapar, Bengali K.P. Bagchi 
Writing of Indian Harbans Mukhia, Ie. Co., Calcutta. 

Bipan Chandra 

13. The Early History Yazdani Hindi Macmillan Co .. 
of Deccan of India Ltd .. New Delhi. 

14. India Today R. Palme Dutt Hindi -do-

15. Aspects of Political R.S. Sharma Hindi ~o-

Ideas It Institutions 
In Ancient India. 

16. The Rise and Growth Bipan Chandra Hindi ~o-

of EconomiC' Nationalism. 

17. Asoka and the Decline Romila Thapar Hindi ~o-

of Mauryas. 

18. Land Revenue N.A. Siddiqui Hindi Radh. Krishna 
Administration Prakashan, New Delhi 
Under the MUlfha's 

19. Revenue System in D.N . .Jha Hindi ~o-

Post-Maurya and Gupta 
Tim~. 

20. The Mugha' Nobility M. Atbar Ali Hindi ~o-

Under Auranpzeb. 
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21. Social Changes in R.S. Sharma Marathi L.ok Vangmaya 
Early Medieval India. Grilla Pvt Ltd., 

Bombay. 
22. Myth &. Reality. D.O. Kosambi Marathi -do-

23. The Origins of India's Bimla Prasad Urdu Bureau for 
Foreign Policy Promotion of 

Urdu New Delhi. 

24. Land Revenue N.A. Siddiqui Urdu -do-
Administration under 
the Mughals. 

25. Social Changes in R.S Sharma Bengali K P. Bagchi &: 
Early Medieval India. Co. Calcutta. 

26. Indian Feudalism RS Sharma Bengali K.P. Bagchi &: Co., 
Caleutta. 

27. Parties and Politics Satish Chandra Bengali -do-
at the Mughal Court. 

28. Delhi Sultanate- M. Habib Hindi Macmillan Co .• 
Vol. I and K.A. Nizami of India Ltd .. 

New Delhi. 

29. Delhi Sultanate- -do- Hindi -do-
Vol. II 

30. Light on Early Indian R.S. Sharma Hindi Motilal Banarsi-
Society &. Economy. dass. Delhi. 

31. India Today. R. Palmo Dutt Tamil Now Century 
Book House(P) 
Ltd .• Madras. 

32. Kathenne Mayo and M. Jha Marathi Popular Prakashan 
India. Pvt. Ltd .. Bombay. 

33. Thoughts on Agrarian S. Nurul Hasan Marathi Lolc Vangmaya 
Rc:lations in Griha Pvt. Ltd .. Bombay. 
Mughal India. 

34. Slavery in AnCIent Dev Raj Chanana Marathi -do-
India. as depicted 
In Pali &. Sanskrit 
Texts. 

35. Communalism and the Romila Thapar. Gujarati -do-
Writing of Indian Harbans Mukhia. 
History. BipanChandra 

36. Social Changes in R.S Sharma Gujarati -do-
Early Medieval India 

37. The History of B.P. Sharma Urdu Bureau for Promotion 
Shahjahan of Delhi. of Urdu. New Delhi. 
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38. 

39. 

40. 

41 

42. 

43. 

44 

45 

47 

48 

49 

50. 

51. 

52. 

5~. 

54. 

55. 

2 

The Industrial 
Evolution of Indian 
in Recent Times. 
1860-19:\9 

The Rise of Business 
Corporations in India. 

Social Changes in 
Early Medieval India. 

Communalism and the 
Writing of Indian 
History 

Financial Foundations 
of the British Raj. 

The M ughal Nobility 
under Aurang7eb 

Shudra~ in Ancient 
India 

The ("hola~ 

Sultan Mahmud of 
Gha7nin 

SOCial Changes 10 

Early Medieval India. 

List on Early Indian 
Society & Economy 

Thoughts on Agranan 
Relations in Mughal 
India 

The Economic History 
of India-Vol I 

The fconomic History 
of India-Vol. II 

Shudras in Ancient 
India. 

Political Theory of 
Delhi Sultanate 

San~am Polity 

A History of India-Vol. 
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3 

D.R. Gadgil 

R.S Rungta 

R S Sharma 

Romila Thapar 

S. Bhattacharya 

M. Athar Ali 

R.S Sharma 

K W Sastri 

M Habib 

R.S Sharma 

R S Sharma 

S Nurul Hasan. 

R C Dutt 

R C Dult 

R.S. Sharma 

M Habib 
S Khan 

N Subramanian 

R omila Thapar 

4 

Urdu 

Urdu 

Bureau for Promotion 
of Urdu. New ~Ihi 

-do-

Malayalam Prabhat Book 
House, Trivandrum 

Malayalam -do-

Bengali 

Bengali 

Hindi 

Hindi 

Hindi 

Tamil 

Marathi 

llrdu 

Urdu 

lJrdu 

Urdu 

Kannada 

Kannada 

K.P Bagchl & 
Co., Calcutta. 

-do-

Macmillan Co .. of 
India Ltd .. New Delhi. 

-<10-

Radha Krishna 
Prakashan. New Delhi. 

New Century 
Book Hou~ Pvt 
Ltd., Madras. 

Lolc Vangmaya 
Griha Pvt Ltd .. Bombay 

-do-

Bureau for 
Promotion of Urdu. 
Ne~ Deihl 

-do-

-do-

-do-

The Institute of 
Kannada Studies. Mysore. 

-do-
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56 Umd Re"\'m1Je AdmuustndlOfl N A SiddiqUi 
under the Mughals 

S7 Life and Condlhons KM Ashraf 
of the People of 
Hlnduslan 

58 A HlSton' of Indla- Vol I Ranllia Thapar 

59 From Akbar to Aurangzeb W H Moreland 

60 The Cholas KA Nllkanta 
Sastn 

61 The Foundation of ADM Hablbullah 
Musltm Rule In India 

62 Administration and TV Mahahn[!am 
SOCIal Life under the 
Vljayanagar Empire 

63 From Akbar to Moreland 
Aurangzeb 

All the books have been translated from Enghsh 

r Tron.f/ollon J 

saep. to ProWbtt SlDokJne In PubUc 
Place. 

9466. SHRIMATI PATEL RAMABEN 
RAMJIBHAI MA V ANI: Will the Minister 
of HEALTH AND FAMILY WELFARE 
be pleased to state . 

(a) whether Union Government propose to 
prohibit smoking in Government Offices, 
hospitals and public places as IS bemg con-
templated by the Maharashtra Government. 

(b) whether the Union Government have 
ra-:eived such a demand from various States. 
organisations engaged in the work of prohi-
bition and other orpnisations in the country; 

(c) if so, the details therof ; 

4 5 

Bengali Pearl Pubhsher;. 
Calcutla 

Bengali -do-

Bengali Onent Longman 
ltd . New Deihl 

Urdu Bureau for 
PromotIon of Urdu. 
New Deihl 

Urdu -do-

Urdu -do-

Urdu -do-

Kannada In'it,tute of Kannada 
Studies. Mysore 
Umversu\ My<;ore 

(.I) whether GoYernment ~ aware 0( the draft 
law formulated by the lawyen Orgamsation 
of the USA and the Health Department of 
New York State in this regard ; 

(e) if so, the details thereof; and 

(f) the steps taken during the last two yean 
for Prohibiting smokmg wruch IS InJunous to 
health and the steps proposed to be taken 
during next three yean in this ragard ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WBLFARE (SHRI P.V. NARASIMHA 
RAO) : Ca) to (f) A comprehensIve plan of 
action against tobacco usc in the country has 
been prepared for implementation which 
includes both voluntary and statutory mea-
lurel. All the State Govtl. U.T. Administra-
tions and Ministries/ Departments of 
Government of India have been requested 
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for the enforcement of no smoking measures 
in different places such as Railway Stations. 
airports, Government offices. educational 
institutions, official conferences, symposia 
meetings etc. Display of board such a. 'No 
smoking Thank you' at the enterance to the 
conference room etc. has been suggested. 
The response fo fhis suggestion has been very 
encouraging from all quarters including state 
Govt. ... Most of the State Governments are 
taking action to aDCourage non-smoking in 
public Places, Government offices, educa-
tional institutiolJ,lll etc. Other measures 
inc1ude--{i) for smoking statutory warning 
more effective in the mind of consumers, use 
of other telling slogans in addidon to present 
warning and using a universally known 
danger ·signal like "Crossed-bones and a 
Scull". (ii) Printing of statutory in two lan-
guages viz. English and Hindi or the 
Regional language. 

Health education measures highlighting 
hazards of smoking through T.V. Radio 
'pots and mass media have been intensified. 

This Ministry have no information in 
regard to draft Jaw formulated by the law-
yers' orpnjsation of USA and those of Health 
Deptt. of New York State. 

(English} 

V.aatIon of Quarten b, Retired Rail .... ' 
Emplo,ea/ OfIken 

9467. DR. A.K. PATEL: WiJI the Minis-
ter of RAIL WAYS be pleased to state : 

(a) the permissible period regarding reten-
tion of Railway quarten after retirement of 
service; 

(b) tbe number of retired employees who 
haw not vacated railway quarten ewn after 
Ja.,_e of two to four yean of their retirement; 
and 

(c) the action taken or proposed to be 
taken apost .uch empJoyeea for ,ettilll 
railway quarters vacated without further 
delay? 

THE MINISTER ()F STATE OF THE 
MINISTRY OF RAILWAYS· CSHRI 
MADHA VRAO SCINDIA) : Ca) Fint 4 
months on normal rent and next four 
months on educational or sic.kneu acc:ount 
on double the normal rent. etc. 

(b) 2648. 

(c) Action as follows is ~ing taken :- 0) 
Eviction proceeding : (ii) with-holding of 
DCRG of the retired employees for Penal 
rent recoveries. etc.: and (iii) Disallowance of 
one set of retirement passes for every one 
month of unauthorised occupation of rail-
way quarters. 

Proposal to Sft up Hindi UniYenity in the 
South 

9468. SHRI V.S. KRISHNA IYER: Will 
the Minister of HUMAN" RESOURCE 
DEVELOPMENT be pleased to state' 

(a) whether Government propose to estab-
lish a Hindi University in the South; 

(b) if so, where it is proposed to be estab-
lished; and 

(c) the time by which it is likely to be 
stan.ed ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
<"NO CULTURE IN THE MINISTRY OF 
HtlMAN RESOURCE DEVELOPMEN1 
(SHRIMATI KRISHNA SARI): (a) No. 
Sir. 

(b) and (c). Do not arise. 

National Hichways in the Country 

9469. SHRI PRATAPRAO. B. BHO-
SALE: Will the Minister of SURFACE 
TRANSPOR T be pleased to state: 

(a) the names and length of each National 
Highway in the country. State-wise: and 

(b) the criteria for maintenantt and 
development of National Highways as on IS 
F~bruary. 1987 '? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
(SHRI RAJESH PILOn: (a) A Statement 
is given below. 

(b) Development and Maintenance of 

National Highways is a continuous process 
and improvement works are taken up keep-
ing in view existing conditioh of National 
Highways, traffic intensity. inter-se priority 
on an' All India basis ~nd funds available for 
the Purpose. 

Scatement 

Names of National Highwoys. rht'ir If'ngrh ond rht' Sraus through M'hich Ihf'Y pass 

SI. Name 
Length States/UTs 
in kms through which No. (NH No.) (Provisional) passing 

2 4 

1. 456 Delhi. Haryana &: Punjab 

2. IA 6(,3 Punjab. Himachal Pradesh. Ii. J Ii. K 

3. IB 107 Jammu Ii. Kashmir 

4. 2 1490 Delhi. Haryana. Uttar Pradesh. 
Bihar and West Bengal. 

5. 1161 Uttar Pradesh. Rajasthan. Madhya 
Pradesh Ii. Maharashtra. 

6. 4 1235 Maharashtra. Karnataka. Andhra 
Pradesh &: Tamil·Nadu. 

7. 4A 153 Kamataka &: Goa. 

8. 48 27 Maharashtra. 

9. 5 1533 Orissa, Andhra Pradesh, &: 
Tamil Nadu. 

10. SA n Orissa 

II. 6 1645 Maharashtra, Madhya Pradesh. 
Orissa, 8ihar Ii.. West Bengal. 

12. 7 2369 Uttar Pradesh, Madhya Pradesh. 
Maharashtra, Andhra Pradesh. 
Karnatalca Ii.. Tamil Nadu. 

13. 7A 51 Tamil Nadu 

14. 8 1428 Delhi. Haryana. Rajasthan. 
Gujarat A Maharashtra. 

15. 8A 378 Gujarat 

16. 88 206 Gujarat 

17. 8e 46 Gujarat 
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18. 9 791 Maharashtra. Karnataka &. 
Andhra Pradesh. 

19. JO 403 Delhi. Haryana &. Punjab 

20. II 582 Uttar Pradesh &. Rajasthan 

21. 12 890 Madhya Pradesh &. Rajasthan 

22. 13 491 Maharashtra &. Karnataka 

23. 15 1526 Punjab. Rajasthan &. Gujarat 

24. 17 1269 Maharasht,.a. Goa. Kamataka &. Kerala 

25. 17A 19 Goa 

26 21 323 Chandigarh. Punjab &: Himachal Pradesh. 

27. 22 459 Haryana. Punjab" Himachal Pradesh 

28. 23 459 Bihar &: Orissa 

29. 24 438 Delhi &. Utta,. Pradesh 

30. 25 319 Uttar Pradesh &: Madhya Pradesh 

31. 26 396 Uttar Pradesh &. Madhya p,.adesh 

32. 27 93 Uttar Pradesh &. Madhya Pradesh 

33. 28 570 Uttar Pradesh &. Bihar 

34. 28A 68 Bihar 

35. 29 196 Uttar Pradesh 

36. 30 230 Bihar 

37. 31 1125 Biha,.. West Bengal" Assam 

]8. 31A 92 West Bengal" SiHim 

39. 31B 19 Assam 

40. 31C 235 West Bengal &. Assam 

41. 32 179 Bihar &: West Bengal 

• 
42. 33 352 Bihar 

43. 34 443 West Bengal 

44. 35 61 West Bengal 
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45. 36 170 Assam Ie. Nagaland 

46. 37 680 Assam 

41. 37A 23 Assam 

48. 38 54 Assam 

49. 39 436 Assam. Nagaland Ie. Manipur 

!§Ch 40 161 Meghalaya 

51. 41 51 West Bengal 

52. 42 261 Orissa 

53. 43 551 Madhya Pradesh. Orissa Ie. 
Andhra Pradesh 

54 44 495 Meghalaya. Assam Ie. Tripura 

55. 45 387 Tamil Nadu 

56. 45A 40 Tamil Nadu Ie. Pondicherry 

57. 46 132 Tamil Nadu 

SII. 47 640 Tamil Nadu Ie. Kerala 

59. 47A 6 Kerala 

60. 48 328 Kamataka 

61. 49 160 Tamil Nadu 

62. 50 192 Maharashtra 

63. 51 149 Assam Ie. Meghalaya 

64. 52 850 Assam cl Arunachal Pradesh 

65. 52A 25 Assam cl Arunachal Pradesh 

66. 53 320 Assam cl Manipur 

67 54 S60 Assam Ie. Mizoram 

68. S4A 9 Mizoram 

69. S4B 27 Mizoram 

70. 56 285 Uttar Pradesh 

71. NE-I -93 Gujarat 
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Propoal to hire Commerdal Jet concorde 
9470. SHRI PRATAPRAO B. BHO-

SALE: Will the Minister of CIVIL AVIA-
TION be pleas~d to state: (a) whether a 
proposal to hire some supersonic commer-
cial Jet Concorde is under consideration; 

(b) if so, the details of the proposal and the 
name of the country from whom the jet ('on-
corde is to be hired; 

(c) what are th~ advantages of commercial 
Jet Concorde to the Passengers and in the 
control of noise pollution ; 

(d) whether Government have ~rmitted 
Concorde charters in the country during the 
current year; and 

(e) if so. the details of such permitted ('on-
corde charters to be operated and names of 
places to be connected? 

THE MINISTER OF STATE OF THE 
MINISTRY OFCIVIL AVIATION (SHRI 
JAG DISH TYTLER) . (a) There is no such 
proposal. 

(b) Does not arise. 

(c) A concorde aircraft is faster and there-
fore. reduces the time taken in any journey. 
However, it causes noise pollution. 

(d) and (e). Government recently permit-
kd two foreign concorde charters to stop at 
Delhi in transit on the conditiol1. that on 
populated areas. they 'ihould travel at sub-
sonic speed. 

Expansion of V.yudoot 

9471. SHRI PRATAPRAO B 8HO-
SALE: Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether Government propose to pro-
vide Vayudoot service in some more metro-
politan cities dunng 1987 • 

(b) if so. the details of such proposal: 

(c) if nof. the reasons thereof; and 

(d) the names of district headquarters to 
be hnked With Vayudoot servIce during 1987 
to 1990 ? 

THE MINISTER OF STATE OF THE 
MINISTRY OFClVIL AVIATIONlSHRI 
JAGDISH TYTLER)' (a) to (d). Subiect to 
availability of aircraft capacity, develop-
ment of infrastructure and econl>mlC via-
bilitv of operations, Vayud90t has plans to 
progressively airlinl the stations listed in the 
statement given below within the' current 
plan period 

Statement 

Ust of Stations PropoYd 10 be Airltnk~d durmK th~ Curr~nt Five Y~ar Plan Pl'rlOd 

2 J 4 

I. Pond icherry 9. Simla 

2. Patiala 10. FalZabad 

3. Jullunder II Neyveli 

4. Rupsl 12. Jagdalpur 

S. Rajouri 13. Bilaspur 

6. Surankot 14, Tuticorin 

7. Kishtwar 15. Raichur 

8. lakshwadccp 16, Gay. 
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17_ Purnea 31. Dhanbad 

18_ Jharsuguda 32_ Diu 

19_ Kolhapur 33_ Dwarka 

20_ Jalpon 34_ Ganpnapr 

21. Akola 35_ Gangtok 

22_ Chandrapur 36_ Ghazipur 

23_ Tirunelveli 37_ Gopalpur 

24_· Abu Road 38. ltanapr 

2S Ajmer 39. Hubli 

26. Alwar 40. Jammu 

27. Bhatinda 41 Misa 

28. Bhilai 42. Nazira 

29. Calicut 43. Pathankol 

30. Chetinad 44. Sadiya 

The above stations will be airlinked subject to the availability of aircraft capacity, airport and infrutructural 
facility. 

Pre.el'Yation of Minarete In Shahi Jama 
Masjid Acn 

9412. SHRI MOHO. MAHFOOZ All 
KHAN : Wi)] the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state: 

(a) whether it IS a fact that one of the 
courtyard Minarete nearly 120 ft. high in the 
Shahi Jama Masjid, Agra, which is a pro-
tected monument under the Archaeological 
Survey of India has bent from 90 to 80 
posing constant danger of falling down and 
that it has been tied up with wooden poles; 

(b) if so. when the curve in the Minarete 
was first noticed ; and 

(c) the steps which have been taken by 

government so fa r for the preservation of the 
Minarete and also to ensure safety of people 
who visit the Mosque ., 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRYOF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI> : <a> No, 
Sir. 

(b) and (c)_ Does not arise. However the. 
weathered and damaged veneer stones on the 
southern minaret are to be replaced with new 
ones. It is for this purpose that the scaffold-
ing has been erected. Repairs to the north-
west minaret are nearing completion. The 
marble veneer in this mosque had also been 
chemically cleaned and treated. 
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Improyement of Nadonal H .... way 
No."3 

9473. SHRI K. PRADHANI : Will tbe 
Minister of SURFACE TRANSPORT be 
pleased to state : 

Ca) the total expenditure incurred on the 
improvement of National Highway No. 43. 
State-wise. during 1985-86 and 1986-87; 

(b) the physical targets for improvement 
set up during the aforesaid yean and the 
actual performance. State-wise. 

Madhya Pradesh 

Orissa 

Andhra Pradesh 

Cc) whehtllerthe progressha. been tardy in 
the portion of the aforesaid Highway in the 
State of Orissa; and 

Cd) if 10, the detail. thereof and the reuDlII 

therefore ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SURFACE TRANSPORT 
CSHRI RAJESH PILOn: Ca> Expenditure 
incurrred on NH43 during 1985-86 &. 
1986-87 is as under :-

(Rs. in lacs) 

1985-86 1986-87 

225.71 148.67 

45.81 2286 

14.76 26.30 

(b) Targets and achievements during 
1985-86 &. 1986-87 for widening of roads to 

double lane standards and construction/ re-
construction of bridges a.re as un_der :-

Targets 

Road 
(kpu) 

Madhya Pradesh 19 

Orissa 4 

Andhra Pradesh 10 

Cc) and Cd) There has been delay in the 
a ward of works in K ora put Dist riet of Orissa 
because of the higher tender rates recieved 
on invitation of tenders. 

Senial up of Letbotrtpsy Centr~ In 
Bomba,a.nd DeIhl 

9474. SHRI K. PRADHANI : Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a> whether Lethotripsy equipmehts are 
used in removal of renal stones through 
shock waves wit bout resort ins to surgery 
and hospitaJisation ; 

Ac~ments 

Bridge Road BridF 
(Nos.) (tms) (No..) 

4 19 3 

4 3 

10 

(b) whether Standard Medical and Phar-
maceuticals Lethotripsy (SMPL) plans to 
set up two Lethotripsy centres in Bombay 
and Delhi at cost of Rs. 5 crores ; 

(c) if so, whether Government propose to 
help this orpnisation in setting up such cen-
tres in aU the big cities ; and 

(d) if not. the reasons therefore ? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V_ NARASIMHA 
RAO : (a) Yes. 
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(b) Government is not aware of any pri-
vate orpnisation planning to set up Litho-
tripsy Centres. 

(cl and (d). Thef(' is no scheme under which 
Private organisation could be helped in set-
ting up such centres. 

Projeetl SaMdone4 Under Intecnted 
CblkI Development Scheme 

947S. SHRIMATI D.K. BHANDARI 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) the number of projects State-wise 
under Integrated Child Development 
Scheme which have been sanctioned during 
Sixth and Seventh Plans ; 

(b) the details of such projects specifically 
sanctioned during 1986-87 and the names of 
State to be covered under such projects; 

Cc) what are the details of outlays for each 
State under this programme during the years 
1986-87 and 1987-88 ; and 

Cd) the detailed activities of voluntary 
organisations and their locations in each 
State and Union Territory ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMATI MARGARET 
ALVA): (a) Statement-I is given below. 

(b) Statement-II is given below. 

Cc) Outlays of Rs. 7'.00 crores &: Rs. 
135.00 crores have been made for the years 
1986-87 and 1987-88 respectively. However. 
an actual expenditure (including training) of 
Rs. 83.30 crores has been incurred during 
1986-87. The Statewise break up is given 
below in statement-III No State-wise allo-
cation of funds underlhe ICDS is made since 
funds are released to States! Union Territo-
ries based on the actual requirements of 
States/ Union Territories, depending upon 
the various stages of the operationalisation 
of the Projects. As such. no specific initial 
State-wise allocation is made for any particu-
lar financial year. No new projects have. 
however. been sanctioned for 1987-88. 

(d) The State and Union Territory-wise 
details of voluntary organisations entrusted 
with the LCD.S. Projects will be furnished 
later. as the latest information on these is 
being collected. 

S"'_"-I 

SL Name of State Number of ICDS Projec:ta SaDCtioaed during 
No. 

Sixth Snenth Total 
Plan Pia. 

2 ) .. S 

I. Andhra Pradesh 61 20 II 

2. Aaam 30 ., 45 

3. Bihar 84 ... 132 

4. Gujarat 40 15 55 

S . ."... 21 9 30 

6. IIimKhaJ Pradab 9 9 .1 
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2 3 4 S 

7 Jammu A: Kashmir 10 10 20 

8. Kamataka 40 16 56 

9. Kerala )0 12 42 

10. Madhya Pradesh 64 ~7 ,121 

II Maharashtra 7.5 21 96 

12. Marupur 7 6 13 

13. Megbalaya 8 S 13 

14. Napland 9 6 IS 

1.5 OnS58 3S 41 76 

16 Punjab 24 14 31 

17 RaJ85than 38 18 56 

18 Sikkim 

19 Tamil Nadu l6 26 62 

20 Tnpura 8 2 10 

21 Uttar Pradesh 133 .51 184 

22 West Bengal M .to I~ 

UnIon Tt'rr/lUrI 

Andaman &: Nlcobar Islands 2 

2 Arunachal Pradesh 8 9 17 

3 Chandlgarh 

4 Dadra 8£ Na~ar Have" 

.s DeIhl 12 4 
16 

7 :3 
10 

6 Goa. Daman &. D,u 

7 La kshad weep 

.. 
9 Pondlcherry '] 

Total 467 401 1328 
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State.nlt-II 

SI. Proj«'t I District SI Project' District 
No. No. 

(I) A ndhro Prodt'sh (3) Bihar 

I. Madakasira Anantapur Gopikand~r Dumka 

2. Rajamundry East Godavari 2. Kathi-Kund -do-

3. Kanchikacherla 3. Amas Gaya 
Krishna 

4. Gaya City Gaya 
4. Chintaralli Nal{lionda 

S. Manrur Gaya 
5. Nellore Nenor~ 

6. Dumari Gumla 
6. Kovvur -do-

7. Ghaghara -do-
7. Madnoor Nizamabad 8. Kandara -do-

8. Kurupam Vi7ianagarem 9. Kurdeg -do-

9. Chintalapudi West Godavari 10. Raidih -do-

lO. Sirchilla Karimnagar II. Sundar Paharigoddo 

(2) Au.m 12. Hunterganj Hazaribagh 

1. K.atilcerra Cachar 13. Jamsbedpur Jamshedpur 

2. Narsinghpur -do- 14. Mahuadanr Palamau 

3. Barobazar Kakrajhar 15. Karn Ranchi 

4. Dimoria Kamrur 16. Amra Para Sahib~nj 

5. Chinthong Karbi 17. Pakuria -do-
Anglon,. (Nonh 
CaJehear Hill) 18. Puthna -do-

6. Gouripur Ohubri 19. Kumardungi Singhbhum 

7. Tihu Barma Nalbari 20. Manoharpur -do-

8. Tamulpur -do- 21. Sonua -do-

9. 8hurbandha Nowgong 22. Tantna~r -do-

lO. Sochen, Karbi Antt- long 23. Tehthaitanl!('r Cumla 
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51. Proj~ti I District SI ProJect ~ Dist rict 
No No 

(4) Gu;oml 3. Marh Jammu 

I. Ahmedabad Ahmedabad II 4 Bishnah -do-

2. Pavij~tpur Baroda 5. Bani Kathua 

3. Dohad Panchmahal 
(8) Karnolaka 

4. Morvi Rajkol 
I. Hospet Bellary 

"5 Bhiloda SabarkantJl 2. Hubli Dharwad 

6. Mangrol Surat 
3. Gulbarga Gulbarga 

1. Pardi Valsad 
4. Bagepalli Kalar 

(5) Horyano s. Gundulpet Hysore 

I. Barara Ambala 
6. Yellandur -do-

2. Bilaspur -do- 1. Devadurg Raichur 

3 Bhiwani Khera Bhiwani 8. Sira Tumkur 

4. Ratia Hissar (9) Kuala 

5. Rajound lmd Peravoor Cannanore 

(6) Himachal Pradf'.fh 2 Arudai Idukki 

I. Bharmour Chamha .3. Chinor PaJghar 

2. Pragpur Kan~ara 4. Ouappalam -do-

3. Nichar Kinnaur s. Puzhayannur Trichur 

4. Mandisadar Mandl 6. Vamanapuram Trivandrum 

~. Gopalpur -do- ( 10) ModJrl'o Prodnh 

6. Pachhad Sirmour I. Gccdam Baster 

(1) Jammu & Karhnllr 2. Lohandipda -do-

l. Brcng Anamnag 3. Kondapon -do-

2. Shopian Pulwama 4. Cbarama -do-
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sf. Project I Disr riet SI. Project! District 

No. No. 

S.Darbha Baster 29. Baikunthpur Sarpj. 

6. Birsa Balaghat lO. Chandramedh. ~o-

7. Gorella Bilaspur 31. R.mchandrapur ~o-

8 Korbe -do- 32. Sitapur -do-

9. Kota -do- 33. Ghansaur Seom 
10 Harrai Chhindwara 

)4. Sohaapur Shabdol 

" Chi('holi Berual 
3S. Bhopal-IV Bhopal 

12. Nalcha Dhar (Molia Park) 

13. Bhilai Ours )6. Bhopal-V ~o-

14. Kelsa Hoshangabad 
Ban .. n,. 

A~la 
(II) MaJuvtlSlllrtl 

IS. Tanana Ujjan J. Vijapur Auranpt.d 

16. Alirajpur Jhabua 2. ManJfUlpir Akela 

17. Renapur ~o-
3. Akrani Rhule 

18. Gopwan ~barJoDe 
4. Andhari Bombay 

Greater (East It. 

19. Dinclori Mudla West) 

ZOo Mobpon ~~ 
S. Raver JaJ.on 

21. Karahal Morena 6. NalPur-11 Naapur 

22. Dharamjaiprb Raiprb 7. Malepon Naill: 

23. Lailunp ~o-
8. Man Sata,.. 

2.4. Pattalpon ~o-
9. Bhoom OImanabad 

2S. Cbhura Raipur 10. Deoprh Sindhu Dur, 

26. Manpur RainandpOD JI. Karanja Wardha 

27. Rajna Ratlam (12) Mtmipur 

21. Sa .... Sapr I. Chandel Chandel 
(Hill) 
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SI. Project / District SI Project Distnct 
No No, 

2, Tameng Manipur R Kolanara Koraput 
Long (Hill) West 

9 Mathili -do-
3. Kan!!pokpi Sadar Hill 

West 10 Chandrapu r -do-

4. Paomata Senapati II Govrndapalll -do-

( 13) M~hQla.·a 12 PodIa -do-

l. Mawryngknmg East Kbasi I~ laxlImr -do-
Hills 

14 Kudumuluguma -do-
2 Mawkynrew -do-

IS Bi;atola MayurbhanJ 
3 Sel~lla West Garo 

Hills 16 lumda -do-

4. Mawshynrut West Khasi 17 Thakurmunda -do 
Hills 

IR Tiring! -do-
(14) Nogaiand 

19 Kotgarh Phulbani 
Dlmpur Kohima 

20 Phulbani -d~ 

2. Kikrama Phek 
21 Jamankira Sambalpur 

3 Baghty Wekha 
22 Gurundia Sundergarh 

4. Tokiye _. Zunhebots 
23. Kufra -do-

S. Kohima Kohima 
24 Larhik:ara -d~ 

(IS) Ori.na 
(16) PunJob 

I. Da~rathpur Cultaek 
Hoo;hlarpur-I Hoshlarpur 

2. Nuapda Ganjam 
2 lalandhar-

3. Rudayagiri -d~ Fa .. !. lallandhar 

4. Chatgaon Keonjhar J Na\llanshahr -dG-

S Saharapada -do- 4. Adampur -do-

6. Bandhupon Korapuf S Bhogpur -dG-

7. Gudari -do- 6. Aur -do-
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SI. Project I District Sl. Pro.iect! District 
No. No. 

7. Phapara Kapurthala II. Ramanathapuram Ramanathapuram 

8. Shahkot Jallandhar 12. Bogalo.or RamanatlYapuram 

9. Ludhiana 13. Kalrayan-Hills Salem 

City" Ludhiana 
(19) Tripura 

(17) .RojlUlhon 
I. Matabara South 

l. Ajmer City Ajmer 
(20) Ullar Prod,s" 

2. 8agidora Banswara 
I. Firozabad Agra 

3. Pip.1 Khunt Banswara 
2. Aligarh . Aligarh 

4. Bhukia -do-
.1 Dhenipur -do-

5. Arnod Chittorgarh . 4 Chail Allahabad 
6. Surajgarh Jhunjhunu 

5. Sirathu -do-
7. Khandar Sawal Madhopur 

6. 8arailly Barailly 
8 Dhariawad Udaipur 

7 Tanda Faizabad 
(II) T.",// Nadu 

8. Paniyara Gorakhpur 
I. Madha-.ram Chingleput 

9. Jampur H.mirpur 
2. Chithamoor -do-

lO Ahiron Hardoi 
3. Kundrathur -do-

li. Jhansi Jhanli 
4. Lathoor -do-

12 Kanpur Kanpur 
5. Mathuranthakam -dv-

13 Lucknow-II Lucknow 
6. Thiruvallur Chmgleput 

14. Lalgan) Mirzapur 
7. Meenjur -do-

lei S. 

8. Thirupporur -do-
16. Gadarpur Naittipur 

9. Virudhunagar Kameraja 
17. Aspurdeo- Partapgarh 

10. SriviHiputhur -do- shara 

e Location of the pro.ject il Itill under consideratio.n. 
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SI. Project! District SI. Project / Ol~trict 
No. No. 

II. M ...... oura Partapprh 13. Nnw-da ~o-

19. Kunda ~o- , ... Habibpur Maida 

20. H.rpoD Sitapur IS. Krishnapnj NadIa 

21. Ihairabad ~o- 16. Baranapr 2 .. Parpnas 

22. Pahla ~o- 17 Canninl-I ~o-

23. Bahadurpur Rae BareUi 18. Swamonapr ~o-

204. Tilloi ~o- 19. Santuri Purulia 

25. Salann ~o- 20. Balurlhat West Dinajpur 

26. Bhatwadi Uttarkashi (22) A rwtQchDl Prlliksh 

(21) Wl'st Bnl6G/ Basar-Geosl West Sian, 

f. Sa It ora Bankura 2 Namsanl Tirap 

2. Du berjaj pur Birbhum 3. Kala .an~ West Kemena 

3 Auspam-I Burdwan .. Nyapin Lower-Subenisiri 

... Reha" Calcutta S Saples ~o-

5. Calcutta ~o-

6. MekhliJUn,e Cooch Rehar 
(2J)Drlhl 

7. Kalimpon,.1 Oarjeelin. Shahadara ~Ihl 

8. SililUri ~o- 2 T,lak V,bar ~Ihl 

9. GOJhatal Hoo&l)' {24) Goa. Daman & Dru 

10. MoynalUri JalpaiJUri 1 Sak(-te-Goa Goa 

II KreJuri-1I Midnapure (25) M,=oram 

12. Beld.np-II I Oarlawn AlTawl 
M unhid.bld 
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s..te_.-m 
~/D"-"'iM"~ of ICDSj'unds t/urif18 19&6-87 

SL N.Ie 01 State ICDS (Exdudin, Trainin,) 
No. Total 

2 J • 5 

I. Aftdhra Pradesh 216.04 24.01 310.11 

2. Assam '53.101& 3.57 '42.4' 

3. Bihar 822.82 2".99 8041.81 

4. Gujarat 633.63 36.11 669.14 

5. Haryana 157.49 3.57 161.06 

6. Himachal Pradesh 80.93 80.93 

7. Jammu A ICashmir BO.lA 5.07 15.31 

B. ICamateo 630.39 24.15 654.54 

9. ICcrala 300.13 8.44 309.27 

10. Madhya Pradesh 119.79 11.S9 131.38 

II. Maharashtra 788.34 23.13 811.47 

12. Manipur 28.91 1.78 30.69 

13. Mqhalaya 36.41 3.57 39.91 

I". Napland 92.29 2.01 94.30 

15. Orissa 293.69 IB.12 311JU 

16. Punjab UC.JO 4.<116 2411.76 

17. Rajasthan 317.19 21.15 331.34 

lB. Sit kim 25.65 1.12 26.n 

19. Tamil N8du 244.96 6.33 251.29 

20. Tripura 18.97 0.85 19.12 

21 Uttar Prwlesh B33.96 B33.96 

22 West Benpl 816.74 36.11 Ul." 

Total (States): 7591."1 260.19 7852.60 
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2 3 

Union rC'rritory 

I. And.man a Nicob.r 
Islands 17.~ 

2. Arunachal Pradesh 42.60 

3. Chandiprh 21.92 

4. Dara a Napr 
Haveli 9.39 

5. Delhi 190.87 

6. Goa. Daman a: 
Diu 53.62 

7. Lakshadweep 4.86 

S. Mizoram 79.10 

9. Pondicherry 52.12 

Total (UTI.): 471.73 

An India Total: 8064.14 

Sodally usdul productln "on in schools 
and c:on~n or Drihi 

9476. SHRI P. M. SAYEED : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

Ca) whether the scheme to help in the 
implementation of the sociaJly useful pro-
ductive 'work in schools and colleges of 
DeJhi is being pursued with the help of some 
nationalised banks; 

(b) since when the scheme is in operation; 

(c) the fields of social work covered by the 
schools and colleges under the scheme; and 

(d) tbe achievements made under the 
scheme so far'? 

17.~ 

1.48 44.01 

21.92 

9.39 

190,17 

1.66 5'.21 

4.86 

2.65 81.7' 

S2.12 

5.79 477.S2 

26S.98 8330.12 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (al No. 
Sir. 

(b) Socially useful productive work has 
been included in tM scheme of studies at the 
school stage with the introduction of 10+2 
system. II is also called 'work experience' in 
some places. 

(c) Activities pertaining to healthy living, 
preservation and conservation of environ-
ment, productive work. community service. 
repair of electric gadgets. electronics, etc. are 
generally included under the scheme. 

(d) The scheme aims at incuk:atin~ ani-
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tudes fo~ dignity of labour. ~pect for man-
ual work on one hand and developing 
proliuctive skills in the learners on the other. 

Pro,... to Derecopn. Medical Colaeps 

9477. SHRf P.M: SAYEED : Will the 
Minister ot HEAL TI:f AND .FAMIL Y 
WELFARE be pleased to state: 

(a) the names of medical coUeaes dully 
affiliated to University are proposed· to be 
derecognised; 

(b) if so. the main reasons for such a setp 
beina taken against them; 

(c) the fate of the students already study-
ina in these colleges if tbey are eventually 
derecognised; and 

Cd) whether Government/University have 
thought of some other alternatives and if so, 
w.t are the~ 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
M1N1STER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARI\SIMHA 
RAO): (a) to (d). The Medical Council of 
India at its meeting held on 21.11.86 had 
decided to recommend the derecognitlon of 
the MBBS degree granted by the Aligarh 
Muslim University in respect of t}le Jawa-
harlaJ Nehru Medical College. Aligarh and 
the MBBS degree granted by the Pwnjab 
Univenity in respect of Christian Medical 
Colleae, Ludhiana. The action on the deci-
sion has, however, been with held with a view 
to Jive another opportunity to the concerned 
authorities to remove the defects in respect 
of staff. accommodation, equipment, clini-
cal facilities, etc. 

(TrlDUlal Ion J 
R-m re: A~edk Tn. ..... t of Hearl 

0IIeaae 
9478. SHR) N)RMAL K HA ITR): Will 

the Minister of HEAL Tn AND F AMIL Y 
WELFARE be-pleased to state; 

(a) whether any research work is bein~ 

undertaken in conAection with the Ayur-
vedic treatment of heart disease: 

(b) whether Government are aware of 
any report of study made by the "Centre of 
Behaviour Medicine," an American institu-
tion. in this regard; and 

(c) if so, the details thereof? 

THE MINISTFR OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINtSTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) Yes. Sir. The Central Council for 
R.esearch in Ayurvcda and Sidha has 
initiated studies to establish the effectiveness 
of ayurvedic drup in the treatment of heart 
diseases. 

(b) and (c). The Indian Council of Medical 
Research and the Central Council for 
Research in Ayurveda &. Sidha have 
reported that they have no information on 
this study/report. 

[English] 

Dleaal Occupation of Railway Land 

9479. SHRI NARAYAN CHOUBEY 
Will the Minister of ItAILWA YS ~ pleased 
to state: 

(a) whether it is a fact that the Railways in 
the past used to make temporary allotment 
of railway plots to applicants; 

(b) if 50, whether this practice has been 
discontinued; 

(c) if so, since when; 

(d) whether Government are aware that 
although formal allotment of railway land 
has been stopped'by the Administration, iIIe-
pi occupation of railway land is going on a 
larae scale in all the big railway colonies such 
as Kharaspur, Asansol, Bilaspur. Adra 
and Dhanbad; and 

Ce) if 10, whether Government have any 
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proposal to re-start allotment of railway 
plots, and if so, the details thereol1 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA) : (a) Yes, Sir. 

(b) Licensing of Railway land for the pur-
pose of setting up shops. commercial offices, 
vending stalls, clinics etc. not connected with 
the Railway working has been stopped. 

(c) Since June. 1984. 

(d) All effects are being made to check 
fresh cases of encroachments. However. in 
spite of efforts to prevent fresh encroach-
ments, illegal occupation of railway land is 
not fully eliminated. 

(e) No, Sir. 

Derecopdtion of Meclical Colleen or Lud-
blana and Alilarh 

9480. SHRI YASHWANTRAO 
GADAKH PATIL~ Will the Minister of 
HEALTH AND FAMILY WELFARE be 
pleased to state : 

(a~whether the Medical Council of India 
has derecognised two established Medical 
Colleges at Ludhiana and Aligarh; and 

(b) if so, the reasons therefor? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMIL Y 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b). The Medical Council of 
India at its meeting held on the 21st 
November. 1986 decided that the recogni-
tion of MBBS degree granted by the Punjab 
University in respect of Christian Medical 
College, Ludhiana be withdrawn. Similarly. 

Year 

198:\-84 
1984-85 
1985-8~ 

Passenger (lflglnalmg 
(In millIOn) 

the Council recommended that the recogni-
tion of MBBS degree granted by the Aligarb 
Muslim Univer<;ity in re .. pect of the Jawa-
harlal Nehru Medical College. Aligarh be 
withdrawn. The Council also resolved that 
the authorities of Medical College, Ludhi-
ana should not make any admission for the 
next academic year if they do not implement 
the various recommendations and sugges-
tions made in the inspection report and sim-
ilarly the Aligarh Muslim University should 
not admit more than SO stu*nts in the Col-
lege from the next academic year pendin, 
formal permission of the Council after satis-
fying that the reqUl<;ite facilities are made 
available. It has, however. been reported by 
the Council that action on the above decision 
has been withheld with a view to give another 
opportunity to the authorities of both the 
Medical Colleges to remove the defects in 
respect of the staff. accommodation. equip-
ment. clinical facilities. etc. 

Passencer and Goods Trafti~ In Kerala 

9481 PROF. K.V. THOMAS: Will the 
Minister of RAIL WA YS be pleased to state· 

(a) the increase in the passenger and goods 
traffic in K.erala for the last three years; . .. 

(b) the expected passenger and goods traf-
fic by 1990; and 

(c) the steps taken to meet this increase in 
traffic? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) Statistics 
for Passenger and Goods Traffic is not com-
piled State-wise. but Railway-wise. As Ker-
ala State falls in the jurisdiction of Southern 
Railway. the requisite information pertain-
ing to the Rail\Vay for the last three years is 
as under·-

Good, Traffic originating 
(In million lonne<;) 

R('H'nuc Total l'lciut!lnS 
Non-Revenue 

I::'."' 
144 
15 ::' 
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(b) For Indian Railways as a whole, 
increase in Passenger Traffic is assumed at 1 
percent per annum during the Seventh Plan. 
As for freight traffic. Planning Commission 
have set a target of 340 million tonnes for rail 
borne traffic in 1989-90. 

(c) For meeting the targetted demands of 
passenger and goods traffic, it is proposed to 
acquire 96,000 wagons(in terms of 4-wheeler 
units), 6,970 passenger coaches, 950 Electri-
cal Multiple Units and 1,235 Diesel/ Electric 
locomotives during the Seventh Plan period. 

Proposal to Increase Frequency of Kerala 
Express 

9482. SHRIMATI BASAVARAJES-
WARI: Will the Minister of RAILWAYS 
be pleased to state : 

(a) whether Railways are planning to step 
up the frequency of Kerala Express from 
Delhi; 

(b) if so, the details thereof; and 

(c) if not, the other steps being taken to 
meet the growing demand? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI-
MADHAVRAO SCINDIA) : (a) No. Sir. 

(b) Does not arise. 

(c) Now train services have been intro-
duced between Kerala and Bombay, Ahme-
dabad, Hyderabad and Guwahati from 
April. 1987. 

Cauvery Water Dispute 

9483. SHRIMATI BASAVARAJES-
WARI: 

SHRI P. KOLANDAIVEl.U: 
SHRI V. SREENIVASA 

PRASAD: . 
SHRI N. DENNIS: 

Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) whether the Chief Minister of Karna-
taka has stated that the formulation of 
National Water Policy was pre-requisite for 
a permanent solution to the Cauvery issue; 

(b) if so, the number of points on this issue 
which have been solved and how many are 
still left out; 

(c) whether both States (Karnataka and 
Tamilnadu) have asked for referring the 
same to the Tribunal; 

(d) if so, whether the Union Government 
are considering their proposal for referring 
the issue to the Tribunal; and 

(e) if not, the main reasons thereof and by 
what time the Cauvery Water issue will be 
solved? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND) : (a) to (e). In regard to the resolving 
of the Cauvery issue, Kamataka has inter 
alia stressed the desirability of waiting for 
the formulation of National Water Policy. 
Attempts are being continued to arrive at an 
amicable solution. Tamil Nadu have asked 
for the setting up of a Tribunal on which a 
decision has not been taken. 

Recommendations of ('ommittH on 
Vayudoot Expansion 

9484. SHRIMATI BASAVARAJES-
W ARI : Will the Minister of CIVIL AVIA-
TION be pleased to state: 

(a) whether a Committee was appointed to 
recommend measures for the expansion of 
Vayudoot ; 

(b) if so, the salient features of the recom-
mendations ; 

(c) whether Government have examined 
the recommendations of the Committee ; 
and 

(d) if so, to what extent these have been 
accepted and the steps taken in this reprd? 
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THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER) : (a) and (b). The 
report of Billimoria Committee on Vayu-
doot, received in January, 1984, made 
recommendations on the organisational 
structure of Vayudoot and its future opera-
tional plans. 

(c) and (d). The Committee made 48 
recommendations. Of these, 39 recommen-
dations were accepted for implementation, 
four recommendations being suggestive in 
nature, were noted and the remaining 5 
recommendations were not found 
acceptable. 

Appeals Pendinl before FUms Certification 
AppeUate Tribunal 

9485. SHRI SHANTARAM "ArK' Will 
the Minister of HUMAN RFSOllRCE 
DEVELOPMENT be pleased to \tate 

(a) the number of appeals pendIng before 
Films Certification Appellate Tnhunal at 
pre"ent ; 

(b) the number of appeals filed durmg 
19R6-87 and the number dIsposed of-by the 
Tribunal: 

(c) \l.hf'ther Government haH' :lny re\l-
,Ional pOWf'r" \I. Ith re .. pect to the dCCIl>lOn .. 
g.IYCn b~ the Censor Board ofFtlm Certlflca-
lion or b~ the Film Ccn IficatlOn Appcll.lIt' 
rn hunal and 

(d) If go the n:lmes of the films in which 
easel> I hL·St,.' pl'W'crs were exercised by 
Government in 1985-86 and 1986-87 and 
Wit h w ha t results? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI): (a) As of 
30.4 J987, 8 appeals are pending before the 
Films Certification Appellate Tribunal 
(FCAn. 

(b) 55 appeals were filed before pm was 
Certification AppelJate Tribunal dunional 
year 1986-87, out of which 52 were dispo~­
of. 

(c) Yes, Sir. 

(d) The required information i .. given in 
the statement given below. 

Statement 

The Names of_r;lms in respect of which the 
Central Government exercrsed re\'lslOnal 
powers during the yean /985-lM and /986-87 
and the results thereof 

I. R4M TERI G4 \'G4 M41lJ 
(HIND!) . The Central Board of Film 
Certification (CRFe) granted 'U'C'er-
tificate ~fth cut" to thl" film TheCen-
tral Go\ernment changed the 
categof}- tf) '{' A.' 

~ GODS M CST BE eRA Z Y (ENG-
LISH) & 

~ BF4CTlFl'1 PEOPLE (E!t.'C-
1.IS If) Pending further enquIry 
mt() the dllegatlons ahout these 
film' theIr exhlhltlon ",a~ SU!l-

pended for ~ months under SectIOn 6 
(2) (c) of the Cmematograph Act 
1952 en of 1952) Howe\er. 
enqUire!> rt'\ ealed that the certifica-
tion of these film" \l.as In order 

4. MAFICHA SAKSHIDAR (MA-
RA THI) (REVISED) : The Tribu-
nal ordered for grant of 'A' 
Certificate to this film with cuts, but 
the Central Government refused cer-
tificate to the film. However, follo\l.-
ing a writ petition filed by the 
applicant, the Bombay High Court 
ordered for grant of'A'Certificate, 
with cuts, to this film. 

S. TULASIDALA (KANNADA): The 
Central Board of Film Certification 
granted 'A' certificate with cuts but 
the Central Government ordered 
additional cuts 
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6. TULASIDALAM (TEL UG U) : The 
Board refused certificate to this film. 
However. this being dubbed version 
of 'Tulasidala' (Kannada), the Cen-
traJ Government ordered grant of 
• A' certificate. with cuts. 

R .... tIon of Cultural Centra 

9486. SHRI SHANTARAM NArK :WiIJ 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

7. ANDHERI RAA T MEIN DIYA • 
TERE, HAA TH MEIN (HINDI) : 

<a> when the seven Cultural Centres in the 
various zones of the country were registered 
under the 'Societies Registration Act with 
names of their places of registration; 

The Board had granted "'VA' certifi-
cate, with 28 cuts. to this mm. The 
Tribunal reduced the number of cuts 
to 22. Under the directions of the 
Supreme Court. the Central Govern-
ment reviewed and decertified the 
film. The Bombay High Court set 
aside the orders of the Central 
Government on the ground that ade-
quate opportunity had not bceA. 
given to the applicant -to represent 
his views. and remitted the matter 
back to the Central government for 
further enquiry. 

8. HAWAS KA SHIKARI(HINDI): 
The Board refused certificate to this 
film, claimed to be a dubbed version 
of a certified film 'PA V A M K Roo-
RAN' (MALAY ALAM).Thc Cen-
tral Government ordered grant of 
'A' Certificate subject to verification 
of original Malayalam version (as 
certified) with Hindi version. 

c ...... eeatn 

I. North Zone 

2. Ea.uem ZOM 

1 South Zone 

4. West 20M 

~ North Central Zone 

6. North East Zone 

7. South Central Zone 

(b) whether Momorandum of Association 
of each of the Centres has been filed with the 
concerned Registrars; and 

(c) if 50, the salient features of these 
Memoranda and whether individual States 
and Union Territories have been consulted 
in the preparation of the Memorandum of 
Association? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI. KRISHNA SAHO : <a> The 
seven Zonal Cultural Centres were registered 
as detailed below : 

...... erect at 0.. 

Chandiprh ~.9.198~ 

Calcuna )().9.198~ 

Thanjavur 10.1.1. 

Udaipur 9.1.1_ 

Allahabad 11.3.1_ 

Kohima 17.6.1916 

NaBPUr 17.9.1986 
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(b) Yes, Sir. 

(c) The individual States and Union Terri-
tories have been associated in the prepara-
tion of the Memoranda of Association. 

The salient features of these Memoranda. 
inter olio, are: 

to preserve, innovate and promote the pro-
jection and dissemination of arts of the 
Zones; 

to develop promote the rich diversity and 
uniqueness of various arts of the Zones and 
to upgrade and enrich consciousness of the 
people about their cultural heritage; 

to lay special emphasis in its activities on 
the linkages among various areas through 
evolution of the styles and their contribution 
to the larger composite identity of cultural 
heritage of India, etc. 

,j 
Compute ..... tlon In Indian Airlines 

9487. SHRI K. PRADHANI : Will the 
Minister of CIVIL A VIA TION be pleased to 
state: 

(a) whether there has been increased com-
puterisation in Indian Airlines in the last 
three years; 

(b) what has been the cost-saving aspect of 
such a policy; 

(c) what are the causes for lack of fare 
reduction despite the word-wide trend of 
lower air fares; 

(d) whether any effort has been made to 
reduce the over-head expenses; and 

(e) if so, the details thereof! 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAG DISH TYTLER): (a) Yes. Sir. Rcal 
Time Computer for providing instant Reser-
vations Facilities to passengers was intro-
duced in. March 198~. coverin!! six rna.jor 
stations. 

(b) Real Time Computer System was 
introduced basically to improve operational 
efficiency. by providing confirmed reserva-
tions to the passengers on the net-work. Tbis 
has led to improvement in the overall load-
factor. resulting in increased revenues. 

(c) There has been progressive increase, 
over the last few years, in the direct expenses. 
relating to aircraft operations. \'i:. Aviation 
Turbine Fuel. Landing Fees. Navigation 
Charges, Maintenance and Repair of Air-
craft. Aircraft Insurance and food Services. 
Besides. increases have also taken place in 
other costs, following revision of rates by 
various agencies. While increase in the price 
of A TF is compensated by increase in the 
fuel surcharge portion of the passenger fares, 
a part of the additional expenditure (other 
than A TF) is covered through increase in the 
basic fares. 

(d) and (e). Efforts have been made to 
reduce overhead costs per unit, by max-
mising production and adopting economy 
measures. 

National Fitness Corps 

9488. SHRI C. JANGA REDDY: Wiu 
the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) when the National Fitness Corps 
started functioning and when it was wound 
up: 

(b) whether Government are paying for it 
even after it was wound up: and 

(c) if so, the expenditure so incurred on 
each of the last three years? 

THE MINISTE~ OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE 
DEVELOPMENT (SHRIMATI MAR· 
GARFT ALVA) . (a) to (c).The National 
Fitness Corps (NFC) was born out of the 
National Discipline Scheme (NOS) started 



299 Wr;tlt'n Answers MAY 7.1987 Wrillt'n Answt'rs 300 

in the Ministry of Rehabilitation in 1~ as a 
programme for instilling discipline and 
imparting training in mass drill among the 
younger generation in refugee camps and 
colonies. The National discipline Scheme 
was transferred to the Education Ministry in 
the year 1958 and enlarged to cover high 
schools. The K.unzru Committee report of 
1963 recommended an integrated pro-
gramme of Physical Education at school 
Stage to replace many programmes like drill, 
physical education, auxiliary cadet corps, 
national discipline scheme etc. Thereupon 
an integrated programme called the 
National Fitness Corps was evolved. In the 
year J 965 agreement was reached in princi-
ple with representatives of the State Govern-
ments for adoption of the National Fitness 
Corps programme in all schools at the high 
and middle school level. It was also decided 
then that the NDS Instructors should be 
transferred to the States and merged with the 
cadre of Physical Education Teachers of the 
Sta~es and that the responsibility for actual 
inspection and supervision of NFC pro-
gramme should be that of the State Govern-
ments. These instructors were transferred to 
the States from different dates from the year 
1972 to 1976. As one of the terms and condi-
tions of transfer was that Central Govern-
ment will meet the expenditure on pay and 
allowances of instructors absorbed by the 
States so long as they remained in service. 
the Central Government, reimburses the 
expenditure on the pay and allowances of 
instructors to the State Governments by way 
of grant-in-aid, for the above purpose. 
Grant-in-aid sanctioned to the States during 
the last three yean is as under :-

Year Amount Sanctioned 

1984-85 Rs.6,3I,78,OOO/-

1985-86 Rs.6.I3,OO,OOO/-

Rs. 6,80.00,000/-

Statutory Waminc Reprdlnc Adyerse 
Effect of Smokinc 

9489. SHRI UTTAM RATHOD : Will 

the Minister of HEALTH AND FAMILY 
WELF ARE be pleued to state : 

<a> whether Government are aware that in 
the adverti8emenll by cipmte manufactur-
en that ~mokina it injurioUi to health' is put 
only in very ,man Ietten while the rat of the 
advertisement it in bia aad bold letten ; and 

(b) if 10. what Itcps OowrnmeDt propose 
to take to atop t.m. practice or advertilen 
and make the statutory warnina about the 
harmful effecu or 1ID0kiDa more coDipicioUi 
in the adverUaementl1 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) and (b)." For making statutory 
warning more effective in the mind of consu-
mers, use of other telling slogans in addition 
to present warning and using a universally 
known danger signal like "Crossed-bones 
and a Scull". are being contemplated in addi-
tion to Printing of statutory warning in two 
languages viz. English and Hindi or the 
regional language etc. 

[ Trans/at ion) 

Special Pay for Small Family Nonns 

9490. SHRI MOHD.AYUBKHAN:WilI 
the Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether permanent/temporary State 
Government employees getting special pay 
increment under the small family norms, 
family welfare are not entitled to get this 
facility on their appointment, deputation to 
Central Government Service; and 

(b) if so, the reasons therefore when the 
same programme is applicable to the Central 
Government employees also? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
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WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b) Information will be laid 

on the Table of the Sabha. 

[English} 

Supreme Court Judgement on Drug Control 
Laws 

9491. SHRIMATI KISHORI SINHA 
Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state; 

(a) whether Government have seen the 
Supreme Court judgement published in the 
Times of India dated 5 March, 1987 which 
calls for stringent drug control laws; and 

(b) if so, Government's reaction thereto? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) Yes, Sir. 

(b) The existing provisions of the Drugs & 
Cosmetics Act. 1940 and Rules thereunder 
are considered adequate. The observations. 
in the Supreme Court judgement are being 
brought to the notice of the State Drugs 
Control Authorities for more effective and 
stringent enforcement of the provisions of 
the Drugs and Cosmetics Act and Rules. 

The Drugs and Cosmetics Act has been 
amended in 1982 and the punishment for 
different offences have been increased. 
Government of India has issued four Notifi-
cations banning manufacture and sale of 26 
categories of drugs and drug combinati.)ns. 

A sub-committee of the Drugs Consulta-
tive Committee has been constituted to 
examine drug formulations in the market 
from the angle of safety. efficacy and ration-
ality. The working of the sub-committee is a 
continuous process. 

Government of India. Ministry of Indus-
try have published "Measures for Rationali-
sation. Quality Control and Growth of drugs 
and Pharmaceutical Industry in India", 
"Good Manufacturing Practices" and 

"Guidelines on the introduction of New 
Drugs" are being made statutory under the 
Drugs and Cosmetics Act. 

Sale or Drugs Declared Harmful by 
elba-Geigy 

9492. KUMARI PUSHPA DE VI : Will 
tHe Minister of HEALTH AND FAMILY 
WELFARE be pleased to state; 

(a) whether Government are aware toat an 
international pharmaceutical company. 
Ciba-Geigy has admitted that two drugs 
being sold by them for the last so many years 
in the World market have been found to be 
very dangerous; 

(b) whether the company has withdrawn 
these drugs throughout the World: 

(c) whether these drugs are still being sold 
in India; and 

(d) if so, the reasons thereof! 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) and (b). Government are aware 
that Mis. Ciba-Geigy. Switzerland. has 
withdrawn its brand of Oxyphenbutazone 
from the world market and restricted the 
marketing of the drug Phenylbutazone {or 
ankylosing spondylitis and gouty arthritis 
only. There is, however, no unanimity on the 
reported dangerous side effects of these two 
drugs amongst the medical experts and dif-
ferent brands of these two drugs, marketed 
by other companies, continue to be available 
in the world market. 

(c) and (d). The experts consulted in the 
Inatter are of the opinion that the drugs Oxy-
phenbutazone and Phenylbuta70ne are use-
ful drugs and there is no case for total 
withdrawal of these drugs from the marke-1. 
The use of these drugs has been restricted for 
the treatment of ankylosing spondylitis and 
gouty anhritis only. 
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Uppadatlon of Dispensaries as Primary 
Health Centre 

9493. SHRI LAKSHMAN MALLICK: 
Will the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether instructions have been issued 
to the State Governments for upgradation of 
existing dispensaries as primary Health Cen-
tres; and 

(b) if so. the number of dispensaries that 
are likely to be upgraded in each Slale durin, 
the current financial year? 

THE MINISTER OF HUMAN RE-

States/UTs 

J. Andhra Pradesh 

2. Arunachal Pradesh 

3. Assam 

4. Bihar 

S. Gujarat 

6. Haryana 

7. Himachal Pradesh 

8. Jammu A Kashmir 

9. Kamataka 

10. Kera" 

II. Madhya Pradesh 

12. Maharashtra 

13 Manipur 

14. Meghalaya 

IS. Mizoram 

SOURCE DEVELOPMENT AND MIN-
ISTER OF HEALTH AND FAMILY 
WELFARE <SHRI P.V. NARASIMHA 
RAO>: <a> and (b). With the objective of 
providing Health for All by the year 2000 
A.D .• the scheme of upgradation of dispen-
saries to Subsidiary Health Centres/ Prim-
.sry Health Centres was introduced during 
VI Plan. The VII Plan envisages one Prim-
ary Health Centre. either by conversion of 
existing rural dispensary or by establishing a 
new unit for every 30.000 rural population in 
general and for 20.000 population in tribal 
and Hilly areas. A statement indicating the 
State-wise targets of opening of Primary 
Health Centres during 1987-88 is given 
below. 

PrimQry HrQlth Cr"trrs 

200 

8 

55 

3SO 

ISO 

SO 

8 

SO 

80 

ISO 

225 

60 

8 

(I 

5 
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States/UTs 

16. N.pland 

17. Orina 

18. Punjab 

!9. RaJasthan 

20. SikJcim 

21. Tamil Nadu 

22. Tripura 

23. Uttar Pradesh 

24. West Bengal 

J. A&: N IsLclnds 

2. Chandlgarh 

3. D &: N Haveli 

4. Delhi 

5. Goa, Daman ~ Diu 

6. Lalcshadweep 

7. Pondicherry 

Grand Total: 

CaSH FII~ by Kenctrlya Vldyalaya Sa .... -
than Employees In Hleb Courts 

9494. SHRI SYED SHAHABUDDIN : 
DR. SUDHIR ROY: 
SHRI RAHIM KHAN: 

Will the Minister of HUMAN 
RESOURCE DEVELOPMENT be pleased 
to state· 

<a) the total number of cases filed by the 
employees of KendrJya VidyaJaya Sanga-
than pending in various High Courts as on 
31 March, 1987; 

(b) the categories of these cases by subjects 
and Coun-wise; 

(c) the expenditure incurred by the Sanga-

3 

100 

70 

15 

2 

6 

520 

)00 

2 

2274 

than on litigation with its employees during 
the last three years, year-wise; 

(d) whether the Sangathan has law officers 
to deal with such cases; and 

(e) if so, the number of posts and the min-
imum qualification for recruitment thereto? 

THE MINISTER OF STATE IN TH E 
DEPARTMENTS OF EDUCATION 
AND CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOP-
MENTS (SHRIMATJ KRISHNA SAHI): 
(a) and (b) .. 67 as on 31.3.1987. Categories, 
lubjects and coun-wise details are there in 
the Statement given below . 

(c) The expenditure is incurred by the con-
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oemed Kendriya Vidyalayas and records are 
Dot maintained at the Headquarters of the 
Kendriya Vidyalaya Sangathan. However 
the information is being collected and will be 
laid on the Table of the Sabha. 

(d) and (e). There is no separate post of 
Law Offi~r in the Kendriya Vidyalaya San-
gathan One of the Assistant Commissioners 
was doing the work of law Officer in addi-
tion to his normal duties. 
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Dlsconttn .. tton of Att.d .... ent 01 
a.aptorr &ope. 

949S. SHRf V. KRISHNA RAO: WiD the 
Minister of RAILWAYS be pleased to.tate: 

(a) whether the practice of attachinB Ban-
galore bolies in certain Express traiDs has 
been recently discontinued; aDd 

(b) if so. the details thereof and the reasons 
therefor? 

THE MINISTER OF STATE OF THE 
MINISTRY OF RAILWAYS (SHRI 
MADHAVRAO SCINDIA): (a) and (b). The 
New l}elhi-Banplorecoaches by .'1 J6G.T. 
Expreu have been discontinued following 
introduction of the new train No. 927/928 
New Delhi-Banplore Karnataka Express 
via Vijayawada. 

WOIDeD Crkket MatdMs 

9496. SHRI V.S. KRISHNA IYER : Will 
tbe Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

<a) tbe number of women Cricket matches 
at the State. national and intemationallevel 
held for Women in the country during 1986; 
aDd 

(b) the atepI taken to encourage and make 
popular womens cricket teams in the 
country? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF YOUTH AFFAIRS 
AND SPORTS AND WOMEN AND 
CHILD DEVELOPMENT IN THE MIN-
ISTRY OF HUMAN RESOURCE DEVE-
LOPMENT (SHRIMATI MARGARET 
ALVA): (a) and (b). The information is 

II being collected from the Women's Cricket 
Association of India and will be laid on the 
Table of the Sabha in due course. 

Balk Canten BouPt lIy Great Eastem 
SlIIppiaa C.,..paD, 

9497. SHR) C. JANGA REDDY: WiD 

the Minister of SURFACE TRANS."d are 
be pleued to state : 

(a) whether the attention of Government 
has been drawn to a pras repon tbat the 
private lCCtor Great Eastern Shipping Com-
pany bas bought bulk carriers on compara-
tively low cost than that paid by the Shipping 
Corporation of India; 

(b) if so. the reasons thereof; and 

(c) the extent oflDss caused to be Shipping 
Corporation of India in this reprd? 

THE MINISTER OF STATE OF THE 
MIMSTRYOFSURFACETRANSPORT 
(SHRI RAJESH PILOn: (a) and (b). Yes, 
Sir. However, it is incorrect to say that the 
Great Eastern Shipping Company has 
bought bulk carriers at a fraction ohhe cost 
that the public sector shippinl company had 
bought. because the Great Eastern Shipping 
Company have not acquired any new bulk 
carrier in the recent past. They have recently 
purchased a second hand bulk carrier m.v. 
MIA (renamed m.v. RADHIKA) of 27463 
DWT at a cost of US $ 2.SS million buih in 
1980. The Public Sector shipping company 
namely Shipping Corporation of India had 
bought 12 new bulk carriers of45,OOO DWT 
each (rom Daewoo Shipyard. Korea at a cost 
of US $ I S.OO million each. Thus the purchase 
of second hand bulk car der by Great Eastern 
Shipping Company can not be compared 
with the new bulk carriers acquired by the 
public sector shipping company. 

(c) Does not arise. 

lllepi Sale of H __ E,e 

M98. SHR) MULLAPPALLY RAMA-
CHANDRAN : Will the Minister of 
HEALTH AND FAMILY WELFARE be 
plealed to stale : 

(a) bow many c:uea of inepl sale of 
human eyes were reponed from the State of 
Bihar durina 1986; . 

(b) _hellier any other Slates reponed inci-
deall of luch sale; 
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(c) if so, the details thereof; and 

(d) the remedial steps taken by Govern-
ment in this regard'? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO): (a) The State Government of Bihar 
have intimated that no cases of illegal sale of 
human eyes were reported during 1986. 

(b) No. Sir. 

(c) and (d). Do not arise~ 

Review of History Books 

9499. MOHD. MAHFOOZ ALrKHAN: • 
Will the Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether Government have considered 
the question of reviewing the Indian History 
books with a view to remove I modify suita-
bly the passages that incite Communal pas-
sions and communal hatred among the 
communities; and 

(b) if so, the steps taken by Government in 
this regard? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION 
AND CULTURE INTHE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) and 
(b). Yes. Sir. The Government has since 1981 
initiated a Programme of evaluation of 
school textbooks from the standpoint of 
National Integration. It is being imple-
mented on a decentralised basis by the State 
Governments on the basis of guidelines pre-
pared by the NCERT. It is being undertaken 
with a view to promote a sense of National 
Integration among students and also to iden-
tify and eliminate materials and approaches 
which may directly or indirectly perpetuate 
untouchability, racialism. regionalism, cas-
teism. communalism, etc. The review of His-
tory textbooks has been completed in almost 

all the States/ UTs. The States/ UTs have 
also evaluation of textbooks as part of the 
system of textbook preparation and 
development. 

0 ..... 1 Enpneerinl Posts Lytn. Vacant in 
Centnl Water CollUllhalon 

9500. DR. G.S. RAJHANS : Will the 
Minister of WATER RESOURCES be 
pleased to state : 

(a) the number of posts of class-I engineer-
ing officers lYing vacant in the Central Water 
Commission's headquarter and project sites; 

(b) how many engineers have been given 
non-engineering jobs In the head-quarter 
office; and 

(c) the steps being taken to end such mis-
utilisation of Engineering officers? 

THE MIN.lSTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) As on 1.5.1987. the number of 
Group A (Class I) engineering poSts lying 
vacant was 136 in the Central Water Com-
mission's headquarters and 19 in its field 
offices. 

(b) None. 

(c) Does not arise. 

Spread of "Ring Worm' in Orissa 

9501. SHRI NITYANANDA MISRA: 
WilJ the Minister of HEALTH AND FAM-
ILY WELFARE be pleased to state: 

(a) whether Government are aware that a 
disease called the 'Ring Worm' is widely pre-
valent in Orissa and as yet no medicine could 
be found for its cure~ 

(b) whether this disease is mostly prevalent 
2mong the Adivasis; and 

(c) if so. whether Union Government pro-
pose to take special measures to give reliefto 
the Adivasis? 
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THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT MINIS-
TER OF HEALTH AND FAMILY WEL-
FARE (SHRJ P. V. NARASIMHA RAO) : 
(a> to (c). Ring Worm is one of the skin 
diseases and as such no separate information 
or data on this disease is available. Medi-
cines for this disease are available in the 
market. 

Money Granted fo Indian Airlines OfIken 
to Furnish their Raldencft 

9502. SHRI AMAL DAllA: Will the 
Minister of CIVIL AVIATION be pleased to 
state: 

(a) whether the Indian Airlines has framed 
some rules for payment of a lump sum 
amount to Department Heads (Directors) 
for furnishing of their residential quarters; 

(b) if so, the details thereof; 

(c) whether the rules also provide a check 
on the actual use of such money. if so. in 
what manner; and 

(d) whether any complaints have been 
received about misuse of such money. if so. 
the details thereof and the action taken 
thereon'? 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHR·' 
JAGDISH TYTLER): (a) and (b). Indian 
Airlines, like some other public sector under-
takings, provides monetary assistance to Its 
executives and senior officers for furnishing 
their residential accommodation These lim-
its are: 

Officers in the 
Pay Scale of 

(i) Rs. 3500-4000 and 
above 

(ii) Rs. 3000-3700 

Max. Amount 
admissible 

Rs.90,OOO 

Rs.70.000 

However. sums actually received by the 
officers concerned are invariably less than 
the 'imil5 indicated above. 

(c) The Accounting Units concerned are 
required to take list of items purchased. 

(d) Whereas no complaint regarding the 
misuse of money has been received. it had 
been brought to the notice of the Govern-
ment that the items of furniture purchased 
with the money are not returned by the offic-
ers while demitting office. Since deduction of 
20% is made before payment of money, as a 
residual value of the capital assets, the ques-
tion of return of items of furniture by the 
officers does not arise. 

ADeged wute of Public Funds in 
V.yudoot 

9503. SHRJ C. MADHAV REDDI' Wilt 
the Minister of CIVIL AVIATION be 
pleased to state: 

<a) whether Government have received an 
appeal from Vayudoot employees listing 
specific charges against the top 
Management; 

(b) whether Government have Invited the 
workers to find out the true picture in view of 
serious charges of wastage of public funds. 
and 

(c) if not, the reasons therefor'! 

THE MINISTER OF STATE OF THE 
MINISTRY OF CIVIL AVIATION (SHRI 
JAGDISH TYTLER): <a) No, Sir. 

(b) and (c). Do not arise. 

Chloqutnol can Cripple and Blind Persons. 

9504. SHRI RAJ KUMAR RAJ: Will the 
Minister of HEALTH AND FAMILY 
WELFARE be pleased to state: 

(a) whether chloquinol can cripple and 
blind the person; 

(b) what is the disease for which this drug 
is used; 

(c) whether it is a fact that safer and more 
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effective drugs are available for the treat-
ment of same dise<lse; and 

(d) if so. the reasons why this druB has not 
been withdrawn from the country despite the 
fact that the same has been proved to be 
dangerous? 

THE MINISTER OF HUMAN 
RESOURCE DEVELOPMENT AND 
MINISTER OF HEALTH AND FAMILY 
WELFARE (SHRI P.V. NARASIMHA 
RAO) : (a) and (b) Chloquinol (iodochlor 
hydroxyquinoline) is used fer the treatment 
of amoebic diarrhoea and dysentry. Accord-
ing to the information available. incidence of 
blindness. pa"ralysis due to the consumption 
of chloquinol has not been reported in India 

(c) It is not a fact that safer and more 
effective drugs are available for the treat-
ment of diarrhoea & dysentry. No drug is 
absolutely free from side effects. 

(d) The experts consulted had opined that 
hydroxyquinoline group of drugs are safe, 
effective and cheap drugs for amoebic diar-
rhoea. which is very prevalent in the country. 
These drugs continue to be marketed. H ow-
ever, Government have prohibited the 
manufacture & sale of fixed dose combina-
tion of drugs containing hydroxyquinoline 
for any non-diarrhoeal use. 

Central help to States to take up Irri~.­
don sc:hemes 

9505. SHRI LAKSHMAN MALLICK: 
Will the Minister of WATER RESOUR-
CES be pleased to state: 

(a) whether it is a fact that due to limited 
resources, the States like Orissa are not in a 
position to take up necessary and desired big 
irrigational and power generation schemes; 
and 

(b) if so. what steps the Union Govern-
ment propose to take to help the States in 
this regard? 

THE MINISTER OF WATER 
RESOURCES (SHRI B. SHANKARA-
NAND): (a) and (b,.Irrigation schemes are 

planned, funded and implemented by the 
State Governments from their plan rewur-
ces and Central assistance is given in the 
form of block grants and loans. To augment 
the States' resources, external assistance is 
arranged by the Central Government wher-
ever possible. and 2 major and 18 medium 
project of Orissa are receiving such 
assistance. 

Research at Allergy and AppUed Immu-
nololY Laboratory of Indian Institute of 

Science, Ban.alore 

9506. DR. B.L. SHAILESH : Will the 
Minister of HUMAN RESOURCE 
DEVELOPMENT be pleased to state: 

(a) whether research is being conducted at 
the Allergy and Applied Immunology 
Laboratory of the Indian Institute of 
Science. 8angalore; 

(b) if so, the try-outs put to immediate 
practical application; 

(c) whether any Indo-US ties on allergy 
research are on the anvil; and 

(d) the stage at which the matter stands at 
present and the conditions. if any stipulated 
by the United States ? 

THE MINISTER OF STATE IN THE 
DEPARTMENTS OF EDUCATION AND 
CULTURE IN THE MINISTRY OF 
HUMAN RESOURCE DEVELOPMENT 
(SHRIMATI KRISHNA SAHI) : (a) Yes. 
Sir. 

(b) Methods have been standardized for 
the diagnosis of allergic diseases. particu-
larly those associated with airborne allergens 
such as Parthenium Pollen, House Dust etc. 
As part of the research programme. a weekly 
allergy diagnostic service is being provided 
to public free of cost. Diagnostic elisa tests. 
(or autoimmune diseases like Systemic 
Lupus Erythematosus and Rheumatoid 
Arthritis which have been developed in the 
allergy and applied immunology laboratory 
are also being made available. 
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(c) and (d) Interaction at scientist to 
scientist level and exchange of scientific 
information between Indian and United 
States scientists is in prClgress without any 
conditions stipulated by the United States. 

12.00 hn. 

(Trans/olion J 

SHRI RAJ KUMAR RAJ (Ghosi) 
There has been so much of dust storm and 
heavy rainfall in the North that all fodder 
and foodgrain have got wet. Therefore, relief 
should be arranged there. 

MR. SPEAKER: Please give in writing 
under Rule 317. 

[English] 

SHRJ BASlJDER AC'HARIA (Bankura): 
have given a notice. Yesterday. you 

wanted it in writing. . 

[Trans/or ion J 

MR. SPEAKER: You may please give in 
writing. I will look into it and get it done. I 
think, we WIlJ take up the notice of professor 
Saheb. 

[English) 

I think. that will be done. 

PROF. MADHU DANDAVATE 
(Rajapur) : There is anoth~r notice pend-
ing. About the Ranganath Misra Commis-
sion Report discussion you have decided 
that you will give priority. 

[Translation) 

MR. SPEAKER: That is there. You get it 
placed before the Business Advisory Com-
mittee. I have no objection. 

[£ngli!~hl 

J have no problem. 

PROF. MADHU DANDAVATE : 
Tomorrow is the last day and we have 
decided to give priority to it. 

[Translation) 

MR. SPEAKER : We shall tak.e it up 
later. Pattiament is not going te be 
adjourned right to-day. 

PROF. MADHU DANDAVATE : 
Tomorrow it is being adjourned indefinitely. 

[English] 

SHRT BASl'DFB ACHARIA Sir, I 
have given notice. (Inrerruplions) 

Mr. SPEAKER: No, no. There is no ques~ 
tion of suppression or depression. We shall 
discuss it. Professor Saheb has given me a 
notice of a Motion under Rule 184 and I 
wiU consider ·it. ~ I am specially giving atten~ 
rion to it. I will get it done. I will see to it. 
Leave it to me. Don't worry because there is 
bound to be a discussion ... (interruptions) 

['TranslationJ 

PviR. SPEAKER: I shall see. I do not 
know. You come after making consultations 
.and we will discuss it then. 

SHRI M.S. GILL (Ludhiana}: The whole 
nation has been supporting the Barnala 
Government for fighting the terrorists; but 
here is the news that some of the Ministers 
are supporting the terrorists. 

[ Trans/at ion] 

MR.SPEAKER: I have received your let-
teT. I have already ... 

[English] 

SHRI M.S. GILL: The Home Minister 
says that either he should quit 
or ... ( Interruptions) 
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MR. SPEAKER: I have already taken 
action .... 

(.Interruptions) 
[Trans/at ion) 

MR. SPEAkER: One person is already 
speaking. Why are you interrupting? 

[English] 

SHRI M.S. GILL: Nowthe Home Minis-
ter has asked the Chief Minister to dismiss 
the man or ... 

[Translation] 

MR. SPEAK ER : Mewa Singhji, I have 
already written. 

(English] 

I have already written to the Home Minis-
ter. I have forwarded it. 

SHRI M.S. GILL: The son of one ofthe 
ministers has been arrested. 

MR. SPEAK.ER : I have already written. 

SHRI M.S. GILL: He should be asked to 
make a statement in the House. Sir. 

SHRI ABDUL HAMID (Dhubri) 
Thousands of minorities have been evicted 
from their homes without any alternative 
arrangements. 

(7ranslolion] 

MR. SPEAKER You please speak. 
What are you saying? 

[En~lishl 

SHRI SOMNATH CHAlTERJEE: He 
says that thousands of minorities have been 
evicted in Assam. 

MR. SPEAKER: It is a state Government 
SUbject . .. (lnterruptions) 

SHR I P. KOlANDAIVELU (Gobi Chet-

tipalayam) : Sir. yesterday you were kind 
enough to conven the Calling Attention on 
Sri Lanka into a discussion under Rule 193. 

MR. SPEAKER: We shall take it up. 

SHRI P. KOLANDAIVELU : But I find 
it as Calling Attention today also. 

MR. SPEAKER: I did not agree. I said 
that if the whole House agrees and if there is 
time. I am always at your disposal. 

SHRI P. KOLANDAIVElU : The Parli-
amentary Affairs Minister agreed to it 
yesterday. 

( In Terrupt ions) 

(Translation] 

MR. SPEAKER: Why do you do like 
that. Do not interrupt. 

(/nlt'rruplions) 
MR. SPEAKER: This cannot be done-

like that. 

[English) 

Kolandaiveluji, I just told you that if the 
whole House agrees. we have ha~ the prece-
dent also ... 

SHRI P. KOlANDAIVElU : The whole 
House agreed. 

MR. SPEAKER: If there is time we can 
do it, otherwise we will take it in that way 
also. 

SHRI P. KOLANDAIVELU: Yesterday 
the Parliamentary Affairs Minister has 
agreed that it can be converted. 

MR. SPEAKER : It is a question of 
adjustment. If there is time we will do it, 
otherwise we cannot do it. So simple it is. , 

SHRI P. KOLANDAIVElU : Within the 
timeframe we can do it under Rule 
193 ... ( Inurruptions) 

SHRI SAIFUDDIN CHOWDHARY 
(Katwa) : I have given an adjournment 
motion. 
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MR. SPEAKER: What for? 

SHRI SAIFUDDIN CHOWDHARY 
About what has come today. 

[ Trans/Qtion] 

MR. SPEAK.ER : I have already told yo~ 
about that. 

(English] 

I have already explained ... 
r inlrrrupt ions) 

MR. SPEAKER: No question of it. 1 have 
done thaL. 

(lntrrnlpl ions) 
MR. ~PEAKER : Nothing doing. 

12.04 hn. 
PAPERS LAID ON THE TABLE 

(English} 

Reviews on the workinl: and Annual 
Report~ of DrecI&in& Corporation of India 
Ltd., New Delhi for I 98S-86 and of Bombay 

Dock Labour Board. Bombay for 
I9IS-86 etc. 

THE MINISTER OF STATE OF THE 
MINISTRY OFSURFACF TRANSPORT 
(SHRI RAJESH PIl OT) . ) beg to lay on 
the Table-

(I) A copy each of the following papers 
(Hindi and English version .. ) under 
sub-section (I) ofsection619A ofthe 
companies Act, 1956:-

(i) Review by the Government on the 
working of the Dredging Corpora-
tion of India Limited. New Delhi, 
for the years 1985-86. 

(ii) Annual Report of the Dredging 
Corporation of India l.imi:ed. New 
Delhi. for the year 1985-86 along 
with Audited Accounts and the com-
ments of the comptroller and Audi-
tor General thereon. 

(2) A statem~nt (Hindi and English ver-
sions) showing reasons for delay in 

0) 

laying the papers menlloned at fl) 
above. 

(Placed in library. See No. L T-
4371.,187] 

(i) A copy of the Annual Report 
(Hindi and English versions) of the 
Bombay DOCk Labour Board. Bom-
bay for the year 1985-86 along with 
Audited Accounts. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on tJte working of the Bombay 
Dock Labour Board. Bombay, for 
the year 1985-86. 

(4) A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 
[Placed in library. Set'. No. L T-
4372,g7) 

Annual Reports and Reviews on .the 
workine of Banaras Hindu University. for 
1984-85 and Visva-8harati. Santiniketan for 
1915-16 and statements (or delay in layine 

thew papers etc. 

THE MINISTER OF STATE IN THF 
DEPARTMENTS OF EDUCATIO!' 
AND CUt TURE IN THE MINISTRY Of 
HUMAN RESOURCE DEVElOPMF~T 
(SHRIMATI J( RISHNA SAHI) . I beg to 
lay on the TabJe-

(I) (i) A copy of the Annual Report 
(Hindi and English versions) of the 
Banaras Hindu Univhsity. for the 
year I 984-8S. 

(ii) A copy of the Review (Hindi and 
English versiom) by the Govern-
ment on the working of the Banaras 
Hindu University for the year 1984-
85. 

(2) A Statement (Hindi and Fnglish \cr-
sions) showing reasons for delay in 
laying the papers mentioned at (I) 
above. 
(PB:ed in iInIy. Sa No. L T -4313/87) 
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0) 

(4) 

«(l ) 

(7) 

(i) A copy of the Annual Report 
(Hindi and English versions) of the 
Visva-Bharati. Santiniketan. for the 
year 1985-86. 

(ii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the Visva-
Bharati. Santiniketan. for the year 
1985-86. 

A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (3) 
above. 

[Placed in library. See No. L T-
4374/87] 

A copy of the Annual Account<; 
(Hindi and English versions) of the 
North Eastern Hill University. Shll-
long. for the year 1984-85 together 
with Audit Report {hereon 

A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (5) 
above. 

[Placed In libra!") S('e No I T-
4375 87J 

(i) A copy of the Annual Report 
(Hindi and English versions) of the 
Aligarh Muslim University, Aligarh. 
for the year 1982-83. 

[Placed in lihra~. See No I T-
4376 87J 

(ii) A copy of the Annual Report 
(Hmdi and English versions) of the 
Aligarh Muslim University. Aligarh. 
for the year 1983-84. 

[Placed in library. See No. L T-
4377/87] 

(iii) A copy of the Annual Report 
(Hindi and English versions) of the 
Aligarh Muslim University, Aligarh. 
for the year 1984-85. 

(R) 

(9) 

(10) 

( II) 

[Placed in library. See No. LT-
4378/87) 

(iv) A copy of the Review (Hindi 
and English ver<;ions) by the 
Government on the working of the 
Aligarh Muslim University, Aligarh, 
for the years 1982-83. 1983-84 and 
r984-85. 

A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (7) 
above. 

[Placed in lihrary See No. L T-
4376 to 4378 87] 

A copy of the Annual Accounts 
(Hindi and English versions) of the 
Jawaharlal Nehru University. New 
Delhi. for the year )985-86 together 
with Audit Report thereon. 

A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (9) 
above. 

[Placed In library. See No. L T-
4.379/87J 

A copy of the Annual Accounts 
(Hindi and English versions) of the 
Indian Institute of Technology. 
Bombay. for the year )985-86 
together with Audit Report thereon. 
under sub-section (4) of section 23 of 
the Institutes of Technology. Act. 
1961. 
[Placed in hhrary See No I T-
4350'R7] 

( '2) (i) A copy of the Annual Report 
(Hindi and English venions) of the 
National Book Trust. India. New 
Delhi for the year 1985-86. 

(ii) A copy of the Annual Accounts 
(Hindi and English versions) of the 
National Book Trust. India. New 
Delhi for the year I98S-86 together 
with Audit Report thereon. 
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( 14) 

(iii) A copy of the Review (Hindi and 
English versions) by the Govern-
ment on the working of the National • 
Book Trust, India. New Delhi, for 
the year 1985-86. 

A statement (Hindi and English ver-
sions) showing reasons for delay in 
laying the papers mentioned at (J 2) 
a')o\e. 

[Placed in library. See No. L T-
4381/87) 

(i) A copy of the Annual Report 
(Hindi and English versions) of the 
National Council of Educational 
Research and Training, New Delhi. 
for the year 1985-86. 

(ii) A statement (Hindi and English 
versions) regarding Review by the 
Government on the working of the 
National Council of Educational 
Research and Training, New Delhi, 
for the year 1985-86. 

(iii) A copy of the Annual Accounts 
(H indi and English versions) of the 
National Council of Educational 
Research and Training, New Delhi. 
for the year 1985-86 together with 
Audit Report thereon. 

(iv) A statement (Hindi and English 
versions) regarding Review by the 
Government on t he Audited 
Accounts of the National Council of 
Educational Research and Training 
New Delhi, for the year J985-86. 

Two statements (Hindi and English 
versions) showing reasons for delay 
in laying the papers mentioned at 
(14) above. 

[Placed in library. Sf'" No I T-
4382/87) 

Notification under Prvention of Food 
Adulteradon Ad J'54 Annual Report and 
Review on the working of Visbwa)atan 
Yocashram, New Delhi for lnO-8J, J98J-82 
and 1 '81-13 and statement for delay in lay-

Ing these papers etc. etc. 

THE MINISl ER OF STATE 11" TH E 
MINISTRY OF HEALTH AND FAMILY 
WELFARE (Kl1MARI SARO) KHA-
PARDE): I beg to lay on the table· 

(I) 

(2) 

(4) 

A copy of the Prevention of Food 
Adulteration (Sixth Amendments) 
Rules, 1986 (Hindi and English 
versions) published in ~otification 
No. G.S.R. 1928 (E) 10 Galette of 
India dated the 27th ~o\"ember. 
1986 under <;ub-section en of sec-
tion 2~ of the Prevention of Food· 
Adulteration Act, 1954. [Placed in 
Library. See No. LT -4383/87) 

(i) A copy of the Annual Report 
(Hindi and Engli<;h versions) of the 
Vishwayatan Yogashram. "ew 
Delhi, for the years 19RO-81. 1981-
82 and 1982-83 along with Audited 
Accounts. 

(ii) A copy of the Review Hindi and 
English \ersions) by the 
Government on the working of the 
Vishwayatan Yogashram. New 
Delhi. for the years 1980-81, 1981-
82 and 1982-83. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers mentl-
oned at (2) above. [Placed in 
Library. See No. L T -4384/87). 

(i) A copy of the Annual Report 
(Hindi and English \'ersions) of the 
Regional Cancer Centre. Tn\'an-
drum, for the year 1985-86 along 
with Audited Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by the 
Gl)Vernment on the working of the 
Regional Cancer Centre, Tri\"an-
drum, for the year 1985-8(,. 
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(5) 

(6) 

(7) 

(8) 

(9) 

A statement (Hindi and English 
wrsions) showing reasons for 
delay in laying the papers menti-
oned at (4) above. [Placed in 
Library. St't' No. L T -4385 '87) 

(i) A copy of the Annual Report 
(Hindi and English versions) ofthe 
National Institute of Mental 
Health and Neuro Sciences. Ban-
galore, for the year 1985-86. 

(ii) A copy of the Review (Hindi 
and English vel"$ions) by the 
Government on the working of the 
National Institute of Mental 
Health and Neuro Sciences. BaD-
galore, for the year 1985-86. 

A statement (Hindi and English 
versions) showing reasons for 
delay in laying the papers menti-
oned at (6) above. [Placed in 
Library. see No. L T- 4386/87). 

A copy of the Audited Accounts 
(Hindi and English versions) of Dr. 
B. Borooah Cancer Institute, 
Guwahati. for the year 1985-86. 
[Placed in Library. St"t' No: L T-
4387/87]. 

A statement (Hindi and English 
versions) explaining the rea'ions 
for not laying the Annual Report 
of Dr. B. Borooah Cancer In .. ti-
tute, Guwahati. for the year 1985-
86 within the stipulated period of 
nine months after the close of the 
Accountins Year. [Placed in 
Library. St't' No. LT -4388 '87}. 

(10) A statement (Hindi and English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
Regional Centre for Cancer 
Research and Treatment Society 
Cuttack. for the year 1985-86 
within the stipulated period of nine 
months after (he close of the 
Accounting Year. [Placed in 
Library. s" No I T-43R9/87]. 

Sta'a.nls sbowfnC the actlolt tUm by 
GOl'el'lUllftlt on various ....... 1IIftS. prOlll-
lies ad undertaldnp liven by tile Mlnla-
ten durin, tIIr various snlIIons or E1Ch'" 

Lok Sab_ 

THE MINISTER OF· STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA 
DIICSHm= I beg to lay on the Table the 
following statements (Hindi and English 
versions) showing the action taken by the 
Government on various assurances, 
promises and undertakings given by the 
Ministers during the various sessions of 
Eighth Lot Sa~ha :-

(I) 

(2) 

(3) 

(4) 

(5) 

(6) 

Statement No. XV-Second 
Session, 1985. [Placed in Library. 
&, No. L T -4390/87). 

Statement No. XI-Fourth Session. 
1985. (Placed in Library. See No. 
LT -4391/87]. 

Statement No. VIII-Fifth Sesiion. 
1986 [Placed in Library. See No. 
LT -4392/87]. 

Statement No. V -Sixth Session, 
1986. [Placed in Library. Set' No. 
L T -4393/87]. 

Statement No. III-Seventh Se,-
sion.I986. [Placed in Library. Sn 
No. L T -4394/87]. 

Statement No. II-Eighth Session. 
1987. [Placed in Library. Sn> No. 
LT -4395/87). 

12.M .... 

COMMITTEE ON SUBORDINATE 
LEGISLATION 

(Eng/ish) 

FIfteenth Report 

SHRI VAKKOM PURUSHOTHA-
MAN (Alleppey) : Sir. 1 beg to present the 
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Fifteenth Report (Hindi and English ver-
sions) of the Committee on Subordinate 
Legislation. 

SHRI SOMNATHCHAITERJEE(BoJ-
r pur): Sir. I have given notice ofa Resolution 

for extending the terms of reference of 
Thakkar-Natarajan Commission.... This 
should be discussed. 

MR. SPEAKER: No question. Nothing 
doing. 

SHRI SOMNATH CHATTERJEE 
This is a very important matter. 

MR. SPEAKER: I cannot do it now. 
cannot help you. 

(Interruptions) 

MR. SPEAKER: I have heard it. I have 
over-ruled it. There is no point in that 

SHRI SOMNATH CHATTERJEE: Sir. 
it is a very important matter. 

(Interruptions) 

SHRI SAIFUDDIN CHOWDHAR Y 
(K.alwa) : What have you decided? 

( Interruptions) 

MR. SPEAKER : It is under m) 
consideration. 

(interrupriom) 

MR. SPEAKER: The House knows when 
I decide. 

(Interruprion.'f) 

[Trans/at ion J 

SHRI MANVENDRA SINGH 
(Mathura) : Toilets have been constructed at 
the Samadhi of Shri Lal Bahadur Shastri. 
According to a Press report. the cond ilion of 

•• Not recorded. 

his Samadhi is miserable. 

(Interruptions) 

MR. SPEAKER: You please give in writ-
ing to me. Nothing will come out in this 
manner. 

(Interruptions) 

[English] 

SHRI SAIFUDDIN CHOWDHARY 
What has happened? 

MR. SPEAKER: Nothing. I am perfectly 
aU right. 

SHRJ SAIFLJDDIN CHOWDHARY: 
Please listen to me. 

MR. SPEAKER There IS nothing to 
listen. 

(Interruptions) 

MR. SPEAKER: It might be coming. I 
have already told you Mr. Saifuddin. When 
you lose your balance like that. that is the 
trouble. 

(Interruptions) 

MR. SPEAKER: J have not allowed this 
gentleman. 

(Interruptions) .. 

MR. SPEAKER' Mr. Saifuddin C'ho\\d-
hary. many times I have explained it YOll 

always do like that. That is the worst part of 
it. 

(Interruptions) 

MR. SPEAKER' Mr chowdhary this is 
not pmper. Mr. Chowdhary. I have said I am 
considering very seriously to allow that 
discussion. 

(/ntt'rruptions ) 

MR. SPEAKER: It is all right. 

SHRI SAIFUDDIN CHOWDHARY 
What is all right'! 
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MR. SPEAKER: What I have said is all 
right. 

(Intl'rrup' ions) 

MR. SPFAKER : All right. you please 
\\ithdrav. from the House. You try to be 
funny all the time. Why Gann't you behave 
properly" 

SHRI SAIFUDDIN CHOWDHARY: I 
always behave with you properly. Sir 

MR. SPEAKER: I have told you that 
have given my fullest consideration and I am 
considering it very sympathetically that thl" 
discussion takes place 

SHRI SAIFllDDIN CHOWDHARY 
Thank you. Sir 

MR. SPEAKER: Instead of thanking me 
you are unnecessaril) doing like this. I did 
not expect it from you. 

SHRI S. JAIPAL RFDDY (Mahbuh-
nagar) : You are kind enough to allo\\ a 
discussion on the subject. 

MR. SPEAKER: What subject? 

SHRI S. JAIPAL REDDY: The suhject 
under Artic.1e 78 of the Constitution. 

MR. SPEAKER: Again he is raking up 
the same thing. No Nothing allowed. 

(Intl'rrupt ions) 

12.09 hrs. 

MA TIERS UNDER RULE 377 

[ Tran.r;/ation] 

ei) Need to improve the salary structure or 
teachers and otlln' staff o( Sainik 
Schools and also open Sainik CoIlec-
in tbe country 

PROF. NIRMALA KUMARISHAKTA-
~ WAT (Chlttorgarh): Mr. SPeaker: Sir. thert 

are 18 Sainik Schools in the country who 
produce the future citizens of the country a .. 
armed sentinals of the country. 

But Sir. the plight of the Sainik Schools i .. 
very deplorable. The scales of pay of their 
teachers and other administrative staff are 
neither at par with those of the Central 
Schools nor with those of the State teacher .. 
Their condition is miserable due to low 
scales of pay. Tbere is also no provision for 
old age pension to the teachers and staffwho 
retire after rendering a long period of "en ice 

Talented and able students belonging to 
the families of rural background come and 
receive education in these Sainik Schools 
But the expenditure. which is being incurred 
per student is so less that the school children 
do not get adequate balanced diet 

After receiving education in these school~. 
some of these students join the Navy. Army 
and Air Force, but most of the students. who 
are not selected. join general colleges. Thi ... 
results in a waste of labour which is put in 
building them. 

Hence I would like to demand from the 
Government that: 

(I) Good teachers should be inducted 
into Sainik Schools. the scales of pay 
of the teachers and staff should be at 
par with those of the Central 
Schools. A provision for pension or 
provident fund should alsQ be made. 

(2) The expenditure being incurred per 
student should be increased. 

(3) Apart from these Sainik SchooJs. 
there should be 4 Sainik Colleges 
where the future jawans could be 
given higher education. These stu-
dents can be inducted into the 
8.S.F., C.R.P.F. and Border roads 
Organisation as a second line of 
defence. 

Therefore, the hon. Minister of Defence 
may kindly look into it. 
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(ii) Steps needed to provide drink..., 
"ater III Puma dimict of BIIaar 

SHRIMATI MADHUREE SINGH 
(Purnea) : Mr. Speaker, Sir, I am speaking 
under Rule 377. ,The first and foremost 
necessity of the country is to provide drink-
ing water to the people and my Government 
is also doing that. It is, however, regretted 
that drinkil1:: water is not being made availa-
ble in a proper way. I want to refer to the 
situation prevailing in my area, Purnea. 
During these years I have been visiting vil-
lages and I have seen the miserable condition 
of the people with my own eyes. I have been 
writing to the Government of Bihar time and 
again but nothing is being done. though the 
water is available at a depth of 24' to 30' in 
our area. What a miserable life the people. 
specially Harijans are leading. nobody can 
imagine without seeing it. 

I request the Central Government to find 
out from the state Government whether 
there is any paucity of funds and if it is so. the 
same may please be made good so that drink-
ing water is provided to the people and their 
difficulty is removed. 

(English) 

(iii) Need to provide financial assistance 
to T ..... I Nadu (or completine 
Kodwaudly.ru Reservoir Scheme 
Ia TlruDelnli district 

SHRI R. DHANUSKODI ATHITHAN 
(Tiruchendur): Sir, tbedistricts in the south-
ern pan of Tamil Nadu. panicularly Tirunel-
veti district. have been gripped with severe 
drought leadin, to acute short&,e of drink-
ing water. Any chance of water availability 
in this area for irription purpose would only 
be a day-dream. 

Sir. in my Constituency near Valliyur. 
Kodumudiyaru Reservoir Scheme was sanc-
tioned in 1976 and necessary construction 
work had already been taken in hand for the 
above reservoir. An expenditure to the 
extent of Rs. 10 lakhs had already been 
incurred for this reservoir scheme. But later, 
the said reservoir work could not be con-

tinue4 for the reason that the Forest Protec-
tion Act of 1980 enforced by the .Central 
Government came in the way of completiftl 
the above work. However, it was later clari-
fied that such works sanctioned and taken up 
in hand before 1980 do not attract this Act of 
1980. I have also addressed to the Chief Min-
ister of Tamil Nadu requesting him for the 
early completion of this work treating it as 
ongoing subject. 

12.11 hn. 

[MR. DEPUTY SPEAKER in the Chair) 

Since the people, panicularly belonam, to 
the poor and weaker sections and landless 
farmers. in the area have been undergoing a 
lot of sufferings due to severe drought situa-
tion consecutively for three years now, the 
Kodumudiyaru Reservoir Scheme assumes 
greater importance and its immediate com-
pletion will mean an oasis for the people of 
that area. 

I would, therefore, request the Union 
Government kindly arrange to issue urgently 
necessary clarification to the State Govern-
ment and also help in releasing financial 
assistance for the above reservoir scheme. 

{ Tra'lslationJ 

(iv) Demand for an ordanc~ factory In caD-
tonment area or Datia dhtrict In Mad-
hya Pradesh 

SHRI KRISHNA SINGH (Bhind) : Mr. 
Deputy Speaker, Sir, I want to draw the 
attention of the Minister of Defence to a 
matter of urgent public imponancc under 
Rule 377. 

There was an Army reaiment known as 
"Govind Infantry" during tbe period of ex-
rulers in district-Datia of Madhya Pra-
desh. After the achievement of 
Independence, this regiment became a .,an 
and parcel of the Indian Army .nd the entire 
cantonment area of the regiment in the dis-
trict came under the Ministry of Defence. 

Since there is no industry there, I am, 
therefore, to request the Government to let 
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[Shri Krishna Singh] 
up some industry there. There will be no 
difficulty for the Department of Defence 
Production to set up an industry in that can-
tonment area which is already under their 
control and hence there win be no problem 
of acquiring land Keeping in view that it is a 
backward and no industry area and also the 
unemployment prevailing in the area, I 
would like to request the hon. Minister of 
Defence that for the development of this 
area, a defence based industry may please be 
set up there without delay to enable the peo-
ple to have equal opportunities of progress 
and to see that regional imbalance is ended. 
This site is situated on the main line of the 
Central Railway. 

(v) Need to take necessary steps to pro-
tect ferro-manganese factories in the 
country 

SHRI KESHAORAO PARDHI (Bhan-
dala) : Mr. Deputy Speaker, Sir, our Iron 
and Steel Factories had been procuring fer-
romanganese from the Ferro-manganese 
Factories for the last 25 years. A few years 
back the Government of I ndia took over the 
M.E.L Factory which was lying closed. 
Even after its taking over about 20 per cent 
ferro-manganese used to be supplied by the 
M.E.L and the remaining 80 per cent by 
other factorie!>. But now almost aU the ferro-
manganese is being supplied by the M.E.L. 
since the last year and the remaining facto-
ries are facing closure as a result thereof. The 
factory of the M.E.L. which was lying 
closed, has been re-started but due to it the 
remaining ferro-manganese factories have 
come to a state of closure. This will render 
thousands of labourers jobless. How far it is 
justified to protect one factory at the cost of 6 
factories. Out of these 6 factories, 2 factories 
belong to my constituency. Memoranda to 
this effect have been forwarded to all and one 
personally handed over to the hon. Minister 
of Steel and Mines on behalf of the All India 
Manganese Producers' Association. 

It is my submission to the Central Govern-
ment that suitable action may be taken in 
this regard 10 that those factories which are 

running properly under good conditions, are 
not closed and the unemployment problem 
of workers does not arise. 

(vi) Need to take necessary steps to 
prevent exploitation of migrant 
workers from Orissa engaged in 
construction activities in "arious 
States 

·SHRI ANAND' CHAR AN DAS 
(Jaipur) . Mr. Deputy-Speaker, Sir, more 
than 500 migrant worker .. belonging to 
Ganjam. Puri. Cuttack, Keonjhar and 
Mayurbhung districts of Orissa have been 
engaged in the construction activities at 
Kadam Kolar dam under construction in 
Assam These workers are being made to 
work for ten hours a day. yet they are not 
being paid minimum wages. Due to lack of 
rest. proper food and other minimum 
facilities they very often fall ill. The employer 
does not give them medicine or any other 
financial help when they fall ill. These 
migrant workers have been lured away by 
some contractors of Pun district in Orissa. 
These workers were promised that they 
would be given lucrative wages and other 
benefits. But ultimately they are even not 
being paid the minimum wages and also they 
are being harassed by the employer The 
poor people of Orissa working ,as migrant 
workers at different con<;truction sites in 
Assam, Meghalaya and some other States 
are faCing the same problem. They are being 
explOIted by the employers as well as the 
contractors. 

As such, I request the Government of 
India to come to the rescue of those migrant 
workers and see that they are paid minimum 
wages. At the same time. I demand action 
against the contractors and employers who 
are exploiting those migrant workers. 

[EnxlishJ 

(vii) Need to withdraw the decision to 
adjust the dues of West Ben.al State 
Electricity Board to NTPC and Coal 
I ndia Ltd. a.ainst Central 
a ... tanu. 

SHRI SOMNATH CHATTERJEE 
(80Ipur) : Sir, it is a matter of serious 

·The speech was originally delivered in Oriya. 
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concern that the Government of India have 
decided to adjust the dues of West Bengal 
State Electricity Board to NTPC and Coal 
India Ltd. against the Central assistance to 
be released to the State of West Bengal from 
May 1987 onwards. This decision is 
unprecedented and will very seriously affect 
the interest of the State. The State Electricity 
Board has already paid substantial sums to 
NTPC and Coal India Ltd. and are taking 
steps to pay the balance amount as soon as 
possible. It is a question of policy and 
principle which is involved, whether the 
Central Government can reduce the 
quantum of Central assistance to any 
particular State in view of the outstandinl 
dues of any statutory Corporation. The 
quantum of C~ntral assistance is determined 
by factors which have got no relevance 
whatsoever to the question of clearing any 
outstanding dues by any State Corporation. 
Neither the Government of India nor the 
State Government should act as a clearing 
agency for settlement of inter-agency and 
inter-corporate dues as it will create serious 
complication. Large sums of money are due 
to the State Government from various 
Central Government Undertakings located 
in West Bengal. It is not desirable that the 
State Government should demand 
additional Central assistance because of the 
said reason and similarly the Central 
Government should not adopt a policy of 
adjusting the dues of the Central 
undertakings against Central assistance. the 
quantum whereof is fixed on certain definite 
criteria. 

I would request the Government to imme-
diately withdraw and rescind the decision to 
deduct amount from the Central assistance 
payable to the Government of West Benpl 
otherwise it may create fresh complications. 

(/nlt>rrupl;ons) 

PROF. MADHU DANDAVATE 
(Rajapur): No MinistertiU now has got up in 
the House and replied to any matter raised 
under Rule 377. 

MR. DEPUTY-SPEAKER : He has 
made the submission. They would send him 
a reply. 

(viii) Steps needed to check the now of 
rorelll' money to retiaious/sodal 
orpniutions in India. 

SHRI AMAR ROYPRADHAN (Cooch 
Behar) : In the interest of India's integrity 
and sovereignty, the foreign inflow particu-
larly. under the heads of Religious and 
Social . activities. should be stoppCd 
immediately. 

In the year 1984. alone, Rs. 253 crore 98 
lakh 92 thousand. six hundred were received 
by 3632 recipients either by institutions or by 
individuals. In that particular year, for which 
the latest data is available. t.h! inflow of for-
eign donatinn is as under: 

Rs. 6.18 crores for economic development 

Rs. 45.07 cra es for education. 

Rs. 48.93 crores for other heads. 

But. the lion's share about 3/5th of the total 
donation. i.e. Rs. 153.81 croreswasforsocial 
reforms and religious purposes. 

In the name of spreading of religions, this 
huge money of about Rs. 153 crores is com-
ina into our country and creating so many 
problems, both internal as well as external. 

So, I draw the attention of the Central 
Government to this matter offoreian inflow 
and request to pass necessary orden so tbat 
the inflow of foreign money, particularly 
under the heads of religious and social aetivi-
ties may be stopped immediately. 
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)2.21 hrs. 

PREVENTION OF CORRUPTION BIll. 
1987 

[Engli.rh] 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL, PUBLIC 
GRIEV ANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFNRS(SHRI P. CHI-
DAMBARAM) : I beg to move that the Bill 
to consolidate and amend the law relating to 
the prevention of corruption and for matters 
connected therewith, be taken into 
consideration. 

Sir, as the hon. House knows we have the 
Prevention of Corruption Act, 1947. Subse-
quently. we made the Criminal Law Amend-
ment Act. 1952. There are several sections of 
the Indian Penal Code which deal with cor-
ruption among public servants. There is an 
old law which remained forgotten for quite 
lOme time. known as the Criminal Law 
Amendment Ordinance, 1944. What we have 
now tried 'to do is to bring before this hon. 
House a Bill to consolidate all these provi-
sions in one enactment, to take note of recent 
pronouncements by the courts and also the 
experience that we have gained in the last 40 
years in working the Prevention of Corrup-
tion Act. 

Sir. as rar as the Central Government is 
concerned. it has three major instruments to 
fi.ht corruption. The first is the Government 
itself. In the former Ministry of Home 
Affairs. now the Ministry of Personnel, it 
has an administrative vigilance division 
which receives complaints and looks into 
them. 

The second is the Central Vigilance Com-
mission, which was set up as an independent 
authority, which receives a large number of 
complaints _pet works throUJ~ Chief Vig-
ilance Offacers in Ministries. Depanmeats 
and Public Sector Undenaltinp.lt also con-
duc:.ts depar1mental enquiries apinst public 
IelV8DtL 

The third instrument. which I would c:all 
the sword-arm of the Government, is the 

Central Bureau of Investigation. Sir. we 
have activated these organisations in the last 
two and a half year. One of the first pro-
nouncements which the Prime Minister 
made. after he assumed office. was that we 
are committed to a clean Government and 
we are committed to intensify the drive 
against corruption. Sir. our experience has 
shown that there are certain practical diffi-
culties in this drive against corruption; diffi-
culties which have a risen as a result of certain 
legal provisions and certain administrative 
constraints. Sir. we have looked into all these 
difficulties and constraints and we have 
come forward with this Bill. 

Sir. the Conference of Officers ofthe CBI 
and the State Anti-Corruption Bureau was 
held in 1985 A Committee was constituted 
with the Additional Director CBI and the 
Directors General of Police and the Direc-
tors of Vi!!ilance of some States to examine 
the prO\ i,ions in the existing anti-corruption 
laws and to make recommendations. This 
Committee submitted a report. 

Another Committee was appointed by the 
Government under the chairmanship of the 
Cabinet Secretary. consisting of Secretary, 
Home Secretary. Law .Secretary and the 
Director of CBI to review the role and func-
tions of the CDI and to suggest measures to 
tone up its working. The Committee headed 
by the Additional Director. CBI. as I said 
earlier, submitted a report and this report 
was also taken into consideration by the 
Committee headed by the Cabinet Secretary. 

We have the reports of the two Commit-
tees. They agreed on a draft comprehensive 
Bill for anti-corruption laws and based on 
this d raft Bill which was recommended by 
these two Committees, we have come for-
ward with this Prevention of Corruption 
Bill. The_ salient features of this Bill are 
explained in the Statement of Objects and 
Reasons. We have also appended notes on 
clauses and these notes elaborate upon the 
important clauses of this Bill. 

May I briefly hiJhlight some of the fea-
tures? Fintly. Sir. we are widening the defi-
nition of the expression "public servant". It 
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wi1l now include office bearers of registered 
cooperative societies which receive or have 
received financial aid from the Centre or the 
State Governments; it will include officials 
and employees of universities and examiners 
appointed by universities or other public 
authorities for conducting examinations; 
and it will also include office bearers or 
employees of educati(\nal. scientific. social. 
cultural and other institutions established. 
funded or aided by the Central or State 
Governments. 

Sir, we have taken this opportunity to 
empower the Central Government to 
appoint special judges. This is an area where 
we have serious administrative constraints. 
Today the pendency of cases is very high. In 
various States. the CBI have 687 cases which 
are pending trial for more than five years and 
2003 cases which are pending trial for one to 
five years. These are figures as on the 30th of 
September 1986. There is reluctance on the 
part of State Governments to appoint or 
earmark more special judges. At the Chief 
Secretaries' Conference, I raised this ques-
tion with the Chief Secretaries. They have 
broadly concurred with our proposal to 
introduce a provision in the Bill to take 
power to appoint special judges. They said 
that I should address the Chief Ministers. I 
have addressed the Chief Ministers. The 
response is encouraging. The only con-
straint, of course, is funds. But we have said 
that wherever we appoint special judges, 
where we ask the States to earmark addi-
tional courts of special judges and special 
magistrates. we will try to at least share the 
expenditure. But this is a matter for discus-
sion with the state Governments. 

So Sir, pro~i~ has been made to enable 
the Central Government also to appoint s~­
cial judges. This is without derogation to the 
power of the State Governments to appoint 
special judges and we continue to hope that it 
is the special judges and spcciaJ magistrates 
appointed by the State Government. who 
will do the bulk of the cases dealing with 
corruption. 

Sir, we have ~ this opportunity to 
amend the Criminall.:aw Amendment Ordi-

nance, 1944 and concurrently make a provi-
sion here in this Bill to enable the special 
judge to exercise aU the powers of a district 
judge under the Cnminal Law Amendment 
Ordinance. 

Sir. the Criminal Law (Amendment) Ordi-
nance, 1944, I believe is a very powerful 
instrument to control corruption. It enables 
us to attach ill-gotten wealth and ill-gotten 
property. It enables us to freeze money, cash, 
property which we seize during searches and 
raids. We think that this power is necessary 
in order to effectively fight corruption. 

As you know, Sir, there are provisions in 
the Indian Penal Code-Sections 161 to 
165(A). When we think of a comprehensive 
consolidating law on corruption. these sec-
tions can be brought into this Bill. Since 
these provisions are being practically re-
produced in this Bill. the only difference 
being that we are enhancing the minimum 
punishment we are taking this opportunity 
to repeal the provisions of the Indian Penal 
Code because corresponding provisions ~re 
being made in this Bill. 

Hon. Members wi)) be glad to know that 
we are fina))y defining the expression 
"known source of income". This has been a 
phrase which has given rise to all kinds of 
litigation. There is an offence today. that a 
person cannot possess assets disproportion-
ate to his -known source of income". 

What are the "known source of income"? 

We have now said that "known source of 
income" would be the income which he 
obtains through IawfuJ and Jega) means and 
which he has disclosed to the appropriate or 
competent authorities, under relevant laws, 
i.e. the Income Tax Act and the Wealth Tax 
Act. Therefore. in respect of the income 
which a person has not disclosed. he cannot 
later on plead that it is lawful income which 
he has obtained or legitimate income which 
he has obtained. 

The question of sanctions for prosecution 
has been a vexed question. Many cases are 
tied down in Courts for a lona number or 
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(Shri P. Chidambaram] 
years because of a challenge,to the sanction 
which was granted on the ground of some 
alleged technical lacuna in the sanction. 
They repeatedly take it up in revision and 
appeal against inter locutory orders. We 
have tightened up those provisions. We have 
said that the sanction orde:- !'lust be chal-
lenged, if at all, at the earliest opportunity. If 
a sanction order is not challenged before the 
trial court at the earliest opportunity. it 
would not be open to the accused to challenge 
the sanction order later in a higher court. 

We have now made a specific pro\'ision 
that the trial of these cases shall be held on a 
day-today basis. To me the o;in!!1e factor 
which ha!> come in the way of our fight 
against corruption is the delay. There is 
simply no purpose in trying to prosecute any 
person over a period of 20 year.. Witnesses 
will die. Witnesses will forget \\ hat had hap-
pened. You cannot marshal the evidence. 
You cannot present a cogent case. Ne\-erthe-
less. the CBl's record in pro .. ecution has been 
very good and I will place some figures during 
the ceurse of the debate. But \\e want thc!>e 
cases to be tried on a day-to-day basi ... It 
does nol matter that few people are acquit-
ted. But what matiers is ihat the !!uilty must 
be punished swiftly. 1 believe in .. wift and 
deterrent punishment. It is only swift and 
deterrent punishment which will clamp 
down corruption in this country. One of the 
measures that we are now proposing is that 
the trial shall be held on a day-to-day bac;is. 
We are also proposing that. excepting in two 
specific situations. the High Courts should 
not interfere against interlocutory orderc;. 
The two specific situations have been spelt 

. out. But. then in no other cases should the 
High Court interfere against an interlocu-
tory order. These broadly are the provisions 
of this Bill. I believe that the whole House 
will extend its support to this Bill. 

1 promise that once this DiU is enacted. the 
fight against corruption will be further inten-
sified. During the course ofthi" debate. I will 
place the figures before the House to show 
what we have achieved in the last year or two 
and I am sure the hon. Members will appre-
date that these figures clearly supr0rt our 

claim that we are carryrn!! on a very intensive 
drive against corruption. 

Sir, t commend this bill for the considera-
tion of the House. 

MR. DEPUTY SPEAKER 
moved: 

Motion 

"That the Bill to consolidate and 
amend the law relating to the preven-
tion of corruption and for matters 
connected therewith. be taken into 
considerat ion ". 

Shri Dinesh Goswami. He is not here. 

Shri Ayyappu Reddy. Are you moving 
your amendments? 

SHRI E. AYY APU REDDY (Kurnool): 
Yes. I beg to move: 

"That the Bill to consolidate and 
amend the law relating to the preven-
lion of corruption and for matters 
connected therewith. be referred to a 
Joint Committee of the Houses con-
sisting of 22 members. J 5 from this 
House. namely: 

(I) Shri P. Chidambaram 
(2) Prof. Madhu Dandavate 
(3) Shri Ama] Datta 
(4) Shri Sharad Oighe 
(S) Shri Ranjitsingh Gaekwad 
(6) Shri Dinesh Goswami 
(7) Shri Indrajit Gupta 
(8) Shri Ja18n Nath rc.aushal 
(9) Shri P.R. Komaramanplam 

(10) Shri Rajmangal Pande 
(J J) Smt. Jayanti Patnaik 
(12) Shri C. Madhav Reddy 
(13) Shri A.K. Sen 
(14) Shri Girdhari La1 Vyas 
(I S) Shri E. Ayyappu Reddy 
and 7 from Rajya Sabha: 

that in order to constitute a sitlinl! of 
the Joint Committee the quorum shall 
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be one-third of the total number of 
member.; of the Joint Committee: 

that the Committee shall rRake a 
report to this House by the 31st July. 
19~7: ' 

that in other respects the Rules of 
Procedure of this House relating to 
Parliamentary Committees shall 
apply willI such variations and modifi-
cations as the Spea\er m~y make: and 

that this House do recommend to 
Rajya Sabha that Rajya Sabha dojoin 
the said Joint Committee and com-
municate to this House the names of7 
members to be appointed by Rajya 
Sabha to the Joint Committee." (12) 

MR. DEPUTY SPFAKfR : Mr. Reddy. 
you may now initiate the discussion. 

SHRI E. AYYAPU REDDY: I be~ to 
be~n the debate. by quotin~ from the Hin-
dustan Times dated the :lrd May 1987. The 
heading given is "'Wedding of a Collector's 
Daughter". It is there in a recent issue. i.e. 
3.5.1987. It says: 

"Forty years after the British left the 
Indian shores. quite a bit of the pomp 
and power that the Raj bestowed on 
its desi~nated officers seems to be still 
staying in tact in some of the les .. deve-
loped parts of the country. Regretta-
ble as this must be. it was most 
tellingly demonstrated at the wedding 
ceremony of the daughter of the Dis-
trict Collector of·· in Madhya Pra-
desh. about a week ago .. ," 

MR. DEPUTY SPEAKER: Mr. Ayyapu 
Reddy. generally you can say it: but if you 
are mentioning ahout a particular Collector. 
even if the news is there in the paper. that 
cannot be anowed. 

SHRI E. AYYAPU REDDY' I am not 
making any allegation against him: and I do 
not know who that gentleman is. I a m merely 

··Not recorded. 

saying how effectively we are able to meet the 
situation. It ill only for that purpose. I do not 
know who that gentleman is. It is 
anonymous. 

MR. DEPUTY SPEAKER: You are tell-
ing about a particular Collector. a particular 
District Collector. 

SHRI E. AYYAPU REDDY: This is 
what has happened. 

MR. DEPUTY SPEAKER: If that is the 
case. then it cannot be allowed. 

SHEI E. AYY APU REDDY: It is only 
for the purpose of drawing the attention as to 
how ... 

(lntt'rrupt;ons) 

SHRI AMAL DATTA (Diamond Har-' 
bour) : The name of the di!;trict... 

MR. DEPUTY SPEAKER: That is what 
I am telling. Name of the district I cannot .... 

SHRI E. A YY APU REDDY: It con-
tinues : 

"This solemn occasion for private 
celebration was turned into something 
of a State event. The district adminis-
tration virtually came to a standstill as 
the staff were deployed to work extra 
time to make the marriage party a 
grand affair. Over twenty thousand 
people were invited to the feast. And 
an estimated Rs. SO Jakhs were col-
lected in cash and kind by way of ~ifts. 
So great was the anxiety of the local 
bigwigs and others to hand in their 
gifts that the ho!;t thoughtfully 
opened a separate cotJnter to receive 
them. And what gifts.! Among these 
were 20 colour TV sets with VCRs and 
IS refri~eratoT!ii .... " 

AN HON MEMBER: It is disgraceful. 
SHRI E A YY APU REDDY : I read 

further: 
...... several room coolers and a host of 
other household luxury items." 
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SHRJ GIRDHARI tAL VYAS (Bhil-
wara) : Is it nol a charge? 

MR. DEPUTY SPEAKER : I have 
already said that the name of the district-
that would not llO on record. 

[Translation] 

SHRI E. A YYAPU REDDY : It has 
appeared in the Press; J do not know. 

[Eng/ish] 

I continue: 

.. A Collector of the British Raj could, 
have hardly produced anything to 
match this extravaganza." 

I am quoting this only for the purpose of 
stating this-the hon. Minister,at the outset, 
said that there were three agencies. Now let 
me complete this : 

" ... And yet, it is shameful that this 
should be happening at a time when 
lots of people in different parts of the 
country and the State, including •• 
have been facing much hardship due 
to the drought situation. 

Nor is this the first time that this has 
happened. In the past few years, cases 
of rna mage ceremonies held on the 
scale of royal weddings hl!Ye been 
reported from Madhya Pradesh. Raj-
asthan and Maharashtra put up by 
people whose ostensible sources of 
income have either been government 
service or holding of a public offices. 

Questions should naturally arise in 
public mind as to the economic means 
of a District Collector as also the servi-
ces that a Collector must be capable of 
rendering so as to make the local'bar-
ons' fall head over heels to record their 
participation wilh expensive girts. 
That the wedding was also attended by 

•• Expan,ed as ordered by the Chair. 

senior ministen. of the Madhya Pra-
desh government is tantamount to 
putting a seal of approval on the 
manner and scale of this jamboree as 
exemplary conduct .... " 

[Trans/arion] 

SHRI lAI PRAKASH AGARWAL 
(Chandni Chowk) : Sir. I am on a point of 
order. What is the aim of reading something 
which is not connected with the Ri1l? Wha-
tever he wants tQ say. either he may place it 
on the Table of the House or have it circu-
lated. Word by word reading results in was-
tage of time. Whatever he had to say. he has 
already said th,.t such and such amount had 
been spent. What is the aim of giving details 
which he is reading? 

SHRI VIRDHI CHANDER JAIN 
(Banner) : It is very necessary. Please do 
read. 

( Interruptions) 

SHRI lAI PRAKASH AGARWAL 
What he is saying.about corruption is true. 

( Interruptions) 

SHRI GIRDHARJ LAL VY AS (Bhil-
wara) : If it is so. we will also bring in the 
name of the Chief Minister of Andhra Pra-
desh. if he indulges in loch a mischief, then .... 

(Interruptions) 

SHRI NAND LAL CHOUDHARY 
(Sagar) : The discussion which is now going 
on is related to my area and so far as I know 
there is a lot of exaggeration in the news-
paper repoill. 

(/nt~rruptio1U) 

[Eng/ish] 

SHRJ E. AYYAPU REDDY: What lam 
anJ(ious to bring to the notice of the hon. 
Minister is this. (Int~rrup';o1U) I am not 
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interested in trying to malign any person. 
(Interruptions) 

MR. DEPUTY SPEA K ER: I had made it 
clear in the beginning itself that the name of 
the district and the name of the Collector will 
not go on record. 

(Interruptions)·· 

MR. DEPUTY SPEAKER: I told clearly 
that the name of the district will not go on 
record. That is all. 

(Interruptions)·· 

[Translation) 

SHRI NARAYAN CHOU BEY (Midna-
pure): Why do you not make him keep 
quite. 

SHRJ JAI PRAKASH AGARWAL: If 
somebody invites someone to attend a mar-
riage. there is no ban on going there. 

( Interruptions) 

SHRI VIRDHI CHANDER JAIN: All 
right. please do read. 

SHRI JAI PRAKASH AGARWAL: It is 
not possible to know from the invitation 
card itself that somebcXty is corrupt or he 
indulges in corruption. 

(Interruptions) 

[Engli.fh) 

AN HON. MEMBER: Because of such 
instances. this Bill has come before the 
house. 

( Intt'rruptions) 

MR. DEPUTY SPEAKER: You only tell 
about the substance of it and need not neces-
sarily read word for word. You can say that 
such and such thing has happened 

•• Not recorded. 

SHRI AMAL DATTA: How can you 
stop him from reading from a newspaper? 
He can quote from a newspaper. 

MR. DEPUTY SPEAKER: Without get-
ting prior permission. he cannot read the 
whole thing. the whole newspaper. He can 
quote certain points from there. 

(Interruptions) 

MR. DEPUTY SPEAKER: The rule is 
that if he waDts to make an allegation, he has 
to get permission from the chairman. That 
you all know. Then what is there? He is 
telling about a specific person. 

(Interruptions) 

MR. DEPUTY SPEAKER: That is not 
the way of doing it. 

(lnterruplions ) 

SHRI E. AYYAPU REDDY Why 
should it be deleted? 

MR. DEPUTY SPEAKER: Now I can-
not allo", it. If you want to bring out any 
point. you can do it. I have no objection. But 
if you want to bring out the name of a pani-
culardistric.t. then I will not allow it. You are 
nor cl1t'"n telling the na me of the Collector but 
going on reading it. How can I al10w it? I 
GH1not e"tahlish this kind of a precedent. 

(Interruptions) 

SHRI AMAL DATTA: You do not even 
allow the opposition to speak. 

( lf1frrrUplions) 

~R. DEPUTY SPEAKER: You are here 
to implement the rules. That is all ( can say 

SHRI AMAL DATTA: You do not want 
any of these matters to be aired in the 
Parliament. 

MR. DEPUTy'SPEAKER: Ifheisgiving 
some subst::mce of it. then nobody is object-
in!! to that. 

( Interruptions) 
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SHR) E. AYYAPU REDDY: Let them 
please understand why I am reading It. 

MR. DEPUTY SPEAKER: You can 
quote from here and there, but you cannot 
read the whole newspaper. I will not allow 
you to do it. 

(Interruptions) 

SHRI E. AYYAPU REDDY : This 
appeared just on last Sunday (3rd May 
1987) in one of our national dailies on the 
top. 

(Interruptions) 

MR. DEPUTY SPEAKER: There are so 
many things which appear in the newspap-
ers. It does not mean that you go on reading 
everything. 

( InTerruptions) 

SHRI P. CHIDAMBARAM You go 
ahead with it and read it quickly. 

(Interruptions) 

SHRI E. A YY APU REDDY: The point 
which ) am trying to submit is this. In his 
opening speech. the hon. MIOIster says that 
they have strengthened investigating agen-
cies. and he spoke about three agencies. 

One of the important questions that has 
Deen considered by the Chairm.n of Public 
Accounts Committees. who have been going 
into the various reports of misuse. mis-
appropriation and wastage of aJublic funds 
and one of the important recommendations 
was that this Act relating to revention of 
corruption and enforcement of accountabil-
ity in the administration must have a self-
contained enactment. a self-contained penal 
law The areas which were found to be very 
weak with regard to corruption were about 
reporting corruption. Who will report cor-

I ruption? The officers concerned will not 
report. Even if a co-officer knows about it. 
he is not likely to report it. Some of these 
things leak out. The ComptroJlcor and Audi-
tor General makes these reports. reporting 

10~ses. Nobody studies all those reports. 
None of these vigilance agencies study all 
those report. They do not initiate any action. 
The present proced ure is somebody must go 
and give a report in writing. Cognizance of 
these offences relating to cOIT.lJption is not 
taken suo motu on the report of the Auditor 
General or on present reports. My only inter-
est is not to speak about this Collector- I do 
not know who he is, I have nothing against 
him or against any officer. When such report 
appears is there anybody to investigate and 
find out whether this is true or not? 

SHRI P CHIDAMBARAM: Action has 
already been taken on that report. 

SHRI ATAUR RAHMAN (Barpeta) : 
Not taken. initiated. 

SHRI P. CHIDAMBARAM : Action is 
being initiated on that report. 

SHRI ATAUR RAHMAN 
better. 

That is 

SHRI AMAL DATTA: You report to us 
when action has been taken. 

SHRI GIRDHARI LAL VY AS : What 
a bout the rule 1 

r Trans/at 10ft} 

SHRI NARAYAN CHOUBEY (Midna-
pore) . Why are you showing the rule? There 
is much more in the rule. 

[Eng/ish) 

AN HON. MEMBER 
Member. 

He is a rule 

SHRI E. A YY APU REDDY: I may also 
be pardoned if I quote from Gunnar Mydral. 
what he has written in M Asian Drama on 
Corruption its Causes and Effects". espe-
cially in South Asian countries. Of course, 
we may try to check his observations with . 
some sort of prejudice. But what he had 
written more than a decade ago appears to be 
very much relevant. He throws light on the 
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subject. I quote; this is what he has wntten: 
"The signifinance of corruption in 
Asia is highlighted by the fact that 
wherever a political regime has 
crumbled a major and often a decisive 
cause has'been the prevalence of mis-
conduct among politicians and 
administrators and the resulting 
spread of unlawful practices among 
businessmen and the general public. 
The problem is of vital concern to the 
Governments of South Asia. because 
the habitual practice of bribery and 
dishonesty paves the way for an 
authoritarian regime. which justifies 
itself by the disclosure o( corruption 
and the punitive actions it takes 
against the offenders. Elimination of 
corruption has regularly been advan-
ced as a main justification for military 
take-overs. 

Yet corruption is almost taboo as a 
research topic. It is rarely mentioned 
in scholarly discussions of Govern-
ment and planning. 

Embarrassing questions are avoided by 
ignoring the problems of attitudes and insti-
tutions. South Asian social scientists are par-
ticularly inclined to take this easy road. 
w hdhu they Me comaYativcs or f1IIIIi&:aIL 
When this bias is challenged. it is rational-
ized by certain sweeping assertions that there 
is corruption in all countries; that corruption 
is natural in South Asian countries because 
of deeply ingrained institutions and attitudes 
carried over from colonial times; that cor-
ruption is needed to oil the intricate 
machinery ...... 

Then. Sir . he goes on saying. how these 
problems are attempted to be tackled by 
passing laws. by saying administrative 
reforms. etc. and ultimately nothing comes 
out of it. I do not want to quote in extenso. I 
will quote one more para. 

MIn the parliamentary and official stu-
dies of corruption. panicu)arly those 
in India, there has been a general 
silence on the role played by Western 
business interest ~ompetinl for 

markets in S'outh Asia. Western busi-
ness people, naturally. never di5euss 
this publicly. But in private conser:va-
tions with us, many have, frankly . 
admitted !hat they have had to bribe 
high officials and politicians to con-
clude their business deals. Just as 
often, they have had to bribe officials, 
both high and low. to keep their enter-
prises going without too many obsta-
cles. These bribes. they say, constitl'* 
.a considerable part of their total 0"," 
ating -expenses in South Asia~ .. " 

Sir. the discretiOllBlY powers which were given 
to the Officers over private business and a 
number of controls and regulations to breed 
corruption. which of course was the subject 
matter of the investigation by the Santha-
nam Committee. The main point is. Sir. are 
we trying to combat this evil of corruption 
and with what respect ., Now. the Hon. Min-
ister was pleased to say that he wiJ) give the 
figures. We have also gone into this aspect. 
We have submitted a report to the Prime 
Minister on 27th Feb. 1987 as to 'Accounta-
bility in Administration'. There we have 
extracted the figures supplied by the Home 
Department itself. In the year 1983. the 
number cases registered was 1074. No. of 
cases decided by courts was 290 and No. of 
ClSC$.COIIYidaL .... 137. lniK year 1984. the 
No. of cases. i edw.tUlS7. No. of caf."'-. 
decided by courts was J08 and No. of cases 
convicted was 162. In the year 1985. the No. 
of cases registered was 1082. No. of cases 
decided by coum was 303 and No. of cases 
convicted was 176. Therefore. in no year. the 
No. of convicted officials exceeded 176. 
What is the machinery we have got and what 
IS t he cost of the machinery" Is it commensu-
rate with the result produced by these peOple? 

Now. what are the cbaqes this Bill is try-
ing to bring about? Sir. I may submit that 
this Bill has merely compiled the various 
provisions of the Indian Penal Code which 
were prevalent and the Pre\leDtion of Cor-
ruption Act and the Ordinance put together 
which. as I could see, there is no doubt an 
enlargement of the dermition of • ·public 
servant'. I do not see wlat is the rationale 
behind this enlaraement of the public ser-
vant. You were anxious to enla.-.e your ~ 
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diction. While the investipting agencies and 
the prosecuting agencies were not even able 
to meet the fringe of the problem with regard 
to the corruption that was prevalent among 
the public scrvants as defined previously 
under Section 21 of the Indian Penal Code. 
where was the necessity for you to expand it? 
Are you able to say that on account of this 
non-expansion. on account of the original 
definition which was prevailing previously. 
the agencies were prevented or were not able 
get at the roots of corruption. It is not your 
case at all. Now in the expanded definition 
you have included elected Presidents of 
cooperative societies. If I am not wrong, in 
this definition you have included also elected 
M LAs and M Ps within the definition of pub-
lic servant. You have not stated that elected 
MPs as well as MLAs also come within the 
meaning of this Bill. Is it your intention to 
include MLAs and MPs within the sphere of 
this Bi))? Please make it clear because by 
reading the definition one gets the impres-
sion that if he is merely discharging his pub-
lic duties whether he is appointed by a 
government or not, he will be deemed to be a 
public servant. The definition is very sweep-
ing: 

.. Any person who holds an office by 
virtue of which he is authorised or 
required to perform any public duty." 

Explanation I says: 

"Persons falling under any of the 
above sub-clauses are public servants, 
whether appointed by the Govern-
ment or not." 

There is another parallel enactment in 
almost all the States Lok Ayukata Act and 
LoJc Pal Bill where elected representatives 
come within that. 

You ha ve also stated that under this provi-
sion previous sanction is necessary for prose-
cuting these persons, from the persons who 
are entitled to remove them. In the case of 
elected Presidents of cooperative societies as 
well as eJected MPs and MLAs who is the 
person who is competent to remove them? In 
the case of cooperative societies, it is the 

general body which can pass a no~onfidence 
motion. If you are going to say that you 
cannot prosecute them without obtaining 
the permission of the general body, then it 
becomes infructuous. Similarly. in the case 
of M Ps as well as M LAs, who is the person 
who IS competent to remove them? There-
fore, while expanding the definition of a 
public servant. enough thought has not been 
bestowed on the other provisions of the BiU. 

You have, no doubt, increased the senten-
ces But by merely enhancing the sentence or 
by merely making the sentence more severe, 
no pu rpose is served. What is necessary is the 
question of reporting. Who will report ?The 
major anxiety that had been expressed by the 
Chairmen of the State PACs in their Confer-
ence wa'l that no cognisance is taken of the 
reported losses by any particular CJgency. 
Without that, taking stringent action by var-
IOUS authorities against unidentifted and uni-
dentifiable set of officials is resulting in 
chasing a crooked shadow in a never ending 
circle, if not a cry in the wilderness. 

The two areas which are weak are with 
regard to reporting. No individual citizen 
will come and give report because he knows 
the implications of giving a report. Most 
often than not, he wiIJ render himself to be 
attacked by the persons against whom he 
reports. Moreover, in the government level 
and in the department level, what is calJed, 
departmental patriotism prevails. Therefore. 
any official coming here and finding irregu-
larities. notices it and merely puts it under 
the carpet and makes his exit from it So, the 
difficulty is about reporting the offences 
relating to corruption. 

As regards the registering of cases and 
investigation, there are number of cases 
where investigation has been going on for 
years together and the usual excuses which 
are put forward by the investigating agencies 
are that all the documents are not available, 
that all the concerned mes have not been 
examined. that the concerned offICials are 
not making these documents and filesavaila-
ble, their inability to go into the intricacies of 
audit and all that. Therefore, what we 
require is specific statutory provisions with 
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regard to the methodology of reporting. We 
also require specific statutory provisions 
with regard to the methodology ofinvestip-
tidn. Inve~tigation is now entrusted to some 
of out agencies which are not expert in audit-
ing. They cannot detect these white-coUared 
cnmmal ottences. These are two arenas 
which are totaJly weak and the BiU docs not 
have anything to say or docs not cover these 
two arenas at all. They have merely covered 
all the things-extended the definition of a 
public servant and increased the penal action 
that can be taken-but nothing has been 
done to bring them out in clear contrast. 
What I have been stressing is that under the 
Ordinance of 1944, the Government is 
entitled to take out applications before the 
District Judge for attachment of properties 
of corrupt officials. May I know frDm the 
hon. Minister how many cases, how many 
applications have been taken out under the 
Ordinance during the last decade? That 
Ordinance has been on the Statute Book for 
the last 43 years .... (/fl1erruptions) 

SHRI P CHIDAMBARAM: I tell YOII, 
for the last one and a half year. 

SWRI E. A YY APU REDDY: Yes. For 
the last ten years or at least for the last one 
and a half yea I: that enactment has been there 
but is snoring on the Statute Book. It is not 
being made use of. Merely passing a law will 
not serve the purpose. There are very many 
issues .... (Interruptions). True. I am not try-

'ing to defend any State Government or I am 
not trying to find fault with the Union 
Government. What I am trying to say is we 
do require a comprehensive legislation. It is a 
very complicate4 issue. It is a very difficult 
issue beea use we have got v~rious agencies to 
go into all these things. As a matter of fact, 
one of our national weeklies published a 
guesstimate recently that about Rs. 20.000 
crores of the Union Government is going 
down the drain. tbat is. practically one rupee 
out of every three rupees is being misused, 
misappropriated. or is rendered ineffective. 
or is wasted. That is the guess work. 

Corruption is of two kinds. One is misuse 
and misappropriation of public funds and 

allowing the funds to be misused and misap-
propria ted. and the other thing is enrichment 
for doing. what is called. lawful things. that 
is, the squeezement. Of course, there are var-
ious other issues also connected with it. Myr-
dal in his book has said. "This requires a 
scientific approach anti a scientific research 
and vis-Q-vis the social factors which are pre-
vailing in a particular country." Therefore. 
what I submit is that this Bill requires a 
thorough examination and I would press my 
amendment that This Bill be referred to a 
Joint Select Committee. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRIMATI SHEILA DIK-
SHIT): Would the Members prefer to carT} 

on? 

MR. DEPUTY SPEAKER 
Members may like to speak. 

Many 

SHRIMATI SHEILA DIKSHIT : If 
there are many Members who would like to 
speak and if you have a long list of Opposi-
tion Members. I do not mind foregoing the 
Lunch Hour. It is up to the House to decide. 

SOME HON .. MEMBERS : Let there be 
Lunch Hour. 

MR. DEPUTY SPEAKER: We know 
adjourn for lunch and win reassemble at 2.05 
p.m. 

13.05 hrs 

The Lok Sohho od;ournedfor lunl'h ti/I./iw 
minutes po.u Fourtt'en of Iht' C/Ol'k. 

Tht' Lok Sohho re-assembled ofter lunl'h ot 
eleven minutes past Fourteen of the Clock. 

(MR. DEPUTY SPEAKER in 1M dtmrJ 

PREVENTION OF CORRUPTION BILL. 
I 987-Conld. 

[Enx/ishJ 

MR. DEPUTY SPEAKER 
Haroobhai Mehta may speak. 

Mr. 
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SHRI HAROOBHAI MEHTA (Ahme-
dabad) : Mr. Deputy-Speaker, Sir, I rise to 
welcome the Bill piloted by my 100d friend, 
Mr. Chidambaram. The Bill 'Was much 
nceded. The Bill seeks to put more tdtth in 
the anti-corruption legislation in force in 
India and it seeks to make trials more 
smooth and investigations Illore effective. I 
have also seen some amendments moved by 
the Opposition. by som~ of the learned 
Opposition Mctnbers. Sir. I am no one to 
criticise the amendments. But 1 am not quite 
happy. On the one hand, Sir. the Opposition 
have been hammering on the point that the 
Government is not serious to combat cor-
ruption. When the Government brings 
before the House a comprehensive Bill to 
consolidate the Jaw on anti-corruption. to 
make it more stringent. to make the trial and 
investigation more effective. the Opposition 
wants to have it referred to the Select Com-
mittee so that the passage of the Bill is ulti-
r;i1ately delayed. That cannot be the motive, 
but the result would be that. It is said that all 
are combatin, corruption. It is only on such 
occasion when you can identify the Govern-
ment's stand different from the Opposition. 

Sir, in Sanskrit it is said : 

Klltll Kri.'ih11a pilea Kri.'ihno /co bht-ga Pit.a 
Kole),o 

Yllsanllealt> samay-Pralo lealea lealea pika 
pika 

You cannot distinguish between the crow and 
tbi Cuckoo because both arc black. But it is 
only at the hepnninl of tbe YlI.fII1It MtUon 
that from tbe IOUnd we can know dlat 
cuckoo is a cuckoo and crow is crow. Sir, it is 
only in this antM:orruption Bill from the 
serious efforts made that you can distinguish 
Government's ltand as a serious, sincere 
move rather tban tbe Opposition stand 
wbiclt is tryinl to put obRaclea by sugatina 
that this Billihould be referred to the Select 
Committee etc. One Opposition Member 
even criticised one of the provisio.. whidt 
empowers the Central Government to 
appoint lpecial judaes. Our JOOd frieDd. Mr. 
Chidambaram made it clear t_t IOmetimes 
the State Gowmments are not ftI')' qaick in 
appointin, lpecial Jud .. or a number of 

Judacs arc not available at the initiative of 
the State Government. The Centnl,ovem-
ment wants to effecti'vely intervene 10 tbat 
for want of lpecial Judacs corruption trials 
arc not delayed or obltructed. Even this is 
criticised. So, Sir, here lies the differences. 
But Government's sincere efforu to clamp 
down corruption in aD fields is very clear 
from the other side which wants to use cor-
ruption only as a means to attack aDd make 
character assassination and malian. Some of 
my lood friends on the other side know tbat 
after all corruption is inherent in a society 
where money is a demi-,od. If lOme extra 
wealth can buy some extra comforts, corru~ 
tion cannot be avoided. In this society. des-
pite the ancient wisdom reflected in the 
tcachin, viz. 

Ten tyakten Bhujitha: Ma Gridha kosYII-
chidadlUlm And despite the tcachinp of 
Lord Mahavir that .. AJNlrigrllh" should be 
our right philosophy. despite that sreed and 
avarice dominate the culture in India. Cor-
ruption is inherent in all societies where 
wealth is demi_,od. Therc(ore, the allcp-
tions of corruption are readily believed and it 
is this phenomenon that was used by Fascists 
in the past to over-throw democratic Govern-
ment or libcral,overnment and brinl their 
Government. Many of my friends in the 
Opposition also know and I have learnt from 
their Literature that it was in Germany in 
19205 and 19305 that corruption in the liberal 
Government .... utilised to malian it and to 
bring Ultimately the Nazi rule headed by 
Hitler. with, of course, neutralistic approach 
adopted by lOme aociaI democrats. This cor-
ruption is a phenomenon common to all 
societies wedded to wealth. But that does not 
absolve the Government from takilll all 
steps nec::eaary to root out corruption, espe-
cially_from public field. Therefore, I conJral-
ulate the Government on brinsinl forward 
this Bill. 

Sir, I would also specially mention the 
ingenious efforts made by the Government 
to define the known source of income. 
Unfonu_tely, courts were not ftI')' unkind 
to,wards the corrupt people and many cor-
rupt people 10 scot free on account of inter-
pretation by courts, with the result that 
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Parliament has to intervene by amending the 
law. 

Another source of obstruction of trials in 
courts was the resort to the High Court with 
interlocutory application asking for stay of 
prosecutions. Sometimes courts readily give 
stay even when it concerns the social .ood. 
Here. it has been a good effort on the part of 
the Government to lay down the parameters 
for the courts about the circumstances in 
which stay or interim relief can be given so 
that normally the trial against corrupt peo-
ple be proceeded without any obstruction or 
delay. But I may point out one thing and in 
that respect I should make the Minister alert. 
You have provided that courts shall not 
grant interim stay except in certain contin-
gencies. But this will not take care of the 
power of the High Court under articles 226 
and 227. This will only affect the statutory 
power of the High courts under the Criminal 
Procedure code. Why should not the 
Government also think in terms of amending 
articles 226 and 227 so that the Constitutio-
nal/ power is not abused in order to help the 
corrupt people or in order to delay the trial 
against any person accused of corruption. 

One more thing that I must point out is 
that efforts have been made to ensure that 
trials go smooth and unobstructed by ensur-
ing that trials c;hould be on day-to-day basis. 
I know. as belonging to the class of lawyers. 
that we the lawyers have been some times 
instrumental In delaying the legal proceed-
ings on many occasions. It isgood. therefore, 
that the Bill provides that Certain grounds 
often raised by lawyers will not be taken into 
consideration in granting adjournments. Let 
the trial be day-to-day ground of inconven-
ience of lawyers ano 'should not tie the hands 
of the court in proceeding further with the 
trial of the case. In the absence of the lawy-
ers, the court can proceed with the trial. Even 
if the accused is not present, the court can 
proceed with the trial. That is the provision 
made here. This is really one oft he very good 
provisions. 

I have submitted that the law makes the 
punishment more stringent. Hither to 
imprisonment was not compulsory, obliga· 

tory. In some cases, even fine wa$ nqt a 
punishment provided undet the Indian Penal 
Code. Now, it has been made obligatory. 
But please see that this provision is properly 
utilised. 

One more thing must be pointed out. some 
higher penalty should have been provided . 
for those who are engaged in the duty of 
vigilance. Sometimes you find that people 
employed in Anti-corruption Bureau or Vi8i-
lance organisation are found to be corrupt 
and prevention of Corruption Act Sir, bas 
to be resorted. 

Anyo kshelre kritom Popom Dhor",. 
kshetre Vinoshyoti Dhormo kshetre kritom 
POPQm VrQj/epo BhQvish.vQti 

When somebody who is entrusted with the 
duty of stamping out corruption himself be-
comes a victim to the temptation of greed 
and avarice and become corrupt. he should 
be dealt with .seriously and severely. There-
fore. a special punishment should be pro-
vided for them. 

The hon. Minister is aware that under the 
Contempt of Court Act. 1971 truth is not a 
defence. Even if somebody makes an appli-
cation to the chief justice that some Particu-
lar judge is corrupt. he will be hauled up for 
corruption. And if he says "I am prepared to 
prove the charge of corruption against the 
judge," even then Contempt of Court Act. 
1971, will not absolve him. That is the _law 
under the contempt of court Act. Why 
should we also not undertake the exercise of 
amending Contempt of Court Act so as to 
provide that truth can be a good defence ? 
Otherwise, lawyers also cannot make allega-
tions of corruption even if they are well-
founded and courts are very serious in 
applying the contempt of court Act. 1971. In 
order to save their image, they are trying to 
discourage allegations of corruption against 
judges. This is one way we can help petition-
ers and innocent citizens in pointing out cor-
ruption among the judiciary also. After all. 
jUdiciary also represents the culture of tbis 
society. Therefore. it is not free of c0rrup-
tion. So many instances are there. I have seen 
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in Gujarat. one Magistrate was recently 
prosecuted under Anti-corruption law. 

While a very good effort has been made to 
enlarge the scope of the definition of public 
servants, to which one of my learned friends 
in the Opposition raised objection unneces-
sarily. Now public service is artificiaHy 
defined in IPC. That was however 'Macau-
lay"s definition. With the adverll of Welfare 
state. public service have also got enlarged 
in its scope. Public utility should be really 
speaking equivalent to public service. Those 
who are not actually in Government service 
or in Public sector, can also exercise enor-
mous powen over public. Take, for exam-
ple. admission to schools or appointment of 
a teacher in a private school. There also bribe 
is taken. Unfortunately, those managing pri-
vate schools were exempted hitherto. Now it 
has been taken care of that public servant/ 
also includes office bearers in schools and 
educational and social institutions which are 
receiving Grants-in-aid. They also exercise 
enormous powers. For admission of a child, 
there is long queue. In my State. people have 
to register their names whem the children are 
still at the conception stage, before birth. In 
that situation. people have to give lot of 
illegal gratification to School Managements 
in order to get admission for their children 
even to KG Standard. I suggest that even 
unaided schools may Please be included. 

Cooperative Societies are included under 
sub-clause 9. Why not public trusts? Public 
trusts also exercise lot of power in Public by 
means of several institutions. They should be 
treated on Par with cooperativ(" societies so 
that our sweep of Prevention of Corruption 
Bill is sufficient to protect the citizens. The 
main source of corruption is not just 
Government service or public sector. Lot of 
corruption goes on in private sector. The 
present IPC and Prevention of Corruption 
law including the Bill which is t0d9y piloted, 
does not deal with corruption in private sec-
tor. Lot of money is taken in Private Sector. 
I read not enumerate before thit learned as-
sembly how corruption takes place in private 
sector. Therefore. we should also think in 
terms of providing some measure, in order to 
stamp out corruption from private sector. 
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Whether it is textile mills. whether it is any 
form of a company or private corporation. 
the Prevention of Act must be extended to all 
of them, corporations which are in the Pri-
"Wate Sector also. Anybody who has a power 
to deal with any private citi7en in whatever 
capacity. whether he is in the company or 
corporation, should be subject to the Anti-
Corruption Law. That is how we can defeat 
corrupt motives. Our Government has tried 
to make the Anti-Corruption measure more 
stringent. One more thing can also be con-
templated. I commend it to lhe House for 
consideration, though I am not moving a 
fonnal amend~ent, that atleast should keep 
the stream of public office clean from cor-
ruption. We should provide some measures 
for that. I think there is provision- for dis-
qualification if somebody is convicted for all 
offence and sentenced to more than two 
yean. But it does not provide like this that 
anybody who has been convicted "under the 
Prevention of Corruption Act should be dis-
qualified from holc1ing any public office, 
atleast an elective-office. in future. There 
should be an amendment moved to the 
Reprosentation of People Act or the Preven-
tion of Corruption Act 10 as to Provide tbat 
no person who is convicted for corruption 
can hold any public office or any elective-
office in future. Representation of Peoples 
Act provides for dealing with economic offen-
ces just not this. The disqualifying sentence is 
more: man two years. If anyone is found 
corrupt under the Prevention of Corruption 
Act, then, care should be taken to ensure 
such officers, persons or public servants who 
are convicted for corruption, under the Prev-
ention of Corruption Act, should not be 
allowed to hold any Public office atleast any 
elective-office perpetually so that the stream 
of public life is cleaned of corruption. This 
Bill is one more effort to effectuate the auu-
rance given to the Parliament and to the 
nation. that the Government is serious to 
stamp out corruptIon from public life. I. 
therefore welcom~ this Bill with a request, of 
course, that the Bill be made 1I)0r:e stringent 
and let the area and h·orozon of the Bill be 
extended to private sector also. 

SHRI AMAL DAlTA (Diamond Har-
bour) : Sir. it is ,not only surprisin~ that this 
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Bill is bein, brought at the end of this Ses-
sion, a stormy Session in which the Govern-
ment has been at the docks on various 
counts. but if I may say so. it is really 
mind boggling. 

SHRJ SAIFUDDJN CHOWDHARY 
Uncounted corruption? 

SHRI AMAl DAlTA : I was surprised, 
astonished and what not, to see that the 
Government is trying to get this Bill through, 
at this time, at the faJ! end of this Session-I 
emphasise this Session. as J said that there 
has never been a session like this before. The 
Government has a lot to answere fir!.t to the 
nation on ·account of corruption itself and 
then they bring up a Bill fop Prevention of 
Corruption Act. But I ask myself' is there 
any deeper scheme or calculation behind this 
and the answer presents itself that just like a 
drowning man catching at a last straw. this 
drowning Government is perhaps catching 
at the straw of this Bill to exonerate itself 
before the nation that: Look! We are hun-
ters of corrupt people and this is our evidence 
thllt we have now got a Bill passed which is 
the Bill of all these Bills for dealing with 
anti-corruption and' detection of corrupt 
people and punishing them. This is a wontl-
erful piece of showmanship which the 
Government is trying to indulge in. When 
the Session will be over, people will be made 
to forget about the Fairfax, about the Sub-
marine Deal, about the Bofors gun deal. th,e 
Swiss accounts and everything and day after 
day, the T.V. will be on. Parliament will not 
be in Session and through the T. V., Govern-
ment will go on saying: "we have brought 
this Prevention of Corruption Act, a fun-
fledged Act and now nobody can be corrupt 
anymore." It is wonderful. 

MR. DEPUTY SPEAKER: In the month 
of July also, there is a Session. 

SHRJ AMAl DAlTA.: It is difficult to 
refurbish the image ofthis Government. The 
image of the Government has. I am afraid, 

•• Expunaed as ordered by the Chair. 

deteriorated beyond all rcpain and it cannot 
be done by means of this Bill ... (lnterru-
ptions) As J said. this is a straw of a Bill, whicb 
is going to be implemented-if at all-by meno( 
straw. men who have got aa:ounts on Swill 
banks cannot possibly prevent ,he other 
people from being corrupt. Long before ... 

PROF. P.J. K URIEN (ldukki) : Are you 
talking of West Bengal? 

SHRI AMAl DATTA: Ask: ,our people in 
West Rengal to say that in the WC8t 8enpl 
Assembly Do not shout here. (Interruptions) 
You should have known by this time what 
you can say in Parliame;t and what you 
cannot. 

long before, in 1964 or 1962, Parliament 
appointed a Committee, the Santhanam 
Committee, which came out with a report 
which was submitted to Parliament and in 
thaL. 

PROF P.J.KURJEN: How much money 
did you spend for election? 

SHRI AMAL DATTA: Sir, please have 
thiS dlstur:bing element removed. (/nterrup-
riom)They want to cut down my time. I 
know their tactics.' Then they will be very 
happy If I speak less, they are very happy. 

PROF P.J. K URIEN : Can you substan-
tiate ? You are making allegations without 
bein~ able to substantiate. (Interruptions) 

SHRI AMAL DATTA: •• 

(Interruptions) 

PROF. P.l. KURtEN: I say, you are 
saying things.without evidence. Can you give 
an~ evidence ?*.. Can you disprove ., 

MR DEPUTY-SPEAKER: This will 
not go on record. 
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(Interruplion:,)·· 

MR. DEPUTY-SPEAKER. Order, 
please. Not.hing will go on record. 

(Interrupt;on!') •• 

MR. DEPUTY-SPEAKER: No chal-
lenges. Order, please. Mr. Kurien, please take 
your seat. 

SHRI P. CHIDAMBARAM : May I 
make this appeal to my hon. friend? They 
have spent several days raising several issues 
which have been answered on the floor of 
Parliament. If he wants to make a reference 
to those issues again. it is his pleasure. But if 
he makes provocative statements, it will pro-
voke people. I will humbly request him to 
confine himself to this Bill and tell me what is 
wrong in the Bill. 

SHRI AMAL DATTA: You should con-
trol your Members. I was not making any 
provocative statement .• am only reciting the 
facts, I am only laying the foundation, givinl 
the background, I am saying what had hap-
pened in the course of this Session. That is 
all. Nothing more. Even that you cannot tol-
erate. You have come to that staJe. 

(Int~rruptions) 

PROF. P.J. KURIEN : You cannot pro-
duce a single proof. Are yo~ not ashamed ? 

~,'\.. 

MR. DEPUTY-SPEAKER: Mr. 
Kurien, it is enough. 

SHRI AMAL DA IT A : We are detec-
tives! You go and find out from the Swiss 
Bank. (Interruptions) 

SHR. HAROOBHA. MEHTA: They are 
ftot detectives. They are not defective but 
invective. 

SHR) AMAL DATTA: Of·course. Par-
liament is meant for that. (Intnruptions) 

This is a Bill which bas been brought after 
a Jong time. In 1947, they had paued the 

•• NOl recorded. 
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Prevention of Corruption Act first. 
Secondly. a big amendment came, I think in 
1964 ; it is given here; that was pursuant to a 
Committee Report. the Santhanam Com-
mittee Report, which was appointed by Shri 
Lal Bahadur Sastri. at that time the Minister 
for Home Affairs. That Committee gave a 
report in which it says-if I may read two or 
three lines from the Committee Report : 

"There is a widespread impression 
that failure of integrity is not uncom-
mon among Ministers and that some 
Ministers who have held office durinl 
the last 16 years have enriched them-
selves illegitimately having obtained 
good jobs for their sons and relations 
through nepotism and have reaped 
other advantaaes inconsistent with 
anv notion of purity in public life." 

Again the general belief is that failure in 
integrity amongst Ministers is as damaginl 
as actual failure. Sir, this was, at that time, a 
wide-spread impression only. This is now a 
wide-spread conviction. More than 20 yean 
have passed since this Report was presented 
to Parliament by Santhanam Committee 
and there is now a wide-spread conviction 
among persons, of an strata of Indian society 
that Ministers are by and laFF corrupt. 
(Interruptions) I am speaking of Ind~n 
Union Not of West Bengal. The relevance of 
putting this in the Committee Report was, 
the Committee said, that it is necessary that 
there must be clean administration at the 
top. If the very top people of administration 
are corrupt there is no possibility of having a 
cleaning up of corruption from the other 
levels of administration. So, that is the rea-
son why this particular opinion has been 
expressed by Santhanam Committee. 

Sir, this is a Bill which perhaps cannot 
come alone by itself. It seaks to set a code of 
conduct only for employees. There must be 
an e~ual ~nd more stripsent code of conduct 
for those who direct the Government 
employees, thier political bosses. For that a 
Bill is now with the Joint Select Committee, 
the Lolc Pal Bill. Now this Bill should have 
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come along with that Lok Pal Bill. And also 
a very frequent reason given ror collecting 
money in exchange of favours to business 
houses or getting kick backs from Defence 
deals and so on is that money is required for 
election. The requirement for election is 
often held out as big reason for collecting 
money. Persons say, I am helpless, electio~s 
are coming. we have to collect money for our 
party. Therefore, it is necessary also to 
amend the Representation of Peoples' Act to 
make it, first of all, realistic and then string-
ent and thirdly, if possible. following exam-
ple of some other democraCies of the world, 
the Government to bear the expenses ofelec-
tion. Then nobody can say that we need 
money for eJection or party purpose. Sir, this 
code of conduct is required for publicmen in 
general for elections in particular and 
Government servants also specifically like 
this one. For aU those who are charged with 
public duty in any sphere oflife. there should 
be scope of legislation. if the Government 
really wants to root out corruption. Just say-
ing. in all the context, that our Prime Minis-
ter wants to root out corruption will not do. 
That is exactl" how the present Minister 
started his introductory speech today. I do 
not know what has been the effect of the 
Prime Minister's effort to clean out corrup-
tion. Some figures were given in this House 
by my preceding speaker from the Opposi-
tion Shri Ayyapu Reddy and these figures 
are pathetic. 17S was the total number con-
victed in anyone year. Even in one minute, 
more than 17S corruptions are taking place. 
In one year 175 corruptions have been con-
victed. This is how the Government has been 
implementing this Bill, this Act. Three Acts 
are going to be repealed to give pJace t(.' this 
one consolidated Act with a widened scope. 
What will the widened scope do ? I want the 
~cope to be widened' ; but I want it to be 
implemented also. How are they going to 
implement this Act ? By the same machinery. 

• the same procedure which they have fol-
lowed for so long? Let them not forget that 
f~ny ,vears have passed since independen~. 
since Pandit Jawaharlal Nehru said that he 
will hang the blackmarketeen from the n-ext 
lamp-post. How many blackmarketeers 
have they hanged? Not a single one! Is there 
any dearth of lamp-posts or is there any 

deart h of blackmarketeers in India? But the 
will has not been there right from 1947. 

The Santhanam Committee Report-I am 
not going outside that-says that the wides-
pread impression is that Ministers have been 
indulging in corruption as early as in 1962 . 
when only fourteen years had gone by since 
independence. Even in 1948-49 some Minis-
ters were prosecuted. Where is the Congress 
ideal gone'! Who was talking about Con-
gress Ideal. about Mahatma Gandhi and all 
that~ Where is it gone~ Immediately after 
independence it seems to have evaporated. if 
not before independence. 

We all know that Mahatma Gandhi was 
very much perturbed by the behaviour of 
Congress Minister even before independ-
ence. We all know it even from his own 
writings and I am sure I have Mr. Rangaji's 
support in that. 

Things have worsened considerably, uni-
maginably since then. The whole policy of 
the nation is now being dictated at the behest 
and for the purpose of making gain for those 
people we don't care for national interest 
who call themselves nationalists. who call 
themselves patriots. who call themselves 
leaders of the nation and who then divert the 
national interests into such channels that I 
don't know whether the nation has got the 
power to defend itself. By buying substand-
ard defence equipment. no nation can do so. 

The Hon. Minister has said that courts are 
very dilatory I will give one example in this 
regard. CBI takes more than four years to 
finish investigation in a case and that is 
under the direct control of the Central 
Government. Why does it do that ~ He has 
made a provision here that the court which 
take .. up the case has to hear it day to day to 
finish the case It is not the court which is 
dilatory. It is the investigating agency which 
is dlalatory. It is the Government which is 
dilatory. It is the Government which does 
not give information. 

Not to speak Oflhis Prevention ofCorrup-
tion Act. Mr. Ayyapu Reddy who was the 
PAC Chairman. quoted about his expe-
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~nee in PAC. I have also got a little expe-
nenee. No queries are replied to in time by 
the responsible Government officers. The 
officers responsible for answering to PAC 
are the Secretaries. They don t care to reply 
to these queries in time. 

There is only a negative aspect in it. There 
should he a positive a~pect also. There 
should be a duty on the head of the depart-
ment to en'iure that corruption does not take 
place: otherwise he will himself be held 
responsible. Otherwise. we can never root 
out corruption. If the head of the department 
leave!. things to his subordinated, leaves 
lacunae. leaves opportunities for - them 
to delay, to harass those who come before 
them : then they wiIJ take advantage. They 
have taken advantage and they are taking 
advantage, everybody knows that. 

It i5. by bringing to book those people who 
are ultimately respon'iible that you can have. 
a semblance of integrity and probity in 
government. Otherwise not. Are they mak-
ing them responsible-those who know 
about things which are against the Govern-
ment. those who know about corrupt and 
malpractices of the Government? Have they 
not got a duty to come forward and disclose? 

Sir, today an ex-Minister is going round 
saying that if he is further pushed to the wall 
then he will expose and all that.' That means 
that Minister has got information with him 
by which he can expose corruption. He is not 
coming forward. 1 would say that a Bill like 
this must make it compulsory for those who 
have got information regarding ~orruption 
of Government officials or Ministers to bring 
forward that information. If he does not do 
so then he will also be punishable. 
(Inlt'rrupt ion.f) 

I am not casting any reflection on any-
body. I am just Jiving this example because J 
found it in the newspapers one or.two days 
before. It is fresh in my mind. I am saying 
that this should be the approach. The 
approach should bestow or entrust a positive 
duty on everybody concerned with public 
affairs or even the general public who have to 
deal with the Government that any act of 
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corruption has to be brought to the notice of 
the appropriate authorities and that must 
not be made difficult by bureaucratic proce-
dures. (/ntt'rruptKJns) 

May be this Bill was being prepared before 
all those matters came up but I would have 
thought it more prudent for the Government 
to bring it not in this Session but in the next 
Session. However, they have done it and I 
have already made some positive sugges-
tions. Even the Minister is nodding his head. 
So I would say that this requires the will to 
implement and that wilt has so far been not 
evident. Now let us hope that the clean Gov-
ernment will make it evident by not only mak-
ing other people clean but also making them-
sevles clean. 

SHRI Y.S. MAHAJAN (Jalgaon): Mr. 
Deputy Speaker, Sir. the Prevention of Cor-
ruption Bill seeks to consolidate and.amend 
the law relating to the prevention of corrup-
tion and for matters connected therwith 
One cannot but welcome this move on the 
part of the Government. In fact. it was 
overdue. Corruption in our society is all per-
vac;ive though it is not difficult to find indi 
viduals and public institutions who are free 
from this dreadful malady. Even such peo-
ple in such a society have to pay (or their 
probity and integrity. 

Corruption is an age-old phenomenon 
and there is hardly any society which has nor 
suffered from it some time or other. It has 
become rampant in India after the attain-
ment (or freedom because of increasing 
opportunities provided by the complexities 
of economic life Secondly. corruption has 
increased because of the ever widening 

sphere of the Government's activities and 
authority. Thirdly, there is increasing temp-
tation to acquire wealt h by misuse of power 
and fourthly there is tremendous growth of 
population which has sharpened the struggle 
for existence. There are millions of educated 
people who are unemployed and even to get 
a humble job of a primary teacher they have 
to pay Rs. 5000/- to Rs. 10000/- There are 
banks where to get a clerical job people 
have paid Rs. 10000/- Hundreds of people 
have paid like that. So the struggle for 
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existence has become so acute that people are 
prepared to bribe thdse who have the power 
to select candidates. 

Sir. increasing incidence of this malady 
prompted the Government to appoint 9 
Committee to inquire into these matters. The 
Santhanam Committee has suggested some 
remedies. It had given its impressions to 
which the hon. Members of the Opposition 
have referred 

The committee has reported the existence of 
widespread corruption. 

Sir, political corruption is pervasive in 
character. It assumes multiplicity of forms 
which is astonishing. It is a syndrome and 
covers not only simple cases of bribery but 
also extends to misuse of political power for 
private gain, such as. nepotism, misappro-
priation, illegal appropriation of public 
resources and patronage which is often the 
basis of the formation of political groups 
dominated by individual politicians 

Sir. this Bill is a determtned attempt to deal 
with this hoary' and apparently insoluble 
problem. It has three salient features which 
recommend it for acceptance. First of all, it 
widens the scope of the definition of 'public 
servant' to cover not only servants who are 
employed by the Central. State or Local 
Government authorities but also others. 
such as. employees of the public sector enter-
prises. then office-bearers of cooperative 
societies and vice-<:hancellors. professors 
and lecturers in educational institutions. Sir. 
everybody knows that losses iq public sector 
undertakings are partly due to the corrup-
tion and misappropriation on the part of 
some of the officials who are in key posi-
tions. It we could deal with this corruption, 
then it would facilitate the solution of other 
types of corruption in these institutions. As 
for cooperatives. Sir. in spite of their high 
ideali<;m. more often thannot. they are the 
grazing ground for chairmen and other 
members of the board of directors. Unfortu-
ftBtely. much of their popularity with the 
politicians and leaders is due to the possibil-
ity they open out for corruption in this field. 

As one who has been associated with edu-
cation, I particularly welcome the widening 
of the definition of 'public .~rvants' to 
include vice-chancellors, professors and lec-
turers in the universities and colleges receiv-
ing financial aid from government institutions 
and also persons who are office bearers or 
employees of educational, scientific. cultural 
or any other institutions which receive or 
have received public hclp. 

Sir, running private coach;ng classes for 
students by teachers, who. as a result, neglect 
their duty' in the institution to which they 
belong. and are tempted to allow students to 
resort to malpractice" in the examinations. 
has become a common phenomenon. Sir. if 
this corruption continues in the educational 
field then in spite of heavy expenditure 
which the exchequer bear.. the educational 
reform will "oon become like a cry in tM 
wilderness. 

Sir. the Santhanam Committee has 
reported that it isa matter of supreme impor-
ta nee that a university should adopt stand-
ards of integrity which will become an 
integral element of the intellectual and psy-
chological outfit of every graduate. It is a 
matter of regret that in some universities. 
conditions are far from satisfactory for the 
admission of students. recruitment ofprofes-
sors and lecturers and the general manage-
ment of university funds. I wonder. Sir. what 
that Committee would say about the present 
conditions. 

A salient feature of this Bill is that it clari-
fies the definition of offences and penalties. 
The different clauses prescribe a minimum 
p~ishment of six months for various offen-
ces and one year in the case of criminal mis-
conduct. In the case of criminal misconduct 
and habitual offences. the punishment is of 
one year. It also imposes a fine but not as an 
alternative punishment. While imposing a 
fine, the Bill says. the value of the property 
which has been obtained by the accused, 
should also be taken into consideration. This 
is a very important provision. if properly 
acted upon. It was there in the 1947 lesisla-
tion also. but has not been followed. The 
corrupt people are known to say that they 
would prefer to be in jail for a few months if 
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that would keep their lakhs of rupees safe 
from the Government's clutches. The punish-
ment should. therefore. consist of both 
imprisonment and fine. 

Another feature of the Bill is that the 
offences under the Act shall be tried by a 
special judge and the judge. as far as practica-
ble. shall hold the trial on a day to day basis. 
This is a provision of vital importance. 
It is usually the delay in prosecuting the cul-
prits· which results in the denial of justice. 

The lon!!er the time taken for trial. the 
greater the scope and opportunity oftamper-
ing with evidence. Besides, from the point of 
view of the aggrieved person. justice delayed 
is justice denied. It is this crucial importance 
of procedure which made Sir Henry Maine 
say that justice is secreted in the intricacies of 
procedure. 

Before I wind up, I would like to mention 
that in one district a judge was accused of 
corruption. The Bar Association passed a 
resolution saying that the judge was corrupt. 
They reported the matter to the High Court 
and refrained from attending the court, the 
Judge. For two months the strike went on. 
but the High Court took no notice of it. I 
believe there is something wrong with our 
procedure and machinery for taking cogni-
zance of such offences. 

Sir, this Bill is a determined attempt to 
deal with corruption in public life. 

SHRI AMAL DATTA: Where do you 
find that attempt? 

SHRf Y.S. MAHAJAN: You are not 
charitable, nor have you patience. 

This Bill is an attempt on the part of the 
Government to stem the tide of corruption 
from public life and is likely to bear fruit 
provided there is a determination to enforce 
the Act ruthlessly without any fear or favour 
and provided further that we all strive to the 
best of our ability to create a social climate of 
honesty, probity and integrity, a climate in 
which a corrupt person would be looked 
upon with disapprobation and contempt by 
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members of the society. John Stuart Mill 
said that a drunkard person should be 
looked upon with contempt and disdain by 
the society, similarly a corrupt person should 
be looked upon by society in this manner. 
Unless we create such an atmosphere. I am 
afraid. mere legislation will not rooting out 
corruption. 

SHRf THAMPAN THOMAS (Mav~li­
kara): Mr Deputy-Speaker. Sir. I have heard 
the criticism that the opposition wants this 
Bill to be forestall~d. I would like to say on 
my own behalf and on behalf of our party 
that we wiJI support the Government in any 
attempt to prevent corruption. But unfortu-
nately, this Bill is not intended for that pur-
pose, and it is going only to tOtlch the 
periphery of the problem. 

We are in a situation today where the 
Government has lost its credibility. The rul-
ers of this country have proved to the coun-
try that they are above law. In that case how 
are the people going to believe them? Unless 
we remove that impression and create credi-
bility among the people, people ar~ not going 
to see anything new in it. Such a legislation 
was there in 1947; the Criminal Procedure 
Code was there in 1944. the Indian Penal 
Code was there much earlier. In th~ present 
legislation. some of t~e provisions have been 
consolidated and some further expansion is 
given here and there. That is not enough. 

J5.80hrs. 

As a whole. Sir. the belief is that 
if somebody wants to get his job done he has 
to do some extra payment. This is the epxe-
rienct of the commonman in this country. In 
every walk of life something extra has to be 
paid in addition to the regular payment in 
order to get a thing done. The question is 
that who are to control these political bosses. 
There is no rule. no Jaw. no method to check 
them. There is a saying in our language. 
"CHANGALAKKU BRANTHV PfTI-
CHAL." It means that the chain which is 
supposed to tie the mad people is itself mad. 
So. what can be done. The same is the ques-
tion here. 
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IS.8' houn. 

L'SHRIMATI BASAVARAJESWARI in 
the choir] 

PROF. P.l. KURIEN: Have some 
introspection. 

SHRI THAMPAN THOMAS: You 
should have some introspection yourself 
because we have been asking so many ques-
tions for the last week but you have not given 
a single straight forward answer. (Inter-
ruptions). 

Now,let us take the case of judges. Sir, the 
belief is that if any client wants any judge-
ment in his favour he has to do something 
unlawful. The reason is that the very basis of 
appointment of judges is motivated. 

PROF. P.J. KURIEN: Sir, the reason is 
that there are some advocates who collect 
money saying that they have to bribe the 
judges. 

SHRI THAMPAN THOMAS: Thank 
you for supplementing my argument. You 
are claiming that through this Bill you are 
giving wider definition of a public servant. 
That is the onl}' thing which is done in the 
present Bill. Neither the advocates, nor the 
private concern., for those areas where the 
corruption ic; taking place ~.tre covered in 
this Bill. It is because political bosses are 
their servants. The party offices who collect 
money for their private purposes, the agents, 
MLAs or MPs who go around and collect 
money and so on and so forth, they are not 
covered in this Bill. So, if we really want to ' 
do something effective all these people will 
have to be brought under the purview of this 
Bill otherwise they cannot be brought under 
to book. 

For example. let us take educalional 
institutions. For appointments in the schools 
run by religious institutions, they collect 
money in the name of deposits, donations, 
building funds. etc. Even if you want to 
admit your child in a school. you have to pay 
aU these things. This is the centre of corrup-

tion. How are you going to check all this 
corruption1 

In the offices, clerks. etc. also indulge in all 
these practices. All such practices cannot be 
checked unless an overall comprehensive 
approach is adopted. 

I want the Minister to make it clear that 
which are the areas in which this Bill is pro-
posed to be included? Whether it will include > 

the MPs, MLAs, private factories. etc.1 The 
private funds come through the private com-
panies, banks and other institutions. It is not 
clear whether those private companies which 
take loans from public institutions will come 
under this definition or not. It will be good if 
such a wider definition is given to the rele-
vant clause in this Bill so that all these provi-
sions are made applicable to them too. 

Secondly. I would like to mention one or 
two points with regard to the investigating 
process. How is the investigating process 
done1 How many cases are attempted to be 
investigated on an average1 The hon. 
member who preceded me said that only 
about 175 cases can be prosecuted in a year. 
If that is the case. how could an investigating 
body take cognizance of so many instances 
of corruption ~ Ho" can they do it') If a 
news item about some corruption is pub-
lished in a newspaper. is an officer compe-
tent to initiate action on that basis? Nothing 
in this regard is mentioned in this Bill. All 
that is stated in the Bill is that there is a 
machinery to investigate and the charging 
officer should not be below the rank of a 
DOSP. I want to know the whole procedure 
as to how it is done. What about the FIR1 
Who is to complain and in what manner one 
can conduct the whole thing? If you really 
want this problem of corruption to be 
tackled. without an effective mechanism 
how are you going to do it? 

Another thing mentioned in this Bill is 
that if a person lives beyond his means of 
income, the officer has got jurisdiction to 
investigate and go into such questions Suo 
motu. But no powers arc given. If an-investi-
gation is to be conducted apinst • penon 
who is living a very affluent and luxurious 
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life and if he is livin, beyond his means, this 
suspicion itself is enough reason to pursue 
the invcstiption. Ifthere is a suspicion that a 
person is indulging in corruption, the onus of 
proof should be on the accused, as is the case 
in Customs and other similar laws. There-
fore, a person who is living beyond his means 
should prove that his income is coming 
through proper lines. Otherwise he is guilty. 
Is this Bill having such an approach in this 
matter? If the Government are really serious, 
my submission is that the approach in these 
matters should be on the lines of Customs 
Act or other similar Acts where the onus 
rests with the accused to prove his innocence. 
If this provision is not incorporated here, we 
all know as to what will happen. If a person 
recei"es one lakh rupees and is caught red-
handed, even then he gets acquitted because 
the responsibility is that of the investigating 
officer to prove that the money came as a 
bribe. Unless he is able to prove it, the 
.ccused cannot be cO{lvicted. So, my submis-
lion is that the approach here should be 
different and the onus of proving his inn~ 
ocnee should rest with the accused and not 
the investigating officer. I do not know 
whether it is possible to have such an 
approach ... 

SHRI SOMNATH RATH: The presump-
tion is against the person ... 

SHRI P. CHIDAMBARAM: It is there 
already. I will explain when I reply. 

SHRI THAMPAN THOMAS: I am sub-
mitting all this only to combat corruption 
effectively. Therefore. on the whole, I have 
to submit that... 

SHRI P. CHIDAMBARAM: Do not 
oppose the Bill. 

SHRI THAMPAN THOMAS: We are 
not opposing it. We only feel that it is a mere 
rewording of the previous Bill. This is insuf-
ficient and madequate to tackle corruption. 
Moreover it is not going to create any confi-
dence in the mind of the people that you are 
really doing something effective. It is creat-
ing more complications and it is rather dilut-
ing the provisions. 
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PROF. P.J. KURIEN: Why do you sup-
port it then? 

PROF. MADHUDANDAVATE: Adilu-
ted Bill is better than flone . 

[ Translation] 

SHRI K.N. SINGH (Hapur): I rise to 
support and welcome this Bilt. I had 
expected that the people from opposition. 
especially our marxist brethren will bring 
forward some scientific approach about this 
Bill in the House which will let the country 
know the root of corruption. It is, however. 
regretted that they have not done so and it 
appears that they are concentrating on the 
Fairfax. It is the Private Sector where black 
money is generated and corruption is 
indulged in. Our friends have not tried to 
highlight it. They should have supported this 
Bill and given a serious thought to the mea-
sures by which corruption could be elimi-
nated. They should have adopted a cons-
tructive approach and not indulged in any 
sort of _propaganda on this occasion. 

I welcome this Bill and I know how cor-
ruption is indulged in and how the corrupt 
officer acts against a social worker. He adops 
all measures to get the latter killed rond to 
indulge in his character assassination. I want 
to bring to your notice one thing. I represent 
Ghaziabad which is very close to Delhi. The 
Private and Public I nstitutions functioning 
in Delhi openly take 30 to 40 thousand 
rupees and make recruitment. But we do not 
take note of it and all the institutions are 
working as usual. And the people of the 
entire Private Sector are working through-
out the country. Efforts are made there to 
conven blackmoney into white money. I 
want that there must be a provision in this 
Bill to check them from doing so. Not only 
this. we have also seen that during school 
examination days so many teachers are 
stabbed and humiliat~d. There are fixed 
rates for copying in the examination. 
Rs. 5.000/ - for copying on the sprot and 
Rs. 20,000 /- (or copying at home and Rs. 
15.000/- for bringing more students for cop-
ying. We tried to stop this practice and we 
have succeeded in stopping it in some parts 
but it is still going on in some other parts. I 
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tlHnk, we should do somethi"l to stop this 
practice effectively. If such boys wiIJ come 
out from our schools. you can very well 
imagine the fate of our country. It is a very 
dangerous thing for the country. 

DR. DATI A SAMANT: It is more than 
the annual salary of an MP. 

SH~I K.N. SINGH: One more point 
which I would like to brin~ to the notice of 
Shri Chidambaram is that we whole-
heartedly want to remove corruption As 
also pointed out by Shri Mahajan. justice 
delayed is justice denied. In August 1986. I 
sent a case of corruption to Shri Chidamba-
ram alongwith a proper chargesheet but till 
1987. the concerned officer was still there. 
The local MLA has been exposing that 
officer even before 1983. Now when he has 
been transferred, he is not handin~ over his 
charge. When he got his transfer leiter day 
before yesterday, he is trying to tamper with 
the files and distribute land. Therefore. I 
want to say that this delay can cause much 
damage. Such things have been going on 
there since 1983. I started my agitation 
against him in 1986. Nine months' period is 
too long during which much can be done. In 
nine months' period we can produce a new 
human being but have not been able to check 
corruption. therefore I doubt that the people 
wh_o are holding the charge do justice to the 
people. 

I want to give another instance which will 
be sufficient to prove my point. You know 
that the land in Delhi is becoming very 
costly. In Ghaziabad city which is situated at 
the outskirt of Delhi. the incharge officer 
had privately negotiated and sold some land 
to five construction companies at a rate of 
Rs. 7.SO per square metre. We objected to it 
and asked for auction of that land. In auc-
tion that land was sold at a rate of Rs. 10.000 
to 12,000 per yard. You can imagine what a 
terrible conspiracy it was. We also observed 
that whenever any person or the press tried 
to raise a voic!' against him, he served them 
to silent them. 

SHR f NARAY AN (,HOU~EY (Midna-
pore)' What service he rendered! 

SHRI K.N. SINGH: You can yourself 
understand it. There is another newspaper 
which always speaks spitefully against us 
and finds corruption everywhere but tIIat 
newspaper has. been continuously support-
ina that officer from very begihning. Till now 
it bas not written anything against this 
offICer and instead of It. It says that the 
transfer of that officer is not right. Ail papers 
ar-e oppos.it\g that officer but it is the only 
paper in India which has been openly sup-
porting him from the very beginning. 

One more ca~e I would like to bring to 
your notice. The Chairman and M.D ofthe 
Vegetable Oi'·Corporatlon. a public Under-
taking. who is a mere graduate was charged 
with a heinous crime involving moral turpi-
tude when he was in K~npur. A.F.I.R. was 
lodged against him but no case was instituted 
against him for eight months Despite these 
allegations against him. it is now heard that 
extension is being granted to him. I would 
like to know as to how and why such an 
officer is holding that post. His name was at 
serial No.2 in the penal of Bureau of Public 
Enterprises. Instead of appointing the tech-
nocrat who was at serial No.1. he· was 
appointed. I would like to know that on 
whose recommendation and why he was 
appointed? The first person in the penal is a 
good man but instead of appointing him. a 
simple graduate has been appointed and now 
there is bunglin~ of crores of rupees in the 
Corporation. 

While supporting the BiB. I would like to 
say to Shri Chidambaram that this DiU will 
no doubt generate a force. But it becomes 
effective only when much time is not taken in 
deciding such cases. With these words I sup-
port the BiU. 

[Eng/ish] 

SHRf SRIBALLAV PANIGRAHI 
(Deogarh): Madam Chairperson. f rise 
to support to the Prevention of Corruption 
Bill, 1987. There are many welcome features 
in this Bill, brought forward by Mr. Cbidam-
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rShri Sriballav Pani~ahi] 
haram, the hon. Minister of State in the 
Ministry of Home AfTairs. 

Madam, this is not the first time that we 
are having such a BiU here. There was the 
Prevention of Corruption Act, 1947 which 
had been amended jn the 'sixties in the light 
of the recommendations of the Sanathanam 
Committee which had gone into the episode 
of corruption in India in detail and theteafter 
also there had been some amendment and as 
the hon. Minister in his initial remarks 
observed, the law was lacking in many ways 
and out of their experience they are going to 
have a comprehensive law with provisions of 
different Acts or laws prevailing hitherto. 

He has also explained the salient featuPes of 
this Bill and I quite agree that it has got to be 
swift and deterrent punisinnent which could 
create an impact in this field of corruption. 
to fight out corruption. 

And apin. I am. not going into the differ-
ent features. They are quite welcome with 
provision of timely punishment. and punish-
ment has also been enhanced. Not only pun-
ishment has been enhanced, the sources of 
income which is very important are included. 
Because, it is always this disproportionate 
income that has ti be located. Oear CUl 
definition in respect of source is thus very 
important. 

Also. no matter whether sanction is there 
or not the cases will proceed as usual. So, 
there are several good features. Another 
good and significant feature is about the att-
achment of the property and iH got wealth 
etc. 

I do not know why there should be any 
objection to ibe appointment of special 
judp by the Centre, when it hal been apeed 
to in a Conference of Chief Secretal'ieaof the 
States and naturally wbeDthe Centre i. will-
inlly cominl forward also to .hare tbe 
expenditure incurred bec:wue of this Act. to 
some extent, I thoulht that there should be 
Dothinl to object. 

So. all lood features are beinl provided in 
one piece of )eg;'Jation that we are ,o;n, to 

have and to intensify our fight or cruaade 
against corruption. Why should there be two 
opinions about it, I do not understand. 

I wonder, and just f{'r the sake of opposi-
tion some hon. Members from the other side 
are opposing. I have nothing to say except 
this. Taking advantage of or seizing this 
opportunity they have gone beyond the 
scope of the Bill. They have broulht in many 
extraneous considerations and they have 
tried to attack the party in power is their 
usual way. 

In our country, Madam, there is a serious 
disease of contradictions. What is the disease 
of contradictions'? Whenever we talk of 
things like corruption, we start speakinl. We 
forget about ourselves. We forget our own 
party. I think it is time enough for all of us to 
have self-introspection. I do not like to name 
and dispoil the good atmosphere. 

Which this Bill should be passed. Madam, 
is it not a fact that Mr. Lal Bahadur Sastri'. 
name has been taken? In fact, it is he who 
announced the appointment of the Santha-
nam Commitee. When Mr. Lal Bahadur Sas-
tri was the Prime Minister of India. he 
caused a CBI enquiry into the conduct of 
some top po!itical people at that time and 
those people who were indicted and foqnd 
guilt)'. had to quite the Congress. Have they 
not heen invited by some other political par-
ties') Are they not occupying top positions in 
other political parties today'? Why they are 
for{!ettlOg an these. Madam, while speakina, 
I am quite conscious. This is a very very 
seriou, problem. Corruption is a national 
disea .. e In as much as, if it is continued and 
not contained to a reasonable and remarka-
ble extent. it will pose a threat to the demo-
cracy itself in this country. In India, we are 
proud to say that our democracy is the larl-
est democracy of the world and all around 
us. democracy has dwindled. democracy has 
failed and only in India. this li~ht is buminl 
and quite ablaze. By sayinl this, I do not like 
to undermine the seriousness of this disease. 
Of course this is not a local phenomenon. 
This is a Ilobal phenomenon and also it is 
not of recent oriain. It is an ale old and dates 
back to the medieval period and much before 
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that. Here. I would like to quote Kautilya. a 
legendary, a diplomat and an economist of 
India for all times. Corruption among the 
public servants in India has a long history. In 
his "Arthasast!ua', Kautilya lists some thirty 
ways in which the public exchequer is 
defrauded by dishonest officials. Kautilya 
says: "Just as it is difficult to test the poi-
soned honey at the tip of the tongue, it is 
impossible for a Government servant not to 
eat up a bit of the King's revenue". He goes 
on to point out further that'" Just as it is 
difficult to say whether a fish is drinking or 
not drinking the water, it is difficult 10 find 
out whether a Government official is taking 
bribes or not .... H9w difficult this work is. As 
I told you, this is a global phenomenon and it 
exists in different countries. in different sys-
tems of administration political systems. Of 
course, a question of degree is there. In 
developing countries, the reasons are known 
to all of us. There are many reasons. We are 
just developing. Population is increasinl at a 
fantastic rate. Opportunities are not com-
mensurate to the arowth of our population. 
Somebody earlier said. who does not have 
lust for wealth. Those who are rich and who 
have enough wealth parting a bit of it. they 
could purchase and comforts which is not 
due to them and sacrificinJ the interests of 
othen. I suUest. it should be a joint respon-
sibility of all political partics. Why is this 
difference? Naturally. Madam. whatever Bill 
Mr. Chidambaram might be placin. ~ 
with an sincerity and with an seriousness, 
who is Joinl to implement it. 

The hands of Central Government are 
quite limited in it. He named three 

~agencies-CBI. some agency ill Home 
Department and Vigilance Commission. But 
by and large. we all belong to the States. 
Naturally. our masses have to deal with dif-
ferent State Government agencies and 
organisations. They go to Tehsil office. 
Revenue Inspector's office. Registration 
office. schools. colleges. hospitals. e\c. I may 
tell you how serious the menace of corrup-
tion is. The old age pension is given to 
whom? To the poorest of the poor in the 
country. who do not have anybody to fan 
baok upon for their livelihood. Even in 
re~ct of such persons in order to aive an 

age certificate. the doctors. in many places, 
do not oblige them without any considera-
tion. Even the relatives of those who are 
working in Registration office. do not do 
anything without payment. Earlier teachers 
as a community were known for their 
honesty. simplicity and sincerity. But today 
in the educational arena what is happening 
with regard to examinations? Is it not a ract 
that results of the examinations are being 
purchased at many places? I have my own 
experience. When I was editing a newspaper 
at my native place. I came across such an in-
cident. A Principal of a training collese, who 
was a member of the Syndicate and also a 
Dean of Education. was found writing down 
with his own hand at his residence the answer 
paper of one candidate. Naturally what was 
the price? Against consideration of a heavy 
amount I boldly wrote about it. He threa-
tened me by sending batches of students. 
Ultimately he had to go to jail 

Same is the position in other places. You 
take police. Hardly a complaint is registered 
in a Police ~tation without payment. It may 
be a CPM State or Telup Desam State or 
AIADMK state. In different offICeS of the 
state Governments, files in many cases, do 
not move unlels there is some consideration.. 
unless the palm of the conecrned persoDI is 
peued suffICiently. This is the state of 
affain. This is a national diKase. We have to 
fiSbt it out jointly not only in administration 
side but Or,l political side also. 

Somebody said that in democracy it is the 
political morality that should be quite hip. 
We have to make self-introspection whether 
we have been able to maintain morality of 
political Hfe very high. If not. we have to 10 
for it. We love democracy. We like it to 
flourish This is the largest democracy. We 
want it to be the best democracy in the world. 
How can we do it unless we get rid ofcorrup-
tion? Naturally in such cases somethinl 
more has to be done. As I said. our Govern-
ment headed by Shri Rajiv Gandhi is. in 
clear terms. committed to clean public life, 
clean administration. clean ,ovemment. 
Whatever might be the allegations brouSht 
by the opposition recently-Shri Ama) 
Datta referred to it-I do not undentand 
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(Shri Sriballav Panigrahi) 
with what they will be satisf'lCd. Public. by 
and large, is satisfied. A Commission con-
sisting of two Supreme Court judges bas 
been appointed to go into the Fairfax mat-
ter. About the Bofors issue, the Swedish 
Under Secretary who was incharge of for-
eign trade has come out with a statement and 
thereby the Prime Minister's statement has 
been fuHy supported. 

An inquiry has been ordered by the Swe-
dish Government and so. commissions are 
working 01\ it. But, again and apin why they 
are referring to this issue of corruption, etc. 
It is just to confuse the people for their petty 
political gains. But, at the same time, we 
have to match our efforts with the speed, the 
rate at which corruption is expanding, is 
increasing, is mounting up. Of course, this 
Bill itself reflects the sincerety and serious-
ness on the part of the Central Government 
but, at the same time, we have to further 
intensify, our efforts, match our efforts. As I 
have told you, our efforts are far short of the 
requirements. So, we have to further inten-
sify them. It is time for all of us to jointly 
think how we can match it. how we can fight 
this out. For that, the State Gowrnments 
have a major role to play. This is something 
where we should cut across the party line, 
party affiliations. 

There has been a reference to elections and 
black money _ Naturally, these two things are 
very vitally linked with corruption and we 
are in the process of having some election 
refonns. etc. There is no denying the fact that 
we have to make it simple. We have to see 
how the ejections can be made less expen-
sive. To make it Jessexpensives, the expend i-
ture. to a great and reasonable extent, should 
be borne by the State itself so that the politi-
cal people will not have to go for collections 
from different people or agencies. etc. because 
they also expect something in return from 
the political parties. It is a dangerous trend 
that the dignity, the respect that the political 
parties were commanding ten years before or 
twenty years before, is diminishing and we 
have to view it as a common concern, irres-
pective of the political parties. It is also a 
threat to our democracy that the respect, the 
reputation. the command of the social 
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workers. of the political parties is sou. 
down. is dwindling in ,the eyes ofthe people. 
How to improve it is to be seen. It is not a 
question of this party or, tbat party. There 
cannot be any partisan attitude. We have to 
unearth, we have to fight out the black 
money. With this huJC black money, there is 
a parallel economy going on and this paraDel 
economy is naturally breeding corruption. 
With these words, I would like to support the 
Bill wholeheartedly. This is a clear~in evi-
dence of sincerety on the pan of the Central 
Government to brin, cleanliness in our pub-
lic life, in our administration. in our bureau-
cracy. but. at the same time, this corruption 
which is mounting up in different sectors-
trade, commerce. politics, administration, 
public sector, private sector, everything-is 
a serious matter and. therefore, I would urge 
upon the Opposition also that since the very 
future of our democracy is involved, naturally 
ment. Different political parties are running 
the governments in different States. Nobody 
can boast that everything is going on well in 
their State administration and State politics. 
With these words. J suppon this BiIJ and J 
would reque~t the Minister also to come for-
ward with more vi!!orous efforts to fight out 
this national disea<;e of corruption. 

SH_RI ATAllR RAHMAN (Barpcta) : 
Madam Chairperson. the Bill on anti-
corruption is indeed a compilation of var-
ious Acts. They are by themselves, more or 
less. the same except for certain changes 
which have been rightly brought about by 
the Home Ministry. All existing were 
straight-jacketed and stiff-necked provi-
sions. It was indeed very difficult for any 
anti-corruption officer to work on them or 
solve various problems. Mr. Chidambaram 
would have left imprints of his imaginative 
approach and would have lined through the 
pages of this new Bill. If he had brought in a 
few more aspects to make the proposed anti-
corruption Act more comprehensive. There 
were a lot of innovations possible. But that 
has not been done and I don' know for what 
reason. Therefore, I thought that this Bill, as 
it is, would be a lopsided one and I would 
again say he could have brou.ht in, as for 
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example. the que .. tion of Omhudsman I ok 
ayukl in the same sweep. 

SHRI P CHIDAMBARAM : There is 
another BiB, that , ... Lokpal Bill. 

SHRI ATAUR REHMAN· That is very 
good. Lokpal and Ombudsman could have 
been brought into this. The only there will be 
more hands, more teeth in a drive against 
anti-<:orruption. As it is it will remain with 
the Government and we have seen how the 
anti-<:orruption Act has been managed dur-
ing the last 40 years. For all big corruptions, 
either there should have been a difference 
between the management oT the anti-
corruption cases under Lokpal and ordinary 
cases. All said and done there has been an 
unholy haste in bringing about this particu-
lar Bill. 

SHRI P. CHIDAMABARAM It has 
been there for two years now. 

SHRI ATAUR REHMAN· But we have 
got this Bill just two months ago and it 
should have really gone to the Select Com-
mittee for more debate on it. That would 
have been better. Corruption is an old sin. If 
we can roll back the wheels of time back-
wards. we would go to the original sin com-
mitted by Adam and Eve-the forbidden 
tree and the origin of corruption was there. 
Through the ages. as my friend from Orissa 
has said. corruption was mentioned in Arth 
Shastra of Kautilycl, Agnipurana and A5h-
tadwaiyayan of Panini. Well, leave them 
aside and even in the recent history there was 
corruption in the time of Jehangir, even 
Shahjehan committed the greatest corrup-
tion by building the Taj Maha1 for the sake 
of commemorating his love fOT his wife 
Mumtaz Mahal That sort of corruption was 
there even at that time. 

SHRI N. VENKATA RATNAM (Teh-
nali) : Taj Mahal is the monument of 
corruption? 

SHRI ATAUR REHMAN: Yes. Again 
our friend, Shri Ayyapu Reddy, has said 
about ancient wedding in Madhya Pradesh. 

It is a very sad commentary on the part of the 
State Government and the Deputy Commis-
sioner. They could have avoided this mar-
riage extravaganza. I am glad to know that 
an enquiry has already been initiated by the 
Home Minister. 

Now. corruption has been institutiona-
lised in the country in so various forms. Cor-
ruption in high plaCCSllnd corruption in not 
high places is there. Corruption in high pla-
ces would come in the guise of political cor-
ruption. social corruption, administration 
corruption. Industrial corruption and mid-
dlemen's corruption. 

The other not so high places corruptions 
are, of course, the delay factor-the delay in 
putting off connected papers by various 
officers and Office Assistants. That is the 
beginning of corruption. ~nother form is the 
percentage system existing in various depart-
ments of our Government. Of course, PWD 
is very well known to all of us. I win come to 
that later. Then. the connivance on the part 
of the supervising officers who would not 
carry out their normal inspections. They 
would not write their Inspection Report. 
They would delay the submission of the 
Inspection Reports so that somebody would 
come and approach them and give them 
some money under the Table. Corruption 
starts with Senior Officers conniving with 
JUnior Officers. Another example is when a 
Deputy Commissioner goes to the Sub-
Division. When he should have normally 
had his lunch in the Circuit House byenpg-
ing his own cook or buying it from the shop_ 
But he won't do it. Similarly, when the DIG 
visited his subordinate offices, we in our days 
made it a point to carry over tour box which 
was the box of integrity. Here we carried the 
food. that is wby the subordinates from 
whom we did not take any food were under 
control. Now, what has happened is, every 
senior officer nowadays expects that he 
should be fed by his junior officer. I would 
draw the attention of the Home Minister 
particuJarly to this point to see that in future, 
if you reaJly meant business, you will tate an 
account of the fac: that the senior offICers do 
not prey upon the junior officers either in the 
form of food or in any other manner. 
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[Shri Ataur Rehman] 
Well, a corrupt government leads to cor-

rupt society as we have known and seen; a 
corrupt government leads to corrupt admin-
istration, that we have seen, and conversely 
the other thing is also true. An honest 
lovemment generates honest administration 
which we do not at the present moment. 
There has been decline in values as I bave 
already said in the conduct of senior officers 
and senior political figures. The values bave 
lone down, and what a fall, my countrymen! 
They have gone down the precipice taking 
the form of an avalanche which will sweep 
away the good name of the country that is 
India. How can you forget Mundhra deal? 
How can you forget the Jeeps scandal? How 
can you forget the Sirajuddin affair and how 
can you forget the petroleum deals? I should 
not fOflet to mention the licence permit raj 
which stiD holds sway in the country. What 
can we do about it? 

Now I would like to tum the spotlight to 
another type of corruption which is not 
covered by this present Act. As I have said 
already that there are delays committed by 
the clerks and officers in the day-tCHiay 
Ad,ministration. This goes on from 10 
oUock to 4 o'Clock every day, every month, 
every year. There is a system of Confidential 
Character Roll on every officer and clerk. 
On the basis of these rolls a case for habitual 
misconduct can be framed. Can we not make 
better use of these confidential records for a 
case of misconduct and preventive deten-
tion? Delay that is caused by the clerks and 
officers, does not come as "misconduct". 
Another omission which has not been taken 
into account is. non-payment and conceal-
ment of income by doctors. lawyers and 
show business people. Can we not do some-
thing about it? I have already referred to the 
pompous show in marriages. Of course, the 
example of Madhya Pradesh is the latest 
one, fresh in our mind. But it happens almost 
everywhere. 

Another thing which has not been taken 
into account is preventive detention in the 
matter of hoarding, concealment and diver-
sion of stocks of cement, steel and foodstuff. 
This is normally committed by railway 
employees in league with the merchants who 
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deal in these articles. Another personality 
the redaubtable Patwari in the revenue 
affairs. What have we done about it? You 10 

to the district and ask officers. They will say 
that this is one cancer which is catinl into the 
vitals of administration. We have lot the 
income-taJ( officers, PWD people, sales-tax 
officers, district industries officers and police 
officers. There are doctors who are livinl 
false certificate; even lawyers are livinl false 
certificate. 

What about the kickbacks which the CODl-
pany people, company bosses take? There is 
another form of corruption' which is 
indulged in by the public sector bosses. They 
either go on foreign tour themselves with the 
families or they send their favourite junior 
ofrlcers who go on foreign tour and missions, 
but without achieving anything for the pur-
pose for which they were sent. 

(Interruptions ., 

There are other administrative lacunae. The 
difficulty which an anti~orruption officer 
feels is. in the matter of investigation. parti-
cularly in the matterofseilureofdocuments. 
In. any crime connected with P &. T, or rail~ 
ways or any Central Government Depart-
ment, he finds himself helpless. If a pOlice 
officer goes to the AG's office, the AG will 
not live him the necessary documents. bi the 
mean time. the subordinate officers will leak 
out the information either the file is lost or 
Qriginals are not produced. The cburt will 
not place reliance on duplicate secondary 
evidence. These are some of the many difft-
culties which are being faced. 

It will not be possible in such a short time 
to give various other instances., But I would 
cite one example. That is about, how people 
are suffering because of this. I know of a tea 
company which was paying the central cess 
regularly to the extent of Rs. 20 Iakhs. What 
happened was that the bankers and the treas-
ury clerks in collusion with each other, pro-
duced false treasury vouchers which after 7 
or 10 Years AG's office had found that this 
money was not going to the Government 
co'fers. The case was proved apinst them. 
But the Central Revenue Department forced 
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the tea prden authorities to pay Rs. 20 lakhs 
in addition to their loss of Rs. 20 lakhs 
already incurred., These are some of the facts 
which the Government should take note of 
and prevent injustice. 

PROF. N.G. RANGA(Guntur):ThisBilI 
JOCI a long way to deal with these things. 

SHRI ATAUR RAHMAN :That iswhy, I 
said in the beginning that shn P. Chidamba-
ram has done two good things. One is this 
definition of the word 'Public utility' in 
which the Ministers could also be roped in 
and the Members of Parliament. I do not I 

think we have Members of Parliament of 
that sort. 

The second is the definition,of·Public ser-
vant' which has been amplified It is con"i-
derable improvement on the Section 21 of the 
I Pc. 

PROF. N.G. RANG A : The third one is 
delays in the courts which are to be con-
trolled. That is the most important thing. 

SHRI ATAUR RAHMAN: Our whole 
system of court hearing should be changed. 
Every adjournment that is granted everyday 
in the court by the Magistrate on the repre-
sentation of our good lawyer friends. should 
be restricted and thore should be a computer 
to record adjournments so that the magis-
trates and the judges have a feeling that 
somebody is watching their progress of work 
sitting in Delhi. 

[ Trans/at ion] 

SHRI AZIZ QURESHI (Satna): Madam 
Chairman, I rise to support the Bill. So many 
members have participated in this discussion 
and have expressed their views. I would like 
to point out to Shri Chidambaram that eli-
mination of corruption based on money and 
material is not enouJh. The misuse of one's 
authority, position or status has also to be 
brought within the purview of corruption 
and steps have to be taken to check it also. 
Various things have been said about it. 

The jeep scandal and Sirajuddin afTair 

have been referred to but it would have been 
better if they would hav'e also talked about 
the fate of these cases. History knows that 
our Central Ministers had to resign as a 
result of these cases. The leadership of the 
Congress government has set unprecedented 
examples which can be seen in the pages of 
our history. Today we do not find such 
examples. It is unfortunate that corruption 
charges against politicians are discussed all 
over the country through the press and 
speeches but the corruption charges against 
high officers are not discussed at all. I would 
like to tell the hon. Minister that in Madhya 
Pradesh. an officer of Commissioner rank 
called a woman to his office. who was unfor-
tunately a wid·ow. and tried to rape her. On 
hearing her cry, people gathered there and 
sawall these things with their own eyes. All 
evidence was there. This news spread like a 
wild fire all over the State and created 
excItement among the people. Of course an 
enquiry of this case was also conducted by 
the bureaucrats. But he was acquitted as no 
allegation could be proved aDinst him. He 
was simply removed from that post and was 
appointed a member of the Revenue Board. 
"hatever you may say now. you cannot 
satl'ify the Indian citi~ens. whether they are 
the common people or the tax payers. unless 
~ ou take stern action against such officers. 

16.00 hrs. 

Not only this, in Madhya Pradesh. there is 
also one other officer of secretary rank who 
is the first officer whose house and loclcers 
were raided by the Central Government on 
the allegation that during 1977 to 1980 he 
went to Nepal with the then Chief Minister 
of Madhya Pradesh and deposited Rs. 60 
crores in his account and it is also said that 
opium was also smuggled in that plane. But 
till now nothing has been done against him. 
He is the same officer whose name was also. 
involved in the VIP land grab scandal which 
came up for discussion during the Fifth Lok 
sabha. Not only this. after the constitution 
of Shah Commission. he enquired into the 
cases of Delhi and passed dirty strictures 
against late Shrirnati Indira Gandhi which 
have now been comprehensively quoted by 
Shri Jagmohan in his book. But it is unfortu-
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nat-e that nothing has so far been done 
against him and he is still a Government 
officer_ You have entrusted him the work of 
implementing those policies which he has 
been opposing. what kind of a fun you are 
making with the country ? 

A caJl was given to boycott the Republic 
Day celebrations and not to hoist the 
national flag. In Madhya Pradesh, an lAS 
officer who is_ M. D. of a corporation, did 
not allow to celebrate 26th January and hoist 
the flag saying that it would be against the 
economic measures_ I would like to ask the 
hon. Minister as to what action is being 
taken against such officers ? 

I would also like to tell the hon_ Minister 
that the Government and the people of Mad-
hya Pradesh established a chair in the U ni-
versity of Bhopal as a mark of respect and 
reverance to the memory of late Prof_ K.N_ 
Kaul But two lAS officers viz. the Secretary 
of the Department and the M.D. ofa Corpo-
ration wrote to the University to remove the 
chair of Shri Kaul. I would like to ask why 
the Government is silent and why it does not 
take action against such officers who are 
poisoning the ideology, values and faith of 
the people ? why do not you take action 
against such lAS officers who are involved in 
corruption ? The present Bill will be totally 
useless if you do not take action against 
those who misuse their power and follow the 
ideology which is not acceptable to the peo-
ple of our country _ These people are oppos-
ing our ideology enshrined in our manifesto 
on the basis of which we fought election and 
came to power. Therefore. as long as you do 
not take stringent action against such offic-
ers, the people will continue to ask such 
questions from you and no legislation will 
prove ~ful for removing corruption from 
our country. With these words I support the 
Bill. 

(Engli_fh] 

SHRI NARAYAN CHOUBEY (Midna-
pore) : Madam Chairman. I know that the 
hon. Minister, the Miaister who has moved 
this Bill for consideration, is a very honest 
man_ But then what is the use of keeping a 
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good flower in a bunch of bad flowers? He is 
a very good man and he has brought this DiU 
with very good intention_ I say that the inten-
tion is good and you have some self-
satisfaction also that, by bringing this Bill, 
you will be able to combat corruption. Dut 
you will not be able to. This much I can say. 
l)espite all your good wishes. good inten-
(iQns. despite all your self-satisfaction, you 
shall be failing_ Why? Because all had been 
failing and you will also fail. Now, what is 
the mail] source of corruption? The mai'i-t 
source of corruption IS money power, black 
money. which is growing day by day. You 
have been here for a much long~r period than 
I have been here. In the late Fif~ies, our late 
Prime Minister Pandit Jawaharlal Nehru 
had brought one professor from Cambridge, 
Prof. Kaldar, to assess the amount of black 
money in the country and at that time it was 
told that it might be to the tune of Rs_ 12,000 
to Rs_ 14.000crores Today what is the figure? 
When Shri V_P_ Singh was here as a Minis-
ter. he said that. without taking many things 
into account, the amount of black money in 
this country would be to the tune of Rs. 
38,000 to RI. 40,000 crore5_ Shri Vasant 
Sathe bas written many books and in one of 
the books he has stated that it is to the tune of 
Its. 78,000 to Rs. 80.000 crores_ It is his 
statement. I do not know. 

16.06 hI'S. 

(SHRI SOMNATH RATH in the Chair] 

Now. why are you failing? Because you 
have failed to control money power. If you 
fail to control money power. with a)) your 
good intentions. you cannot control corrup-
tion. Of course, you have expanded the defI-
nition and you have brought in some more 
offices in the definition. I agree with you. 
Perhaps. it should be expanded further also. as some friends have demanded. What do 
you mean by 'public servant". That also, you 
should explain. 

So. such hal been the corruption. in this 
country; corruption is rampant ; corruption 
is growing. One of our friends has said here 
how corruption abounds in courts. Mr. Min-
ister. you are a practising lawyer. you prac-
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tise in the south where corruption is not so 
much rampant. But in the north. it is said 
that even judges take money. Kindly make a 
study of what is happening in the Bihar 
courts. In my State also, it is there. It is really 
fantastic. Why is corruption growing so 
much? You have to ponder over this. Do not 
get annoyed when Mr. Amal Datta referred 
to Bofors. this and that. I am not referring 
to these things. Actually. Mr. V.P. Singh had 
to lose his job because he wanted to touch the 
big people ... (lnterruptiom) 

( Translation] 

SHRI JAI PARKASH AGARWAL: 
Choubeyji. you are creating a confusion. 
What does it mean? It was not their policy. it 
was the policy of the Govemment ..... 
( Inrerruptiom) 

(English] 

SHRI NARAYAN CHOUBEY: The phi-
losophy has been this: "catch hold of small 
thieves. allarge number of thieves, all should 
be small thieves, but do not touch the big 
thieves and such thieves who are mine .. 

[Translation] 

Catch hold of small thieves. a large 
n~mber of thieves but do not touch the big 
thieves and such thieves who are mine ... . (In-
terruptions] ....... I do not know why mere 
talking about a thief pinches them .• K.'a chor 
Ki dodhi men tinko hoi? . 

SHRI JAI PRAKASH AGARWAL 
They do not have dodhi. 

SHRI NARAYAN CHOUBEY : Dadhi 
will be got fixed. 

(English] 

This is my submission. You know it is 
daily coming in the papers that Shri Bhure 
Lal who is still an officer under you in the 
Government of India, how he has been 
cought by CBI. Everyday and even today it 
came in the paper that Bhure Lal who is an 
officer in the Ministry of Finance with whose 

help some of the big persons were being 
cought hold of and how Thapper was 
arrested. After the departure of Shri V.P. 
Singh. how is Bhure Lal being treated? I do 
not know Bhure Lal. I have never seen his 
face. I have never been there. It is daily 
coming in the papers. Why do you feel annoyed? 

Sir. one thing is very much taking place in 
some sectors of employment. The 
unemployment problem has become another 
source of corruption. We have got Iakhs and 
lakhs of unemployed youths You can what 
is happening in Servcie Commissions and 
employment exchanges. You kindly see to 
It. Suppose we have got 10 vacancies and 
5000 or JOOOO people apply. their money 
works. How do you fight it? It is my personal 
experience on the Railways. I do not know 
how are you going to fight this thing? How 
are you controlling these things ? 

I beg to submit another point that who will 
report on corruption. If he knows that I am 
corrupt person. I am a superintendent of 
police or an lAS officer or a big guy. he will 
never dare to make any charge against me to 
anybody. And moreover. in Govt. Offices. in 
workshops, in factories in depots, whosoever 
dares to make complaint. he is 50 badly dealt 
that either he is sacked or transferred. You 
make some provision that such persons shall 
be safeguarded. shall not be sacked. 
Otherwise. nobody will come forward. You 
reward them. But what happens is. suppose a 
man informs me on corruption regardin, 
some officers. regarding corruption of big 
officers. to an MP and that MP writes. then 
the enquiry is made not on the corruption of 
the corrupt officer but enquiry is made 
weherefrom this MP ,ot this information. 
This is practical The enquiry is not made 
what corruption has been made by the 
corrupt officer or any Minister. But the 
enquiry is made wherefrom this poor MP or 
MLA who informed the high officer, 
Minister. wherefrom that man has ,ot 
information? You kindly see that this is 
protected. Otherwise. there is no use telling 
all these things. I beg to submit one thing to 
you since you are more learned than I am. 
Your system breeds corruption. If you want 
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to fight this corruption. you have to 
encourage such people who fight this system. 
But you never do it. Being an honest man. 
bel-ng a good man. being a good Minister you 
are not supporting such persons who are 
fighting corruption, who are fighting 
unemployment. Rather you are supporting 
them who are terrorising workers, peasants, 
who fight corruption. This policy has to be 
changed. You have to change it. Otherwise 
what will happen is, as my friend was asking 
me to teU this thing: 

Angaram shatghoten 
Ma/inelvam Namunachn. 

However, you may put soap on charcoal, 
charcoal will never change its colour. It is a 
good Bill and you may make it further good. 
But then the whole system is becoming such 
that-in Bengali there is a provarb-

Swang ghir chhe dadt> 

Ki Kaurwe Man A5hirvadt> 

When there is ringworm throughout the 
body. where shall we put the bomb ? ... 
(Interruptions) 

MR. CHAIRMAN Please don't waste 
time. please proceea. 

SHRI N'ARA YAN CHOU BEY Don' 
you know these things Sir? 

MR. CHAIRMAN: Please finish. The 
Minister will reply at half past four and two 
other Members have to speak. 

SHRI NARAYAN CHOU BEY I will 
take only two minutes Sir. 

Something good you have done. Your 
laws permit you to freeze money against 
whom case of corruption is there. Your law 
permits you not to allow a man to be above 
the State. Will you kindly tell me in how 
many cases in India have you done these 
things ? Your good intention is there ; but 
your good intention will not solve the 
problem. The path to the hell may be paved 

with good intention of rose .. : but it will still 
rdmain. Hence. if you really want to fight 
corruption. fight the system also. 

PROF. SAIFUDDIN SOZ (Baramulla) 
M r Chairman Sir: It is a very good measure. 
I h,l\e no hesitation in supporting the Bill. 
M ~ friend Mr. Choubey was very correct 
when he said a few .words about Mr. 
Chidambaram. He has raised some hope 
with us that something can be done. Mr. 
Chidambaram's intentions are very clear in 
the very first paragraph where he ex.plained 
in the Statement of objects and Reasons that 
the Bill is intended to make the existing anti-
corruption laws more effective by widening 
their coverage and by' strengthening their 
provisions. 

I have gone through the Bill rather 
cursorily. "As it is I can support it ; but I want 
a comprehensive measure to fight 
corruption. I would make a plea to the Hon. 
Minister to kindly understjlOd-he has 
understood the drame of corruption-the 
dimension of corruption. Member after 
Member have spoken here and explamed the 
types of corruption in this country. while I 
heard my friends, I was reminded of some 
very good people who came from outside 
and tried to understand the scene in India 
Perhaps. it is because we are caught in a 
vicious circle of poverty. ignorance and 
superstition. In this vicious circle in which 
our society finds itself. it may not be possible 
for people to know how to live on. It is the 
poor pcoP'e-a vast chunk eX population-who 
suffer because of corruption in the upper 
strata of society. 

Gunar Myrdal-may be my friend. the 
Hon. Minister. has studied this book-in his 
book Asian Drama-a voluminous book of 
2600 pages, about 700 pages having been 
devoted to India-was surprised to find and 
he explained that corruption in India is in 
our thinking, in our attitude, in our way of 
life. It IS notonlythe money that goes into the 
pocket. You see the attitude. Gunar MydraJ 
was suprised to see in India how people try to 
keep their courtyard clean, collect the dust 
and dirt and throw it away to the road out-
side. That does not happen only in one State. 
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in Bihar. It happens in lammuand ICalhmir. 
in Uttar Pradesh. This is corruption. The 
road does not belong to you. it belongs to the 
Government. Only your courtyard belongs 
to you. 

I know many of these offian-not only in J 
ct Ie Stare because I cannot single out my 
State. If you !ICIe this drama happening. It wiD 
be t.ppenning everywhere. I am told that 
south is an exception. I wish it were true. But 
if you see what is happening in the north. the 
officers" toilets in thier offices will be the 
dirtiest. But his toilet at home will be made of 
marble. It wiU have the best tiles. This drama 
was understood by the discerning eye of 
Gunar Myrdal who latter earned a noble 
prize.Mr. David sci bourne also wrote a book 
called ·Eye to China' and then he wrote a 
book ·Eye to India". He presented a story not 
on the kind of corruption you are discussing. 
Perhaps your interest is in curtailing the 
money corruption. It relates to the total 
attitude to life. Then Mr. V. S. Naipaul has 
written a book called ·India a wounded civili-
sation'. Some people say they are outsiders. 
No they are not outsiders. They have respect 
for Indian culture. They have respect of our 
heritage but they see this Drama happening 
in India and they are very sad. 

Now. Sir, what I want to explain to the 
hon. Minister. who has Fneratcd lome 
hope. that corruption in this country has 
been institutionalised. We can fight this 
corruption only when we improve the 
system. You ple&.e lICe the rules of various 
departments ; how you frame the rule and 
how you implement it. Now what about the 
deleption of authority. I am not living the 
details. You frame a rule. I gi~ you an exam-
ple where within the ~ corruption is insti-
tutionalised. There are so many scholarship 
scheme$ and the rule is that the District Mag-
istrate or the Deputy· Commissioner will 
issue tbe income certifICate. Government of 
India lays down the sp"ific date by which 
that scholarship form should be deposited 
with a particular Mini.iry. The rule is that 
Deputy Commissioner win issue the income 
certifacate. No Member of Parliament or 
Lepslative Auembly can issue this certifi-

cate. It is only the Deputy Commiuioner 
who can issue this certifICate. 

Now the Deputy Commissioner is over-
burdened with wort. In my State he is also 
the CoIJector lind Development Commis-
sioner. He has no time to meet the people. He 
has to issue the income cenifi~te. The 
child"s fatbet' visits his office. When the Dep-
uty Comm;.suoner gets time to initial that his 
·Oabu" will mark it through TehsiJdar to the 
Patwari. The Patwari will put it up to the 
Deputy Commissioner but in the mean time 
the time for depositing the scholanhip form 
has been lost. Now the Patwari has already 
earned the money because the delall is insti-
tutionalised. Th-e system wants delay and 
delay causes corn.ption. 

I ha~ numerous examples in my mind 
where delay iJ institutionalised. You ha~ 
not rule where you do not pre-suppose the 
s)'Item of causing delay. The Patwari gets the 
money because the ,Deputy Commissioner 
wants him to get the money. 

Sir. once Lord Curzon got a file and he 
had an ICS Secretary. He marked the file to 
t he I CS Secretary. The file came down 
through Deputy Secretary to one Mr. Lal" 
Singh. the Assistant. Beyond this the file 
could not go. He wrote a note. So. he wrote a 
note. All officers initialled. This file came 
direct up the ladder to Lord Curzon. My 
information is that this is now in the 
National Archives. Lord Curzon wrote: "I 
agree with Lal Singh." Then. the ICS 
Officer. who was ther Secretary. went to 
Lord Curl0n's romm and protested against 
him because he had agreed with Lal Singh. 
Lord Cur70n also reacted very sharply after 
his orders This file goes to National 
Archives because the then Secretary-the 
ICS man-was responsible for causing a 
great delay 

There should be desk system. Delay causes 
corruption. Rules cause corruption and 
there is no delegation of authority in my 
State and it may be in other States also. You 
pass the budget. Then there is a chief engi-
neer in the field. He has the bud,et but he 
can"t operate unless he sends tM file back to 



411 Prevention of Corruption 

[Prof. Saifuddin Soz) 
the Secretary who sits in the Secretariat. So. 
that C8l!ses delay. The money that has been 
earmarked for devC'lopment is never fully 
spent. Various people have made some sug-
gestions. I also make a suggestion. I would 
say that Government is very eager to eradi-
cate corruption. Ministe~s are very honest. I 
agree. I supprt the Bill but I would request 
him to provide some moretime. Let it go to 
the Joint Select Committee. There is some 
saying. 

That was borrowed from Persian. Corrup-
tion is rampant in this country. Mr. Choubey 
wanted to say in Bengali; I saY'in Persian: 

Tan homo dQogh doagh shud 

Pombo Kujo Kujo Nohum. 

The whole body is full of wounds. So, you 
want to have balm wherever you require. But 
there are so many wounds. therefore. It is all 
pervading situation- this corruption. I would 
plead very strongly for getting more time to 
<;tudy the dimensions of corruption and find-
ing a lasting solution to it. It should go to a 
ioint Select Committee. Thank you. 

DR. DATTA SAMANT(Bombay South 
Central): Sir, I will not take much time. I will 
categorically ask the Minister: Let him give 
tbe name of any department in this country 
either it is Tehsildar's office, Sachivalaya, 
MantraJaya or it may be the Government 
Secretariat office, where corruption is not 
there. Let him name a simple office in this 
country. It is quite unfortunate to describe 
this. At the vilJaF level. a simple man has to 
go for the ration card to the Tehsildar or any 
such place. There are fixed rates and that is 
becoming the law of this so-called demo-
cratic country of India ... (Interruptions) ... 
There is maximum corruption. I have seen in 
the capital city. 

Sir. even if you go to the big hotels, you 
can find a number of pcople-I know the 
names ; if you want, I wilt give it-sitting 
with the big bureaucratic people and lot of 

•• Not recorded. 
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transactions, discussion~ and parties are 
going on. You may not be knowing it. You 
may be honest. It is the top people who are 
not honest. We have got no right. I have also 
studied the thesis on ·office·. We should be 
honest Let us start from our place. I don't 
think we will be able to correct all these laws. 
rules and regulations. 

Sir. in Bombay. 
··-is just near the sea at the Malabar Hills. 

The Inspector (Excise)-in-charge. 
is bringing all the smuggled goods worth 
crores of rupees and sending it .. 

MR. CHAIRMAN: You can't name the 
person. 

DR. DATTA SAMANT' "was arrested 
for that and conviction proceedings are 
going on. The ··is bringing material worth 
crores of rupees and sending it out. 

MR. CHAIRMAN : It will not go on 
record. You can say a case has been launched 
but you cannot refer like that. 

DR. DATTA SAMANT: I am not refer-
ring to ··but I am referring to the man in-
charge. He is smuggling goods worth crores 
of rupees Sir. ··is not doing it. The man 
in-charge of Police. the officer who is posted 
to ··is earning worth crores of rupees send-
ing it by truck. That is a fact. The police case 
is there. Sir. He is arrested now under the 
National Security Act. Sir. since 1975 pistol 
orders given by your top officers, Secretary 
from your Home Dcpartment-ifyou want, 
I have got all the details-worth Rs. 21 
crores. 

Without taking into consideration any 
standard or any studies. the order was 
placed. Though the department refused to 
arcept it. it was given in the Jrd September 
Report on V.I.P. security. In spite of this 
8000 pistols were brought in this country. 
Sir. the papers and files are signed by the top 
officers. I demand that an enquiry should be 
made in such caleS. It is really rurprising that 
we go on discussing all these anti-corruption 
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laws and regulations in this House without 
any effect in the situation. 

Sir, I will not take much time of the 
House. In brief I' would like to make some 
suggestions. Foreigners give a lot of money 
to this country in the form of donations. 
These are all not covered under the provi-
sions of Foreign Cootribution Regulations 
Act, 1976. There are a number of such organ-
isations of foreign communities, socio-
economic, political, etc. and a lot of money is 
brought to this country in this way. Sir, ifit is 
used for the good cause of the people I wouid 
not have minded. I wouid have appreciated 
it. But, I find that this money is being mis-
used and your Act remains silent on this 
account. Therefore, I demand that this pro-
vision should be implemented. 

In the public sector. you are always blam-
ing the workers. I can quote a number of 
cases where your big bosses are involved in 
the contracts and sub-contracts. If the Min-
ister will give me time, I can tell him what is 
happening in Mazagon Dock. Sir. I wonder 
from where the black money worth Rs. 
36.000 crores is comin,? 

Sir, in the Bombay Police Station, if you 
go to lodge any complaint, they will ask for 
some money. Similarly, if somebody is going 
to the released on bail. they will raise money. 
Sir. if that type of corruption is going on 
there, I do not know to who should we com-
plain and who is ,oin, to correct aU these 
things. 

Sir, in this law, you are going to give a lot 
of rqulations. immediate procedure for 
your action. etc. but who is going to lodge 
complaint? Sir, in the country people are so 
much adjusted with this sort of corruption 
that they do not lodF any complaint. In this 
state of affair, I do not think that these provi-
sions will be of any help. 

Sir, J would like to mention here that the 
corruption has gone up to the level of Indus-
trial Coun. Sessions Coun and the High 
Court. So, Sir. who should catch whom and 
who should punish whom? The complainant 
is not Join, to lodae the complaint. So .1 

doubt that in these circumstances, the law 
which you are going to bring would be of any 
help. 

We discuss a number of things like Child 
Labour (Abolition) Act. this act and that Act, but 
nothing is going to be abolished from this 
country. This has become the system of the 
country. If big bosses are not going to correct 
themselves. J do not think that these regula-
tions will be of any effect on the contrary 
these will lead to further corruption. The 
number of raids that are being conducted 
prove the extent of corruption in our 
country. 

In this way J can give you any number of 
examples. I win only say that all your rules 
and regulations are helping only to increase 
corruption. It is really very unfortunate. 
Either in the Customs Department or any 
other department. some of the honest offic-
ers are becoming more and more helpless. It 
is honest people who are always being 
thrown out. All this is happening because 
you have no machinery at all to check cor-
ruption. There may be one or two reany 
honest people among you but. as we all 
know, forthe last few days, so many scandals 
are being discussed in this very House. All 
your la ws and Bills are not going to have any 
effect at all because the man who indulges in 
corrupt practices or who collects moneys 
cannot be brought to book and his property 
cannot be taken over. The money or the 
property is going to be in some other"s name 
and you will never be able to catch hold of it. 
Therefore. what is the purpose of having this 
Bill'? It is nothing but a mere academic dis-
cussion to be announced on radio. TV and in 
the press. As far as the implementation part 
of it is concerned. I do not think anything is. 
really going to be achieved through this Bill? 

SHRI K.S. RAO (Machilipatnam): Mr. 
Chairman Sir,. suppon this Bill and I appre-
ciate Shri Chidambaram for the very fact 
that he thouaht of making the provisions 
with reprd to anti-corruption more effective 
and stronaer by widenina tbe scope of the 
existina laws. I do feel that lOme more Itrin,-
ent measures should ba\le beca made. A lot 
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of members have also expressed the same 
view. 

Dr. Datta Samant was saying that many a 
time, this type of discussions were becoming 
only a matter of academic interest. I wish to 
bring it to the knowledge of my opposition 
friends that this matter is becoming a matter 
of academic discussion not only on the part 
of the members of the Ruling Benches but 
also on the part of the Opposition. 

Some other member was telling that cor-
ruption was being institutionalised. True. I 
do not deny it. I say that it is not only being 
institutionalised, but it is also being 
absorbed by the society more and more. Peo-
ple have acquired or rather inculcated an 
attitude of tolerance towards corruption and 
they are accepting it without opposing or 
faghting corruption. The responsibility for 
thi5 lies on the Opposition too and not on the 
Government alone. I can understand criti-
cism from the Oppostion, had they been the 
type of people who do not support corrupt 
people and always come forwards to support 
and protect honest people and men of integ-
rity. But there are umpteen number of 
instances to pro~ that they do not do so. I 
can quote any 'umber of cases by reading. 
Even in this very House, I have seen that 
responsible members from Opposition who 
speak for hours and )lours together on cor-
ruption, on the failures of the Government, 
themselves do not stand the test when it 
comes to their functionin •. I do not want to 
mention anybody by name. 

I only want to say that unless the Opposi-
tion also takes it to their bean. thinBS cannot 
be implemented. It is not the Act alone or the 
inteDtiODl of the Government alone that 
could brin, a change in society. Change 
coma only when everybody 1ric6 to 
cooperate. 

Many members spolce about judiciary and 
other institutions. We are all unanimous that 
judiciary, press. educational institutions, 
professions such as teaching and 50 on and 
so fonh, should not be polluted with corrup-
tion. But unfortunately, every organisation 
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and every institution, rather every branch of 
society are being poJJuted .. 

AN HON. MEMBER: What about trade 
unions? 

SHRI K.S. RAO: Yes, trade unions also 
are corrupt. Without any exception. every-
thing is being polluted. 

The Chief Minister of Andhra Pradesh 
claims that he is an honest man. In case he is 
all for honesty I do not see any reason why 
he is fighting some people just because there 
are certain political differences. There are 
certain legislators in the opposition who are 
individuals of high integrity and honesty. 
They are thoroughly good people. Knowing 
fully well all these things. even than he tried 
to condemn them just because of certain dif-
ferences on political ground. I say in this 
August House that it is the Chief Minister of 
Andhra Pradesh, who depending upon some 
false information given in the press written 
to the Prime Minister that a particular 
member had looted banks to the extent of 
certain crores of rupees. He did so without 
even inquiring into the facts. I bring it to the 
knowledge of the House. I request the 
Oppostion that they should take it to heart 
that it is their duty to protect honest people 
and men of integrity. Corruption should be 
condemned. But please do not resort to 
methods such as blackmailing. Before trying 
to find fault with the Ruling Party, first try to 
raise your own standards. As regards cor-
ruption, about which you are speaking for 
hours and days togeth~r. I say that everyone 
of us is interested in cutting it to roots. I want 
to say one point in this regard. If we question 
ourselves and if we probe our own con-
science whether we are honest, then the need 
to find fault with anybody does not arise. 
I do agree with it. In fact, I was thinking 
earlier, when I didn't come to the Parlia-
ment. as a child, as a student, when the Con-
gress was in power and were ruling for years 
together, not only at the Centre but also in 
the States, when some people were findin, 
fault with the Government. I thought may be 
the corruption has come into the society only 
because of ConJl'CSs and its failufes Of 



417 Pr""~ntion of Corruption VAISAKHA 17. 1909 (SAKA) Bi/l. 1987 418 

because of dishonest people in the Congress. 
But I have also seen it in the OppositioD 
Parties which are ruling various States. I 
have also seen it when the Opposition were 
ruling at the Centre. They are interested only 
in making speeches and really not in practis-
ing what they speak. I did find the Opposi-
tion Parties which have come to power in 
various States and also at the Centre, they 
have become more rampant in corruption. I 
think. it is possibly because of confidence in 
the Congressmen that they can rule the coun-
try and they can rule the various States for 
quite long by virtue of their strength. by 
virtue of their policies and programmes; they 
must have some patience; they are corrupt to 
a lesser extent. and that is why they are voted 
back to power. But those Opposition Panics 
who perhaps felt that they cannot rule for 
long time thought that unless the quantum of 
corruption is increased by them. they cannot 
pull on with the Congress or the ruling party. 
It is a clear evidence. So, my dear Opposition 
Members. I do not find fault with you for 
criticising the Government. I do not find 
fault with you for giving good constructive 
suggestions to the Go'Vernment on various 
matters. because these are all everybody's 
issues. 

Similarly. I wiU come to the Press, now. 
Firstly. false allegations have been made by 
the responsible Pressmen. Day in day out. 
when it has been refuted in the House-in 
the Parliament-and also outside giving 
clear evidence in writing, they never bother 
to look into the facts. It is an unfortunate 
afTair. The Press is the medium through 
which we can wipe off bad or evil things from 
the society. When it aids or abets or helps to 
increase these false things, who else has to be 
blamed? Is it the Government alone that has 
to be blamed every time? It is not difficult for 
the Opposition or the Press to rectify the 
mistakes, if the Government is committing 
them. If the Government is loinl on the 
wrong side. they should rectify the mistakes. 
If they are corrupt. they should rectify them. 
IC they are clean in their minds or if they are 
clean in their actions. they should appreciate 
them. J would certainly support the Opposi-
tion and the Press who bring out certain bad 
things that are occurring. They also bring 

out even the corrupt officers, corrupt public 
men, wherever they are working to the notice 
of the people to mould the public opinion 
and impress upon them that those people 
cannot flourish for long, in case they want to 
run the country on those lines. Everywhere, 
it is not the means that has been praised. it is 
only the end; it is only the material wealth; it 
is only the prosperity; it is only the position; 
it is only the power, that is being appreciated 
by one and all, including the Opposition Par-
ties. Unless all of Ul!l join together and take a 
vow that, let us work only on impartial 
grounds, at least on these matters. It is not 
possible to root out corruption. Yes. you 
have your own policy; we have our own pol-
icy You have your own programme: we have' 
our own programme. Your convictions are 
different. our convictions are different. Our 
method of reaching the target is different and 
your method of reaching the target is differ-
ent. But such things, where corruption is 
involved. where the values are getting deteri-
orated day in any day out. we are all one. 
That is all we want. We fight out the evils. 
We do not hesitate to fight. We do not hesi-
tate to find fault with the Government ruled 
by our own Party. In such cases. we are with 
you. But convince the' public you convince 
everyone that we are above party lines. We 
are not going 10 criticise only for the Party's 
sake. You come out with concrete sugges-
tions. We are also with you. 

I put corruption a~ the root cause for a 
many evils. I also request the hon. Minister 
to make it more stringent. 

I also give some incentives to the peorle of 
integrity and honesty. Let not the men of 
honesty and integrity feel that it is only the 
corrupt people that can survive; it is only the 
corrupt people that will be benefited and 
patronised. If that impression was to be 
spread among the people, no corrupt man 
can dare to be corrupt for ever and no honest 
man need to think that he is superior and 
losing in the society. 

By virtue of certain good people in the 
country we are here today in this fashion. It 
is he. the man of integrity. the ma« of 
honesty. who is suffering very badly because 
of corruption. If everybody was to be cor-
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rupt. We' do not need to discuss this matter. 
We are losing very heavily by virtue of these 
corrupt people. All these problems are com-
ing in because of those people. 

You take anything inflation. equal distri-
bution of wealth. disparity; it is only because 
of corruption. Then you take the case of 
getting time in the House from the Chair to 
speak by the members. All those members 
who abide by rules are ,iven less time and 
ample time is given to those members who do 
not have any regard for the rules. Fortu-
nately. I fan in the category where I normally 
abide by the rules; I am habituated to abide 
by the rules and take only whatever time has 
been given to me by the Chair. 

I request the hon. Minister to open a new 
era not simply by bringing a legislation but 
also ensuring the proper implementation of 
the law. We always have a faith in the Minis-
ter and also in the person and in the govern-
ment. So. I request him to effect a change in 
the coming futur~ in taking action. in mak-
king it effective. in taking stringent measure 
we have not only Incorporated in the Act 
but also suggested in the academic dicu'i'iion 
and implement them efft'ctively 

THE MINISTER OF STATE IN THE 
MINISTR Y OF PERSONNEL. PUBLIC 
GRIEVANCES AND PENSIONS AND 
MINISTER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI P. 
CHIDAMBARAM) . 

I listened with great respect and attention 
to the view expressed by the hon. members. I 
am greateful for the broad support that this 
Bill has received from all sections of the 
House. 

The Prevention of Corruption Act 1947 as 
well as every other law which we have made 
in this behalf. although they are central laws. 
they are really administered by the States. 
Where does the common man feel the pinch 
0( corruption? The common man feels the pinch 
of corruption at the cutting edge of the 
ad~njstration. Member after member 
spoke about, Patwari, Tebsildar, the ration 
clerk. the Police man. the bus conductor. In 
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every walk of life you will find that the small 
man is harassed and oppressed and exploited 7 
by the administration at the lowest level. If 
this Act has to be implemented in the manner 
in which the hon. members desire that it 
should be implemented. then we must 
reverse the bad experience that we have in 
the last 20. 30, 40 years. The Act must be 
implemented by the State Governments. by 
the PDlice in the States who are obliged to 
protect the small man. the common man. 
Therefore. there is no points in pretending 
that since this Act has been passed by Parlia-
ment and this has been brought by the Cen-
tral Government. the entire responsibility is 
that of the Central Government. On the con-
trary. under the scheme of our Constitution. 
the primary responsibility. rests with the 
State Governments. If the Prevention of 
Corruption Act 1947 has not been imple-
mented in the manner in which we desired. if 
the Criminal Law Amendment Ordinance of 
1944 has remained buried, collecting dust 
over the last 43 years.Jit is not because of the 
Central Government. It is because the State 
Governments did not summon the will to 
implement these laws. For example. look at 
the Criminal Law (Amendment) Ordinance. 
1944. Under that Ordinance one must move 
the District Judge. But one can move the 
District Judge only with the permission of 
the State Government. Today. we are 
amending that proviSion by saying that in 
respect of offence investigated by the CDI, in 
respect of offences investigated by an agency 
of ttJe Central Government. in respect of 
offences involving the Central Government 
employees it is possible to get the consent of 
the Central Government and move the 
Judge. Therefore, it is not a .. though it is only 
the Central Government which has been 
remiss in iu duties. I would say that if cor-
ruption bas become rampant and if our laws 
have not been enforced. it is because 
throughout the country, we have not paid to 
this item of business the kind of attention 
tbat is necessary. 

Sir. there is a misconception that the Cen-
tral Government can do whatever it likes in 
problems of crime and law and order. We 
cannot. The CRI acta its jurisdiction only 
because of the Delhi Special Police Estab-
lishment Act and under that Act we can 
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investipte an offence or crime only with the 
consent of the State Government concerned. 
Therefore. the primary responsibility is that 
of the State Government. We now want to 
ensure that there is. in the hands of the State 
Governments. in the hands of the Central 
ageacies. a law which gets over cert~n legal 
difficulties and certain administrative con-
striants and we are able to fight this menace 
of Corruption together. 

(Na. DEPUTY SPEAKER in the Chair) 
Routine is th. enemy of honesty and integ-

rity. Formal institutions, routine systems 
and unwillingness to look into the kind of 
dead wood that has crept IOto our svstems 
these breed corruption. Delay breeds cor-
ruption. Therefore. what we are doing now 
is. while we are engaged in an enormous 
exercise of administrative reforms, delega-
tion of powers. decentralisation of authority, 
spinning off activities which no Government 
should be doing. much less a Central 
Government entrusting many activities to 
lower formations of Government what can 
be done by the Panchayat should be done by 
the Panchayat, what can be done by the 
municipality should be done by the munici-
pality. what can be done by the State 
Governments should be done by the State 
Governments, and the Central Government 
should confine itself to essential activities at 
the same time, we have to launch a war on. 
corruption. And this is exactly what we have 
done in the last eighteen munths and I will 
place before you presently some figures. 

Many Members have sJ:oken about the 
inadequacy of this law. I appreciate the 
point, but I cannot accept it. This law is only . 
a penal law. it creates offences. It specifies 
penalties. It does no more. It can do no more. 
This law is not intended to be a law which 
deals with every aspect of administration 
and corruption. This is a penal law, and a 
penal law can onlydo this much. A penal law 
can only create offences and specify penali-
ties. There are other things which are on the 
anvil. For example. there is a Lokpal Bill 
which is now before the Select Committee 
and it is because of my experience in piloting 

through a select committee a Bill that I 
felt... (Interruptions) 

SHRI S. JAIPAL REDDY: Will that 
Lokpal Bill ever see the light of the day? 

SHRI P. CHIDAMBARAM: It is 
because of the difficulty that we have been 
facing in piloting a Bi'l through the Select' 
Committee, which by definition-not by 
definition perhaps but because ofthe process 
involved or the procedures involved-which 
will take a lot of time, that I plead with 
Members of the Opp<Kition who have made a 
rderence, ihat we should not refer to this to a 
select committee. On the contrary we should 
pass thIS Bill here and now, so that we can 
convert this Bill into an Act and we will have 
this instrument to fight corruption. 

We have a Lokpal Bill, ~e have to reform 
our election laws, we have to amend the 
Representation of the People Act, we have to 
reform our Revenue and tax laws. There is a 
Direct Taxes Code which is under prepara-
tion. We have to amend the Contempt of 
Courts Act. We have to amend many other 
laws. So, while your suggestions are valuable 
that these laws must be looked into. the fact 
that we are not doing th~t in this Bill does not 
make this Bill any less important or any less 
adequate. 

PROF. SAIFVDDIN SOZ (Baramulla): 
It should be comprehensive. 

SHRI. P. CHIDAMBARAM: You can-
not do it in that manner. That kind of Code 
will take decades to pass. What we are trying 
to do is to make a penallaw, a bill for a penal 
law which can only create offences and spec-
ify penalties and this Bill, J believe, does it. 
We have to supplement this with other laws. 
Sir, a number of questions have been raised 
about certain provisions of the Bill. Since 
Members by and large have accepted the 
provisions of the Bill. I do not want to dilate 
upon them. Let me point out one or two I 
things. For example, a Minister is a public \ 
servant. Therefore, there is no doubt about 
the fact that a Minister would certainly be 
covered by this Bill. A question has been 
raised what is the position of a Member of 
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Parliament or a Member of a Legislative 
Assembly? We have not done anything dif-
ferent or contrary to the law as it stands 
today. Under the law. as it stands today. the 
Supreme Court has held in Antulay's case 
that a Member of the Legislative Assembly is 
not a public servant within the meaning of 
Section 21 of the Indian Penal Code. 

I personally think that it is very difficult to 
say when an MLA or an MP becomes a 
public servant. I believe that when an MP 
functions qUQ- M p. perha ps he is not a pu blic 
servant and. there(ore, we are not attempting 
a definition which will lead to difficulties. 
We think that there could be situations when 
an MP or an MLA does certain things which 
are really not part of his duties as an MP or 
an MLA. We think that an MP or an MLA 
could in certain circumstances hold an office 
where he will be discharging certain public 
duties. These two situations are covered by 
this Act. If an M P or an M LA does certain 
acts not qua-MP or qUQ-MLA. but as an 
individual. abusing his position, I am not 
using the word ·Office' I think he will be 
covered like any other individual under Sec-
lions 8, 9 and 12. When an MP or an MLA 
holds an office, and b, virtue of that office he 
has to discharge certain public duties, I think 
he will he covered under Section 2 clause (b) 
read with Section 2 Clause (c) Sub-clause 
(viii). I think these two situations are quite 
adequate to take care of defaulting Members 
of Parliament and defaulting Members of the 

I Legislative Assemblies. If any other situa-
'tion arises future, we shall certainly consider 
amending the Act at a suitable time. We are 
trying to fit this in with the pronouncement 
of the Supreme C'oun and at the same time 
taking notc of the feli needs of the situation. 

Sir. a question has been asked who will be 
the competent authority to sanction such a 
prosecution. The question itself is wrongly 
addressed. Sanction for prosecution is 
required only in the case ofpubJic servant. In 
tM case of a person other than a public 
servant and in the case of a person commit-
ing offences under Section 8 or Section 9 or 
Section 12. no sanction is necessary. If you 
wi1J kindly see the section which requires 
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sa nct ion, namely Section 19, it requires sanc-
tion only in respect of offences punishable 
under Section 7, 10. II, 13 and 15 committed 
by a public servant. The question may not 
arise in the case of an MP or an MLA. 
Therefore. J do not think there is any 
problem. 

May I briefly mention the major innova-
tions that we have brought in this Bill? Under 
Section 2 Clause (b), for the first time we 
have dc!fined a "public duty". I think the' 
courts will interpret the public duties. There 
are a number of decisions which have inter-
preted "public duty", dealing ~ith Anicle 
226. dealing with Article I J 2 and dealing 
with other situations. they have interpreted 
what a "puhlic duty" is I think anyone who 
is called upon to di.<ichar!!c or perform a public 
duty must be deemed a public servant in this 
country. If he is discharging a pubJicduty. he 
has to observe a code of conduct which is 
acceptable to the people of this country. We 
have to enforce a code of public morality. 
We are not talking about private morals. We 
are talking about the person's public moral-
ity where he is called upon to discharge a 
public duty. I would also commend to the 
Hon. Members SutH:lauses (viii) to (xii) of 
Section 2(C) which explains the definition of 
a public servant. We have not brought in a 
large number of categories where people are 
harassed and exploited by these people. 
Therefore. I think they should be brought 
under the net of public servant. We have now 
provided that the trial shall be on day-to-day 
basis. One of the most important sections is 
Section 19 Sub-section (3) where we have 
said except in two situations. the Court 
should not interfere in an interlocutory 
order. 
17." hI'S 

, know that this'wi)) not bind the Hish 
Courts in exercising their jurisdiction under, 
Article 226 and Article 227. But I can only 
hope and appeal that courts will not use the, 
powers under Anide 226 and Article 227 in a 
very liberal manner. They will resort to them 
very .. paringly. They will allow the ordinary 
Criminal Procedure Code to govern such 
proceedings. And when the ordinary law viz.. 
the Criminal Procedure Code governs such 
proceedings. we have made a provision ... 
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MR. DEPUTY SPEAKER: How much 
time you will take? 

SHRI P. CHIDAMBARAM: 2 more 
minutes. 

MR. DEPUTY SPEAKER: Is it the plea-
sure of the House to extend the time till this 
Bill is passed? 

SbME HON. MEMBERS: Yes. 

SHRI. P. CHIDAMBARAM: The Code 
of Criminal Procedure will apply to such 
proceedings. And I can only hope and trust 
and appeal to the courts that they will use 
their powers under Article 226 and Article 
227 sparingly. When the Code of Criminal 
Procedure applies to these proceedinp, by 
virtue of section 19, sub section 3, except in 
two situations. the courts will not have the 
power to interfere in interlocutory order. I 
hope, this will considerably speed up trial of 
corruption cases. 

We have enhanced the minimum punish-
ment. Under the existing provisions of the 
Indian Penal Code there is no minimum 
punishment. The punishment is either impri-
sonment or fioc. And where a minimum PUD-

ishment has been prescribed in certain 
sections. a prov ... o ... there ..ayin~ that Ihe 
court may, for reasons to be recorded, not 
award the minimum punishment. Now, we 
have chansed the whole system. VIe .have 
said that in every case of corruption. in 
every offence fallins under sectiOns 7 to I S, if 
there is a conviction, there shall be a min-
imum punishment of imprisonment and 
courts have no discretion to award a punish-
ment other than the punishment of impri-
sonment. So, anybody who is found guilty of 
corruption would necessarily have to go to 
jail if this Bill becomes an Act. 

SHRI ATAUR RAHMAN: You have 
provided for day to day trial. This was pro-
vided in the amendment to Cr. P.e. also but 
no day to day trial could take place because 
the number of magistrates and judges is so 
small that nothing can be dooc. You have 
provided 20 judges for the whole of India. So 
nOlhi .. will happen. 

SHRI P. CHIDAMBARAM: We have 
not provided for day to day trial alone, we 
are also providing and we have taken powers 
to appoint special judges. And we intend to 
appoint special Judges. When ( say special 
judges, you may understand a special judge 
in two ways. A special judge is a judse 
appointed under the Criminal Law (Amend-
ment) Act who will now be appointed under 
section of 3 of thiS Act. But a special judge 
can either be a judge who is common to 
many kinds of cases or an exclusive judge. 
For example. in Bengal they have sot 19 
judges dealing with these matters They do 
not deal exclusively with corruption cases. 
They deal with all kinds of cases. What we 
are trying to do now is, while we will appoint 
special judges under section 3 we will also 
make them exclusive for cases of corruption 
i.e. cases which are filed by the CBI and cases 
which arc filed by the Anti Corruption 
Bureau of the State Governments alone will 
be tried in these courts That way il is possi-
ble to have a day to day trial of corruption 
cases and a large num~ of corruption cases 
can be disposed of throughou( the year. 

SHRI SOM NATH RATH: You only 
want 20 judges. Win that be suffice? 

SHRI P. CHIDAMBARAM: J will come 
to that. 

The last provision to which I would like to 
refer is about the onus of proof. Mr. Thomas 
has raised this question. I think. if he care-
fuJly reads the Act, he will find that section 
20 does raise a presumption. The word used 
is '~hall presume'. The court shall presume 
unless the contrary is proved. Therefore, the 
burden of proof is shifted to the Accused. 
Similarly under Section l3(e) which is assets 
disproportionate to known sources of 
income. kindly see the Ianguaae: 

.... .in possession for which the public ser-
vant cannot satisfactorily account ..... 

Therefore. tbe burden of proof is shiftccl to 
him to account for his assets when it is shown 
that the assets areprirrtllfGcio disproponion-
ate to known sources of income. Coupled 
with the new explanation that we have added 
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of "known source-s of income". the burden is 
squarely upon the accused now to show that 
he had this income which is lawful income. 
which is disclosed to the competent authori-
ties under the applicable law. and that the 
income bears a proportion to his assets. The 
burden is now squarely upon the accused 
and I think these provisions will take care ot 
the difficulties pointed out by M r. Thomas. 

Finally. on the question of will. a number 
of statements were made that this Govern-
ment does not have the will to fight corru.,.. 
tion and implement this law. May I say with 
great humility that there has never been a 
period of eighteen months, sav:e the last 
eighteen months. where we have used the 
CBI and other agencies to fight corruption at 
the levels that ............. (/nterrupliOI1 ... ). You 
should have been here when your colleagues 
were speaking. This is the voice of dissent, 
M r. Ama) Datta. 

MR. DEPUTY SPEAKER: No interrup-
tions please. 

SHRI P. CHIDAMBARAM: ... to fight at 
levels that we have never fought before-

~
fficers who are occupying exalted position 
ho thought they were beyond the reach of 
w-to unearth accounts of wealth and 

income. which have never been uneanhed 
before. and the speed and skill that has never 
been witnessed except in the last eighteen 
months .. (Interruption). K.indly listen to 
me. We are not talking about anything else, 
we are only talking about what we have 
done. 

SHRI S. JAIPAl REDDY: I am refer-
ring to what the CBI did not honest officials 
like Mr. Bhure Lal and Mr. Pande .... (1nter-
rupt;ons). 

SHRI P. CHIDAMBARAM: Kindly 
lilten to me. During the period October, 
1985 to June 1986-a period of nine 
months-in nine special drives, CDI regis-
tered 183 caseS and in 131 wi have completed 
investiption-tbat is. 71.S per cent-24 
cases have been sent of trial, 68 cases have 
been referred for major penalty proceedings. 
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21 cases have ~referred for minor penalty 
proceedings. In OCtober 1986 and November 
19R6-in a period of two months-we regis-
tered 45 cases i .. special drives. In the four 
months of January IQ87 to April. 1987. we 
have already registered 66 cases in special 
drives As far as our success ratio is con-
cerned. I will give figures for five years 
alone- 1982 to 1986 calendar years. The per-
centage of convictions fhat the ~BI obtained 
in cases prosecuted by It in courts. is 70.3 per 
cent. 71 ret cent. 75.1 rer cent. 76.6 per cent 
and 73 5 pet eent. .. (Interruption). I am ~iv-

'tng the fi~ures. You kindly be ratient.. ... (/n-
,errup'iom) Why don' you be patient? Let 
the figure~ go on record. Even if you do not 
lislen to me. the people will know. 

DR. DAliA SAMANT: Absolute fig-
ures you give. 

SHRI P. CHIDAMBARAM: I wiJI give 
the figures. Wait. I am giving the fittUres. 
Where a CBI officer has been the Presenting 
Officer in departmental proceedings. regular 
departmental action, the rate of cases where 
we have succeeded in imposing a penalty is 
83 per cent. 85 per cent. 83.8 per cent, 83.9 
per cent and 86.5 per cent. 

Now I come to the absolute numbers. CBI 
receives a large number of complaints! infor-
mation. Members say that people do not 
come and complain. It is very wrong. A lot of 
people come and complain to us. A lot of 
people come to the Ministry. a lot of people 
come and meet the police officers. We 
develop our own sources. In fact. 90 per cent 
of our information is generated from our 
own sources-thousands of them. Now, 
there is an absolute limit to which any organ-
isation can register cases. We obviously can-
not register 10,000 cases. We would need five 
times our budset for that. You would have to 
vote five times the budget for that. There is. 
certain limit to which the police officer .. .. (In-
Inrupl;Ons). Kindly listen to me please. Per-
sonnel, money and time are severe 
constraints in registering cases We have 
never been able to register and not even in 
those days of 1971-19. never has the CDr 
registered more than 1300 cases. It is an 
absolute limit. TheR' are certain severe ceil-
inp and limits. Now. in 1982. we started with 
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120' cues. In J986, we have brought it back 
to 130) cases. We can register )0,000 cases if 
you like but mUltiplying the organisation by 
five time is not the wayan organisation can 
gow in a period of one year. This organisa-
tion wiD grow. We have taken some positive 
decision. As the organisation grows the cases 
will grow. But wlult you should have asked 
as a question WBI not asked. You did not ask 
a question. But I will answer. What are the 
kinds of cues we are registering now? Who 
are we attacking now? Who are we fighting 
now? Who are we searching for now? These 
questions you should have asked me. But 
you did not ask. We have laid down a clear 
policy now. We will fight corruption at top 
levell. My philOiophy is that if you fight at 
the level of the head of the Department. 
make sure that the head of the Department 
remains free from corruption, he will ensure 
that tbe level below is free from corruption 
and this will percolate down. (lnt~rrupt;ons) 

Now. having agreed with me. kindly listen 
to me. Who are the people against whom we 
have taken action? What are the kinds of 
people against whom we have taken action in 
the last 18 months? I will just read some 
categories against whom we have taleen 
action. We have taken action against a 
former Chairman of a Railway Service Com-
mission. Zonal Managers and Regional 
Managers of Banks. General Manager of a 
State Mineral Development Corporation. a 
Regional Labour Commissioner. a Chief 
Regiona' Manager, a Chairman of a Bank. 
an Officer a t the level of Secretary and Com-
miuioner to a State Government. Officers of 
the level of General Mana~e~s and above. 
We have taken action against officers 
belongin~ to various services. I can give you 
more examples. We have taken -action 
against a Manager of the Fertiliser Corpora-
tion. a Regional Manager of Food Corpora-
tion. a General Manager of State Trading 
Corporation. a fonner Director General of 
Police and a Commissioner of a Division in a 
State---) see one hon. Member smiling 
knowledgeably when I said former Director 
General of Police -a Divisional Railway 
Manager. a General Manager of a Major 
Hydro Electric Project. a Joint Chief Con-
troller of Imports and Exports. a Chief Man-

a,er of a major Nationalised Bank and I can 
go OD. This is the kind of cases we register 
now. 

DR. DATTA SAMANT: How many of 
them are convicted? 

SHRI P. CHIDAMBARAM: With 
regard to conviction. we have never fallen 
below the ratio of 70%. 

THE MrNrSTER OF STATE rN THE 
MI'SISTRY OF LAW AND JUSTICE 
(SHRI H.R. BHARDWAJ): Where do they 
go after conviction? 

SHRI P. CHIDAMBARAM: Sir. as the 
Lltw Minister correctly pointed out I did nOl 
know until now that after conviction they 
can go anywhere except to the jail. 

DR. DATTA SAMANT: People neverj,... 
go there They are for the poor people 
and worker .. 

SHRI P. CHIDAMBARAM: Therefore. 
Sir. let us not tar everybody with the same 
brush. The whole philosophy has changed. 
We have now clearly·laid down our parame-
tres. goals. (Interruptions). A question was 
a~ked in how many .:ases .... (Interruptions). 
Mr. Samant. you must listen. Only listening 
will give you information. and information 
",ill give you knowledge. 

DR. DATTA SAMANT: People will 
ne\'er be prosecuted. (Interruptions) 

SHRI AMAL DATTA: Mr. Chidamba-
ram. I can given you credit for all that you 
have said now. But what I am asking is this. 
The man who did all this has now gone. 
Nothing will happen now. 

SHRI P. CHIDAMBARAM: But why 
don't you give me credit to what I have ... 

SHRI AMAL DATTA: Already the tax 
people are saying that nobody need worry 
any more. 

SHRI P. CHIDAMBARAM: Mr. Amal 
Datta. you do not undentand th~ business 
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rules. this is done in the Ministry of person-
nel. (Interruptions). All this is done in the 
Ministry of Home Affairs. in the Ministry of 
Personnel. (lnurruptions). Mr. Datta. 
please listen. 

Sir. a question was asked: Where have you 
invoked the Criminal Law (Amendment) 
Ordinance? We have invoked the Criminal 
Law (Amendment) Ordinance in two cases. 
(Interruptions). Please sit down. I am not 
yielding. We have invoked the Criminal Law 
(Amendment) Ordinance against a Joint 
Secretary level officer and against a former 
Director-General of Police. We will file 
applications in two other cases involi.ng the 
Criminal Law (Amendment) Ordinance. 
Once this BiU is passed. we will have the 
power to grant the sanction. Today we have 
to get sanction from the State Government. 
Therefore. the will is there. we have the will. 
what I ask is: How many State Governments 
will summon an equal will to implement the 
Prevention of Corruption Act? That is the 
question. Show me any State Government 
which has done more in the last 18 months to 
match our record. Ten States are ruled by 
Opposition Parties. You must summon the 
will vou must summon the determination. 
Yo~ ';'ust summon the will to implement this 
Act. 

I am grateful to the hon. Members f~r 
broadly supponing this Bill. I commend thIS 
Bill and I request the hon. Members to pass 
this Bill unanimously. 

MR. DEPUTY SPEAKER: I shall now 
put amendment No. 12 moved by Shri 
Ayyapu Reddy to the vote of the House. 

Amendment No. 12 "' .. put and ~tf"ed. 

MR. DEPUTY SPEAKER: I shall no~ 
put the motion for consideration of the Bill to 
the vote of the House. 

The question is: 
"That the Bill to consolidate and 
amend the law relating to the preven-
tion of corruption and for matten 
connected therewith. be taten into 
consideration ... 
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77J~ motion was adopt~d. 

MR. DEPUTY SPEAKER: The House 
will now tate up clause-by-clause considera-
tion of the Bill. 

MR. DEPUTY ~PEAKER: There is an 
amendment by Mr. Ayyapu Reddy to clause 
2. He is absent. 

The question is: 

"That clause 2 stand pan of the Bill." 

The motion was adopted. 

Clause 2 was added 10 the Bill 

Clause 3 (Pow~r to appoint special Judges) 

Amendment made: 

Pa~e 3. line 19.-

for "under section 7 to 9. 11. 13 and 14" 
substitute "under this Act" o:n 

(Shri P. Chidambaram) 

MR. DEPUTY SPEAKER: Mr. Ayyapu 
Reddy-Absent. Mr. Kunwar Ram-
Absent. 

The question is: 

"That clause 3, as amended. stand pan of 
the Bill." 

Clause 3, as amend~d. was add~d to the Bill. 

MR. DEPUTY SPEAKER: Clause 4 and 
S Shri Ayyapu Reddy-Absent. 

The question is: 

NThat clause 4 stand part of the Bill." 

77J~ motion was adopt~d. 

Clau.s~" was add~d to t~ Bill. 

CIouH 5 was adtkd to I~ Bill. 
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MR. DEPUTY-SPEAKER Clause 6. 
Shri Ayyapu Reddy-Absent. The question 
is: 

"That clause 6 stand pan of the Bill." 

Tht> motion was adoptt>d. 

Clause 6 was addt>d to tht> Bill. 

MR. DEPUTY SPEAKER: Clause 7. 
Shri Kunwar Ram-Absent. 

The question is: 

"That clause 7 staod pan of the Bill." 

The motio" was adopted. 

Claust> 7 was added to the Bill. 

Clauses 8 to II were added to the Bill. 

MR. DEPUTY SPEAKER' Now clause 
12 Shri Ayyapu Reddy-Absent. 

The question is: 

"That clause 12 stand part of the Bill." 

The motion was adopted. 

Clause 12 was added to tht> Bi/l. 

MR. DEPUTY SPEAKER: Clause 13 
Shri Kunwar Ram-Absent. 

The question is: 

wrltat clause 13 stand pan of the Bill." 

The motion was adopted. 

CIQuse 13 was added 10 the Bill. 

Clauses /4. J j and 16 were tuided 101M Bill 

MR DEPUTY SPEAKER· Clause 17 
Shri Ayyaru Reddy-Ab~ent. 

The question is: 

"That clause 17 stand part of the BiD. -

7'1Ie motion Wll.f adopted. 

CltlWe J 7 Wll.f adMd to the Bill. 

CltlUJe J 8 wtU added to the Bill. 

Clause 19 [PreviOUS sa"ctio" nessary for 
prosecution] 

SHRI SHANT ARAM NAIK: Sir, ) 
move: 

Page 9,-

after line 17, iruerl-

"(2) The authorities referred to in sub-
section (I) as the case may be. shall 
convey their decision as to the 
granting or withdrawal of the sanc-
tion, within 30 days from the date 
of the request in writing by the 
prospective complainant." 

\3) In case the authorities referred to 
in sub-section (I), as the case may 
be, fail to convey the sanction 
under sub-sections (I) and (2) or 
refuse to grant sanction, the pros-
pective complainant may apply to 
the special judge for grant of sanc-
tion under sub-section (I) and the 
special judge after hearing the con-
cerned authority undersub-section 
(I). grant or refuse to grant the 
sanction requested for." 

\4) A revision shall lie to the High 
Court against the order passed by 
the special judge under sub-section 
(3)." 

Sir, my amendment is to provide for sanc-
tions. Sometimes some love~ments do not 
.... nt sanctions for prosecuting under the 
Prevention of Corruption Act. If a penon 
applies for sanction. sometimes he does not 
Ft it. Therefore. I have provided for a 
remedy here that within 30 daY5 if the sanc-
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tion is not gran'ted:he can strai~htaway 
apply to the Special Judge for granting sanc-
tion. Then, the Special Judge will have the 
power to call both the parties viz. the 
Government and the party concerned and if 
the judge thinks fit that in this case sanction 
is required to be given then the judge gives 
sanction. Again. the order of granting or 
refusing sanction will lie to the High Court. 
Therefore. my amendment is: 

I. Page 9,-

a.ft~r line 17. ins(Orl-

WC2) The authorities referred to in sub-
section (I) as the case may be, shall 
convey their decision as to the 
granting or withdrawal o(the sanc-
tion, within 30 days from the date 
of the request in writin. by the 
prospective complainant." 

-<3) In case the authorities referred to 
in sub-section (1). as the case may 
be, fail to convey the sanction 
under sub-sections (I) and (2) or 
refuse to JPllnt sanction. the pros-
pective complainant may apply to 
the special judge for grant of sanc-
tion under sub-section (I) and the 
special judae after hearing the con-
cerned authority under sub-section 
(I), grant or refuse to grant the 
sanction requested for." 

\4) A revision shall lie to the High 
Court against the order passed by 
the special judge under sub-section 
(3)". 

SHRI P. CHIDAMBARAM: Sir, I appre-
ciated the spirit of the amendment but I am 
afraid that this will go against the whole 
scheme. Sanction is provided to protect a 
public servant from harassment and from 
unfounded charges because he has to dis-
charge certain public duties. The moment a 
person ceases to be a public servant, he can 
be prosecuted without a sanction. As long as 
we want to Jive a public servant. an honest 
public servant who is discharging his duties 
or any public servant, the protection ofsaoc-
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tion viz. application of mind by the appoint-
ing authority. I think it would be unwise to 
take away this power and vest it with the 
Special Judge. Secondly. the Special Judge 
cannot pre-judge matters. The Special Judge 
has to try the ~se when it comes to him, and 
at the stage of sanction, I don't think the 
Special judge should come into the picture. I 
would request the hon. Member to withdraw 
his amendment. 

SHRI SHANTARAM NAIK: Sir, I with-
draw my amendment. 

MR. DEPUTY SPEAKER: Has the hon. 
Member leave of the House to withdraw his 
amendment? 

SEVERAL HON. MEMBERS; Yes. 

Amttndment No. J was. by leav~. 
K'ithdrawn 

MR. DEPUTY SPEAKER: The question 
is: 

"That Clauses 19 to 3 J stand part of the 
Bill ... 

7h~ motion was adopted. 
Clauses 19 10 J J were added to the Bill. 

is: 
MR. DEPUTY SPEAKER: The question 

NThat Clause: I the Enacting Formula 
and Long Title stand part of the Bill." 

7h(O motion wQS adopt~d. 

Clall.W' I. the £na{"I;n~ Formula an(lthe Tille 
were otic/rtf 10 the Bill. 

MR. DEPUTY SPEAKER: The Minister 
may now move that the Bill, as amended. be 
passed. 

SHRI P. CHIDAMBARAM: I beg to 
move: 

is: 

"That the Bill, as amended. be 
passed". 

MR. DEPUTY SPEAKER: The question 
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"That the Bill. as amended be: 
passed." 

The motion was adopted. 
MR. DEPUTY SPEAKER: Now. we will 

take up the next Item i.e. Item No.9 Oll the 
Agenda .... 

( Interruptions) 

MR. DEPUTY SPEAKER: Order. 
please. Please don't interrupt him. 

SHRI P. KOLANDAIVELU (Gobichet-
tipalayam): Sir,l want to know whether you 
are going to take up the Canina Attention to 
day. 

MR. DEPUTY SPEAKER: I do not 
know, Sir ... 

SHRI P. KOLANDAIVELlI I would 
like to know from the hon. Minister whether 
we are going to take up the Calling Attention 
today. 

THE MINf~TFR OF STATE IN THE 
MINISTRY OF PARliAMENTARY 
AFFAIRS (SHRIMATI SHFILA DIK-
SHin' Now. the time is 5 25 pm. Would 
you like to take it up tomorrow? I think. we 
can take it up tomorrow 

MR. DEPUTY SPEAKER: We can take 
it up tomorrow. 

SHRI P. KOLANDAIVELU: Yes. we 
can take it up tomorrow. 

SHRI THAMPAN THOMAS (Mavelik-
ara): Tomorrow. we have lot the Private 
Memben Bill. 

SHRIMATI SHEILA DIKSHIT: We 
can take it up between J 2 and 3 ... 

MR. DEPUTY SPEAKER: Today. it is 
not possible ... 

SHRI THAMPAN THOMAS: That 
means. Monday we have to be here. 

SHRIMATI SHEILA DIKSHIT: y~ I 
feel so ... 

17.27 hn. 

DISCUSSION RE: FRAMING 
GUIDELINES TO ENSURE SMOOTH 

FUNCTIONING OF DEMOCRATIC 
INSTITUTIONS-Contd. 

[Engli.'.h) 

SHRI S. JAIPAL REDDY (Mahbub-
nagar): Mr. Deputy Speaker. Sir. senior par-
liamentarians like Shri Bhapat Jha Azad. 

Shri Veerendra Patil and Shri Gadgil 
waxed eloquent the other day on the 
immense dangers of Character assassina-
tion. But. then. Sir. I regret to note that even 
while lecturing to us on such dangers Shri 
Azad and Shri Patil used this motion to 
indulge in charcter essassination. Their 
target was not Mr. Byre Gowda but Mr. 
Hedge. What was the sin committed by Mr. 
Hedge? He merely responded to the com-
mon demand or request of both Mr. Moily 
and Mr. 8yre Gowda for a eo..mu.ioa of 
Inquiry. Did the CollllDisaioa _y anythin. 
anywhere in its Report on Mr. Heade as 
such? No. Yet. virulent attacb were.-de on 
Mr. HeIde. Sir. we did not object. thoqb we 
could have. under the Rulel of Procedure. 
because we felt that Mr. Hoctae would not 
deserve his reputation if it could not survive 
a discussion in this House. Hil reputation. I 
am sure. is not so fragile. not 10 brittle. as 
that of their leader- as not to survive a moti-
vated onslaught in this Houx. 

I do not want to sound pompous. It was 
Shekespeare who said: 

MBut thou as chaste as ice. as pure as 
Inow. thou shan not escape calumny.-

So. calumny is a thina which one cannot 
escape in public life in particular. but the 
reputation must be such as to survive the 
calumny. I would like \.0 draw a distinctioa 
between &character' and ~putation·. There 
are lots of people in this country with peat 
reputation but without a modicum of char-
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aeter. In my view, there is a need to expose 
the hollow reputation of such sanctimonious 
humbugs In this situation of rampant cor-
ruption, I would rather choose to err on the 
side of Iconoclasm than on the side of 
prudence 

Leavang aside my own attitude. let me now 
allude to the track record of the Congress-I 
You know, Sir. only three years back. Dr 
Farooq Abdullah. when he was Chief Manis-
ter of Kashmir 8t Jammu, was referred to as 
an anti-nattonal, as one of those who were an 
collusion WIth the PakistanI elements and 
the Khahstanl elements and what have you 
What was the sm committed by him? When 
Mr RaJIY Gandhi was the General Secretary 
of the Congress-I and when he met Dr 
Farooq Abdullah and a .. ked for a share of 
seats IR the Valley, Dr Farooq AbduJlah 
refused hiS demand And that was what led 
ttl a \ llllicallllO campal!!n dnd dethronement 
of hiS Government 

Now. I may come to the example of Sant 
Longowal I remember. when Mr Ram 
JethmaJam appeared a .. an advocate for Sa nt 
Longowat after the latter was arre .. ted In the 
wake of the Blue Star Operation Mr Ram 
Jethmalam's act of appeann!! In the court a'l 
an advocate for Sanl lon!!owal was des-
cnbed as anti-national 

Well. I cannot but refer to the great poant 
that Mr RaJIY GandhI hlm'ielf made out of 
the Anandpur Saheb Re .. oluatlOn and the 
kind of campaIgn he led al the last Lok 
Sabha poll and e'\en at the subsequent 
Assembly Polls. and "e now know" hal he 
did With thiS Resoluatlon 

SHRI K H RANGANATH (Chllra-
durga) What relevanl ha .. thl .. gOI wllh the 
subject of diSCUSSion under Rule 19' 1 do 
not know Where IS he goang? 

MR DEPUTY-SPEAKER let hIm 'iB} 

whether It IS relevant 

SHRI K H RANGANATH Mr 
Deputy-Speaker, Sir .. my humble submiS-
sion is that anythms cannot be allowed to go 

on record Jf that IS the case. then I can say so 
many things here (/nlerrup/lOns) 

SHRI S JAIPAL REDDY Perhaps. Mr 
Ranganath had not heard the debate last 
tIme Or. if he was here IR the House and did 
not hsten to the debate. then I cannot help 

(lnlerruptlOnf) 

SHRI K H RANGANATH Mr 
Deputy-Speaker. let me know from the rules 
are we Justified an bnngmg the name of Dr 
Abdullah who cannot defend himself? 

MR DEPUTY-SPEAKER If at all, 
there is any allegation. then only J cannot 
anow He is Just mentlOmng the name, how 
can I say. no? 

SHRI S JAIPAL REDDY I am not 
levelhng alJegatlon a .. mst Shn Farooq 
Abdullah I am levelhng allegation against 
Mr RaJ" GandhI It "a" Ihl" RallY 
(iandhl \\ ho .. e pdrt\ "a" concerned 
(111ft rrUp'IOI1\) 

SHRI K H RANGANATH Under 193, 
If a diSCUSSIon IS go 109 on It IS diSCUSsed In 

precise 
( InterruptIOns) 

MR DEPUTY-SPEAKER Just take 
your seat 

(111't'r",I" wn\) 

THF MINI~TER OF ~TATE IN THE 
MIl'\I~TRY OF lAW AND JUSTICE 
(,HRI H R BHARDWAJ) Mr Redd} do 
\Oll Icno\\ If \\a .. Mr Ram Jethrnalam \\ho 
hlm-.elf made d .. ho\\ that "I dm rc ... gnlng a .. 
Prc"ldcnt of the BJP and then 1 defend .. 
What wa<; the nece" .. It\ of dolO!! .. 0" It \\as 
hI" own drama TWIce If happened (Intrr-
rlll'IIOn\) Can you h<;ten? 'Ir I want to tell 
the Hon Member Ihal tWIce when Shn P N 
( ekhl appeared In Mr<; (jandhl'~ a ....... sma-
lion ca-.e the 'WInJe chap .. aid I am re"'!!OIng 
fmm BJP Thl\ , .. the type of drama Shn 
R.lm JClhma)am and l..elehl have been play. 
IOI! \\ Ith the country Their true colour must 
he known 10 the reople (/nterrllpllOm) If 
\OU want to lenow more I Will tell yOU here 
no\\ 
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SHRI THAMPAN THOMAS (Manelik-
ara): Sir, he is trying to blackmail. 

SHRI H.R. BHARDWAJ: Who has been 
blackmailing? (Interruptions) There is no 
way of finding out this commission of 
inquiry. If you want to know this .. 
(Interrupt ion.f) 

MR. DEPUTY SPEAKER: Mr. Reddy, 
try to be within limit. Don"t use harsh words. 

SHRI S. JAIPAL REDDY: It is my 
charge. The Congress(1) won this unprece-
dented massive mandate of the last Lok 
Sabha pool through campaign of character 
assassination and blackmailing. 

(lnterruption.f) 

SHRI H.R. BHARDWAJ: Sir. this is an 
insult to the people of this country. This is 
my charge against them. (Interruptions) This 
is a charse against the people of this country. 
Such a statement can be used by you only. 

(Interruptions) 

SHRI S. JAIPAL REDDY: What hap-
pened to their commitment to the wisdom of 
people when they said about the Moily 
tape ... 

(Interrupt iom) 

SHRI H.R. BHARDWAJ: You know we 
have not swallon anything. No Member of 
the Congress(1) Party has become a public 
prosecutor to put cases in the COl,lrt. Your 
Ram Jethmalani was the only one whom you 
are referring. (lnurrupt;ons) What are you 
talking? You are a party to it (lnterruption.f) 
No Congress Member has fallen from stand-
ard. If you want Ram Jethmalani was your 
chief spokesman in Janata Government. 
Your Hedge has been twice indicated by the 
court, once by the Supreme Court and 
another (Interruption) You want to justify 
your corruption. 

( Interruptiom) 

SHRI S. JAIPAL REDDY: What has 
happened 10 be Minister? 

SHRI H.R. BHARDWAJ: What hap-
pened is you are going off the track. I know 
each one of you. 

( Interruptions) 

SHRI S JAIPAL REDDY: He is afraid. 
(lntt'rruption.f) 

SHRI H.R. BHARDWAJ: I am never 
afraid of you. I know you are a paper tige':. I 
know you have no guts to talk to me. 

( Interruption.~) 

MR. DEPUTY SPEAKER: Order. 

( In terrupt;on.fi) 

SHRI S. JAIPAL REDDY: You have 
just now <;een how Mr. Bharadwaj has tried 
to indulge in assassination of character of 
Mr. Ram Jethmalani.... (lnterruptlons-
) ... This is a living example .... (lnterrupt;ons) 

SHRIMATJ BASAVARAJESWAR 
(Bellary): I am on a point of order Sir. Mr. 
Ranganath has raised a relevant point and 
said that under Rule 193 he must re .. trict 
himself to the subiect of the debate. You 
must give a ruling on that Sir. I want a ruJing 
on this point. 

SHRI S. JAIPAL REDDY: Everything 
has been included in the subject 
Sir .. .. (lnterruptions) 

SHRI HAROOBHAI MEHTA(Ahm~ 
dabad}: In any case, the time allotted to Mr. 
Reddy is over . .. (lnterruptions) 

MR DEPUTY SPEAKER: Within the 
rule. according to the subject of the debate. if 
everything is within that. I will allow. If at all 
it is exceeded. I will expunge it. That is all. If 
at all be ~oe<; off the track. I will expunge it. 
If it is within the pun·ie\\. I will allow it. 

SHRI S JAIPAI REDDY: I seek your 
protection Sir 

SHRI HAROOBHAI MFHTA: Even if 
you eXl'unge ... orne "re<;" \\ ill publish it and 
apologi .. e later on 
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MR DEPUTY SPEAKER: No. no. They 
cannot Even without that they will publish 
it' Why are you bothering" Certam things we 
don't discuss here and stIli they publish! 
What can we do for that? (/nt~rrupt;ons) 

SHRI S JAIPAL REDDY' I wish Mr 
Bhagawat Jha Azad who tabled this Motion 
were here. M r Bhagwat Jha Azad. as Gen-
eral Secretary of the AICC (I) a few months 
back attacked the patnotlsm of the PresIdent 
of a National Party. my own parcy f am 
refernng to the o;amp1es of character aso;assl-
nahon on the part of Congrc'is (I) 

SHRI C JANGA REDDY (Hanam 
Kocla) Yeo;terday alo;o he ha" assas"lOated 
Mr NT Rama Rao 10 Hyderabad 
(/nt~rruptlOn~) 

SHRI K P UNNIKRISHNAN (Badag-
ara) You add 'character' to It 

SHRI C JANGA REDDY Character 
aSsaSSlnallOn Sir 

MR DEPUTY SPEAKER He wants to 
be brIef When he IS bnef. certain word .. are 
ml .... lOg and that give<> a different meanmg 
What to do? 

SHRI S JAIPAL REDDY Recently Mr 
RaJI\- GandhI. 10 hIS campaIgn for the elec-
tion .. 10 Kerala and West Bengal launched 
such a dlatnbe agamst CPI(M). that c;hould 
be noted He made an allegation 10 West 
Bengal that central funds were "pent by 
CPM on developmg It" cadres He called 
CPM. the Communal Party of IndIa. 

SHRJHAROOBHAIMEHTA:~ymy 

learped fflend is pleadmg for CPM'? 

(/ntrrruptions) 

MR. DEPUTY SPEAKER. The Mintster 
will reply He Will take down everything and 
be will reply You don' worry. 

SHIR S. JAIPAl.. REDDY' We don't 
require others to assusinate-the character of 

•• Expunged as ordered by the Chair. 

Congressmen. if they have any. The other 
day in the lIIusatrated Weekly. Mr. Kalpa-
oath Rai rcffemng to·· 

MR DEPUTY SPEAKER' This is an 
allegation I cannot allow that 

(Interruptions) 

MR. DEPUTY SPEAKER' I cannot 
allow.. (Intrrrupllons) .... They may be 
rtght; but I cannot allow, can you prove 
that' Can you take that responsiblity? ... 
(lnurruptlons) ... Nothing will 80 on 
record... (Int~rrupllons) ... Even from the 
papers you cannot quote. There may be. But 
you have to seek my permission if you are 
quoting like that You have to quote wha-
tever you can substantiate. otherwise you 
cannot quote. If at all there is any allega-
tion . .it is expunged (lntrrruptlOns).. I am 
telling that it is an allegation (Interrup-
tIOns) Yes It is an allegation I cannot 
allow 

(Interruptions) 

MR DEPUTY SPEAKER You cannot 
quote 

SHRI S JAIPAL REDDY I have com-
plete faith 10 the character of Shn V P 
SlOgh I am one of tho .. e (InterruptIOns) 

MR DEPUTY SPEAKER I cannot 
allow 

SHRI K P UNNIKRISHNAN What 
yo\! cannot allow (Int~rrup"ons) I flse on a 
pomt of order 

MR. DEPUTY SPEAKER What IS your 
po lOt of order? You first quote the rule 
which has been Violated 

( Interrupllons) 

SHRI K P UNNIKRISHNAN I do not 
have to quote the rule. You do not have to 
teach me all these thmgs I will assert my 
right 

MR DEPUTY SPEAKER You have the 
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right but first tell which rule has been 
violated. 

SHRI K.P. UNNIKRISHNAN: Please 
explain how you can say it is not truth. 

MR. DEPUTY SPEAKER: I cannot 
allow any allel!ation. 

SHRI K.P. UNNIKRISHNAN: Where is 
the allegation? What is the allegation? 
(Interrupt ions) 

MR. DEPUTY SPEAKER: If you are 
calling a person CI A agent then it is an 
allegation. 

SHRI K.P. UNNIKRISHNAN: Quoting 
from a journal is not an allegation. 

MR. DEPUTY SPEKAER: What is your 
point of order? 

SHRI K.P. UNNIKRISHNAN: He is 
perfectly eligible to quote from ajournal and 
under no rule can you stop him from doing 
that. 

MR. DEPUTY SPEAKER: He can quote 
but if there is any allegation then it will not 
go on record. Your point of order is ruled 
out. 

(Interruptions) 

SHRI S. JAIPAL REDDY: Sir. Mr. Kalp 
N~th Rai made scandalous allegations 
against Mr. K.P. Singh who was until recently 
the Finance and Defence Minister of India 
and J consider these aHegations to be mali-
cious. baseless and motivated. But I am ref-
erring to the tendency on the part of the 
Congress(1) men to resort to what they con-
sider character assassination. He has further 
said ... 

AN HON. MEMBER: Sir. has that gone 
on record? 

MR. DEPUTY SPEAKER:' If at al1 any 

•• Expanpd as ordered by the Oaair. 

allegation which he quoted that would not go 
on record. 

SHRI S. JAiPAL REDDY: 1 have not 
made any allegation. 

(Interruptions) 

SHRI K.P. UNNIKRISHNAN: He is 
making a point. You should understand the 
difference. 

SHRI S. JAIPAl REDDY: The point is 
he further said: Never! We are not corrupt. 
These fellows are*· 

(lnterruptltions) 

SHRI H.R. BHARDWAJ: Again he is 
making an allegation. 

( Inurruptions) 

MR. DEPUTY SPEAKER: Please sit 
down. There is a rule that prior notice is 
necessary even where aUcption is based on a 
Paper repon and made apinst outsiders. 

SHRI K.P. UNNIKRISHNAN: Heisnol 
making any allegation. 

MR. DEPUTY SPEAKER: Any allega-
tion even if it is in the Press and you want to 
quote you have to get the prior permission. 

( Interruptions). 

SHRI THAMPAN THOMAS: He is not 
quoting anything. He is just producing an 
evidence for verifying. 

Mr. DEPUTY SPEAK.ER: In evidence 
you can say but you are calling a particl~. 
penon ... 

SHRf K..P. UNNIKRISHNAN: You first 
listen the debate. 

SHRI S. JAIPAl REDDY: I am giving a 
classic and latest illustration of orchestrated 
character assassination indulged in by the 
CoftJI'CU (1) laden _inat their OWD 
leaden. (I"t~rruptionsl 
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(Shri S. Jaipal Reddy J 
Sir. I for one believe Mr. V.P. Singh is as 

clean, as patriotic. as cleanliness and patriot-
ism can be. But such a person is also facing 
character assassination not at the hands of 
Opposition but at the hands of Congress (I) 
men. Now. Sir, Mr. Hegde was the tar!!et of 
many allegations ... (Intt>rruptions) ... .f am 
not objecting because Mr. Hegde's reputa-
tion is redoubtable. It can survive all 
allegations. 

SHRI HAROOBHAI MEHTA: Between 
aD aIleption and a judgment. we were rely-
ilia on the Supreme Court judgment.." 

(Interruptions) 

SHRI S. JAIPAL REDDY: Mr. "Banga-
rappa made an allegation against Mr. Hegde 
way back in 1983 ... (Interruptions) ... You go 
through the record. 

SHRJ H.R. BHARDWAJ: I have gone 
much more than you. You are briefed on a 
particular line. But you follow the rules ... 
(Interruptions) ... He is definitely briefed on 
the wrong lines ... (Interruptions) ... 

MR. DEPUTY SPEAKER: No reflec-
tioa. Order. order. 

(lntt>rruptions) 

SHRr AMAL DA 11 A (Diamond Har-
bour): On a point of order. Mr. Bhardwaj is 
not a Member of this House. He is prescnt 
here only as a Minister. He must behave like 
a Minister and not behave like aa MP .... 
(lnurruptiolU) ... 

MR. DEPUTY SPEAKER: No, no. Take 
your seat please. I request the Hon "Ie 
Members to allow the Members to speak. 
Let the debate go on smoothly. If everyone 
o(you goes on like this. then we cannot finish 
it. 

(lntnruptiolU) 

SHRI ANAL DA 11 A: The Minister 
may intervene sometimes. But he is only here 
as a Minister. Otherwise he cannot enter this 
HoUle. He cannot intervene. 

(InterruptiolU) 

MR. DEPUTY SPEAKER: No. no. Min-
ister has a right to intervene. You cannot say 
like this. 

SURI S. JAIPAL REDDY: Sir, I am not 
levelling any allegation against Mr. Banga-
rappa. Mr. Bangarappa made an allegation 
against the cousin of Mr. Ramakrishna 
Hegde. Mr. Ganesh Hegde, in 1983 that he 
was responsible for smUggling of rice result-
ing in Sales Tax loss to the tune of Rs. 8 
crore. That allegation was enquired 
into .... (Interrupt ions) 

SHRI K.H. RANGANATH: When Ban-
garappa made that statement" he was in the 
Janata Party and that case is now in the 
court .... . (/nterruptions) 

MR. DEPUTY SPEAKER: Please take 
your seats. I request all the han. Members. 
including you, Mr. Reddy. not to bring any 
allegations directly or indirectly in your 
speech, because that invites provocations 
from the other side. The debate cannot go on 
in that manner. Please try to be within limits. 
That is the only thing I can say. 

SHRI S. JAIPAL REDDY: I request you 
to understand the tone and tenor of my 
approach. This allegation was looked into by 
the HousC Committee headed by CPlleader, 
MS Krishnan. which found the allegation to 
be baseless and malicious 

Another allegation was made by Banga-
rappa in regard to rectified spirit against 
Hegde. The allegation was that because of a 
decision in regard to rectified spirit, the State 
of Kamataka lost excise to the tune of Rs. 99 
crQres. The judicial commission went into 
the question and arrived at the finding that 
the charge was baseless. In fact, the finding 
was that the decision led to a profit of Rs. 8 
crores for the Government .... (/merruptions). 

SHRI H.N. NANJE GOWDA at-an): He 
cannot mislead the House. 

SHRI S. JAIPAL REDDY: I seek your 
protection, Sir; I am not yieldin8 .... (/ntt>r-
"",tloll6.) 
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I am only trying to say as to who 
indulged in character assassination. The 
boot is. in fact. on the other leg. What is the 
point that is sought to be made by this 
motion? Is it that the defection game was not 
played? I do not have to refer to notorious 
examples of defection game played in Kash~ 
mir and Andhra Pradesh: it is in everybody's 
knowledge. Of course, recently M r Somnath 
Chatterjee referred to an allegation made by 
Srikantia against Nanje Gowda. He will 
speak after me. and. therefore, will reply. but 
he will also have to reply to some other 
things. 

On 8.10.1983 there appeared a statement 
in Patriot given by Nanje Gowda that 
Hegde's Government would be brought 
down in a week's time and I am quoting him: 

"We have kept the gun powder ready. It isa 
matter of time to ignite it." 

Mr K.H. Patil. the then PresidentofPCCI 
admitted hefore the Commission that 15 
Janta MlAs were ready to defect to Con-
gress (I). He made a statement to the press 
and he admitted that he made statement 
before the Commission. 

Coming to the Moily tape ... the only piece 
of documentary proof in the entire case was 
the tape. There was no other piece of docu-
mentary evidence. You will kindly note that 
the tape as such was never examined. Now. I 
quote the commission report. No expert 
opinion on the tape could be obtained. The 
Commission tried its utmost to get the evi-
dence of an expert regarding the voice of the 
speaker in the said tape by comparing it with 
the admitted recorded statements of Mr. 
Veerappa Moilyand Mr.Byre Gowda. It was 
only the Indian Institute of Technology. 
Madras which said that it could do some-
thing in the maUer. There was no other insti-
tution which could do that work. I would not 
take more of y.pyr time by quoting from the 
report in extenso. That Institution said that it 
would take nine months. With all respect to 
Justice Desai. I would like to know as to why 
the Commission which took fifteen months 
to submit the report was not prepared to give 
nine months to this Institute. 

I may draw your attention to a fact that 
the famous tapes in the Nixon case were also 
of a poor quality, but the voice was deter-
mined by a technical institution. The tapes 
also could have been referred to a foreign 
institute. The Commission, in my view. com-
mitted a serious error of judgement when it 
relied merely on circumstantial evidence and 
verbal contradictions to arrive at a conclu-
sion. The tape which was the basis of the 
entire episode was completely ignored. 

It was admitted that one bundle of notes 
contained the slip of Sadar Bazar SBI 
Branch. It was received from .the SRI Sadar 
Bazar Branch. but they -could not trace opt 
the origin of the notes. The Commission 
tried to function like a court. There is a defin-
itive distinction between a Commission of 
Inquiry and a court of Jaw. Before the Com-
mission of Inquiry nobody is accused and 
nobody is an ac~sed A Commission of 
Inquiry is saddled with the task of finding 
out the truth. It did not lift a little finger to 
find out the truth. It should have called the 
Manager of the SBI Sadar Bazar branch. 
New Delhi for evidence. Likewise. it should 
have called many others. For example. press 
reporters who heard the tapes wrote in their 
newspapers on that day that they recogni7ed 
the voice of Veerappa Moily. The editorials 
were written on that basis and none of them 
were called. 

I am not trying to say anything against the 
Commission. but I am only drawing the 
attention of the Hose to a serious error that 
crept into the formulation of this findinJ. 

SHRI D.K. Naikar (Dharwad North): 
Hon. Member is speaking on behalf of 
Hegde. Hegde himself has accepted the 
repon without any comments. What right 
has he got now to speak like this? 

SHRI S. JAIPAL REDDY: Findy. I am 
speaking on behalf of myself and not for Mr. 
Hegde. Secondly. if Mr. HegdeasChiefMin-
ister of Kamataka has accepted the reco .. 
mendations of the Commission. it only 
redounds to the credit of Mr. Heade as Chief 
Minister ... (/n"rruptions) 
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MR DEPUTY ·SPEAKER : No interrup-
tions please. 

SHRI S.JAIPAL REDDY: I have no 
difficulty in discussing Mr Hegde because his 
reputation is not so fragile or brittle as not to 
survive your onslaughts. We are not trying to 
sweep anything under the carpet. The claim 
was that the Janata Party has won the mas-
sive ~andate of the Assembly polls because 
of the Moily tapes. 

18.00 hrs. 

They all know Sir that the episode took 
place in 1983 and the Lok Sabha elections 
took place in December 1984. In December 
1984. the Congress (I) got a massive man-
date. In spite of the Moily Tapes episode. 
But in March 1985 Janata Party got a mas-
sive mandate. I am trying to say only this. 

PROF. MADHU DANDAVATE 
(R-ajapur): Voters remembered ag3in~ 

SHRI S. JAIPAl. REDDY: I am only 
trying to say thC'.t the Moily Tapes episode 
did not play any part. unless they are pre-
pared to say tha~ a kind of collective amnesia 
was induced among the people of Kamataka 
in 1984 December polls. 

Now. v. hen some friend has suggested that 
Shri Veerappa Moily whose political chas-
tity had been molested. should file a defama-
tion suit. they laughed at the suggestion. I do 
not know why they should laugh at the sug-
gestion. (fthey think that the defamation law 
is so weak. then they must come forward 
with the amendment to strengthen the law. 
Shri Bhardwaj for whom I have personally 
great regard is a sane man. But even a sane 
person like Shri Bhardwaj can on occasions. 
slip and he did so at Bangalore. While shar-
ing the platform with Shri Hegde at Banga-
lore. I do not know why he has developed 
such an allergy to Shri Hegde he made an 
allegation that the names of persons recom-
mended by K.arnataka Government for 
appointment on the High Court Bench were 
of those who are related to Ministers of 
learnataka. 

[Translation] 

SHRI H.R. BHARDWAJ: If you want 
the names, I can let you know. If you want 
them right now, I can do so. 

[Eng/i.fh] 

SHRI S.JAIPAL REDDY: Idonotwant 
to provoke Shri Bhardwaj who is normally 
an excitable person. I know that he needs no 
provocation. I would rather expect him to 
exercise restrain. I would like him to know 
that he himself indulges in character assassi-
nation. So Sir. character assassination is, in 
fact. a game that the Congress (I) has been 
indulging in to win the elections. Not only 
against opposition leaders. but it also 
indulges in orchestrated character assassina-
tion against senior members of its own party .. 
Therefore. it does not lie well in the mouth of 
Congress men to deliver lectures on the 
dangers of character assassination. It is like 
the devil citing the scriptures. 

MR. DEPUTY SPEAKER Mr. 
Minister. 

SHRI ".N. NANJE GOWDA: I may be 
permitted to say something Sir. 

MR. DEPUTY SPEAK.ER : I have 
already exhausted the time. I cannot allow 
you. The Minister is already on his legs. 

THE MINISTER OF STATE IN THE 
MINISTRY OF LAW AND JUSTICE 
(SHRI ".R. BHARDWAJ) : Sir. I am 
grateful to all the hon. members who partici-
pated in this debate. This was an issue which 
was'first debated in 198). At that time one or 
the most senior members of this Parliament, 
Prof. Madhu Dandavate had raised issues 
about one of the .... 

(Interruptions) 

SHRI H.N. NANJE GOWDA: Excuse 
me Sir. The other day Shri Somnath Chat-
tetjee made a.charge against me. I may please 
be anowed to clarify certain things. I can 



4Sl DU. ": F'lImlng VAISAKHA 17.1909 (SAKA) functioning of 4S4 
Democratic Institution GuidliMs 10 nuu,~ smooth 

request all my friends. who also want to 
.,..t. to sit down and not press their 
demand. At least. I must be allowed. After I 
rmisb, the hon. Minister can reply. Kindly 
allow me. 

(Int~rrupt;ons) 

MR. DEPUTY SPEAKER: If you got tie 
in the middle of the Minister's reply and if 
you feel like expressing your views. you can 
definitely express your views. 

(Interruptions) 

SHRf AMAL DATTA: It is a de hate on 
character assassination! 

(Interruptions) 

SHR) THAMPAN THOMAS . Which 
character. has he assassinated~ 

(Interrupt ions) 

MR. DEPUTY SPEAKER : I have 
already told you. if you get time in the middle 
of the Minister's reply. you can express your 
views. Not now. 

SHRI H.R. BHARDWAJ: Sir. this wali 
the issue which was very important com.ider-
ing that it came from a very senior Memher 
of the House. This was an issue where a man 
with a Parliamentary record had given a 
challenge that he possessed certain evidences 
to show that an attempt was made hy an 
MLA of the Karnataka Assembly. And the 
idea was to win over another M LA of that 
Assembly. 

Prima focie. normally when allegations 
are made. the rules and principles of natural 
justice require that one who makes an allega-
tion must satisfy himself about the genuine-
ness. about the truth of the allegation. But 
Sir. as you will find. as Prof. Dandavate 
himself has now regretted for the allegation .. 
made, nothing remains actually to say. 
except a few things to show that how contra-
dictory issue was raised in 1983. It was raised 
at such • hiBh pitch that it was projected as if 
the whole system in a particular Party is 

corrupt and the whole system on the other 
side is very clean. That is why I would like to 
briefly say a few words from the speech 
which was made and that is important. To 
quote those Paras will really reflect our 
desire on this side. Whenever we say some-
thing on the floor of the House. we must 
satisfy that later on. we may not have to 
disown what we say on the floor ofthe House 
and tender an apology. Kindly see Sir. at 
Page 480. it was said by the Mover and' 
quote: 

M. have taken all possible precau-
tions to send to the Speaker an 
advance notice that I am going to 
quote things. Certain queries have 
been made and again I replied to the 
query. I have taken the full responsi-
bility for the authenticity of the 
transcript which I am quoting." 

One thing. if you take these words that the 
Member has taken a full responsibility for 
whatever he was saying in the House and 
whatever was said in the House, but today a 
strange situation has developed and we find 
a particular situation. where the hon. 
Member has not said the samething that he is 
preparing to own the responsibility for and 
has said something else. Again I will quote 
from Page 520 and the same type of thing 
was said. 

W. have already said that concrete 
evidence in the form of finger print. 
taperecorded versions. all are there. 
In case no judicial inquiry is set up. I 
demand. a Parliamentary Commit-
tee to be set up to go into the details 
of how matters can be dealt with". 

Where are the finger prints? 

Coming as it does from a very important 
parliamentarian of the country. it was 

expected that if there were any finger prints 
anywhere. they should have been submitted 
by those who possessed those finger prints 
before the Desai Commission. 

I am submitting these portions to show 
that when we are motivated by political con-
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(Shri H.R. Bhardwaj) 
1iderati0DS. we can 10 to any Senath. That is 
what we must note. 

Over the years. we have shared sometimes 
common platforms; sometimes common 
panies; some people have defected: lOme 
people have joined. This goes on. But when 
you speak on the floor of the House. you 
must search your conscience-whether you 
know all that you are saying on the floor of 
t~ House. This is my precise submission. 

Now I will again quote another important 
member of the Opposition who spoke on this 
occ:asion; and he said a very particular thin .. 
On that I am going to quote another chief 
lpokesman of the Janata pany from 1977. 
and who is a close friend of your Chief Minis-
ter of Kamataka-he is Mr. Ram Jetbma-
Iani. He was a Member of this House, and he 
spoke. With your kind permission. I will 
read paF 529. That will reflect how the 
issues should be judged. I will quote him in 
precise terms. I quote: 

-There are two versions of the 
Kamataka episode. One version is 
that somebody has tried to bribe a 
Jeplator. and get him out of his 
party; the other that it is concotioD 
by the rulin, party in Karnataka. 

Mr. Stephen named the person 
who, according to him. had con-
cocted this with his own money; but 
I want to ask whether it was the Jesis-
lator who was being bribed to leave 
his own party. or whether a Chief 
Minister of a State concocts that 
kind of an incident, to malign the 
other party. Is it, or is it not a matter 
of national shame?" 

This is the precise question that was raised 
by an hon. Member of this House who. b)"all 
standards I can say. remains the chief spokes-
man of the BJP. the chief spokesman of the 
Janata Party and sometimes of the other 
party. I am quoting it to say that these were 
the two issues which we project«rbefore the 
House : 

"Either the truth is that the leJislator 
tried to bribe another legislator, or 
that the Chief Minister was concoct-
ing all these affairs." 

It is not my speech. It is their speech. 

Now. 1 will apin quote. He must ha~ 
thought so beca~ the House does not have 
the power to can people and record their 
evidence and examine and investipte into 
the matter; he suggested a commission of 
inquiry. Some other people also sugested • 
commission of inquiry. Mind you. it wu a 
commission of inquiry set up by the State 
Government at its headquarter. i. 
Karnataka. 

What has happened? We find a peculiar 
situation. You will kindly permit me to say 
what is the answer. of the Commission cpr 
Inquiry, to the allegations against one oftbe 
two issues which were raised in the Ho~ 
which one is correct. With regard to the 
terms of reference No. I, the answer of the 
Commission is this: 

"The allegation made by Shri C. 
Byre Gowda. member of the t.epIa-
tive Assembly, that Mr. Vcerappa 
Moily. then the Leader of the Oppo-
sition in the Karnataka ~iw 
Assembly. paid him RI. 2 lakhs. it 
not true." 

This is the positive finding oftbe Commis-
sion of Inquiry set up by Mr. Heide; and it is 
held by a sitting Judge of that Court. Now, 
an attempt was made to attack the procedure 
followed by the Commission of Inquiry. AU 
these issues were relevant when the Commis-
sion was going on. and all these issues could 
be sorted out during the proceedings-I do 
not think anybody will leave to chance any 
such matter where investigation is ordered, a 
sitting Judge of the High Court is asked togo 
into the question-all evidence and whatever 
was to be said by the State Government, by 
the concerned parties had to be placed before 
the Commission. After the Commission had 
investigated and gone into the inquiry. it 
com~ to a finding; and in that commission 
they had complete faith, and we had com-
plete faith; and every penon should have 
faith when we set up a Commission 0( 
Inquiry. and accept its findings. Afteraccept-
ing the findings. if they go by the judgement 
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of their own member in Parliament. that is 
not good. There were two issues: one issue is 
whether our legislator was wrong. or their 
Chief Minister was wrong. The finding is 
that our legislator is not wrong. The conclu-
sion is that then Chief Minister is wronJ. 
What other conclusien can there be? 

SHRI S. JAIPAL REDDY: On a point of 
order. Sir. I know Mr Bhardwaj has a special 
affection for Mr;. Hegde. He should not mis-
use the noor or the occasion to give vent to 
bis personal spleen. J am sure he will rise to 
the moral occasion. (lntnruptions) The 
point is this: No comment. right or wrong, 
was made on Mr. Hegde. The hon. Minister's 
reply must be based on the finding of the 
Commission. 

SHRI H. N. NANJE GOWDA: He was the 
architect. of evil designs. (Interruptions) 

SHRI S. JAIPAL REDDY : Strictly 
speaking. he cannot refer to him. 

SHRJ H. N. NANJE GOWDA: What is 
your point of order? 

(Interruptions) 

PROF. MADHU DANDAVATE 
He,8de is a Stale subject 

SHRl S. JAIPAL REDDY: He is tryinl 
to cast aspersion on Mr. Hegde without refer-
ence to the Report of the Commission. That 
is my Point of order. 

MR. DEPUTY SPEAKER: If there is 
any aspersion. I will go through the proceed-
ings and expunge it. 

SHRI H. R. BHARDWAJ: I aazpt him. If 
there is anything, you kindly examine it. J 
will not refer to that anything. I am referring 
to the logical conclusion which only a sane 
person is expected to say. 

SHRI S. JAIPAL REDDY: You quote 
from the Report of the Commission. 

SHRI H. R. BHARDWAJ: Kindly bear 
with me. I will not go into anything. I am 

referring to two speeches made by the 
members of the Janata Party. I am not 
.... ying anything. 1 know what affection we 
have got for each other: that is true. 

(Interruptions) 

SHRI H N. NANJE GOWDA: If there is 
anything. it could be handed over to the 
Speaker tty Prof Dandavate. 

SHRI H.R. BHARADWAJ : No. I have 
got the highest regard for one person. 
namely, Prof. Dandavate. When he says 
something on the floor of this House. I. at 
once. hasten to accept him on his own words; 
this is my view about the hon. member; that 
is where I have to intervene; 1 have to say this 
thing that when something comes from a 
Person. there is always a question of credibil-
ity. Jf it comes from Prof. Dandavate. I will 
hasten to accept. but if it comes from Mr. 
Hegde. I will never accept. This is my own 
feeling. 

PROF. MADHU DANDAVATE: I pro-
pose a vote of thanke; 

(Interruptions) 

MR. DEPtrrY SPEAKER: I wiD 80 throuah 
the proceedings and if there is anyaspenion. 
I will expunge it. 

SHRI H. R. BHARDWAJ: I ap-ee. 

SHR} S. JAIPAL REDDY: I want your 
ruling just now. 

MR DEPUTY SPEAKER 
a~d. 

He has 

SHRf H. R. BHA~DWAJ: I win not say 
anything. You take it from me. I will only 
quote whal Prof Dandavate has spoken and 
how he has brought Mr HeIde into the pic-
ture. Kindly see page 482. Ther.e are proceed-
ings of the House. 

PROF. MADHU DANDAV ATE: Fven 
if I had referred to him. m)' remarks should 
be expun,ed with retrospective elrca. 

SHRI H. R. BHARDWAJ:Withmysu~ 
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[Shri H.R. Bhardwaj) 
mission of course. Kindly bear with me. lam 
onlt explaining. Things can go wrong with 
political motive: and I never attribute motive 
to Prof. Dandavate: motive was somew~ 
else. I will never attribute motive to Mr. 
Reddy also. We are great friends. Kindly see 
Page 482. I wiU give another instance. When 
the Chief Minister Ramakrishna Hegde 
called a press Conference aDd released all the 
documentary evidence and played tapes. at 
that time journalists belonging to aU the pol-
itical parties identified that the voice in the 
tape was that ,of the concerned Congress I 
leader. If this incident of press conference 
and producing tapes and so-called finger 
prints had not been held in a confe~ by a 
very responsible man. namely the Chief Min-
ister of a State. without cross-checking on to 
what he was doing whatever he was saying. 
then this whole episode would not have been 
there in 1983 and today also. That is why I 
am saying that there are inherent dangers 
when you accept things without cross-
checking. When this was done. this was done 
either innocently-there are two interpreta-
tions; there Can be no third one-or with 
some motive. Innocence has not been proved 
by the Commission. Motive is obvious. This 
is my submission. Now. with all this. if the 
motive, is obvious. then there was an ahem.-
tive for Mr. Hegde. O.K. If the Commission 
has not gone into several aspects of it .... 
(Interruptions) I am not saying anything 
apinst him. I have the highest reprd for 
him. You are unnecessarily protecting him 
when I am absolutely clear. Have I ever said 
anything? I am quoting your two friends 
from the Janata Party; and if there is any-
thing. you kindly correct me and I wiD with-
draw that. But please allow me to say 
somdhing. because you have gone off lhe 
track and I do nol want to go off the track. 
Therefore. I say. when you assess the events 
objectively-there is a leader of the opposi-
tion; and you have also a leader o( the 
opposition-if they are·tryilllto pg and you 
are also trying to gag. then you will be 
involved in concocted cases. 

What will happen to democ:raey in this 
country? And who is gGina to judF whether 
the action was bontI fllk or moIiWIIIc:d'? It is 

either the HOUIC-thcy lIhouid have taken it 
to the Legislature theR-or the judiciary. If 
aDy pod tense prevailed on the Chief Minis-
ter to refer it to a Commission oflnquiry and 
the moment it was found that the allqations 
were not tnae-and mind you there this is the 
wording: That there is no evidence. There is 
nothing. The positive finding so far as Mr. 
Moily is concerned, the Leader ohbe Oppo-
sition. I am giving more emphasis to this 
word. because he was not a simple legislator. 
he was the leader of a national pany; and 
then certain motive were attributed to him. 
and those motives were renecte;d here. And a 
very senior Member of Parliament like Prof. 
Dandavate was made to believe thai wha-
tever was being said was true. What a con-
coction and a fabrication it would have been! 
This is where. precisely we find dangen every 
day in political life. I am not defendina 
Moily. Hegde or Byre Gowda. When you 
said something. you wanted an adjournment 
motion on that day. when these things were 
reflected in this House. and elsewhere, if that 
was not. it would not have been discussed 
here. It is an outcome of the Motion of Prof. 
Dandavate. It was discussed. And then on 
that Motion Mr. Ram Jethmalani whowasa 
Member of Parliament than in this House 
said that it must be examined. elsewhere. 
that means either a judicial inquiry or a com-
mission of inquiry. where people will have 
the libeny to produce evidence and the Com-
mission will have the opportunity to produce 
evidence and evaluate that evidence. Then 
only the truth will be- coming before us. If 
political values. if some values are to be nur-
turned and cherished then this is the correct 
thing. . 

When somebody levels a charge against 
the Leader of the Opposition if it is found 
faully. the penon levelling that charge. the 
person holding or producing the evidence. 
those tapes must quit immediately. That is 
the moral of the issue. And do you accept 
this? 

You referred to my name. I was there in 
Kamataka. He was the host. the Chief Minis-
ter. -n.e Chief Justice of India was there. 
Several Judges were there. High Court 
Judges were there. Members from Kamat-
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aka .... were there. I never knew tat the 
Chief Minister wiD invite .. and iasult there 
in the House. Who thinks so? EspeciaDy, I 
know Kamataka is a way bospitable State. 
So is Andbra. We have nner ~untered 
anythinllike this in Andbra at all. But when 
we went there, the fint tbinl was. be circu-
lated a printed book apast me. It is here. I 
bave lOt it. The House can examine it. I 
tok:rated it. Okay. The Chief Minister is 
hostinl this. He can take lbis priviJeae. It was 
his Convention HaD. I am replying to what 
Mr. Jaipal Reddy has said. I can say. -rbis is 
notbiDl- He is a way big politician. I am a 
very smaD man. Nothinl happens. - But 
when we are sharinl a common dais. if I 10 
to your bouse. Mr. Jaipal Reddy and you 
start burling abuses. is it very decent by any 
standard? And it is for you to judge. 

I have lived in K.amataka for months and 
days. when Mn. Gandhi was not in power. 
Nothing happened to me altboup we ~ 
not in power. I went later on on this issue .. a 
pest of your State. I shi\ra" lOinl there now 
because the man can do anytbing any day. I 
do not feel safe there at all. because a man 
witb motives like this can do anything. 

(m'nTIIp,ioru) 

SHRI S. JAIPAL REDDY: Ona point of 
order. Sir. He says be does not feel safe in 
Kamalaka. What crime did be commit to 
develop this kind of fear'? 

SHRI H.R. BHARADW AJ : I am a very 
fearless person, I tell you. [hllnTllpliolu). 

Mr. Jaipal Reddy. listen. 

SHRI S. JAIPAL REDDY: He is having 
guilty complex. 

SHRI H.R. BHARDWAJ: No. No JUilty 
complex. The guilt is somewhere else. And 
he is always in the hospital. whoever is sick. I 
am IICW'r in the hospital. The next day he was 
in the hospital. and the sickness is some-
where else. (Interruptions) 

Mr. JaipaJ Reddy. you kindly listen to the 
loaic of what I am saying. It is very essential 

because we are in a vny vast country and we 
have different parties. 

You kindly tell me, and -you reply right 
now before me. If I am wrong. I will tender 
an apolo., to you. But you as a Member of 
Parliament, if you invite me to a dinner to 
your bouse, have you any rigbt to insult me? 
You can talk to me anythinl in private. We 
can discuss tbinp and administration. and 
several things. But show some decency which 
I think everybody in Kamataka except one 
man possesses. That is the decent part. 

SHRI S. JAIPAL REDDY: Since I asked 
you to clarify. let me say. 

SHRI H.R. BHARDWAJ: Kindly do. 

SHRI S. JAIPAL REDDY: As far as I 
remember. it was a public occasion. 

SHRI H.R. BHARDWAJ : Not public 
occasion. 

SHRI S. JAIPAL REDDY: Please hear 
me. 

.As be himself stated. the Chief Justice of 
the Supreme Court. and many other Judges 
senior jurists of the country were present at . 
the dinner. 

The dinner wItS hosted by Mr. He~de not 
as a penon. but as a CIUef Minister. It was 
hosted not in his house. but at a hotel and he 
was making a reference to the vacancies that 
were not being filled up in the High Court of 
Karftataka. 

SHRI H.R. BHARDWAJ: No No. 
Kindly listen to me. Kindly read this. Shall I 
n:ad what be said? He attacked my perfor-
mance in the Indian Express case. beca use 
you k.now his special friendship WIth these 
people. Kindly have thIS bbok and read it. 
He attack.ed my performancr 1ft both the 
Houses of Parliament. It is here I feel that 
tbis is an act of the Chief Minister. because. 
wbetnn we do in tbis Housc. nobody else 
should refute. Therefore, if you see the truth. 
you will fiDeI that the rault is not mine: it may 
be yoan. Kindly appreciate it. Why are we 
facinl thts .. ituation today? I do not have any 
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problem here or anywhere else. Even in 
Anethra Pradesh, whenever I go, the Chief 
Minister greets me like a good friend. I have 
DO problems with Mr. Jaipal Reddy, Mr. 
Madhava Reddy. Whenever I go, they all 
honour me. Mr. Reddy, we are defending 
your own penon. So, I tell you we are all 
brothers. A member of Parliament. once he 
is chosen either to Rajya Sabha or to Lok 
Sabha. in my humble view. he represents the 
entire country and he represents the people 
of India as a whole: because he is not a 
member of the Constituency but he is a 
member of the Indian Parliament. This is my 
submission. In that light. our mutual behav-
iour must guide each other. That is where we 
must not enter into privileges or political 
considerations. Therefore. 1 do not want to 
join issues. Sometimes I may be wrong, in 
humility I am prepared to accept. But there is 
a man who thinks he can commit no wrong. I 
do not want to go into personal matters. I 
have known that gentleman since 1969 as we 
were in the same party and then the split took 
place. In the year 1969, Shri K.S. Hegde. 
another great judge of Karnataka. who was 
in the Supreme Court. what an indictment he 
has given in Bhomma Reddy's case. Can I 
cite the Supreme Court ruling? I do not want 
to do it. If I do it. then you will say I am 
indulging in character assassination. 1.168 
liquor shops were allotted in one single day 
by a gentleman. I am not casting any asper-
sions. but the Supreme Court ruling says so. 
Recently, in the arrack bottling case what 
has happened? Everybody knows that it was 
WTong. The appeal was lost. but Mr. Hegde 
was exonerated. The entire public money 
was spent to eulogisc his own image. Several 
crores of rupees have been spent and this is 
the way they are projecting a wrong image as 
a right image. Who can project an image? I 
have so much faith in the people of Kamat-
aka. Whenever they vote, they vote abso-
lutely correctly and whosoever is elected, we 
must respect them. That is what I want to say 
and tbat is what I mean. But if you destroy 
the leader of an opposition when you have a 
majority and you do so many things, nobody 
will appreciate it in this country. whether we 
try to do it or you try to do it. This is where 

you must correct some of your friends. 
Sir, I would personaUy request Prof. 

Madbu Dandavade that he must ask his 
friends who gave him those finger prints, 
ao-aaJled finger prints. which have not seen 
the light of day till today. even though they 
were cited on the floor of the House. This is 
my grievance. Is it a bad grievance? I ask you 
Mr. Reddy this question. because you are so 
vociferous in youl" speech that there is some-
thing wrong only with us Tell me If such 
finger prints are existing. then it can be 
brought either before the House or before 
the Commission. As a lawyer. I personally 
feel. it never existed. If it ever existed. yet a 
senior member. a very respectable me~ber 
of this House, was made to believe that fin-
ger prints were available; even the press was 
made to believe that there were finger prints. 
This was a blatant concoction or fabrication. 
yet Prof. Dandavade himself was misled to 
say all these things 

I have a serious grievance over that. It 
should not be repeated whether I am there or 
you are there. Can you have a different opin-
ion on this? We cannot have a different opin-
ion on rational thinking. That is ~here we 
must all agree that we are given certain infor-
mation by outsiders. We must cross check 
the value of that information. the strength of 
that information, the source from' which it 
comes. You must also feel motivate~. I may 
pass on a wrong information. It is equally the 
duty of the person receiving the information 
to check that he is a political man and he may 
have an axe to grind. so he must veri f)' the 
veracity of that. When you test the veracity 
and when you find and. your conscience 
allow". only then you take action. llMs is 
what the rules expect that you must check it 
up. Unfortunately, Prof. Dandavate. was 
made to believe this and he claimed on the 
floor of the House that he took full responsi-
bility What is the meaning of taking full 
responsibility? Can anybody tell me ? Own-
ing responsibility means that -he .is prepared 
to face the consequences. And the conse-
quence is that in his whole life. I think, Prof. 
Dandavate. must not have tendered an apol-
ogy like that. Who is to be blamed for all this 
? Not me. Am I to be blamed for briefing 
prof. Dandavate wrongly? 
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You said one thinl more that the Commis-
sion did Dot allow the tapes to be sent some-
where else. II it the job of the opposition to 
do that? When you set up a commission and 
you indict an opposition leader, you must be 
above board. If we do that. you can say the 
same thina to us. In our behaviour with the 
opposition leaders if we are somewhere per-
verse and somewhere wrona, it is your duty 
as also our duty to see that this chair of the 
opposition leader is respected. because in a 
democracy role of the opposition as well as 
the ruling party is the same-to serve the peo-
ple of India. The right of opposition is to 
correct where the ruling party is going wrong 
because the cause is the same. The cause is to 
serve the people of India. In that process. 
where is the question of raising the issues 
which are not relevant for serving the demo-
cracy? The opposition is an extension of the 
administration. According to my humble 
view, they are equally responsible because 
lOme people have faith in them and elected 
th,em. They are supposed to criticise the 
Government with in the right parameters 
and isiues. But you cannot fabricate the evi-
dence like this. Certainly not. And by no 
stretch of imagination such an act can be 
defended in Parliament of this country. I 
could imagine this. There was some doubt 
cast by one of the most eloquent champions 
of B1P. He has said that there are two issues 
before us. Either the legislator is wrong or 
the Chief Min:ster is wrong. I am not blam-
ing him. I am not saying anything. This is 
what Mr. Ram Jethmalani has said. J think, 
he was right. If the legislator was wrong, you 
know what could happen to that legislator. 
Now. Mr. Chidambararn has arnended that 
law. There is one section in the JPc. When 
you are aiding and abetting a bribe. it is an 
offence. What could happen if this Comrnis-
sion could say, yes, the allegations are true? 
The man would have to race a criminal case 
and lose his own reputation and all service 
rendered to the people of Karnataka. What a 
serious consequence was flowing frorn it. I 
will never accept this analogy that the people 
of India can be befooled by me or you. They 
are very enlightened people and they act with 
correct perspective in appreciating the prob-
lems. But at that time the only thing was. 
whoever dared to race the ,reat ma~ he 

lNmo("rtlllc: 1"",ltu,lon 
would meet the fate of Moily. And this is 
what is happening in Karnataka? That is 
why. you must look into these errors. Kindly 
do that, because I have trernendous respect 
for you and for Prof. Dandavale. Correct me 
if I am wrong. If you are morally satisfied 
that something is wrong somewhere, then it 
is your duty to correct it, because it is not our 
pany in power. 

SHRI S. JAIPAL REDDY: With due 
respect to Justice Desai and the repon I am 
morally satisfied that the tapes were 
genuine .... (lnlt'rruptions) 

SHRI H.R. BHARDWAJ: Let me go on 
with my submissions because it is a very 
relevant issue. I will not be performing my 
duty unless I satisfy him. 

There is always a moral satisfaction. I 
know as a lawyer that there is always a moral 
satisfaction ... (lnterruptions) 

PROF. P.J. KURIEN : Sir. after having 
said al1 this if he feels that the tapes are 
genuine. his moral conviction is to be kept in 
a museurn. After all this. how can he say this? 

SHRI S. JAIPAL REDDY: You may 
have the tapes kept in a museurn or refer to a 
technical institute in the United States or in 
any western country I am prepared to accept 
this challenge. 

'AN HON MEMBER: He is ca .. ting an 
aspersion on the Comrnission. 

SHRI H.R. BHARADWA): Do you thinIt 
with me. I think we are all enjoying this talk. 
It is a very interesting matter. Because I may 
not have another opportunity to talk to you 
so frankly. 'that is why Reddy Ji I am telling 
you something. There is always a moral 
appreciation o'r conviction. The courts do 
not accept. the people do not accept because 
our morals differ. That is the difficulty. The 
only thing in which people have faith is the 
judiciary and the judiciary of Kamataka. I 
know, is one of the best judiciaries in the 
country ... (lnt,.,ruptions). I teU you it was Ihe 
Chief Minister who sugested this name to 
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Us. We did not appoim him. And if he had 
any grievance ... (/ntt>rruptions). 

SHRI S. JAIPAL REDDY: Sir. on a 
point of c1arificinion. I did not mean to cast 
any aspersion. I don't yield my palms to 
Mr ... (/ntt>rrupt ions,. 

MR. DEPUTY SPEAKER: Leave it. 

SHRI H.R. BHADWAJ: Do you think 
we have any sort of a persona) grudge against 
this? We have certainly not. We are debating 
an issue of national importance and this is 
not an issue which was raised by us. It was 
raised by your party and it is an offshoot of 
that discussion that we want to correct the 
records because if these issues are not cor-
rected. if a debate of 1983 is not corrected 
properly, then it will go down. because thIS 
Desai Commission cannot form part of these 
proceedings. So. I must correct that your 
grievance is that the tapes were not correctly 
decoded or translated or whatever it is. It ic; 
your positive case. You want to reach the 
evidence that we had a correct transcription 
of these tapes and there is no doubt about the 
voice of the person concerned. This was the 
universal appreciation of the tapes. It wac; 
your Chief Minister who was projecting to 
the people that this is the voice of Mr. Moiley 
and this is the voice of so and so If you were 
so keen to prove this, I think: Mr.Hegde i'i 
not that negligent that he will leave this part 
unattended by the Commission of Inquiry 
He is a very very old politician and his life 
started much more before me in politics. He 
bas seen this world much clearer than what 
we have seen and he has seen many weathers. 
He will not leave anything. When Commis-
sion of Inquiry is appointed. When Commis-
sion of Inquiry is appointed. the notice goes 
to the State. to the Advocate General and 
whosoever is appointed by the State. and 
when the issues are to be proved. when the 
issues are framed. the burden of prooflies on 
the person who asserts a particular thing. 
When it is your positive case that this is the 
voice of Moily. then it is you who was to 
prove tbat this is voice of Moily. not for Mr. 
MoiJy that this is not his voice. If the burden 
is on you to prove and,.-ou do not prove. then 
you cannot raise this issue in the House that 

this voice was not correctly appreciated by 
the Commission. The presumption would be 
that you had no evidence and you levelled 
these charges without evidence. This is my 
submission that these are the issues which 
must be correctly appreciated in the light of 
these two discussions which have been held. 
You want me to amend the election laws. 
Election laws will be amended but this prob-
lem of blackmailing or character assassina-
tion has nothing to do with the election 
process. The people of India, when they join 
election process, decide issues very clearly. 
But when you are the ruling party, you are 
doing something which is unheard of to a 
leader of Opposition. and if you are not pre-
pared to look into this grievance of ours in 
Karnataka. then I am sorry. you are not 
appreciating your role as a ruling party. That 
is my precise submission and if this is your 
attitude to the finding of the Commission of 
Inquiry, I think Reddy Ji. perhaps you from 
the Janata Party. you could tell Mr. Hegde 
to reject this opinion of the judge. What is 
the purpose of appointing a commission of 
inquiry. Commission of inquiry is always 
appointed on an issue of public importance 
to instruct the mind of the Government to 
take steps to rectify certain wrong things. If 
the Commission of Inquiry has given a find-
ing the Government cold say"No; we will 
still get it verified through the C. I. D. or other 
investigating agency whether this voice is 
that of Moily and satisfy ourselves". But 
mind you. you have not availed of this 
opportunity: you have not assisted the com-
mission to the extent what you are saying 
today. Who is to be blamed for this? We have 
judgement of a court; we have finding of a 
Commission of Inquiry; we have not one 
judgement but we have several judgements 
where the credibility is not that as I want you 
to say. That is the difficulty. And mind you, I 
am not imputing any motives to anybody. 
But it is a sequence of events in Kamataka 
that will tell you that how many leaders of 
Opposition have suffered in Kamataka. You 
were just now referring to another leader of 
Kamataka. Mr. Bangarappa; you were refer-
rin, to another name. Shri Nanje Gowda. He 
is now Member of our Parliament here. He is 
another sufferer. You kindly do something 
(Int"ruptions) I am telling you this perhaps 
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you know that we have past and past is com-
mon in Conaress. You know that very well. 
in 1969 and onwards. So, the question is that 
you have 8 road-rolling majority in Kamat-
aka House and therefore it becomes your 
duty that the leader of the Opposition has no 
grievance against ~ou. That is what he 
expects from you and if we try to do the same 
thing and if there is any aberrations or com-
plaint on this, we will welcome. Do you say 
so on the floor of the House that we have no 
complaint against your man? That is our 
grievance and I have absolutely no grie-
vance. He has always published, he has spent 
lakhs and lak hs of rupees for taking in the 
press and these booklets are not printed with-
out cost. This is the money of the people of 
Kamataka such costly books defending him. 
Kindly see what are the headings given 
(Interruptions). These are very well known 
to every M.P. (Interruptions). 

SHRI S. JAIPAL REDDY: He is dis-
cussing the State Government concerned. 

SHRI H.R. BHARDWAJ: I am replying 
to you. I am only telling you the thing. Please 
listen to me.' I hope that even now some 
correction can be made. That is what I am 
saying. This is perhaps the motive in bring-
ing all this that we are all politicians people 
expect decency from us, people expect 
decency in our behaviour, morality. But 
there should be no double standards. We are 
all intelligent and we are all Members of 
parliament and MLAs and what ever. We 
are here to serve common cause. Why should 
we waste our time on character assassination 
or blackmailing or gagging the Opposition? 
This is my submission and that is why I say 
that this issue. when it was raised, was an 
issue of a very substantial importance. It was 
debated and today it was raised by Mr. 
Bhapat Jha Azad and when Mr. Veerendra 
Patil spoke. when Mr. Gadgil spoke. when 
Prof. Madhu Dandavate spoke and when 
others spoke. I personally felt the concern 
that we should not depend on' A' or 'B' or say 
against 'A" or 'B". The concern was: Are we 
prepared to accept that we must do some-
thillJ on this issue that we must not do or say 
something unless we are thoroughly con-
vinced of what we say on the floor of this 

House? This is a precise issue and since it was 
relating to the Election Depanmenl. the 
responsibility to reply came to me. That was 
foraet and forgive unless a new challenge 
comes. 

Therefore, I personally feel that on this 
issue the whole debate of 1983 was very rele-
vant that in a democratic set up if it is found 
that 'A' Legislator has bribed 'B' Legislator 
and if it is found that he is guilty of it. he 
should have no place in the politics of this 
country. This is what we believe. But equally 
it should apply to however superior the man 
may be and however necessary he may be for 
your party or our party. if it is found and 
found by a judicial court or a judge that the 
boot is on the other leg we must decide what 
the punishment should be. 

I leave itto the-wisdom ofthe Janata Party 
what they have got to do with this gentle-
man, whoever he is. whether he is Byre 
Gowda whO'. I am told. is a Minister now. 

AN HON. MEMBER: Hewasa Minister. 

(Interruptions) 

SHRI H.R. BHARDWAJ: He was or 
he is. I do not know because I have not 
travelled after that incident with him. I per-
sonally feel that the ball is now in your court. 
Now. you kindly sit and decide amongst 
yourselves ... (lnterruptioru). No, we will not 
have any grievance provided the wisdom of 
the Janata Party finds that 'here is the deci-
sion of a Judge of then own High Court and 
here is what was done to a Leader of the 
Opposition, stiD we are holding on to the 
man and saying very good, the most efficient 
man in the country, very good, nothing has 
happened: Now, if nothing has happened. 
why was there a hue and ccy? I found that 
Professor Sahib wanted on adjournment 
mation OD that issue. Wby no adjournment 
motion there now? (lnteTTUptiom). Yes, but 
it is their forum. I have DO discipJinary.con-
trol over it or the leaders of your Party. Now 
I invite you to kindly consider this in an 
appropriate forum of your party as to what is 
the punishment. My man could go to jail-I 
mean. my legislator-because if he had been 
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founa by -the Commission that he did 
attempt it. there was a door open for you. but 
which door is open to the other gentleman 
who calls the press? I know he has an 
advantage ... 

(Interruptions) 

SHRf S. JAIPAL REDDY: A point of 
clarification. If Mr. Byre Gowda is aggrieved 
by the finding of the Commission rightly or 
wrongly-f am not a student of law. you are 
one of our legal. luminaries-what is the 
remedy for Byre Gowda? 

AN HON. MEMBER: You must pay the 
fees. 

SHRf S. JAIPAL REDDY: What is the 
remedy for Mr. Byre Gowda because there is 
no appeal for a Commission finding. 

SHRI MADHUSUDAN VAfRALE: 
(A kola) The Janata Government in Kar-
nataka should resign. 

SURI S. JAfPAL REDDY: What is the 
appeal for the finding of the Commission? 

SHRf H.R. BHARDWAJ: What is 
your point of order? 

SHRI S. JAIPAL REDDY: Not point of 
order. Since you are a good lawyer 1 want to 
seek enlightenment from you. 

(InlerTuptions) 

SHRI HAROOBHAI MEHTA: His sta-
tus seems to be only that of a witness and not 
a Pany. 

(Interruptions) 

SHRf H.R. BHARDWAJ : No, no. f 
would satisfy myself. I have a duty to you. 

SHRI H.N. NANJE GOWDA: The Min-
ister is trying to clarify his point. I have also a 
right .... 

SHRf H.R. BHARDWAJ: f will satisfy 
you also. I will give an opponunity to you. 

SHRf U.N. NANJE GOWDA : No. 
have got some suggestion. 

MR. DEPUTY SPEAKER: You give it, I 
will allow you. 

(Interrupt ions) 

SHRf S. JAfPAL REDDY: Sir. if I had 
not formulated my point. f will do it again. If 
Mr. Byre Gowda who made the allegation is 
dissatisfied with the report of the Commis-
sion, what is the remedy that Mr. Byre 
Gowda has? 

SHRI OSCAR FERNANDES.(Udupi): 
The remedy is given by Mr. Byre Gowda 
himself. He said. if it is not proved wha~ he 
will do. 

(Interruptions} 

SHRI H.R. BHARDWAJ : Reddy Ji. 
there should be no dispute on this. You see. 
when we go to a judicial Tribunal or a court. 
each one of us goes with the hope that we will 
be bound by the decision of the court. It is 
including the prosecution. the defendants 
and witnesses and everybody. Mr. Byre 
Gowda was. according to Mr. Ram 
Jethmalani-he was not a relevant person 
according to me also-Mr. Byre Gowda 
himself had nothing to do because he was an 
independent M LA and the allegation is 
either .... 

(Interruptions) 

SHRf S. JAIPAL REDDY: Please read 
the terms of reference. 

(Interruptions) 

SHRf H.R. BHARDWAJ: No. kindly 
see. I am telling you, you kindly hear me. Mr. 
Byre Gowda or any penon, whether it is Mr. 
Moul. Reddy or Byre Gowda of the State of 
Kamatau. all had assisted the Commission 
in whatever way they wanted. and once there 
is a verdict of a Commission there cannot be 
any appeal to that because. I told you, it is 
not a court of Jaw, it is a judicial inquiry. 
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SHRI S. JAIPAL REDDY : That iI 
exactly the problem. That is the problem, 
Mr. Bharadwaj. 

SHRI H.R. BHARDWAJ: No, no, this 
is not the problem. The problem is that your 
State Government appointed a Commission 
and they have accepted a Commission of 
Inquiry. You every day asked us here what is 
the follow-up action taken and this is what is 
provided in the Act. Therefore. after the 
State of Kamataka accepted the Commis-
sion bf Inquiry. whether they have take~any 
action against the other chap. ,·;z .. Mr. Byre 
Gowda or according to your own Counsel. 
Mr. Ram ·Jethmalani...(Inl~rruplions). 
Now. Reddiji. there is another thing. You 
ask Mr. Hedge as towho is Ram Jethmalani. 
He will tell you. I wiU not tell because he is 
not a Member here ... (lnlerrupt;ons). 

SHRI HAROOBHAI MEHTA: Will the 
hon. Minister clarify one point of mine? If 
Mr. Byre Gowda was found that he was a 
pawn in the political game of Mr. Hedge, is 
there any remedy? Let the Minister clarify. 

(Intrrruption.t;) 

SHRI S. JAIPAL REDDY (Mahbub-
nagar) : Each member utilises the opportun-
ity to cast reflections on Mr. Hedge who is 
nothing to do about the Commission's 
report. 

SHRI ".R. BHARDWAJ: Mr. Reddy. 
kindly hear with me. I have given full author-
ity to you. through the Chair and kindly 
examine if I .. ay anything. any imputations 
to Mr. Hedge. I will immediately withdraw, if 
there are any such things. But you should 
permit me to project my case and the issue 
before us. I am as .. i'iting the whole Hou .. e. If 
there is lOme concern about these values ... 

(Interruptions) 

SHRI S. JAIPAl REDDY: My point is 
that now Mr. Byre Gowda. in a public state-
ment, has stated that he was a~rieved by the 
findings of the Commission. If somebody is 
aggrieved by a Bench Judgement of a High 
Court. there is appeal. There is no appeal for 

a single-man'slindings Commission. I would 
like the Law Minister of India to shed.light 
on this aspect. 

SHR) H.R. BHAR,DW AJ: I tell you that 
a man with any scruples will not say a word 
when a Commission indicts him. This is a 
direct indictment ... (Interruptions) No. 
Mr. Byre Gowda has bCen held untruthful by 
the Commission because he does not accept 
its verdict. 

; (lnterruptions)'-

MR. DEPUTY SPEAKER: Please wind 
up. The time is now 1 ofthe Clock. How long 
it will go on like this'? This is not the way 
raising questions. You are raising some ques-
tions. He is answering them. Please wind up. 

(Interruptions) 

SHRI S. JAIPAL REDDY: The aUega-
tions were not found to be true. That is all. 

(Interrupt ions) 

SHRI H.R. BHARDWAJ: What is the 
implication of the anegation in not being 
found true (Intnruplions) I am not saying 
that there is any difficulty. But you are 
shouting at the top of your voice that this 
case has been found not true. This is the 
precise thing. Kindly see as to what extent 
you have travelled. forget about what they 
said. What was said was that very top people 
were involved in this. So many people were 
involved. What would have 'happened~ 
Kindly see. This is the problem. I am not 
goinS into the issue of Byre Gowda. I am not 
going into the issue of Moily and I am not 
going into theque5tion of the Chief Minister. 
I am not going into all these things. But this 
is what the people projected in this House: 
that the evidence is with us. Forget about the 
tape recording. Where are the finger-prints? 
Produce them. Who has said it'! We have not 
said it that they have taken finger-prints. 

SHR) S. JAIPAL REDDY: Tbetapesare 
still there. They are under the custody of the 
Commission. 
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SHRI H.R. BHARDWAJ: Finp-prints 
aDd everYthin. bad beeD beIied ... (hunrvp-
lions) I am makil1l another humble AI ..... 
lion to my friend Shri JaipaJ Reddy to search 
bis conscience on this issue and take his own 
decision. I am sayin. nothing beyond it. I am 
saying that there is a general concern in tbe 
House on certain valUes and more so when a 
Leader of the Opposition maker a grievance 
that he has been done such an harm. it 
becomes the duty p( tbe ruling pany to red-
ress his grieWlnce. If you do not accept this 
proposition. then it is up to you. But this is 
what I fccl. Therefore when a commission of 

, enquiry was instituted and findings have 
come. there is no room (or anything more to 
say that this was not done. that was not done 
because when you go into the investigation 
before a Commission of enquiry. there is a 
notice to the public at large; there is notice to 
the relevant parties under section 8-B. 8-C. 
Whatever notice the Commission wants and 
whatever the other side wants, they can have 
it. But not later on after the finding is given 
and accepted. Therefore. I am not .oing into 
the personal credibility o( persons. We are 
cObCCrned with the credibility of the institu-
tions. The Leader oftbe OppOsition. accord-
in. 10 me. is an institution which serves 
democracy in the way as we do. as the ruling 
party does. So, in Karnataka. to a Leader of 
the Opposition something wrong was done. 
This House has discussed it. I expect that 
after the Commission of enquiry, something 
should be done by the State of Kamataka 
where this same type of confidence. as we 
have across the table here, is restored in the 
legislature of. Kamalaka that they will not be 
blackmailed: they will not be harassed and 
they will not be gagged. That is my precise 
submission. We arc prepared to sit with you 
to set up guidelines. This House can also sit 
in some forum to discuss and frami some 
guidelines about what should ~ done. 
It is for the other House in the State to decide 
their business. as we have framed rules on the 
Anti-Defection Law and other laws. This 
also can be done so that the opportunity 
never comes where wrong information is fed 
to their own leaders and their own leaden 
say somcthinl on the floor of the ,House. 
And it is debated leaerating so much heat. I 
• as not present here in those days, but when 

I read the entire debate, I found that tbe heat 
aenerated was unprecedented-even in the 
papers when I read them even in the mid-
Diabt. So. I fccl that 'such occasions should 
not be aHowed. because tbey are a colossal 
waste of national time. money and other 
resources of the country. That is where cer-
tain thinp are expected wbere there is a 
pievance and where there is a finding. Of 
c:oune. this is tbe concern of the Party con-
ccmed whose leaders or whose legislators are 
involved. If somethin. had happened. some-
thing bad been gi~n as wrong against Mr. 
Moily. then our credibility would have been 
completely smashsd in Karnataka. Fortu-
nately. that bas not happened. But it should 
equally effect your credibility if it is found 
that what was said is wrong. Otherwise. there 
is no use having these investigations and 
Commissions of Inquiry. My humble sub-
mission is this. I have never seen such nice 
submissions before as were made in the 
House by Mr. Gadgil. Mr. Virendra Patil 
and the other speakers because they were all 
very objectively saying something which was 
the concern of the entire nation. Therefore. 
';hen Mr. Jaipal Reddy started speaking, J 
thought be would say something very nour-
ishing to the House. but when I found that he 
was on the same pattern as his Party was in 
1983, I was really disappointed. I expected 
that in his own individual right he would say 
something substantial to supplement our 
efforts in'the direction in which the Motion 
was moved. J stiIJ hope and believe that we 
must try to correct wherever aberrations are 
takidg place in democracy because demo-
cracy cannot survive. Mr. Reddy, if these 
things happen. If what has happened to Mr. 
Moily is correct. then it is really something ... 

SHRI S. JAIPAL REDDY: What has 
happened to Mr. V.P. Singh? 

SHRI H.R. BHARDWAJ: You have 
wasted the wbole Session on-that luue. Why 
are you talkin. about it apin? Every Singh is 
with us. There is no Singh on your side. Do 
not bot~. We are all Singha. Do not bother 
about him. 

SHRI S. JAIPAL REDDY: lam talk in • 



477 Prrsontll Explllnillion VAISAKHA 17.1909 (SAKA). by II member 478 

of the problem posed by the Congress 
people ... (lnlerruptions). 

SHRI H.R. BHARDWAJ: I do not want 
to join iuue with you. I can join issue with 
your friend in Kamataka because we are 
here concerned abo,U valucs. Why should we 
say things which are not befitting our stature 
in Parliament? Kindly bear with me and 
appreciate. I am requesting you with folded 
hands. We want that this issue should go 
down correctly in the records of Parliament: 
this verdict of the commission of Inquiry 
must also be put in the chapters of these 
books so that the correct thing is before the 
people who read it subsequently after we are 
not here. That is why I was saying that this 
debate was very necessary. 

I thank the Members who spoke objec-
tively. So far as Members who spoke with 
Party-voice are concerned. I will stiU request 
them to come out with their morals or con-
science. whatever it is. so that they can speak 
in their Party forum and correct it. 

I would. of course, like to say that another 
friend of ours from Karnataka wants to say 
something. 

MR. DEPUTY SPEAKER : Mr. Nanje 
Gowda. You wanted to say something. 
Please be very brief. 

• 9 .• bn. 

PERSONAL EXPLANATION BY 
MEMBER 

(En~/;sh1 

SHRI H.N. NANJE GOWDA (Has-
san) : I should have initiated the discussion. 
Let me have the satisfaction of concluding 
the discussion. 

MR. DEPUTY SPEAKER : Not con-
cluding. The Minister has concluded. yOU 
wanted to say somethinl ... 

SHRI H.N. NANJE GOWDA: What else 
can I do? The Minister should have waited 
for my chance also and then replied. 

SHRI JAIPAL REDDY : (Mahbub-
napr) : He cannot make a speech now. 

MR. DEPUTY SPEAKFR . The Minis-
ter has already replied. As a special case, I 
am allowing him. 

SHR) H.N. NANJE GOWDA: Unfortu-
nately. my name has been dragged in certain 
alleptions of currying favour from Mr. 
Ramakrishna Hegde. their Chief Minister in 
Karnataka. Whoever has said it, it has lone 
on record and that is why ... 

SHR) S. JAIPAL REDDY: Not from 
Mr. Ramakrishna Reddy; from the Janata 
Government. 

SHR) H.N. NANJE GOWDA: Allright, 
from Janata Government. They should 
know my relationship. the House should 
understand my relationship, with Mr. 
Ramakrishna Hegde. how nice it is. how 
wonderful it is. Because in 1983 he became 
the QUe{ Minister in August-he quotaf Sep-
tember or October-in August ibclf I aIIqpI 
about his favouring contractors. about his 
giving spirit to other States and at the same 
time indenting from the Government of 
India that there is shortage of spirit you 
please allot us spirit, and he sells away jolly 

well At Rs. 2.50 when the market rate was 
Rs. JO ... (lnll'r'"P1ions) . 

MR. DEPUTY SPEAKER I am not 
allowmg that thing. 

[/nlt'rruplions] 

MR. DEPUTY SPEAKER: I am not 
allowing that thing. It will not go on record. 
(/ntt"rruplions) Personal allegations) do not 
allow. 

SUR) ".N. NANJE GOWDA: Thev 
have done everything to Moily except physi-
cally mauling on the Aoor ofthe House. Not 
only they beseeched thiS sole line. they have 
printed it. The Minister also showed. 1 do 
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(Shri H.N. Nanje Gowda] 
not know how the Minister is not aware of 
the law. I would like to bring to the notice the 
present registration of books in 1967. 
( Interruptions). 

Just listen to me. 

MR. DEPUTY SPEAKER : Please be 
brief. I cannot allow you to read the Act. If 
you have any personal explanation you give. 

lIntt>rrupt;ons) 

SHRI H.N. NANJE GOWDA Then 
what is the use of my participation? 

MR. DEPUTY SPEAKER : I cannot 
allow that participation. Your time is over. 
You wanted to raise certain things. 

I have only permitted you for that. 

(Intt>rrupl;ons 

MR. DEPUTY SPEAKER : Names of 
persons should not be dragged in. 

(lntt>rruptions) 

SHRI H.N. NANJE GOWDA: Section 3 
says that the particulars to be printed on 
booles and papers ... (/nlt>rruplions). 

MR. DEPUTY SPEAKER: I dOD't allow 
that thing. In what way it is related to you" 

SHRI H.N. NANJE GOWDA: Because 
Minister referred to two books. 

MR. DEPUTY SPEAKER: That Minis-
ter has already replied. . 

SHRI S. JAIPAL REDDY: We do not 
know what .two books have ~ referred to 
by the Minister. 

(lnlnruptions) 

SHRI THAMPAN THOMAS (Mabeli-
bra): What clarif"acation is the Member seek-
ins? 

(Inlrrruptions) 

MR. DEPUlY SPEAKER: He wants to 
give personal explanation. 

SHRI H.N. NANJE GOWDA: I would 
have finished by now. Every book and paper 
printed within India shall have the name of 
the printer and the place of printing. 

(lntrrruptions) 

MR. DEPUTY SPEAKER : Please res-
trict it. You don't open the case once again. 

( Intnruptions) 

SHRI H.N. NANJE GOWDA: What 
is the punishment for printing such books. 

(/nlt>rruptions) 

MR. DEPUTY SPEAKER: Tell me what 
you want. 

SHRI H.N. NANJE GOWDA: I am tell-
ing that the Government of India under this 
Act should take cognizance of the offence 
committed by the concerned people in print-
ing these books. I can tell you that the 
Government of Kamataka have no drinking 
water. but they must have spent Rs. 15 crores 
on printing these books. 

SHRI S. JAIPAL REDDY: This should 
not go on record Sir. This cannot be allowed 
to go on record. I don't know what the issue 
is. But this should not be allowed ... 
(Intt>rruplions). 

MR. DEPUTY SPEAKER: The discus-
sion is over. I don't want to drag it on ... (/n-
tt>rruptions). What is there? Don't drag on 
the aebate. I am telling that whatever you 
want to tell, you cannot tell. Already the 
Minister has replied. Please try to wind up. 

SHRI H.N. NANJE GOWDA (Has-
san) : There is some allegation made 
apinst me. Unfortunately the Hon. Member 
Shri Somnath Chatterjee is not here. I would 
have appreciated his presence. He has said 
that I have used my political clout ... (/ntrr-
ruplions). He has quoted somebody tellina 
like that. He has said thal. I don' know 
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whether Mr. Srikantiah has alleged as it is 
reported in the Press. Anyway he has said. 
You might have heard "AshH'allhama Hato 
Kuniro." Dharmaraya was made to tell 
untruths. So also Prof. Dandavate was made 
to tell untruths on the floor of this House for 
which he had to resret later 

Therefore, it may be part of the design of 
the Janata Party to make somebody to allege 
against me. It is all false, baseless and mali-
cious. It is not a fact. If there are M Ps who 
have not gone to the Janata Party Ministers' 
houses or offices to ask for any favour. I can 
claim to t}e one of them. My relationship is 
not good with them. In the opposition as 
tbey are doing here, there I am doing my 
duty to expose their commissions and 
omissions. 

19.07 hrs. 

PAPERS LAID ON THE TABLE 

Notification unclei' Custom Ad, 1961 

(English) 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY : I beg to lay 

on the Table a copy of Notification No. 
198/87-customs (Hindi and English ver-
sions) published in Gazette of India dated 
the 7th May, 1987 together with an explana-
tory memorandum making certain amend-
ments to Notification Nos. 130/86-Customs 
and 136 r 86-Customs dated the 17th Febru-
a ry. 1986 so as to remove the specific levy of 
Rs. 3/- per kilogram in respect of both DMT 
and PTA and fix the total rate of import duty 
on PTA as 190 per cent ad valorem and on 
DMT as 190 percent 180 per cent od valorem 
(Preferential), under section I S9 of the Cus-
toms Act, J962. [Placed in library. See No. 
LT -4395-A/87]. 

MR. DEPUTY SPEAKER: The House 
stands adjourned to rc-assemble at I J a.m. 
tomorrow. 

19.08 hn. 

The Lok Sabha then adjourned rill Eleven 
of the Clock on Friday. May 8, 1987! Val-
sakho 18. 1909 (Saka). 
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